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LOK SABHA DEBATES 

LOK SABHA 

Friday, February 17, 2006lMagha 28. 1927 (Saka) 

The Lok Sabha mtll al Elsvtlfl of Ihs Clock. 

[MR. SPEAKER in Ihs ChsIt1 

• .• (InItImJpIions) 

[English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, I have 
given notice to suspend the Question Hour . 
. . . (InhlmJplions) 

MR. SPEAKER: Hon. Members, may I have your 
cooperation? Would you pi.... hear the Speaker for a 
minute? 

11.01 hr •• 

REFERENCE BY THE SPEAKER 

Re: Fellcltationa to IncH.., Cricket Tum 

MR. SPEAKER: Hon. Members, I am sure all of you 
will join me In conveying our heartiest congratulations to 
the skipper and the members of the Indian Cricket Team 
for their glorious performance. We wleh them further 
successes which will Inspire other athletes and eporta. 
persons In our country to strive for greater achleYemente 
which will bring glory to our country. 

... (Intsnupt;ons) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): I 
have given notice to suspend the Question Hour. A 
conspiracy is being hatched to disintegrate the country 
by counting the heads of Muslima in the three wings of 
the forces. It Is moat unfortunate for the country. All the 
three chiefs of the Navy, Airforce and the Army have 
raised their voice against It. . .. (/n~) 

{Eng/I6II} 

SHRI BASU DEB ACHARIA (s.nkura): Sir, I have 
given notice to suspend the Question Hour. 

· .. (1nItI1'IfIPI/on$) 

MR. SPEAKER: Do not record anything. Nothing win 
go on record. 

· .. (/nItImJpIions) • 

MR. SPEAKER: Prof. Malhotra, may I _meetly 
request you to take your ..at. I am making a requeat to 
you. Pi.... Usten to me for a minute. I will anow you. 

... (InItImJpIions) 

MR. SPEAKER: It is very unfortunate. 

· .. (1ntrII1up/itJM) 

MR. SPEAKER: NothIng will be recorded . 

. , . (InItImJpIions)· 

MR. SPEAKER: I will give you an opportunity .... r 
the 0ueItI0n Hour. 

· .. (/nItImJpIions) 

PROF. VUAY KUMAR MALHOTRA: lAtthe Prime 
MinIIter wIlhdraw It. . .. (lnItImJpIions) 

MR. SPEAKER: I haw alnNldy uJcI that I would 
give you an opportunity after the Que8IIon Hour. 

. .. (InItImJpIions) 

[Tl'8MIslionj 

PROF. VUAY KUMAR MALHOTRA: Mr. Sp .... r, Sir, 
the thing which wu never done by eIlher Nehrujl or 
Rajiv JI is being done by this Government under the 
leader.hlp of Sonia JI. The Government under the 
leaderahlp of Sonlajl is holding a counting of MuaIima. 
... (1nItIrnJptIoM) 

-Not recont.d. 
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MR. SPEAKER: Shri Mukherjee, I do I'lOl know if 
they will hear you. You can say if you want. Hon. 
Members, the Leader of the House wants to say 
something. 

... (InltJlTUfJIIons) 

MR. SPEAKER: It is a matter of great sorrow. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, I will make a Statement. 
•.. (InMmIpIions) 

MR. SPEAKER: Prof. Malhotra, I wi" allow you to 
raIIe that. PIeaae sit down now. 

.•. (InMl'IUpIIon$) 

MR. SPEAKER: Immediately after the Question Hour, 
I will allow you to ralae that. 

PROF. VIJAY KUMAR MALHOTRA: Let the Question 
Hour be suspended. Let them clarify the pOSition. 
..• (InMmIpIions) 

/T--Iion} 

let us begin this firat, thereafter we will listen to 
them. . .. (InltJnuplions) 

{English} 

SHRI PRANAB MUKHERJEE: If the hon. Members 
I'88Ume their seats, I wi" make a Statement. If they want 
a Statement right now, I can make It. If the Statement is 
to be made on Monday, I wi" make the Statement 
accordingly. I wi" clarify the position. There 18 nothing to 
be agItaIed on it. Why are they unnecll •• rily agitated 
about It? ... (InMmIpIions) 

MR. SPEAKER: He 18 making a Statement. Please 
hear the statement. 

... (InltJnupIions) 

SHRI. BASU DEB ACHARIA: Sir, I have given a 
notice. , .. (In~) 

MR. SPEAKER: Nothing wII be recorded. Do not 
record anything. 

••. (lnMmIpIions)-

11.08 tn. 

/At /his stags. Shri StichwId Kriplsni and somtI 
othtJr hon. MembtJm CSmtl and stood on 

/he floor nur the Tabl6.} 

· .. (InlBnuptions) 

[Tmns/slion} 

MR. SPEAKER: Please sit down. What are you 
doing? 

· .. (InltJtrUpIions) 

/English} 

MR. SPEAKER: The whole country i8 seeing us . 
do not know what benefit you are getting. I will aHew 
you all matters to be raised. Even then you are not 
prepared. 

... (lntelT'llPlions) 

MR. SPEAKER: Very we", go on . 

... (Interruptions) 

11.07 hr •• 

/At this S/IIgtJ, Shri Sarblll7llnds Sonowal III1d SOmtl 

other hon. Membt#m came and stood on the 
floor I7tJIIr /he TablA} 

· .. (Interruptions) 

DR. ARUN KUMAR SARMA (Lakhimpur): Sir, we 
have given an Adjournment Motion on Assam Issue. 
.•. (InlBnuptions) 

MR. SPEAKER: Why are you shouting? Why are 
you doing now? Nothing can be done. 

... (Intenuptions) 

MR. SPEAKER: Why have you come here? 

... (InltJrruptIons) 

DR. ARUN KUMAR SARMA: We have given not~e, 
Sir. ... (InltlmJptions) 

MR. SPEAKER: How can I allow you? 

· .. (InlBlTIIp/Ions) 
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MR. SPEAKER: I am sorry. It Is a shameful 
behaviour. 

... (Inttlnupllons) 

MR. SPEAKER: It Is a shameful behaviour. If you 
do like this, you should be ashamed of yourself. 

· .. (Inttlrruptlons) 

SHRI SARBANANDA SONOWAL (Dlbrugarh): The 
killing of Innocent villagers by the Indian Army in Assam 
should be discussed. .., (InMrrupIions) 

MR. SPEAKER: How can you say anything here? 
When can you say? 

· .. (InttlrrupIIon$) 

SHRI SARBANANDA SONOWAL: This 18 a very 
serious issue. . .. (Intsrruplions) 

MR. SPEAKER: You are shouting. This 18 not the 
way to behave. 

· .. (Inltlrruplions) 

MR. SPEAKER: Very weill Carry on, If you like. 

... (InMrruptions) 

MR. SPEAKER: What is going on? Please sit down. 
Please go to your seats. I will allow you to raise It. 
Please go to your seats. 

.. , (Inttlrruplions) 

MR. SPEAKER: I have said that I will allow you to 
raise it. How can you raise It now? 

How can you raise It now? Go to your 888t. I will 
allow you. 

... (InMrrupIian$) 

[Trsns/stionj 

MR. SPEAKER: How disrupting the proceedings 
would help you? 

· .. (Inltlrruptions) 

11.11 hr •• 

/AI /his _gil, Shti S8ttMII6I1dI SonowI/ II1d SDl17tl 

olhllr lion. Mtlmbms Wt1I11 bIIck /0 thtIir stNIlS.) 

... (In/t1rrup/ions) 

/EngIish} 

MR. SPEAKER: Hon. Members, I have told your 
leaders that this 18 an Important matter and so I will 
allow them to raise It. At 12 o'clock I will call the Leader 
of the Opposition to mention It. Maybe you are not keen 
to see that the House run. You have come ready to 
disturb the House. Very well. Go on. I will not adJoum 
the House. 

..• (InMrruptIons) 

MR. SPEAKER: The Leader of the HOUle Wtlnt8 to 
make a Statement. Listen to him. He hat said he wanta 
to make a Statement. Listen to him. 

... (InMrrupIIons) 

MR. SPEAKER: The Defence Minister wanta to make 
a Statement on this I .. ue. Don't you want to h .... him? 

. .. (InttlrrupIIons) 

MR. SPEAKER: Mr. Ramdas Athawale. please go to 
your seat. 

. .. (Inltlrrupllons) 

MR. SPEAKER: Nothing will be recorded . 

... (Inlm'nlpllons)· 

MR. SPEAKER: I am requesting you all again ... ld 
again. I will allow the matter to be raised atter 46 minutes. 

. .. (InMmlplion8) 

{Tl'lIII6I8t1onj 

MR. SPEAKER: What are you talking? You raise 
this Iasue In the House. I will give you a chance to raise 
It In the House. I have committed It to your leader. You 
can raise this Issue at 120'C!ock In the noon. I have 

·Not recorded. 
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coneented to it. I have asked the Leader of the OpposlIIon 
to raise this issue at 12 o'clock. If I refuse then you can 
tell me. 

... (InMnupIions) 

MR. SPEAKER: The Minister wants to make a 
ltatement. Listen to him. 

PROF. VLJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
let the Government withdraw the Draconian Law and we 
win go back to our seats. . .. (Inltlnvptlons) 

/Eng/ItIh} 

MR. SPEAKER: It is not in my hands. 

... (1nMnupIIons) 

SHRI BASU DEB ACHARIA: Sir, I have given notice 
to IUIpend the Queation Hour. • .. (Int.mIpIIons) 

MR. SPEAKER: You come and sit here. 

.. . (InttllTllplions) 

MR. SPEAKER: Any hon. Member can come here, 
lit here and run the House. 

... (Inltlnuplions) 

MR. SPEAKER: Let the entire country seel 

{T"""'Iion} 

If you continue to behave ilke this in the HOUle then 
what will I do? When I have agreed to call the Leader 
of the Opposition at 12 o'elook and allow him to raise 
this iuue, even then you do not listen to me, then what 
can I do? 

... (InltlmJplions) 

SHRI SUNIL KUMAR MAHATO (Jamshedpur): Mr. 
Speaker, just see what the Government of Orissa hu 
done to the tribals there? ... (Inltlnuplions) 

/English/ 

MR. SPEAKER: Do not do that. 

... (InMmlplions) 

MR. SPEAKER: What is this going on? 

· .. (Inltlnuplions) 

MR. SPEAKER: Do not do this . 

... (InIBnuplions) 

{Trans/IlIion} 

MR. SPEAKER: Please do not do all this. Leave it. 

· .. (Inftlnuptions) 

[English} 

MR. SPEAKER: I am appealing to all the hon. 
Members to go to your seats please. It is now 11.20 
a.m., at 12 o'clock, I will allow your leader to make a 
statement. 

· .. (Interruptions) 

MP.. SPEAKER: The House stands adjourned till 
11.30 a.m . 

11.22 hr •• 

ThtI tok SehII thtlf1 IIdjourntKI HI! thifty minutes past 
Eltlvtm of thtl Clock. 

11.31 hra. 

Thtl Lok SlIbhll tel1SS8mb1t1d III Thirty Ontl Minutes 
pssl EItIvtm of the Clock 

[MR. SPEAKER in IhtI ChIIhj 

ORAL ANSWERS TO QUESTIONS 

{TrstI8IIIlion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker. we 
had asked to Suspend the Question Hour. You want the 
Question Hour to go on, but our demand is that the 
Government must withdraw it after the submission by our 
leader at 12 o'clock. 

MR. SPEAKER: All right. I will give you a chance to 
speak at 12 o·clock. 
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{English} 

Thank you very much for your kind cooperation. 

Now, we will take up Question NO.1. 

Shri Balasaheb Vlkhe Patil-not present. 

Shri Sunil Kumar Mahato-not praeent. 

Question No. 2-8hr1 Klrti Vardhan Singh-not present. 

Shri Sugrib Singh-not present. 

Question No. 3-Shri Hiten Sarman-not present. 

Shri Vikrambhai Arjanbhai Madam. 

Drinking Water Supply to Aural area. 
+ 

*3. SHRI VIKRAMBHAI ARJANSHAI MADAM: 
SHRI HITEN BARMAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the number of rural habitations which have been 
covered, partially covered and not covered with drinking 
water supply facilities under various programmes during 
each of the last three years and current year In each 
district of the country, State-wise and Union Territory-
wise; and 

(b) the future plan of the Government during the 
Tenth Plan period for achieving full coverage of rural 
habitations with drinking water supply facilities In the 
country? 

{TrsnsIBfionj 

THE MINISTER OF AURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) A statement 
Is laid on the Table of the House. 

(a) The status of coverage during the last three years 
and the current year, State/Union Territory-wise, under 
various programmes for rural drinking water supply is 
enclosed as Annexure. District-wise data is not maintained 
at the Central level. 

(b) Rural drinking water is one of the components of 
Sharat Nirman, which has been conceived as a plan to 
build rural infrastructure in a 4 year period-2005-06 to 
2008-09, which covers the last two years of the Tenth 
Plan. The plan of the Government under Sharat Nirman 
for rural drinking water supply is to fully cover 55,067 
uncovered habitations. In addition, all habitations which 
have slipped back from full coverage to partial coverage 
due to failure of source and habitations which have water 
quality problems will also be covered. For this purpose, 
the Central budget for rural water supply schemes has 
been increased from Rs. 2900 crores in 2004-05 to 
Rs. 4050 crores in 2005-06. Also, a decision has been 
taken to strengthen the Sub-Mission for water quality tt/ld 
aRocate upto 2()o,4 of the funds of Accelerated Rural Water 
Supply Programme (ARWSP) for focused funding for water 
quality problems during the remaining period of the Tenth 
Plan. 

AnntlxlH'll 

s'ttI. 2002.1J3 2003.04 l!IX)4.05 2IXI5.(I1! 31.12.mJ 
lh:MIId IIbIIIIIn ... lID IIbIIIIIn CUlly Tali 

NC PC Tail NC PC Tc:411 NC PC Tall! NC PC Tali NC PC Tali IIhI:tId 
IIbIIIIIn 

• 8 8 10 11 12 13 14 15 II 17 18 19 

1. Andhra Pradesh 0 3224 3224 o 12067 12067 0 4129 4129 18 675 693 159 852 

2. Arunachal Pradesh 28 86 114 48 121 169 92 162 254 22 20 42 0 0 0 0 42 

3. Assam 160 3631 3791 71 4463 4534 67 4488 4555 50 1670 1720 0 0 0 0 1720 

4. Bihar 0 0 0 0 0 0 10 5 15 71 50 121 3 124 

5. Chhatlisgarh 0 0 0 0 0 0 2678 1119 37W 1893 1746 3839 :ItI4O 

6. Goa 4 10 14 0 8 8 3 22 25 0 0 0 0 0 0 0 0 
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SHRI VIKRAMBHAI ARJANBHAI MADAM: Mr. 
Speaker, Sir, Hon. Minister has given the status of rural 
drinking water supply here, however pure drinking water 
is not available in most of the villages today. People are 
compeUed to consume impure water. This spread diseases 
and infections. What steps are likely to be taken by the 
Union Government to make pure drinking water available 
to the people? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, the 
hon. Member rightly said that the consumption of impure 
drinking water leads to the spread of diseases. He also 
said that people are compelled to drink impure water, to 
which I disagree. I have received information of Impure 
drinking water in approxirnately 2 crore 17 thousand 
habitations across the country. For this purpose, we have 
recently released an amount to the tune of Rs. 67 crore 
so a mandatory inspection of all the sources of drinking 
water at all places be It Governmenfs or private source, 
'a private well or private handpumps, could be conducted. 
For this purpose, an arrangement has been made to 
train at least 5 people in every Panchayat so that they 
can be informed of the procedure to test the quality of 
water. In addition to providing them such training they 
will be given some kits, test tubes and chemicals etc. 
This will allow the testing of quality of water In all the 
Panchayats, 6 lakh villages across the countries wherever 
there are impurities in water. The Government has 
prepared a plan to make pure drinking water available at 
places and habitations where there is shortage of water 
and in not covered and partially covered areas under 
Bharat Nirman. 

Last year, the budget provision was of Rs. 2900 
crore, this year the budget has been increased to Rs. 4 
thousand 50 crore and next year it is likely to be 
increased approximately by one and a half time. So we 
are fully resolved to extend our full cooperation to the 
State Governments. We are making full arrangements 
with the cooperation of Panchayati Raj institutions and 
State Governments so that the poor and the rural 
inhabitants are not compelled to drink impure water, and 
they get pure drinking water in adequate quantity. Effort~ 
are being made for this purpose. 

SHRI VIKRAMBHAI ARJANBHAI MADAM: Mr. 
Speaker, Sir, the hon. Minister of Rural Development has 
said that arrangements are being made for drinking water, 
however, my district where Dwarkadheesh Temple is 

situated is facing drought like situation for the last one 
year. Due to non availability of drinking water, last year 
several people fell ill, many were admitted to Hospitals 
and out of them three people died. It is all due to drinking 
of impure water. I have myself flied a triple murder case 
against the officers there under section 302, which is 
subjudice. As per the habitations of 2001 the State 
Govemment does not provide water which should be 
made avaHabie at the time of drought. Where 25 tankers 
should be made available, only 12 tankers are supplied. 
Owing to this the people buy impure water from the 
market which spreads diseases and results In deaths. 
The Central Government provides funds but the State 
Government does not use them properly, does not make 
drinking water available to the poor-what action is likely 
to be taken by the Minister of Rural Development in tt,1s 
regard? 

DR. RAGHUVANSH PRASAD SINGH: Sir, the report 
is received by the State from villages and districts. 
Whenever assistance is sought by the States we provide 
it but as submitted by the hon. Member the State 
Government has not utilised the assistance or did not 
pay attention. As soon as we get information of this kind 
we correspond with the State Government or discuss the 
modalities as to how to solve that problem. 

SHRI LAKSHMAN SINGH: Mr. Speaker, Sir, just now 
it has been stated with much fanfare that an allocation 
of Rs. 4050 crore has been made for the rural water 
supply which is really good but there are many such 
States which have not been given any funds in the third 
phase of Swajal Ohara Yojana. Madhya Pradesh is one 
of those States. I would like to know from the hon. 
Minister whether the Swajal Ohara Yojana has been 
discontinued. If not, then what 18 the reason that he has 
not made any aUocation to these States? And if he Intends 
to make any, the time by which It is likely to be mad.l? 

DR. RAGHUVANSH PRASAD SINGH: Sir, Swajal 
Ohara Yojana has not been discontinued rather steps 
are being taken to strengthen it. Allocation has been 
made for Madhya Pradesh and other States. 
... (Inftlnuptions) Allocation has neither been reduced nor 
discontinued. Funds have not been released to the Statel 
which have not fulfHIed the conditions or have not lent 
the projects. It would be correct to 8tate. . .. (Inftlnuplions) 

SHRI THAWAR CHAND GEHLOT: Madhya Pradesh 
has sent a proposal. ... (Inlsnuptions) 



15 OMI AnsWfNS FEBRUARY 17, 2006 to Ol/tls/l()n$ 16 

MR. SPEAKER: This is not the way. 

... (/nIBnupIions) 

{English} 

MR. SPEAKER: The speech of any hon. Member 
Intervening without my permission will not be recorded. 

. .. (InlBrrupIions)· 

/Transllltlon} 

MR. SPEAKER: Do not give the reply. 

... (In/BrnJpflon$) 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
the Hon. Minister Is disseminating false information. 
... (Inlerruphons) 

MR. SPEAKER: You have a chance In this. You can 
make an amendment In it and bring a privilege motion. 

... (Inltlnuptions) 

/English} 

MR. SPEAKER: Nothing else will be recorded except 
the speech of Shrlmati Paramjit Kaur Gulshan. 

... (Interruptions)· 

/Tl'llnsllltIon} 

""SHRIMATI PARAMJIT KAUR GULSHAN: Thank you 
for the opportunity to raiae this supplementary. Sir, 
although on paper, we have 80Ived aeveral problema 
pertaining to drinking water, the ground reality is different. 
It is asauming an alarming proportion in Punjab. It is all 
the more serious in the Malwa belt, especially in my 
constituency Bathinda and Mansa. The water-works over 
there have shut down due to poor maintenance. 
Sometimes, only one water works system supplies drinking 
water to three or four villages. As a result, there is no 
pressure in the water supply line. So, my area is suffering 
from a severe water crisis. Carcinogenic subatance8 are 
found in the drinking water. A lot of people are dying of 
cancer in Bathlnda and Mansa dlstncts due to this reuon. 
So, I would like to know from the hon. Minister whether 
the Government has evolved any special policy for such 

"Not recorded. 
·"Englih Translation of the speech originally delivered In Pu~abI. 

areas so that people could be saved from the scourge of 
cancer due to contaminated drinking-water? 

DR. RAGHUVANSH PRASAD SINGH: A conference 
of the Ministers of Drinking water across the country was 
organized on the 31st of the last month and the 1at 
which was inaugurated by the Hon. Prime Minister. All 
the problems relating to the drinking water in all the States 
including their solutions were deliberated upon in detail . 
Many problems of Punjab also figured in. All the modalities 
relating to preparing a plan by the State Governments in 
regard to diseases spread by impure drinking water were 
discussed In which the Central Government is prepared 
to extend its full cooperation. It is the role of the Sllate 
Govemment to prepare a plan in regard to areas where 
there are problems or acute shortage of water or polluted 
water. The Union Government can only provide 
technological and financial assistance in this matter. The 
State Govemment may prepare a plan in regard to the 
Issue raised by the Hon. Member, we are ready to extend 
them our support. 

SHRI RAM KRIPAL YADAV: The hon. Minister is 
concerned that the people should get the minimum 
requirement of pure drinking water In the villages across 
the country and it is also the commitment of the 
Government. There are several districts of Bihar where 
large traces of arsenic elements have been found in water 
in certain areas. Alongwith this iron and fluoride Is also 
present in drinking water in large quantities. He has the 
figures of Bihar. I would like to know from the Han. 
Minister whether he has any scheme to provide pure 
drinking water on priority basis in such districts? Whether 
the Government propose to provide any special package 
for this purpose? 

DR. RAGHUVANSH PRASAD SINGH: So far we 
have received complaints of the presence of fluoride and 
arsenic in 35 habitations each in Bihar. The water is 
either polluted or contaminated with arsenic in the villages 
near the banks of river Ganga and In approximately 74 
divisions of eight districts of West Bengal. We have 
received some Information from the district of the hon. 
Member, Ojhatola of Maner. Complaints of presence of 
fluoride In certain areas of Bhojpur and Gaya have been 
received. This year the State Government of Bihar has 
received one and a half time the fund It used to get 
eartier. Amount to the tune of Rs. 500 crare have been 
deducted from the share of the State due to It in the last 
four-five years, so drinking water could nOt be provided. 
It hu been regularized from the last year and the amount 
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has been released from this year but we have not 
received any information regarding expenditure. We have 
asked the State Government to submit the account of 
expenditure and taking the second instalment. There Is 
budget provision for the areas with problem of either 
shortage of water or contaminated water. 

SHRI PRABHUNATH SINGH: The hon. Minister wants 
to make provisions for drinking water in the rural areas. 
The provisions of water is made in various ways under 
the rural water supply scheme of the Govemment. Pure 
drinking water is made available to the people either by 
way of constructing water tanks at certain places or 
Chapakal in the other. Funds are provided under this 
scheme by the State Government and by the Rural 
Development Department even through several voluntary 
organisations. I would like to know from the hon. Minister 
whether he has fixed any norm that one tank would be 
constructed per how much population and one Chapakal 
per how much population would be constructed? 

Whether there is any provision for monitoring the 
funds provided through voluntary organizations. We 
constantly get this information that funds provided through 
the voluntary organizations are misappropriated and not 
utilized for drinking water. In such a situation whether he 
proposes to monitor the funds given by the Centre to the 
voluntary organizations for Chapakal etc.? 

DR. RAGHUVANSH PRASAD SINGH: Sir, per capita 
availability of drinking water should be 40 litres and in 
view of this it is the responsibility of the State Govemment 
to supply drinking water either through tank or hand-
pumps. The scheme whichever is to be implemented by 
the State Government, the Centre only provides 
assistance. Hon. Member has referred to the NGOs. I 
would like to tell him that the Central Govemment does 
not provide any fund to the NGOs under the drinking 
water head. I understand the confusion since earlier an 
NGO used to get drinking water through CAPART. I 
discontinued it as soon as I took over. Now the other 
schemes of the Government like ARSWSP and 
Swelaldhara Schemes are not required to be run by 
CAPART through NGOs. Now NGOs do not get funds 
however, N.G.Os. where proposed to be engaged under 
Swajaldhara for sectoral reforms. Schemes under 
Swajaldhara are formulated by Panchayati Raj then 
expenditure is incurred. The State Government here and 
there takes help from N.G.Os. 

{English} 

DR. RAM CHANDRA DOME: The Minister has said 
that the Govemment is committed to deliver adequate 
safe drinking water to the people of our country. On the 
one hand, there is inadequacy of drinking water in the 
remotest comers of our country and that is the reality. 
On the other hand, to ensure safe drinking water, pure 
water, pollution of drinking water has to be averted. My 
pointed question to the Minister is whether tt.e 
Government has any programme to tap altemative sources 
of water other than groundwater, particularly rainwater. I 
would like to know whether the Govemment has planned 
any project in this regard. This is part 'a' of my question. 

The part 'b' of my supplementary is that to ensure 
safe drinking water, one important thing which is 
neceasary to be done before tapping water is to do 
technical testing of water. I would like to know whether 
the Government II committed to let up district-wise testing 
laboratories or not. 

{TrsnsI.ttion} 

MR. SPEAKER: Is this done by the Central 
Government? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon'ble Member has enquired about the alternative 
sources. I would like to inform him that for thle purpose 
there are arrangemente In place. Irrespective of the COlt 
factor, State Govemment can avail any alternative SOUI'OOS 

for drinking water. Now-a-days there Is a provisions for 
spending 2QO.4 of the amount of the ARWS scheme on 
the quality of water; therefore, If the State Governments 
want to grant approval for any such scheme involving 
the use of any altemative sources like surface water or 
river water, a helping hand Is lent for that also. In the 
earlier Raliv Gandhi Drinking Water Mission Scheme there 
were programmes formulated under the sub-mission In 
which the thrust was on making the quality of water better. 
The said scheme was scrapped by the NDA Govemrnent, 
now we have revived that scheme. We have revived that 
scheme with a view to ImprOVing the quality of water. 
20% of the amount will be spent only for improving the 
quality of water. So, If in order to address the problems 
regarding the quality of water, any State Government 
formulates any such schemes, adequate assistance will 
be provided to them. We want to ensure that at any cost 
villagers are not compelled to drink contaminated water. 
According to the medical science al80, more than half of 
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the diseases are borne out of contaminated water. 
Therefore, If provisions are made for the supply of clean 
drinking water for the poor, they would not be affected 
by the disease anymore. Only the rich will fall prey to 
the diseases. 

MR. SPEAKER: Then we can even do without the 
doctors. Dr. Rewatl Raman Singh, now please put forth 
your views. 

... (Inltlrruptions) 

MR. SPEAKER: Everything II going on smoothly, why 
are you disturbing? Thll matter hu great significance. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
this year the planes of North India are going to reel 
under a severe summer. The paucity of electricity and 
water will further worsen the situation. In the month of 
February, In some areas of the Himalayas and Uttaranchal 
the mercury touched an all time high. The glacier also. 
... (Inltlnuph'ons) 

MR. SPEAKER: Please put your question. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, I 
want the Minister to take note of the gravity of the matter. 
The glacier is shrinking by 10-15 meters per year and 
Gangothrl Is also receding by 23 meters every year. 
Taking Into account the severity of the summer, I would 
like to know from you about the 4200 crore rupees. 
... (Inf9nupl/ons) 

MR. SPEAKER: This question should be directed at 
the Minister, not at me. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
out of the 4200 crore rupees allocated by the Minister, 
specify the State-wise break up of the amount distributed. 
Will the details be provided by the Minister in this regard? 
Whether the hon'ble Minister will make such 
arrangements. . .. (Intsrrupli()f1$) 

MA. SPEAKER: The said amount has been 
distributed. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
even after 58 years of independence of our country, clean 
drinking water is not available in villages. I would like to 
know from the hon'ble Minister whether he will make any 
provisions to make available the same. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, I will provide the hon'ble Member with details of 
2-3 years of State wise allocation under the SwaJaldhara 
Scheme of the ARWSP. The hon'ble Member has stated 
that the lowering of the groundwater level Is the root 
cause of the difficulty. In order to overcome this problem, 
a special scheme is being launched for large scale 
rainwater harvesting, water conservation and watershed 
management which will help In countrywide water 
conservation. Rainwater harveating, water conservation 
and watershed management prevent the lowering of 
ground water level and this Is being done. Top priority 
has been accorded to rainwater harvesting, water 
conservation and watershed management related tasks 
in the employment guarantee scheme rules which I, 
primarily a rural area scheme. We are hopeful that the 
hon'ble Members would create such an atmosphere and 
would adopt similar plans and also would give top priority 
to rainwater harvesting, water conservation and watershed 
management thereby dispelling the apprehensions of a 
water crisis In the coming days enabling us to face the 
challenges in this regard. For this purpose, top priority 
ha, been accorded to water conservation, watershed 
management and other things in the wasteland 
development programme. I request the hon'ble Members 
that they should co-operate in this task with complete 
vigil so that we could not face the water crisis In the 
coming days. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Speaker, Sir, there is a Bodo tribal village named 
Bangfar in the Morigaon district of Assam. This village is 
adjacent to Jag/rot near the Hlndustan Paper Mills. People 
of that village are suffering from a dangerous disease 
due to lack of clean drinking water. . .. (Intsnuptions) 

{Eng/ish} 

MR. SPEAKER: He has answered that. 

{TflInsl8lion} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: I 
want to know from the hon'ble Minister whether any steps 
are being taken by the Govemment to save those people 
from the disease. 

{English} 

Have you received any request from the State 
Government of Assam asking you to take this very serious 
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matter Into acCount? The Bodo people HYing In Banglar 
region have been badly affected by serious ailments. 

MR. SPEAKER: Hon'ble Member, you have put your 
question, let the Minister answer. 

{TrsnsI8tion} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, under the direction 'and guidelines of the A.R.W.S.P. 
which la an Accelerated Rural Water Supply Project, It 
hal been duly preacribed that 25% of the amount should 
be expended on such areM where sea and ST. are 
residing. On that account, the Bodo tribal area about 
which the hon'ble Member has mentioned, will not face 
a shortage of Funds. After gathering Information from the 
hon'ble member about that specific YiUage, we wUl contact 
!he State Govemment and will make such arrangements 
so as to save the tribal people from being forced to 
consume contaminated water and alao to save them from 
diseases. 

Irregularltl.. In IPO 
+ 

*4. SHRt RAJIV RANJAN StNGH MLALAN': 
SHRt C.K. CHANDRAPPAN: 

Will the Minister of FINANCE be pleased to state: 

(8) whether the Govemment has noticed any scam! 
irregularities In the issue of tnltia' Public Offer (IPO) of 
shares in recent past; 

(b) if so, the details thereof; 

(c) whether the Govemment has conducted any 
Inquiry in this regard; 

(d) if so, the details thereof; 

(e) the action takenlbelng taken by the Govemment 
against the guilty bankslllnancial instltutionsllndlvlduals; and 

(f) the preventive steps taken/proposed to be taken 
to avoid such scamsllrregularitles in future? 

/English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (f) A statement is placed on the 
Table of the House. 

.. ,.",.", 

(a) and (b) SEBI has noticed certain Irregularities In 
the Issue of Initial Public Offering (IPO) shares In the 
recent past while examining the dealings in shares relating 
to the IPOs of the Yes Bank Ltd. and IDFC. The enquiries 
and investigationa made so far by RBI and SEBI seem 
to Indicate that a few entities opened thousands of demat 
accounts with Depository PartiCipants (OPs) and bank 
account with Banks in the names of fictitlous!benami 
Individuals. They applied for shares In IPOs from these 
benami fictitious accounts in sizes permissible for retail 
individual investors (Rlls) and obtained allotment. As a 
result, the genuine Rlls failed to get allotment or got 
allotment of fewer shares than they would have otherwise 
got. 

(c) and (d) The enquiries and Investigation made 10 

far by RBI and SEBI seem to indicate that the bank 
accounts with Banks and demat accounts with deposltorlea 
participants (DPs) were opened without adherence to 
prescribed procedures. Some Banks extended IPO finance 
and facilitated movement of funda In violation of the 
guidelines. 

(e) and (f) The penal actions taken by SEBI Include: 
debarring concerned entities from dealing In securities 
marketldealing In IPO; directing the concemed OPs 
participants not to open fresh demat accounts till further 
directions directing the depositories to enhance their 
surveillance system, and ordering Inspection of the 
concemed Registrar to Issue and Merchant Sankers. In 
order to prevent recurrence of the Irregularities, the 
measures taken by SEBI Include: directing the depositories 
to advise their respective DPs to verify the genuineness 
of the demet account-holders where 20 or more demat 
account-holders have a common address; advising them 
to identify a/l the other IPOs during 2004 and 2005 
wherein the same modus operandi had been adopted by 
the identified entities; directing them to form a co-
ordination committee to co-ordinate with the Gurveillance 
department of SEBI for monitoring abnormal transactions 
in damat accounts; and advising them that In case of 
IPOs they should activate the Indian Securities Numbering 
System (ISIN) only on the date of commencement of 
trading on the stock exchanges. 

The penal actions taken by RBI Include ImpOSition of 
penalties ranging from Rs. 5 lakh to Rs. 20 lakh against 
7 Banks taking into account the extent and enormity of 
the violation of the RBI guidelines. Other measures 
include: advising all scheduled commercial banks, 
excluding RRBs, to conduct a review of IPO financing 
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and related matters, like opening of multiple accounts, 
adherence to KYC/AML guidelines and RBI instructions 
on IPO financing, advances against shares, etc.; 
prohibiting the Banks from crediting 'account payee' 
cheques to account of any person other than the payee 
named therein; and taking up an examination of the 
intemal control systems and processes in the banks to 
assess the areas of weakness with regard to KYC, IPO 
finance, ~dvances against shares and intemal controls 
etc. 

[Trans/a/ion} 

SHRI RAJIV RANJAN SINGH 'LALAN: Mr. Speaker, 
Sir, in July 2005, IDFC made a public issue offer of 
shares and some people opened bank accounts by 
denoting same address and they submitted about more 
than 6000 applications for the shares. The Govemment, 
In their reply have accepted all these facts and SEBI 
has conducted an enquiry Into this matter, From the 
Govemment's reply, three facts catch our attention. The 
first Is that even after the passage of such a long time, 
the enquiry has not been completed, It is still going on. 
The second fact is that, though the Govemment have 
stated that action was taken against the banks who were 
party to this, yet no effort has been made till date to 
identify the persons who were Involved In this. The third 
fact Is that the Govemment in their reply have stated 
that penal action has been taken against various banks 
and penaHles ranging from As. 5 lakh to As. 20 lakh 
were imposed on them, I am of the opinion that thla is 
not sufficient because within these banks there are some 
people who instigate such types of activities. We would 
like to know from the Government when they are going 
to complete their enquiry in this whole matter and Identify 
the guilty to take action against them. 

{English} 

SHRI P. CHIDAMBAAAM: Sir, the guiHy persons, I 
believe, have been ide,ntlfied. Maybe. there are some 
others who have colluded with them. They will be 
Identified. We have identified the applicants. We have 
Identified the bank managers and the managers of the 
bank branches. We have identified the brokers; we have 
identified the depository participants. We have fixed 
responsibiHty on these persons. Perhaps. there are more. 
They will be identified. Every agency of the Government 
has been activated--that includes the SEBI. the RBI. the 
Central Board of Direct Taxes and the CBI. Let there be 

not doubt In anyone's mind that the severest action wHI 
be taken against anyone found gulHy. interim action has 
been taken. But I do not think it Is right to conclude that 
this is a final action. More action will be taken and every 
law that they have violated will be Invoked and they wi" 
be punished. 

[Translation} 

SHRI RAJ IV RANJAN SINGH 'LALAN: Mr. Speaker. 
Sir, the hon'ble Minister has stated that more action m9Y 
be taken against them and I also feel that the same 
would happen. But the beginning of similar incldonts can 
be traced to the Harshad Mehta episode which occurred 
16 years ago. Our present Prime Minister was the then 
Finance Minister. At that time also he said that system 
failure was the reason behind It. For the last 16 years 
similar types of incidents have been taking place 
continuously. Recently, after this IDFC irregularity there 
was a statement of the Finance Minister In a newspaper 
that this happened due to system failure. Even after 16 
years, irregularities are going on without any obstructions 
and if we attribute it to system failure, then it serves no 
purpose. I would like to know from the hon'ble Minister 
when the time will come when he will declare that the 
system is foolproof now and there is no scope for failure 
anymore. How much will this country require to wait to 
see the dawn of such a day? 

[English} 

SHAI P. CHIDAMBAAAM: Sir, the IDFC is not ~e 
first issue in which multiple accounts were opened. We 
have information that the same set of persons applied 
and obtained multiple accounts, although in a much 
smaller number, dating back to May, 2003. There are 
several Issues since May, 2003 where they opened 
multiple accounts In much smaller numbers. I think, they 
were emboldened by the fact that these multiple accounts 
were not discovered and these multiple accounts 
increased over a period time. In the IDFC and 'Yes' 
bank issues, these multiple accounts were detected. It is 
a eystem failure. but the context in which I made the 
statement is Important. What I said is. I do not accept a 
system which cannot detect multiple accounts in the same 
address. I said. this is so fundamental to an IPO allocation 
that how Is it that the system does not detect muHiple 
accounts in the same address. Obviously. there were 
glitches in the software but this dates back to 2003 and 
that software is being set right now. 
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12.00 hr •• 

I believe one of the depoeltortea hu put In place 
software which can catch the multiple acoounts. The other 
depository 1& In the proces. of putting In place the 
software. But I can never lay that there will not be any 
other abuses. We take one Itep forward to plug a 
loophole, the croolw take two steps forward to find another 
loophole. The point Is, we are determined to plug the 
loophole and I am determined to punish every guilty 
person. You will find more actions taken in the next few 
days. 

SHRI C.K. CHANORAPPAN: In the answer, it Is said 
that seven banks are involved and they were Imposed 
penalty from Rs. 6 to As. 20 lakhs depending on their 
enormity of violations of these guidelines. I would like to 
know from the hon. Minister which are those seven banka. 
Secondly, what is the enormity of the crime the committed 
In terms of money? What is the volume of monetary 
involvement of them? 

SHRI P. CHIOAMBARAM: The main offence which 
they committed was allowing multiple accounts to be 
opened by the same person in fictitious names. The .. 
banks ar~Bharat OvenIeas Bank, Inclan Overseas Bank, 
Vijaya Bank, Clti Bank, HOFC Bank, ICICI Bank, Standard 
Chartered Bank, ING-Vysya Bank and lOBI limited. Now, 
fines have been Imposed upon them. Show-cause notices 
have been Issued In three cases for additional tines. 
Therefore, as and when the show-cause notices are 
finalised, If they are found guilty, they will be imposed 
greater fines. There was an exposure. But from the reports 
that we have got, no bank has made a loss. Once the 
culprits sold the shares, they repaid the loan that they 
took from the bank. The bank has not suffered a Ioaa in 
that sense. The bank's guilt or .the bank manager's 
offence Is In allowing multiple accounts to be opened by 
the same person in fictitious names. 

WRITTEN ANSWERS TO QUESTIONS 

/Engllsh} 

Telephone Facility In Village. 

*1. SHRI BALASAHEB VIKHE PATIL: 
SHRI SUNil KUMAR MAHATO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of villages In the country where 
telephone facility hu been provided during the last three 
yea... till date, State-wiae and cn.trict-wlH: 

(b) the number of villages which are not having thla 
facility: 

(c) the details of the waiting list of the applicants for 
the various aervices of Bharat Sanchar Nigam limited 
such as Mobile, WLL, Landlne etc. State-wile and dlstrtct-
wise: 

(d) whether the Govemrnent has formulated any time-
bound programme to provide telephone connections to 
Its wlitlilted subscribe ... ; 

(e' If 10, the time by which the.e waltll.ted 
subscribers will be provided telephone COMectlona: .. 1d 

(f) the period by which all the vUlagea of the country 
are likely to be provided with telephone facility? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): <a) and (b) All the eligible vlllagelin the country 
except 68,822 villages were provided Village Public 
Telephones (VPTa) by November 2004. This excluded 
villages having lesa than 100 population, villages lying In 
thick forest areaslnaxallte infested area etc. 

In November 2004, Universal Service Obligation Fund 
(USOF) ~ered into agreement with BSNL to provide 
VPTs in thee- remaining 68,822 villages by November 
2007. Stat.wlae list of these 68,822 village. is given in 
the Statement-I enclosed. 

As on 31.12.2005, 17,182 villages out of remaining 
86,822 villages have been provided VPTa. Details are 
given in the Statement-I enclosed. 

(c) The details of the waiting list of the ~Ilcants for 
the various services of Bharat Sanchar Nigam limited 
(BSNl) are given In the Statement-II enclosed. 

(d) and (e) The existing wait list subscribers are li'-'Y 
to be provided telephone connections In the current yRar. 

(f) The remaining eligible uncovered vUlagea .... to 
be provided telephone facilities by November 2007 as 
per the agreement between USOF and BSNL. 
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$I611M 01 Pfrw*Ion 01 r~ FIICIIIty In 66,822 lIncolMted ~. In 
In. CDIH1/1y •• on 3181 ~ J!()(J5 

SI.No. Name of the No. of On On any VPTs Balance 
. Service Area uncovered Satellite other provided upto remaining 

villages under media media 31.12.2006 uncovered 
the Agreement 

1. Anclhr. Pradesh 1,074 116 969 237 837 

2. Aasam 8,931 279 8,652 2,366 6,666 

3. Jharkhand 1,694 1,894 0 30 1,664 

4. Gujarat 4,144 0 4,144 1,965 2,179 

5. Hlmac:hal Pradeah 1,002 276 727 234 766 

6. Jammu and Kashmir 1,755 465 1,290 222 1,533 

7. Madhya Pradesh 11,894 443 11,451 4,402 7,492 

8. Chhattlsgarh 6,043 88 4,955 892 4,151 

9. Maharuhtra 6,441 496 6,946 2,189 4,252 

10. North Eut·1 2,128 578 1,550 n 2,061 

11. North East·1I 1,550 1,289 261 30 1,520 

12. OrIssa 4,899 4,899 0 0 4,899 

13. Rajasthan 12,386 18 12,366 4,332 8,054 

14. Uttaranc:hal 3,661 3,544 337 206 3,675 

15. Andaman & Nlcobar lliands 0 0 0 0 0 

16. Bihar 0 0 0 0 0 

17. Haryana 0 0 0 0 0 

18. Karnataka 0 0 0 0 0 

19. Kerala 0 0 0 0 0 

20. Punjab 0 0 0 0 0 

21. Tamil Nadu 0 0 0 0 0 

22. Uttar Pradesh (East) 0 0 0 0 0 

23. Uttar Pradesh (Weat) 0 0 0 0 0 

24. West Bengal 0 0 0 0 0 

Total 68,822 14,183 52,639 17,182 .49,640 

'Detalls ot the .. 66,822 villages are avdable at DbT'. webalte (htIp:lIwww.dot.gov.lnlbnlllatedata.htm) 
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SMIM'I."t H SSA/Dlatrlct wile detalll of waiting lilt for various Stat .. 
is given In IUCCHdlng pages. Wherever waiting list Is 

Citr:18 Ms" W.illng List As on 31.12.20()5 indicated u 'zero', it implies that the connections are 
available on demand in the areas covered for that 

SI.No. Name 01 Circle Baaic Service CeII* MobIle particular service. 
(Combined Wding list of 

lIndIne end WLL) SSAIDI8tr1ct ...... W.Hlng List in ShI_ 

1. Andaman & Nicobar Islands 327 9,315 SI.No. Name of SSAI BuIc: Cellular 

2. Andhra Pradesh 36,971 0 District Services Mobile 

3. Assam 22,180 28,704 2 3 4 

4. BIhar" 94,745 0 Andaman • Nloobar 
5. Chhatliegarh' 5,963 124,887 1. Andaman & Nlcobar 327 9.315 
6. Gujarat 51,898 0 

Andhra Prade.., .. on 31.12.2005 
7. Haryana 71,427 0 

1. Adilabad 1,382 
8. Himachal Pradesh 39,021 0 

2. Anantapur 1,683 
9. Jammu and Kashmir 72,700 0 

10. Jharktland' 12,571 15,591 3. Chlttoor 1,242 

11. Kamataka 99,094 0 4. Cuddapah 5S8 

12. Kerala 296,081 0 6. East Godavari 1,194 

13. Maahya Pradesh 13,016 263,508 6. Guntur 1,378 

14. Maharashtra' 191,298 250,719 7. Hyd. Telecom Dist. 6,484 

15. North East-I 3,569 0 8. Karlmnagar 5,867 
I 16. North East-II 3,871 39.632 9. Khammam 689 

17. Orissa 44,469 124,186 
10. Krishna 808 

18. Punjab 40,554 0 
11. Kurnool 1,059 

19. Rajasthan 121,136 44,130 

20. Tamil Nadu' 116,986 129,754 
12. Mahbubnagar 1,885 

21. Uttaranchal 4,939 0 13. Medak 2,796 

22. Uttar Pradesh (East) 109,000 71,890 14. Nalgonda 2,585 

23. Uttar Pradesh (West) 42,760 0 15. NeRore 733 

24. West Bengal 152,181 3,000 16. Nizamabad 386 

25. Koikatta 5,349 0 17. Prakaaham 8n 

26. Chemai 10,847 0 18. Srlkakulam 1,n3 

Total 1,662,953 1,105,096 19. Visakhapatnam 347 

'The waiting list details are as on 31.01.2006. 20. Vizianagarem 101 
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21. Warangal 1,706 17. Katlhar 490 

22. West Godavari 2,651 18. Pumla 402 

Total 36,971 0 19. Ararla 260 

Auam .. on 31.12.2005 20. Khagarla 2,833 

1. Bongalgaon 7,114 0 21. KlshanganJ 1,027 

2. Dibrugarh 882 0 22. Munger 1,594 

3. Jorhat 1,182 0 23. Shelkpura 336 

4. Kamrup 1,285 0 24. Jammul 434 

6. Nagaon 4,727 0 25. Lakhlsaral 290 

6. SUchar 6,359 12,2n 26. Muzaffarpur 7,093 

7. Tezpur 1,631 16,427 27. Sitamarhi 2,062 

Total 22,160 26,704 28. East Champaran 4,058 

Bihar .. on 31.01.2006 29. Samastlpur 4,256 

1. BhoJpur 2,163 30. Rohtas 2,714 

2. Buxar 2,031 31. Bh~a 728 

3. Bhagalpur 1,037 32. Saharsa 1,169 

4. Banks 179 33. Supaul 885 

5. West Champaran 4,752 34. Madhepura 743 

6. Begusarai 3,118 35. Madhubani 5,121 

7. Saran 4,482 36. Sheohar 745 

8. Siwan 8,976 37. Patna 1,984 

9. Gopalganj 2,424 36. Nalanda 1,275 

10. Darbhanga 7,033 Total 94,745 0 

11. Gaya 4,896 Chhattlaprh •• on 31.01.2008 

12. Arwal 1,422 1. Bllaspur 579 25,623 

13. Nawadah 3,442 2. Durg 1,036 26,061 

14. Aurangabad 1,448 3. Ralpur 1,833 31,665 

15. Jehanabad 4,264 4. Butar 580, 21,461 
.... 

16. Vaishali 4,579 5. Ralgarh 344 10,233 
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6. Surguja 1,589 9,724 9. Sonepat 3,589 

Total 5,963 124,887 Total 71,427 0 

Qulerat .. on 31.12.2005 Himachal Pnlduh .. on 31.12.2001 

1. Ahemdabad 2,n2 1. 8ilaepur 4,610 

2. AmreU 37.4- 2. Chamba 1,547 

3. Bharuch 703 3. Hemirpur 4,841 

4. Bhavnagar 4,038 4. Kangra 13,604 

5. BhuJ 3,5n 6. Kinnour 842 

8. Godhra 1,857 8. KuUu 980 
7. Hlmmatnagar 788 7. Lahaul SpIll 216 
8. Jamnagar 3,385 

8. Mandi 4,587 
9. Junagarh 7,344 

9. Shimla 1,912 
10. Mehsana 4,350 

10. Sirmour 1,498 
11. Nadiad 3.990 

11. Solan 744 
12. Palanpur 6.126 

12. Una 3,643 
13. RaJkot 6,309 

Total 39,021 0 
14. Surat 1,930 

Jammu • Kuhmlr a. on 31.01.2001 
15. Surendranagar 2,469 

1. Jammu 17,144 
16. Vadodara 625 

2. Udhampur 3,420 
17. Valsad 1,263 

3. Leh 1,330 
Total 51,898 

Haryena .. on 31.12.2005 
4. Rajourl 5,109 

1. Ambala 5,991 5. Srlnagar 45,697 

2. Faridabad 1,751 Total 72.700 0 

3. Gurgaon 5,391 Jharkhend a. on 31.01.2001 

4. Hisar 13,917 1. Bokaro 1,489 0 

5. Jind 1,383 2. Dhanbad 2.103 0 

6. Kamal 10,022 3. DumIca 84 0 

7. Rewar! 10,274 4. Pakur 0 0 

8. Rohtak 19,109 5. Godda 203 0 
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6. Jamtara 72 0 11. H8888n 4,559 

7. SahebganJ 151 0 12. Hubll 2,585 

8. Oeoghar 1,063 0 13. Kodagu 3,579 

9. Chatra 163 0 14. Kolar 6,181 

10. Hazarlbag 3,582 8,134 15. Mandya - 2,779 

11. Kodarma 317 2,076 16. Myaore 4,125 

12. Glrldih 777 3,493 17. Ralchur 3,558 

13. Garwa 126 192 18. Shlmoga 8,506 

14. Palamu 343 1,550 19. Tumkur 4,352 

15. Latehar 2 146 20. Uttara Kannada 8 

16. Ranchi 856 0 Total 99,094 0 

17. Lohardaga 29 0 Kerale •• on 31.12.2005 

18. Gumla 144 0 1. Alleppey 19,465 

19. Slmdega 173 0 2. Cellcut 24,190 

20. E. Singhbhum 756 0 3. Cannanore 10,936 

21. W. Singhbhum 10 0 4. Emakulam 22,213 

22. Saraikela 148 0 5. Idukkl 15,418 

Total 12,571 15,591 6. Kaaaragod 9,299 

Karnatelca •• on 31.12.2005 7. Kottayam 16,567 

1. Bangalore TO-rural 13,740 8. Malappuram 64,606 

2. Bangalore TO-urban 5,030 9. Patghat 32,068 

3. Belgaum 6,109 10. Pathanamthltta 12,234 

4. Sellary 465 11. Qullon 36,175 

5. Bidar 103 12. Trichur 14,578 

6. Bljapur 4,849 13. Trlvandrum 20,593 

7. Chlckmagalur 2,077 14. Wynad 7,705 

8. Oakshlna Kannada 25,100 15. UIT of Lakshadweep 17 

9. Chitradurga 1,916 16. UIT of Pondicherry 17 
(Mahe) 

10. Gulbarga . 1,495 Total 296,081 0 
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Madhya PrMIHh Circle •• on 31.12.2001 31. Shlvpurt 243 8,215 

1. Balaghat 0 4,084 32. Sictli 187 7,398 

2. Betul 144 6.193 33. UJaIn 1,189 7,884 

3. Bhopal 62 21,394 34. Vidlaha 99 2,634 

4. Chhatarpur 96 18,678 Total 13,018 283,608 
5. Chhlndwara 89 6,722 

... .............. on 31.12.2005 
6. Oamoh 32 2,731 

1. Ahmednagar 19,338 6,834 
7. Dew .. 89 1,963 

2. AkoIa 5,626 5,770 
8. Ohar 0 7,866 

3. Amravatl 0 9.875 
9. Guna 80 8,160 

10. Gwallor 820 17,937 
4. Aurangabad 6,717 22,785 

11. Hoshangabad 0 8,710 5. Beed 6.974 4,727 

12. Indore 1,131 18,070 6. Bhandara 4,343 8,360 

13. Jabalpur 767 20,489 7. Buldhana 4,477 6,671 

14. Jhabua 0 7,832 8. Chandrapur 2,263 9,052 

15. Khandwa 171 5,263 9. Dhule 3.804 14,398 

16. Khargone 0 9,928 10. Gadchlroli 779 2,730 

17. Manella 149 8,262 11. Goa 4,547 6,600 

18. Mandsaur 4,419 7,305 12. Jaigaon 7,448 10,207 

19. Morena 503 9,469 13. Jalna 6,766 14,738 
20. Narslnghpur 347 4,560 

14. Kalyan 16,944 12,773 
21. Panna 147 2,156 

15. Kolhapur 4,486 9,390 
22. Ralsen 34 3,856 

16. LaNr 1,941 16,280 
23. Rajgarh 405 2,248 

17. Nagpur 4,422 13,131 
24. Ratlam 647 6,186 

25. Rewa 34 6,126 
18. Nanded 1,852 9,790 

26. Sagar 499 3,449 19. Nasik 17,059 5,000 

27. Satna 704 5,172 20. Osmanabad 3,527 5,432 

28. Seoni 0 3,952 21. Parbhanl 2,210 7,199 

29. Shahadol 69 6,645 22. Puna 22,244 7,951 

30. Shajapur 0 4,196 23. Ralgadh 3,507 13,515 



39 FEBRUARY 17, 2008 

2 3 4 2 3 4 

24. Ratnaglri 7,528 7,899 11. Phulbanl 93 2,160 

25. Sangli 3,615 0 12. Rourkela 1,292 8,141 

26. Satara 12,999 3,950 13. Sambalpur 477 7,326 

27. Sindhudurg 6,959 7,470 Total 44,469 124,186 

28. Solapur 8,795 0 Punjab Circle .. on 31.12.2005 

29. Wardha 3,261 2,643 1. Amritsar 6,182 

30. Yavatmal 0 7,651 2. Bhatlnda 1,100 

Total 191,298 260,719 3. Chandigarh 2 

NE... Circle a. on 31.12.2005 4. Ferozepur 7,904 

1. Meghalaya 162 5. Hoshiarpur 6,757 

2. Mlzoram 533 6. Jalandhar 800 

3. Tripura 2,874 7. Ludhiana 5,438 

Total 3,569 0 8. Pathankot 7,475 

NE ... I Circle a. on 31.12.2005 9. Patiala 3,807 

1. Arunachal Pradesh 487 0 10. Ropar 1,072 

2. Manipur 3,033 29,871 11. Sangrur 17 

3. Nagaland 351 9,761 Total 40,554 0 

Total 3,871 39,632 RaJ •• th.n Circle a8 on 31.12.2005 

Ort... Circle •• on 31.12.2005 1. Ajmer 4,614 2,397 

1. Balasara 8,430 2,265 2. Alwar 8,773 0 

2. Baripada 1,418 12,883 3. Banswara 3,281 3,308 

3. Berhampur 3,640 8,260 4. Barmer 7,843 10,042 

4. Bhawanipatna 734 6,746 5. Bharatpur 4,926 0 

5. Bhubaneswar 10,259 15,703 6. Bhilwara 2,901 0 

6. Bolangir 1,206 8,000 7. Bikaner 465 1,157 

7. Cuttack 13,887 22,044 8. Bundi 346 0 

8. Ohenkanal 2,509· 11,785 9. Chittorgarh 1,743 0 

9. Keonjhar 581 9,000 10. Churu 6,458 ' 395 

10. Koraput 143 9,883 11. Jaipur 16,033 0 
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12. Jalsalmer 393 2,267 15. Salem 4,942 

13. Jhalawar 380 0 16. Sivaganga 3,482 

14. Jhunjhunu 7,833 0 17. Thanjavur 3,519 

15. Jodhpur 6,686 5,937 18. The NlIglriB 0 

16. Kota 2,922 9,469 19. Thenl 122 

17. Nagaur 7,563 2,972 20. Thlruvarur 4,785 

18. Pall 5,097 0 21. TIrunelveli 4,044 

19. Sawalmadhopur 3,075 6,076 22. Tlruvannamalai 3,221 

20. Sikar 14,680 0 23. Trichy 4,749 

21. Sirohi 2,541 0 24. Tutlcorln 3,048 

22. Sriganganagar 2,413 0 25. VeiloAl 6,040 

23. Tonk 1,473 0 26. V1l1upuram 9,941 

24. Udaipur 8,697 1,110 27. Vlrudhunagar 2,362 

Total 121,136 44,130 28. Pondicherry UfT 110 

Tamil Nadu Circle •• on 31.01.2006 Total 116.986 12,9754 

1. Coimbatore 8,905 Uttllranchal Circle •• on 31.12.2005 

2. Cuddalore 4,987 1. Almora 1,034 

3. Dharmapurl 3,559 2. Dehradun 696 

4. Dlndlgul 2,688 3. Harldwar 1,n1 

5. Erode 7,081 4. NainltaJ 489 

6. Kanyakumarl 6,830 5. Shrinagar (Garhwal) 865 

7. Karur 3,268 6. New Tehrl H)4 

8. Krishnagirl 3,798 Total 4,939 0 

9. Madurai 1,117 UP (Eaat) .. on 31.12.2005 

10. Nagapattinam 6,574 1. Allahabad 6,944 

11. Namakkal 3,491 2. Kauahambl 573 

12. Perambalur 6,108 3. Azarngarh 7,106 

13. Pudukottai 5,798 4. Barabankl 3,264 

14. Ramanathapuram 2.417 5. Ballia 2,459 
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8. Banda 386 34. Kanpur Dehat 1,584 

7. Chltrakoot 267 36. Lakhlmpur 1,250 

8. Bahralch 1,352 38. Lucknow 2,730 

9. Shrawastl 190 37. Mlu n6 
10. Buti 1,615 38. Malnpurl 2,489 

11. Sant Kablr Nagar 441 39. Mlrzapur 1,265 

12. Siddharth Nagar 535 40. Sonebhadra 1,478 

13. Deorla 6,673 41. Jalaun 1,737 

14. Kushi Nagar 3,928 42. Pratapgarh 1,421 

15. Auralya 818 
43. Raebarell 3,890 

16. Etawah 1,281 
44. Shahjahanpur 2,131 

17. Farrukhabad 1,427 
45. Sitapur 2,556 

46. Sultanpur 4,942 
18. Kannauj 1,378 

47. Unnao 1,494 
19. Fatehpur 2,325 

48. Chandauli 1,850 
20. Arnbedkar Nagar 2,905 

49. Sant Ravidu Nagar 1,302 
21. Falzabad 2,438 

60. Varanasl 1,877 
22. Balrampur 529 

Total 109,000 71,890 
23. Gonda 1,573 

UP (Weet) lion 31.12.2005 
24. Gorakhpur 3,254 

1. Agra 3,786 
25. Maharajganj 574 

2. AJlgarh 2,710 
28. Ghazipur 3,808 

3. Barelly 227 
27. Hardoi 4,946 

4. Bljnore 1,089 
28. Hamlrpur 197 

5. Bulandshahar 7,436 
29. Mahoba 345 6. Ghaziabad 4,060 
30. Jhansi 246 7. Mathura 3,019 

31. Lalltpur 7 8. Meerut 6,022 

32. Jaunpur 9,656 9. Moradabad 1 ,no 
33. Kanpur 1,048 10. Muzaffamagar 6,073 
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1 2 3 State 'undlng of Electfone 

11. Nolda 216 ·2. SHRI KIRTI VARDHAN SINGH: 
SHRI SUGRIB SINGH: 

12. Saharanpur 3,686 

13. Badaun 0 
Will the Minister of LAW AND JUSTICE be pleUf'd 

to state: 

14. Etah 3,009 
(a) whether the Govemment hal sought the advice 

15. Plllbhlt 678 of the Election Commlallon on State funding of elections; 

16. Rampur 0 (b) If so, the details thereof; 

Total 42,780 0 (c) whether the Govemment Is also considering ille 

We.t Bengal Circle a. on 31.12.2005 recommendations of eariier Commlaalons and allO the 
Tar1<unde Committee's recommendations In this regard; 

1. Aaanaol 17,256 0 

12,8n 0 
(d) H so, the details thereof; and 

2. Berharnpore 

3. Bankura 10,096 0 (e) the time by which a final decision Is likely to be 
taken In this regard? 

4. Calcutta 50,232 0 
THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

6. Cooh Bihar 4,768 0 BHARDWAJ): (a) Yes, Sir. 

6. Jalpaiguri 1,463 0 (b) to (e) The Central Govemment considered the 

7. Kharagpur 25,941 0 various recommendations/proposals relating to State 
funding of elections received by It. WIth a view to building 

8. Krishnagar 5,705 0 consensus among the recognized political parties, It has 

9. Maida 6,326 0 
decided to request the Election Commission of India for 
Its consideration certain recommendations. Accordingly, 

10. Purulia 3,951 3,000 on the 2nd January, 2006, the Govemment requested 
the Election Commission of India to recommend, In 

11. Ralganj 1,602 0 consultation with the recognized political parties, the 

12. SiUguri 3,277 0 
quantities of the following Items to be provided to the 
recognized political parties or to the candidates set up 

13. Suri 8,643 0 by them taking Into consideration the geographical features 
and means of communication avaUable:-

14. Gangtok 24 0 

Total 152,181 3,000 
"(a) For recognized political partie.: 

Chennal Telecom Dlltrlct .. on 31.12.2005 (i) Suitable rent·free accommodation for Its 
headquarters. 

1. Chennai 0 0 
(II) One rent·free telephone, with Subscriber Trunk 

2. Chenglepattu 10,847 0 Dialling facility with a specified number of 

Total 10,847 0 
telephone calls over and above the free calls 
permitted to any subscriber. 

Kolkatll Telecom Dlltrlct a. on 31.12.2005 (iii) The amount of time to be distributed on private 

Kolkata 5,349 0 cable television network and electronic media. 
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(b) For Candldat .. of reoognlzed PartIe.: 

(I) Specified quantity of petroVdiesel. 

(iI) Specified quantity of paper for printing. 

(III) Postal stamps of a certain specified amount. 

(iv) For an assembly election, one set of 
loudspeakers and for a parliamentary election, 
one set of loudspeakers for every aasembly 
segment, subject to a maximum of six such sets. 

(v) For an assembly election, one telephone with a 
specified number of free calls, and for a 
parliamentary election, at the rate of one 
telephone for every assembly segment, subject 
to a maximum of six telephones. 

(vi) On the day of poll, some minimum arrangements 
may be made for the candidates' camps at each 
polling station. 

(vii) Supply of refreshments and food packets to the 
counting agents inside the counting hall.· 

A reply from the Election Commission Is awaited. 

The Govemment also decided that the Central 
and the State Govemments both must share in the 
funding. 

The scheme of distribution of the above-mentioned 
items would be worked out after receipt of the 
recommendations of the Election Commission. 

Popularlaatlon of Mobile Phone Service. 
Provided by PSu. 

*5. DR. M. JAGANNATH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether Garuda and Dolphin Mobile services 
provided by the public sector undertakings have not been 
popular as compared to their counterparts In the private 
sector in the present competitive scenario; 

(b) if so, the details thereof; 

(c) whether the Govemment has recently undertaken 
any study on their slow growth; 

(d) if so, the outcome of the Study; and 

(e) the steps being taken or proposed to be taken to 
make the mobile services offered by the public sector 
undertakings more attractive, competitive and popular In 
the country? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) Both Garuda (Umlted mobile services) and 
Dolphin (Fully. mobile service) of MTNL are postpaid 
services. It is' a common practice that demand of prepaid 
services is much more than postpaid servlcee. As on 
31.01.2006, out of all mobile services in MTNL, 71 % 
connections were in the prepaid segment as against ~::>% 
In postpaid segment. 

There Is no .. Moe corresponding to Garuda (Umited 
Mobility) being given by private operators. MTNL mobUe 
services are in line with the post paid services of private 
operators. 

(b) to (d) Do not arise in view of (a) above. 

<e) Steps taken by MTNL and BSNL to make mobile 
services more attractive and competitive are given in the 
enclosed Statement. 

Stsps Tsken by MTNL & BSNL to Popu/srise thtJ/r 
Mobiltl Ssrvictls 

1. Both MTNL & BSNL have launched 'One India 
plan' with effect from 01.03.2006 with reduction 
in call rates 80 as to make the services incluc!ing 
GSM and WLL services more popular. 

2. Both the PSUs are having various schemes to 
make the mobile services (both GSM & WLL) 
more popular in different segments of the 
society. BSNL has schemes like Student Power 
99 Plan and Government employees plana 
launched in recent times. 

3. MTNL is providing a large number of value 
added aervices to Its cellular mobile 8ubscriber 
like call forwarding, call waiting, CLI, Voice Mall 
Service (VMS), Short Messege Service (SMS), 
itemized bill/detail biU. all IncUa roaming. 
intematlonal roaming. PSTN bill viewing on SMS, 
Closed User Group (CUG) service etc. 
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4. MTNL has comml8ll0ned additional 8 lac linea 
each of New GSM system with GPRS and MMS 
software In the core area, which prov1de8 high-
speed data and lending of message with video 
& audio. Thl. capacity ha. been nearly 
consumed. 

5. MTNL Is adding another 2 lakha lines each In 
DelhVMumbal by March 2008 to meet the ever-
Increasing demand. Further, MTNL plan. to 
procure 2 million lines each for DelhllMumbai 
Vc 3G GSM Network to be commilaloned In 
2006-07 In line with the emerging trends. 

8. GSM network at DelhllMumbai Is being optimised 
continuously to improve ~ the coverage and 
capacity. 

7. MTNL shall be adding additional 98 BTS by 
3108 in DelhVMumbal to further Improve the 
coverage & capacity of GSM subscribers. 

8. MTNL has commlaaioned a new billing IOlution 
for the cellular mobile lubscrlbe... to address 
the various options of the subscriber In respect 
of their bills. 

9. 400K IIne8 of COMA 2000 IX type network which 
will provide voice, data at 140 Kbps, SMS and 
lupportlng value added services Is being 
commissioned each at Mumbai and Delhi. 

10. BSNL has built up extenlive network of 
franchisees in addition to its customer service 
centres so that the mobile serviceB and other 
products can be made available to the customers 
in the vicinity of their officeslhomes. 

11. BSNL is trying to provide all value added 
services to its customers which are offered by 
competitors. 

12. BSNL has covered all major rail routeB and 
highway routes and Is In the process of covering 
all highways and localities having population of 
more 5000. This will enable customers to enjoy 
unmatched coverage and connectivity. 

Lo.... Incurred by BSNL 

*6. SHRr UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether Bharat Sanchar' Nigam Ltd. (BSNL) 
incurred Ioues due to the poor quality of the equipment 
purohued from certain foreign supplle,. u reported In 
the sr...",." dated January 23, 2008; 

(b) if 10, the facta of the matter reported therein; 

(c) the action taken by the Government against the 
suppllera for the inferior quality of the equipment auppUed; 

(d) the action taken against the office,. responsible 
for the negligence or otherwi .. ; and 

(e> the atepa taken to check recurrence of luch caaee 
and to ensure quality of the network? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANlflHI 
MARAN): (a) and (b) No, Sir. While the equipment 
supplied Is not of Interior quality, certain Inter-working 
problema were experienced while Integrating with the 
existing network, which is generally experienced in a multi-
vendor environment. 

(c) and (d) Do not arise In view of (a) and (b) above. 

<e) BSNL has stringent quality control mechanism 
already in place to ensure that only quality equiprnents 
are inducted in the network, which Includes quality teet 
of indigenous equipment In the factory premises, validating 
the Imported equlpments in field and acceptance testing 
of all the elements which are Inducted In the netwolk. 

/Tmnsl8l1onJ 

Bano In Rural Am. 

-7. SHRI MOHAN SINGH: Will the Minister of 
FINANCE be pleased to Btate: 

(a) the number of branches opened In rural areas ~y 
leading nationalized banks of the country during the lut 
two ye.... alongwlth the name. of tho8e banks. Stat. 
wise; 

(b) whether the Ministry of Finance and Reserve Bank 
of India had laaued instructions to all the nationalized 
and non-nationalised Banks for opening new branches In 
rural areas, small and medium towns and municipal areas; 
and 

(c) If so. the outcome thereof? 
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THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) The bank·wl •• and State-wi .. 
detalll of rural branchel opened by the Public Sector 
Banks during the years 2003-04 and 2004-05 are given 
in the enclosed Statement· I and II respectively. 

(b) and (c) In terms of the current Branch 
Authorisation Polley announced by the Reaerve Bank of 
India (RBI) on September 8, 2006, banks are encouraged 
to open branches in underbanked centres. While banks 
have the freedom to select centres for opening of new 
branchea, RBI while granting approvals enaures that 
sanctlona include centres In rural areas al&o. 

In respect of New Private Sector Banks, a condition 
la stipulated by the RBI while issuing a licence under 
Section 22 of the Banking Regulation Act, 1949 that 25% 
of the branches should be in semi-urban and rural centres. 

As on 30th September 2005, more than 40% of the 
branches of Public Sector Banks were In the rural areas. 

88nk·wiH NumbtJr of Rum/ Smnchss 01 Public StIctor 
88nks Opsnsd during the Fin8ncill/ Y .. ~ 2003-04 

8nd 2004-tJ5 

Bank Name 

State Bank of Incfia 

State Bank of Blkaner & Jaipur 

State Bank of Hyderabad 

State Bank rA MyIote 

State Bank of Indore 

Bank of Baroda 

Allahabad Bank 

Bank of India 

canara Bank 

Indian Overseas SInk 

Central Bank of India 

Union Bank of India 

2003·04 2004-05 

2 3 

7 

2 

4 

2 

2 

'1 

8 

2 

2 

6 

2 

1 2 3 

Punjab National Bank 8 

United Bank of India 2 

UCO Bank 

Syndicate Bank 3 

Andhra Bank 4 

Corporation Bank 3 

Oriental Bank 01 Commerce 9 

VIjaya Bank 2 

Total 30 52 

m.,.",."t /I 
SMlrl-wiH Numbtlr 01 RUM/ Smnc/l§ 01 Public StICIor 

88nk8 optIfI«I during IfNI F/fMnc161 YMm 2OO3-O.t 
8nd 2004-tJ5 

State Name 2003-04 2004-05 

2 3 

Assam 

Bihar 2 

West Bengal 

Orissa 3 2 

Sikklm 

Uttar Pradesh 2 

UU8ranchal 

Punjab 2 

Heryane 2 

Jammu and Kashmir 

Himachal Pradesh 4 

Rajasthan 3 

Gujarat 3 7 

Maharashtra 4 
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Goa 

Madhya Pradesh 

Chhattisgarh 

Andhra Pradesh 

Karnataka 

Tamil Nadu 

Kerata 

All-India: 

{Engllsh/ 

2 

1 

2 

7 

5 

30 

Implementation of NREGA 

·S. SHRI N.N. KRISHNADAS: 
SHRI SUNIL KHAN: 

3 

2 

9 

6 

2 

52 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the detailed methodology and technology adopted 
or likely to be adopted for Implementation and monitoring 
of National Rural Employment Guarantee Act, 2005 
(NREGA); 

(b) whether the Government has announced 
implementation of the much awaited NREGA; 

(c) if so, the details thereof; 

(d) whether the Govemment has requested the States 
to make advance preparations on a massive scale for 
the Implementation the NREGA; 

(e) if so, the response of the States thereon; 

(t) the name of the districts selected for 
implementation of NREGA, State-wise; 

(9) the funds allocated to each State; 

(h) the reasons for not implementing NREGA in all 
districts in the country; and 

(i) the time by which the NREGA is likely to be 
implemented all over the country? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) For Implementation 
and monitoring of the National Rural Employment 
Guarant .. Act, detaUed operational guidelines have been 
prepared by Ministry of Rural Development. Coplep of 
the guIdeIIn.. have been provided to all States where 
the Act has been made operational. The IOClal audit of 
the wort< shall be done by the Gram Sabha as given In 
Chapter 11 of the operational guldelln ... 

(b) and (c) 200 districts have been identHled for 
Implementation of the NREG Act In the first phase. 
NotHlcatlon for Implementation of the Act with effect from 
2nd February 2006 has been Issued In respect of 183 
districts. The remaining 17 districts Include 3 districts of 
Jammu and Kashmir, 2 dlltrtcta of Meghalaya and 12 
districts from Maharashtra. The Act does not apply to 
Jammu & Kashmir In terms of Section 1 (2) and the State 
Govemment has initiated action for extending the Act to 
the State of Jammu & Kashmir. In Meghalaya, due to 
the applicability of Model code of conduct In view of the 
bye-election to Tura Parliamentary Constituency held on 
18th February, the Act would be madtl applicable after 
completion of election proce88. Maharashtra State has its 
own Employment Guarantee Act for the entire State since 
1972. The State Govemment has decided to amend Its 
own Act so that the entitlements of the wort<ers under 
the Central Act are ensured In the State Scheme. The 
Central Govemment will share the e)(penditure in 12 
identHied districts of Maharashtra as per NREG Act. 

(d) and (e) For effective implementation of the 
National Rural Employment Guarantee Act, States had 
been requested to make advance preparations. Letters 
had been sent to the Chief Ministers of the States by 
Hon'ble Minister of Rural Development in this connection. 
Secretaries concerned of the respective States were also 
requested to give instructions to districts to initiate 
necessary preparatory work so that the Act could be 
implemented with effect from 2nd February, 2006. The 
preparations have been done by the States and they are 
taking further ection as necessary under the Act. 

(f) List of districts selected for implementation of 
NREGA in its first phase is given in the enclosed 
Statement-I. 

(g) The funds released under National Food for Work 
Programme in 150 districts where NFFWP was in force 
are to be utilized for NREGA in the current financial 
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year. In addition, Rs. 5.35 crorea have been releued to 
each of the newly Identified 50 dlatrlctl for NREGA. The 
total funds released to each State Including the NFFWP 
funds are given In the enclo8ed Statement-II. 

(h) and (I) It has been decided to launch NREGA In 
200 selected Identified districts In the country. The NREG 
Act will be Implemented In the entire country within a 
period of five years. 

SMlwlHlnt I 

List 01 Dislticls IdtmlllltJd for Itnp/8InM1t./Ion 01 
N.IIonM RUM' EmpIo)'lMf1t GUIII'IU1IH Acl 

(NREGA) In fiml PIM. 

State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Identified districts In the States 

2 

Adllabad 

Anantpur 

Chittoor 

Cudappah 

Karimnagar 

Khammam 

Mahbubnagar 

Medak 

Nalgonda 

Nlzamabad 

Rangarecldy 

Vizlanagaram 

Warangal 

Upper Subanairi 

Bongalgaon 

Dhemajl 

Goalpara 

Karbi Anglong 

Kokrajhar 

Bihar 

Chhattlsgarh 

58 

2 

North Cachar Hills 

North lakhlmpur (LakIha) 

Araria 

Aurangabad 

BhoJpur 

Darbhanga 

Gaya 

Jamul 

Jehanabad 

Kaimur (Bhabua) 

Katihar 

Kiahanganj 

lakhiearai 

Madhubanl 

Munger 

Muzaffarpur 

Nalanda 

Nawadah 

Palna 

Pumia 

Rohtas 

Samaetlpur 

Sheohar 

Supaul 

Vaishali 

Bastar 

Dantewads 

Dhamtari 
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2 1 2 

Juhpur Kodarma 

Kanker Latehar 

Kawardha Lohardagga 

Korlya Pakaur 

Ralgarh Palamu 

Rajnandgaon Ranchi 

SarguJa SahibganJ 

Gujarat Sanaakantha Saralkela 

Dang. 
Simdega 

Dohad 
Pachhlm 8inghbhum 

Kamataka Sidar 
Narmada 

Panch Mahala 
Chltradurga 

Davanagere 
Sabarkantha 

Gulbarga 
Haryana Mohlndergarh 

Ralchur 
Sirsa 

Kerala Palakkad 
Himachal Pradesh Chamba 

Waynad 
Sirmaur 

Madhya Predesh BaIaghat 
Jammu and Kashmir Doda 

Barwanl 
Kupwara Betul 

Poonch Chattarpur 

Jharkhand Sokaro Dhar 

Chatra Dlndori 

Dhanbad Jhabua 

Dumka Khandwa (East Nimar) 

Garhwa Mandla 

Girldih Satna 

Godda Seen! 

Gumla Shahdol 

Hazarlbagh Sheopur 

Jamtara Shlvpurl 



59 FEBRUARV 17, 2008 80 

1 2 1 2 

Slddhl KeonJhar 

Tlkamgarh Koraput 

Umaria Malkanglri 

W .. t Nlmar (Khargone) MayurbhanJ 

Maharuhtra Ahrnednagar Nabarangpur 

Amravatl Nuapada 

Aurangabad Phulbanl 

Bhandara Rayagada 

Chandrapur Sambalpur 

Dhule Sonepur 

Gadchlroll Sundargarh 

Gondya Punjab Hoehlarpur 

HlngoIl Rajalthan Banawara 

Nanded Dungarpur 

Nandurbar Jhalawar 

Vawatmal Karaull 

Manlpur Tamenlong Sirohl 

Megh_ya South Garo Hille Udaipur 

WMt Garo Hille Slkkim North Slkklm 

Mizoram Lawngtlal Trlpura Dhalal 

Salha Tamil Nadu Dlndlgul 

Nagaland Mon Nagapattlnam 

Ori ... Bolang!r Sivaganga! 

Boudh South ArcotiCuddalore 

Debagarh Tlruvannamalal 

Dhenkanal Vlllupuram 

Gajapatl Uttaranchal Chamoll 

Ganjam Champawat 

Jharauguda Tehri Garhwal 

Kalahandl uttar Prac:telh Azamgarh 
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Funt/6 FWIu«I Under NREGA (1ncIut:Iing 
Banda NFFWP FuntMj 
Barabankl 

SI.No. Name of the State Total Rete ... 
Chandaull (Re. In lakhl) 

Chltrakoot 1. Andhra Pradelh 24089.78 
Fatehpur 2. Arunachal Pradelh 450.28 
Gorakhpur 3. Allam 13292.85 
Hamlrpur 4. Bihar 41411.75 
Hardol 5. Chhattlsgarh 23986.35 
Jalaun 6. Gujarat 8028.85 
Jaunpur 7. Haryana 1030.72 
Kaushambl 8. Himachal Pradeeh 1236.75 
KUlhlnagar 9. Jammu & Kuhmlr 1410.48 
Lakhlmpur Kherl 10. Jhartchand 44883.7 
Lalltpur 11. Kamataka 8030.87 
Mahoba 12. Kerala 884.69 
Mlrzapur 13. Madhya Pradesh 44878." 
Pratapgarh 14. Maharuhtra 18985.18 
Raeberell 16. Manlpur 914.78 

Sltapur 18. MeghaJaya 1489.12 

Sonebhadra 17. Mlzoram 772.89 
Unnao 18. Nagaland 532.88 

West Bengal South 24 Parganas 19. Orl ... 49265.3 

Bankura 20. Punjab 1221.32 

Blrbhum 21. Rajasthan 11028.58 

Jalpalgurl 22. Slkklm 552.78 

Maida 23. Tamil Nadu 9272.59 

Murshldabad 24. Trlpura 2604.92 

Purulla 25. Uttaranchal 1595.8 

Dakshln Dinajpur 26. Uttar Pradesh 23870.81 

Midnapur West 27. West Bengal 22120.2 

Uttar Dinajpur Total 353488.21 
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Modemlntlon of Public Sector Banke 

·9. SHRI S.K. KHARVENTHAN: WIH the Minister of 
FINANCE be pleased to state: 

(a) whether the Government propose to simplify 
certain cumbersome procedures and also modernise the 
Public Sector Banks In the country to face the stiff 
competition from private and foreign banks; 

(b) If so, the steps taken by the Govemment in this 
regard; 

(c) whether RBI has Issued instructions/guidelines In 
this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) The intense competitive 
banking scenario, largely propelled by the new players-
foreign banks and new generation private sector banks-
has brought with It latest technology, improved methods, 
practices and processes, innovations In products, services 
and delivery systems. Indian Banking system is now at 
the threshold of major structural and buslne .. 
transformations. To reposition them as globally competitive 
banks, Government has granted managerial autonomy to 
their Boards In many operational areas inducing them to 
take strategic initiatives. 

As a part of modemization, all the Public Sector 
Banks have been computerizing their operations in a 
phased manner and have commenced offering 
computerized services, like Internet Banking, to their 
customers. 

Banks have been advised, through guidelines 
contained in various RBI circulars, to adopt Information 
System Audit Policy appropriate to their level of 
computerization, formulate necessary risks assOCiated with 
computer and telecommunication systems, draw up a 
policy outline on business continuity in case of a 
contingency and ensure that adequate systems are 
implemented and tested to meet the broad policy 
objectives laid down in this regard. 

Discontent Amongst Officers of MTNL and BSNL 

·10. SHRI SRICHAND KRIPLANI: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether there is a discontent amongst the officers 
of BSNL and MTNL belonging to Indian Telecom Servicee 
(ITS); 

(b) If so, the reasons therefor; 

(c) whether the discontent Is resulting In graliual 
deterioration In telacom .ervlce. provided by these public 
sector undertakings and many Initiatives planned earlier 
could not be taken; and 

(d) the steps taken by the Government to resolve 
the problems of these officers? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): <a) to <d) Officer. of the Department of 
Telecommunications, mainly those belonging to the Indian 
Telecom Services, have raised certain iuues relating to 
their absorption In BSNL and MTNL. The officers have 
individually and collectively filed .everal case. In Courts 
of Law and the matter i. currently 8ubjudlce. 

With a view to finding an amicable solution 
Government have, including at the Minister's level, held 
discussions with the ITS Officers' Association but certain 
Issues remain unresolved. 

It is not true to say, that the services provided by 
BSNL and MTNL are adversely affected owing to the 
above Issue. 

Pending Rural Development Projects 

·11. SHRI S. AJAYA KUMAR: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

<a) the details of the projects and schemes pertaining 
to rural development submitted by various States during 
each of the last three years and current year; State-wise; 

(b) out of them the number of projects cleared! 
sanctioned and pending for clearance as on date, 
State-wise; 

(c) the reasons for pendency, If any; and 

(d) the time by which these are likely to be cleared? 
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THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): <a) to (d) The Ministry 
of Rural Development Implements through the State 
Govemments a number of schemes for improving the 
living standards of the rural poor. The State Governments 
submit project proposals to the Ministry for rele818 of 
funds of the Central Allocation under some of the 
schemes, namely, the Special Project component of the 
Swarnjayanti Gram Swarojgar Yojana (SGSY), the 
Integrated Wastelands Development Programme (IWDP), 
the Drought Prone Areas Programme (DPAP), the Desert 
Development Programme (DDP), the Total Sanitation 
Campaign (TSC) and the Swajaldhara. 

The proposals under the Special Project component 
of the SGSY received from the State Governments after 
examination, are placed before two Inter-Mlni,terlal 
Committees for approval. Thus, appraisal and approval 
of special projects is a continuous process. A Statement-
I showing the State-wise projects received (cumulative) 
and sanctioned during the years 2002-03 to 2004-05 and 
the current year is enclosed. 

Under IWDP, list of priorltlsed districts for sanctioning 
of new projects are Invited from the State Governments 
for sanction during the financial year In consultation with 
the State Government representatives in the Project 
Sanctioning Committee (PSC). Those proposals which are 

not sanctioned can be considered for sanction during the 
next PSC meeting, If again Included In the priority list by 
the State Government •. In the cue of DPAP and DDP, 
new projects are sanctioned suo-moto for the identlflotd 
blocks in the country by the Ministry. As such, pendency 
of proposals under Watershed Development Programmes 
from various States does not arise. A Statement-II showing 
the State-wise projects sanctioned during the last three 
years 2002-03 to 2004-05 and the current year Is 
enclosed. 

Under Total Sanitation Campaign (TSC), 540 projects 
have been sanctioned In the country and there Is no 
project pending till date. A Statement-III showing the State-
wise projects sanctioned during the last three years 2002-
03 to 2004-05 and the current year Is enclosed. 

Projects were sanctioned al80 under Swajaldhara 
Scheme prior to June, 2003. The details of theIe projects 
sanctioned during 2002-03 are given In Statement· IV 
enclosed. After June 2003, approval is given by the 
District Water and Sanitation Committees. 

The Ministry of Rural Development regularly monit"rs 
the proposals recelve~ from the State Governments and 
UT Administrations for their examination and submlsalon 
before the Project Sanctioning Committee, of the 
concerned programme for early sanction of the projects. 

Delsils of Sp6Ci81 Pm/sets undtJr SGSY psnding/s6nctiontld ftrJm the year 2002-03 onwwrts 

SI.No. States T alai Project Retumed or Sanctioned in Sanc:Iioned In Sanctioned in SInctionId T oIaI ProjecII 
Proposals Rejecled 2002-2003 2003-2004 2OO4.Q6 DIrilg Sanctioned In 
Received ~V .. L1114 V.,. 

(200&08) 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 44 26 5 4 3 13 

2. Arunachal Pradesh 10 5 0 0 0 

3. Assam 22 15 3 0 0 4 

4. Bihar 27 17 2 2 4 0 8 
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1 2 3 4 5 8 7 8 9 

5. Chhattl8garh 18 8 0 0 2 

6. Goa 4 3 0 0 0 

7. Gujarat 17 7 4 3 0 8 

8. Haryana 8 7 1 0 0 0 1 

9. Himachal Pradesh 10 2 2 0 0 0 2 

10. Jammu and Kuhmlr 11 7 2 2 0 0 4 

11. Jharkhand 8 4 2 0 0 0 2 

12. Karnataka 43 28 2 1 2 0 5 

13. Kerata 16 5 2 2 1 2 7 

14. Maharaahtra 26 7 2 2 3 0 7 

15. Madhya Pradellh 41 19 8 3 0 2 11 

18. Manlpur 29 23 0 2 0 0 2 

17. Meghalaya 8 4 0 1 0 0 

18. Mlzoram 16 7 4 0 0 5 

19. Nagaland 24 15 0 2 4 

20. Oriaaa 9 8 0 0 0 0 0 

21. Punjab 3 2 0 0 0 0 0 

22. Rajasthan 39 24 5 4 2 1 12 

23. Slkkim 1 1 0 0 0 0 0 

24. Tamil Nadu 29 20 3 0 2 6 

25. Trlpura 15 11 3 0 0 4 

28. Uttar Pradesh 22 14 1 2 0 0 3 

27. Uttaranchal 17 7 2 1 2 6 

28. W .. t Bengal 12 5 2 1 1 5 

Multl8tate 4 0 0 0 2 3 

Total 529 301 48 39 26 14 127 
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Numbtlr of pIfJj«" _nC1IOntId dtJI1ng 1M IMI lINN YUlS WId 1M cutnlltf J"Mr untMr AIu ~ 
p~ of 1M ~f 01 Und RMOuIW6 

!.No. 

2 

1. AncIIIa PI'IIIIIh 

2. BIhar 

3. CHIMtiIgIItI 

4. Goa 

5. 

6. 

7. 

8. .IamrMI and KIIIwnIr 

9. Jharkhlnd 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

16. 

19. 

20. 

1. 

2. 

3. 

Tamil NIdu 

Uttar PfIdIIh 

!WOP DDP 

3 4 5 • • • 10 11 12 13 14 15 11 17 II 

2 10 10 16 38 291 m m 342 1207 110 110 110 134 484 1708 

9 9 17 35 80 80 68 90 278 o 313 

8 o 616 

2 2 4 o o 4 

11 

6 13 o 121 118 118 140 497 510 

8 2 13 23 60 40 40 47 177 73 48 38 46 208 408 

4 ro ~ 68 68 68 n m n ~ 40 60 208 • 

6 4 6 16 164 200 200 234 798 

3 12 15 o o 15 

9 10 13 32 300 298 303 3110 1. o 1291 

16 14 19 60 286 289 2l1li 310 1113 o 1113 

7 9 16 31 180 146 146 170 822 o 653 

4 6 9 o o 9 

9 9 16 33 113 96 96 115 420 779 110 130 1012 3451 31104 

11 10 19 40 144 180 180 190 664 o 8M 

13 13 16 42 168 180 180 190 868 o 710 

4 3 6 12 25 97 90 90 105 382 o 4f11 

2 7 13 32 72 72 80 256 o • 
8 141 140 248 538 2471 2535 2560 3000 10683 1802 1612 1100 2000 1714 17815 

6 10 11 22 51 

15 14 35 23 87 

6 5 7 8 26 

61 

87 

28 

70 
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3 I • 10 11 12 13 14 15 II 17 18 

4. ... 7 7 7 21 21 

5. MizOllll1 5 5 5 17 32 32 

6. ~ 7 5 5 5 22 22 

7. SiIddm 3 4 4 11 11 

8. T'" 7 5 12 12 

TOIII 01 HE 41 49 81 91 282 2e2 

GrInd TOIII 49 190 221 340 800 2478 2535 2550 3000 10663 1602 1582 1600 2000 1784 18127 

811.",.", IH 

Sanction of th6 ptrJj«:Is undtIr TOIIII SMIIstion CII"".1gn duIing 1M I88f IhfH ytMlB lind IhII cummt ytIIIr 

SI.No. State 2002·203 2003·2004 2004-2005 2005·2006 

1 2 3 4 5 6 

1. Andhra Pradesh 8 4 0 0 

2. Arunachal Pradesh 0 0 0 10 

3. Auam 0 3 5 

4. Bihar 6 0 0 9 

5. Chhattlsgarh 3 2 3 

8. Oadrs and Nagar Haveli 1 0 0 0 

7. Goa 0 0 0 

8. Gujarat 2 0 20 0 

9. Haryana 3 12 0 0 

10. Himachal Pradesh 5 0 0 5 

11. Jammu and Kashmir 2 10 0 0 

12. Jhal1<hand 2 0 16 0 

13. Kamataka 0 0 15 9 

14. KeraJa 7 0 0 

15. Madhya Pradesh 9 30 0 0 

16. Maharashtra 11 13 0 
, 0 

17. Manlpur 3 0 0 0 
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1 2 3 4 5 6 

18. MeghaJaya 0 2 0 1 

19. Mizoram 1 0 6 

20. NagaJand 1 0 0 0 

21. Orissa 10 0 15 0 

22. Pondicherry 0 0 0 0 

23. Punjab 2 9 0 2 

24. Rajasthan 5 0 11 11 

25. Sikkim 0 0 0 0 

26. Tamil Nadu 12 6 1 0 

27. Trlpura 0 0 0 0 

28. Unar Pradesh 13 29 0 0 

29. Unaranchal 5 7 0 0 

30. West Bengal 5 3 0 0 

Total 116 132 80 62 

m.MlMnl IV '2 3 

DB/II/Is of SWlljllldhllfB SchtHnssIProjtIcts unclion«J 9. Himachal Pradesh 439 
during 2002-03 

10. Jammu and Kashmir 0 
SI.No. States No. of Schemes approved 11. Jhar1chand 0 by Centre and taken 

up by States 12. Kamataka 55 

1 2 3 13. KeraJa 114 

14. Maharashtra 782 
1. Andhra Pradesh 1620 

15. Madhya Pradesh 87 
2. Arunachal Pradesh 0 

16. Manipur 0 
3. Assam 53 

17. MeghaJaya 0 
4. Bihar 0 

18. Mizoram 0 
5. Chhanisgarh 102 

19. NagaJand 0 
6. Goa 0 

20. Orissa 287 
7. Gujarat 30 

21. Punjab 0 
8. Haryana 2 22. Rajasthan 36 
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23. 

24. 

26. 

26. 

27. 

28. 

29. 

2 

Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

oadra and Nagar Haveli 

Total 

3 

o 
389 

o 
648 

o 
8 

4552 

Amount Spent on Collection of IT 

·12. SHRI PRABHUNATH SINGH: 
PROF. MAHAoEORAO SHIWANKAR: 

Will the Minister of FtNANCE be ple88ed to state: 

(a) the coat of collection of income tax of rupee one; 

(b) whether the amount collected commensurate with 
the expenditure incurred; 

(c) If not, the reaeona therefor and the steps proposed 
to be taken in this regard; 

(d) the quantum of Income Tax collected during 2003-
04, 2004-05 and 2005-06 till date; 

(e) the amount of money spent on collection of 
income tax during each of the last three years; 

(f) the target vis-a-vis collection of revenue during 
each of the l88t three years alongwlth the re880ns for 
shortfall, if any; and 

(g) the steps taken/proposed to be taken to meet 
the targets sets forth in future? 

THE MINISTER OF FINANCE (SHRI P. 
CHloAMBARAM): (a) The coat of collection of Income 
tax (all direct taxes) for the year 2004-06 wu 0.86 paise 
per rupee of income tax collected. 

(b) The amounts of direct taxes collect,d in various 
years have been commensurate with the expenditure 
incurred on collection. 

(c) Do .. not artae in view of reply to para (b) abov •. 

(d) The amounts of income tax (all direct tax .. ) 
collected during the period under reference are u under: 

Financial Year Amount Collected 

2005-06 Rs. 1.09,831 crore 
(upto January 2006) 

2004-06 Rs. 1,32. n1 crore 

2003-04 Rs. 1,05,088 crore 

(e) The amount of expenditure for collection of direct 
taxes during the period under reference is 88 under: 

Financial Year Expenditure on Collection 

2004-05 As. 1,138 crore 

2003-04 Rs. 1,050 crore 

2002-03 Rs. 984 crore 

(f) The target (Budget Estimates) vis-a-vis collection 
of direct tax.. during the period under reference Is as 
under: 

Financial Target Actual 
Year (Budget Estimates) Collections 

2004-05 Rs. 1,39,510 crore Rs. 1,32,771 crcre 

2003-04 Rs. 95,714 crore Rs. 1,05,086 crore 

2002-03 Rs. 91,585 crore Rs. 83,088 crore 

Budget Estimates of direct tax collections are fixed 
on the basla of certain macro-economic aasumptlons. 
Some deviation from the targets Is likely when the 
assumptions of economic growth, market conditions, 
growth In real estate, growth in manufacturing sector, 
income-Jevels, price-levels, interest rates, etc. do not come 
true to the extent anticipated. 

(g) The Government has been taking several 
measures to minimize the gap between target and actual 
collections of direct taxes including:-

• Fixation of realistic Budget EstirTlates of taxes 
and allocation of target amongst the field units 
on equitable baais. 



n MAGHA 28, 1927 (~ 78 

• Maximization of direct tax collectlona through 
vanous steps Includlng:-

• Monitoring of payments under advance tax 
and TDS. 

• Augmentation of recovery from arrears of 
taxes. 

• Detection of tax evasion through scrutiny, 
survey and search operatlona. 

• Encouragement to voluntary compliance of tax 
through better taxpayers service and 
launching of advertisement and publicity 
campaigns. 

• Creation of database of high-value financial 
transactions to detect tax-evasion and non-
fliers. 

• Comprehensive computerization of the Income 
Tax Department for stronger tax-administration 
and better taxpayers service. 

• Earmarking of one percent of the incremental 
revenue earned beyond the budget target for 
next year's expenditure budget for 
Infrastructure and organizational efficiency. 

Cooperative Credit 

*13. SHRI NIKHIL KUMAR: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Valdyanathan Committee on 
cooperative credit has submitted its second report; 

(b) if so, the details of the recommendations and 
decisions of the Government thereon; 

(c) whether a new package has been announced by 
the Govemment for the revival of cooperative banks; 

(d) if 80, the details thereof and steps taken to 
implement the new package; 

(e) whether the Union Govemment h .. uked the 
State Governments to sign an MoU to Implement 
cooperative revival package as suggested by 
Valdyanathan Committee; and 

(f) If so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The Talk Force Is yet to 
finalise Its Report on the Long Term Cooperative Credit 
Structur •. 

(c) and (d) Yes, Sir. After consuning the Stat .. on 
the recommendations of the T .. k Force on Short T&tm 
Co-operative Credit Structure, a revival package has been 
approved and aent to the State Governments for 
acceptance. The revival package Includes financial 
restructuring estimated at Rs. 13,696 crore and envisagee 
several legal and Institutional reforms. 

(e) and (f) Yes, Sir. State Govemments desiring to 
Implement the revival package for Short Term Credit 
Cooperatives need to agre., through a Memorandum of 
Understanding (MoU) or Exchange of Letters with 
Govemment of India, to Implement the recommended legal 
and institutional reforms and share the financial package. 

Growth In I.T. Sector 

*14. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether Indian IT and Its enabled s.rvlces are 
expected to register higher growth rat .. ; 

(b) If so, the growth rat. expected during 2006-2006 
and the extent to which it is higher In comparison to l118t 
three years; and 

(c) the steps being taken to Improve the growth rate? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) and (b) The total value of IT Software & 
Services and IT Enabled Services (ITES) (exports and 
domeatic markets) during the last three years and :he 
growth rate as compared to previous year& Is as follows: 

Year US$ billion Rs. in Crore Growth % (.. compared to 
previous year) 

2002-03 12.6 59,500 25.6 

2003-04 16.7 74,490 25.2 

2004-05 22.0 97,860 31.4 

2005·06 (Estimated) 29.5 127,860 (approx) 30.7 
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As per National Association of Software and Service 
Companies (NASSCOM), the growth rate expected during 
2005-06 is around 30-32% as compared to 2004-05. 

(c) The steps taken by the Government to boost the 
IT Software are given in the Statement enclosed. 

5tBps Taken by the Otlpattment to Promote Growth of 
IT and IT Enabltld 5ervictJs 

1. Department of IT set up Software Technology Partes 
of india with an objective to Implement the STPI 
EHTP scheme, setup and manage infrastructure 
facilities and provide other services like technology 
assessment, providing high speed data 
communication facilities for 100% Software Export 
Oriented Units. There are 46 STPI centres have 
been established at various locations. STPI acts as 
'single-window' in providing services to the software 
exporters and incubation infrastructure to Small and 
Medium Enterprises (SMEs). 

2. Government is committed to bring about total 
transparency in administration and make govemment 
functioning more citizen centric. E-Govemance has 
immense potential in realizing these objectives and 
in improving efficiency, responsiveness and 
convenience for end users of Govemment services. 
A National e-Govemance Plan has been drawn 
which seeks to implement 25 Mission Mode Projects 
for the present at the Centre, State and integrated 
device levels. 

3. Community information Centres are being set up 
by DiT in the hilly, far-flung and rural areas of the 
country to bring the benefits of ICT for socio-
economic development of these areas by providing 
broadband connectivity. So far around 480 CICs 
have been set up in northem States and 135 CICs 
are being set up in Jammu and Kashmir. 

4. DIT is addressing the issues relating to linguistic 
data resource, content creation, language processing 
tools, and such technologies as optical character 
recognition, text-to-speech, speech recognition, cross 
lingual information retrieval, and machine translation 
in multi-lingual environment. 

5. The Department has identified increase of PC 
penetration and internet utilization/coverage I the 
country; and growth of domestic software market 
as the thrust areas for action.durlng next 2-3 years. 

6. Information Security is assuming vital importance 
with the wide spread of IT applications in 
commercial, strategic and other sectors In the 
country. Indian Computer Emergency RespoOISe 
Team (CERT-In) was made operational with regular 
issuance of AdVisories, Alerts and Vulnerability 
Notes. 

7. Information Technology Act 2000 dealing with Cyber 
Security, Cyber Crime and other Information security 
related legal aspects is in place to encourage 
expansion of e-commerce through intemet. 

8. The following .re polley me.aurea taken for the 
export of Software:-

1. Approvals for all foreign direct investment 
proposals relating to the Information Technology 
Sector, with the exception of Business-to-
consumer (B2C) e-commerce are under the 
automatic route. 

~. Peak rate of customs duty Is 15%. Customs 
duty on Computers and Peripherals Is zero %. 
Excise duty on computers is zero %. 
Microprocessors, Hard Disc Drives, Floppy Disc 
Drives and CD ROM Drives are exempted from 
excise duty. 

3. Export Promotion Capital Goods scheme (EPCG) 
allows capital goods on payment of 5% customs 
duty. The Export Obligation under the scheme 
is linked to the duty saved and is 8 times the 
duty saved on capital goods imported, to be 
fulfilled over a period of 8 years. 

4. 100% depreciation is available to computers and 
computer peripherals over a period of 5 years 
for units under Export Oriented units (EOU)I 
Software Technology Park (STP)/Special 
Economic Zone (SEZ) schemes. 

5. Information Technology Software is exempted 
from Customs and Excise Duty. 

6. EOu/STP units are eligible tor Income Tax 
exemption on export profits, upto 2010, in terms 
of Sections lOA and lOB of the Income Tax 
Act. 100% Income Tax exemption on export 
profits available to SEZ units fot' 5 years, 50% 
for next 5 years and 50% of ploughed back 
profit for 5 years thereafter. 



81 MAGHA 28, 1927 (s...t.) 82 

7. Income by way of dividends or long-term capital 
gains of a Venture Capital Fund (VCF) of 
Venture Capital company from Investment made 
by way of equity shares In a Venture Capital 
Undertaking, which has been expanded to 
Include the Software and IT sectors, will 
henceforth not be included In computing the total 
Income. To give thrust to Venture Capital 
finance, SEBI has been made ,the single point 
nodal agency for registration and regulation of 
both domestic and overseas venture capital 
funds. 

Energlslng Land Line Telephones 

*15. CHAUDHARY LAL SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether due to shortage of electricity supply to 
energise the telephone lines In exchanges, the eervtcea 
of BSNL are badly affected In different parts of the 
country; 

(b) If so, the areas where such problems are being 
encountered by BSNL; 

(c) whether BSNL is serious in countering such 
problems to provide better facilities to Its subscribers; 
and 

(d) if so, the steps being taken to counter such 
problems? 

THE MINiSTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 

MARAN): (a) No, Sir. However In few States where the 
electric power availability is very poor or erratic 81peclaHy 
in rural areas, performance of some rural exchanges gets 
affected. 

(b) The position of power supply Is especially deficient 
In rural areas of some of the Telecom circles like Bihar, 
UP (E), North East II comprising of Nagaland, Mani::'Ur 
and Arunachal Pradesh etc., advereely affecting several 
telephone exchanges. A summary of such areas Is glv.n 
In the Statement enclosed. 

(c) and (d) Some of the measures taken by BSNL to 
counter the problems caused by poor supply are as 
follows: 

(I) Adequate capacity power plant and battery sets 
are provided In all the Telephone exchanges. 

(II) Engine alternators of sufficient capacity are 
provided. 

(III) Provisioning of solar power systems Is being 
done In some places where the power supply is 
almost nil. 

(Iv) Provisioning of good phase selector/phase 
balancer for small exchanges (SBMslRLUsI 
RSUs) having 3 ph .. e power supply Is being 
done on experimental basis In Rajasthan. 

(v) Automatic voltage regulators are being provided 
in rural areas where available power supply Is 
of low voltage and high fluctuation. 

(vi) Surge protection devices and auto cut off against 
low voltage is being Inducted in power plants. 

SummSI)I of /h(J Af'tI8s Having Pl'O/JMms dutI 10 Insdtlqus/s EIt1cIric Powsr Supply 

SI.No. Name of Telecom Circle Total No. of Electric power supply position In 
telephone telephone exchanges 
exchanges Not Available Available for 

less than 4 Hrs 
per day 

2 3 4 5 

1. Bihar 1159 744 190 

2. Jharkhand 450 35 25 
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2 

3. Jammu and Kashmir 

4. Madhya Pradesh 

6. NE·II 

6. UP (E) 

7. UP (W) 

rr,.nsI6lionj 

MRTP C.mmlAlon 
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3 

362 

2788 

217 

2242 

978 

4 6 

37 9 

4 34 

5 33 

222 422 

75 48 

(b) If 10, the detalll thereof pertaining to the last 
three years; and 

*16. SHRI MANSUKHBHAI D. VASAVA: (c) the details of Drug companle. Involved therein 
alongwlth the action taken by the Government 
thereor.? 

SHRI CHANORAKANT KHAlRE: 

Will the Mlnllter of COMPANV AFFAIRS be pleaaed 
to state: 

(a) whether the Monopollel and Restrictive Trade 
Practices Commission (MRTPC) has received a number 
of complaints about malpractices by Drug companies; 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) Vea, Sir. 

(b) and (c) A statement Is enclosed. 

TM namtl$ of thtJ co!77p8nltls llpinst whom th6 comp/IIinl8 hIIvtI bHn lfIC6iveti In IfIStrictivtl 
lind unfllir fMdtI prIIClIc.8, GtM8 I'IIistld, dillllils of pfDducls lind ShlgtIS of «Non IIIIMn In 

HCh CIIU for 1M IIIst thlH )1M" (1.11. 2003 to 2005) 

SI.No. Case Title Issues raised Oetalll of Present Status 
No. Products 

2 3 4 5 6 

1. RTPE Bindal Medicine Restrictive Clausel Manufacturing, Disposed on 
No. Traders In the agreements. seiling & 12.08.2004 
2812002 Vs. distribution of 

Glaxo pharmaceutical 
Smithkline and medical 
Pharmaceutical preparations 

2. RTPE Batra Non-supply of Manufacturing Listed on 
No. Associates VI. stock and 18.04.2006 for 
1112004 Johnson & distribution of farming of 

Johnson baby car. issues 
Limited, Deihl products 

3. UTPE HRA Agencies, Termination of Manufacturing The matter is 
No. Allahabad stockiltship and and selling of referred to the 
96/2005 Vs. refusal to deal. Ayurvedic OG for 

Dabur India Ltd. medicines Investigation and 
submission of 
Preliminary 
Investigation 
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2 3 4 6 6 

Report (PIR). 
Listed on 
18.4.2006 for 
consideration of 
PIR. 

4. UTPE Mathew False Manufacturing Listed on 
No. Memmon advertlsementl and seiling of 3.3.2006 for 
7612006 Vs. Ayurvedlc: consideration. 

Devo medlclnu 
laboratories 
Ltd. 

5. RTPE Tamllnadu Non-supply of Manufacturing, Ueted on 
No. Pharmaceuticals pharmaceutical Supplying and 28.2.2006 for 
912006 Distributors products to the distribution of conaideratlon. 

Association members of the pharmaceutical 
Vs. complalntant products 
Tamllnadu Auoclatlon by the 
Chemists and respondents 
Druggists 
Association and' 
6 others 

6. RTPE Suresh Discrlmlnatory/ Manufacturing, Listed on 
No. Agencies arbitrary dealings, seiling 10.4.2006 for 
612005 Vs. creation of artificial distribution of consideration 

Novartls India shortage of drugs and of 12A 
Ltd. & 2 others aupplies and resale pharmaceutical application and 

price maintenance goods l8Iuance of 
Notice of Enquiry 

7. UTPE Hlndustan Lever False misleading Manufacturing Disposed as 
No. Ltd. Vs. Grey deceptive and and withdrawn 
8012005 Worldwide disparaging distribution of 

India Pvt. Ltd. advertisement! Cosmetics 
claims of the 
respondent of Its 
products-
Panatene Pro-V 
Shampoo 

8. UTPE Sony Agencies Alleged non- Manufacturing Listed on 
No. Va. disbursal of gifts and 26.06.2006 for 
5612005 Pharmaceuticals on achieving sales distribution of canlkSeration 

Works Limited targets as per the Ayurvedlc 
& Anr. respondent's MedIcInes 

advertisements 
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2 3 4 5 6 

9. RTPE Kr1pa Medicare Non-supply of Manufacturing Listed on 
No. Vs Pfizer India products and 21.2.2006 for 
212005 Limited dl8crlmlnatory distribution of INuance of 

dealing by the Health care Notice of 
respondent 

Being a quasi-judical body, the MRTP CommiNion 
would dispose of the above c.... after completion of 
proceedings and Govemment has no decision/action to 
take In these cases. 

(English} 

Cotton Production 

*17. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Cotton Advisory Board lowered the 
country's cotton crop for the current season 2005-06 (Oct.-
Sept.) against the previous season's estimated crop; 

(b) If so, the details thereof and the main reasons 
for the same; 

(c) the names of the cotton producing States 
according to Cotton advisory Board which will have Ieea 
cotton output; and 

(d) the steps taken/proposed to be taken to Increase 
the cotton output In cotton producing States? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) No. please. The Cotton Advisory 
Board in Its first meeting held on 7.12.2005 for the cotton 
season 2005-06 has estimated the cotton production at 
242.50 lakh bales (inclusive of 12.0 lakh bales of loose 
cotton) which is almost the same to that of estimate of 
243.00 lakh bales of previous year 2004-05. 

(c) The cotton production In the States of 
Maharashtra, Andhra Pradesh, Kamataka, Haryana is 
some what affected during the current cotton season 
2005-06 as compared to the previous year 2004-05 as 
the area has also decreased in the these States. 

products Enquiry 

(d) The Govemment of India has consistently been 
adopting several measures for Improving the quality, 
productivity and production of cotton In the country as 
listed below: 

(I) Centrally sponsored Intensive Cotton 
Development Programme 

(II) Re.earch & Developmental activities through 
various State Departments of Agriculture and 
State Agricultural Universities etc. 

(iii) Technology Million on Cotton-to improve the 
quality of cotton, Increa.e the per hectare 
productivity, Increase the income of co~t~n 

growers by reducing the cost of cultivation. 

(iv) Integrated Cotton Cultivation 

(v) Introduction of Bacillus thur1nglensls (Bt) Cotton. 

Development of Clu"era under PURA 

*18. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether there Is any proposal to develop 100 
clusters In different States under the ·Provlalon of Urban 
Amenities In Rural Areas- (PURA) scheme; 

(b) if so, the details thereof, Stat.wiae and the funds 
aUocated therefor; 

(c) the details of these clusters; 

(d) whether there is any proposal to involve private 
participation in Implementation of PURA, particularly in 
Maharashtra; and 

(e) If so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (e) The scheme 
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of PUAA wu announced by the Hon'ble Prime Mlnllter 
In hla speech on 15th Auguat 2003 on the concept 
promoted by the Hon'bIa Prelldent of India to bridge the 
rural·urban divide and achieving balanced .oclo-economlc 
development. The Planning Commlulon moved a Note 
on PUAA before the Cabinet on 14th January 2004. The 
Cabinet considered the Note lubmmed by Planning 
Commlulon In III meeting held on 20th January 2004 
and approved the PUAA Scheme In principle. 

SI.No. State Dlatrlct 

1. Andhra Pradesh Anantpur 

2. Assam Sonltpur 

3. Bihar Muzzafarpur 

4. Maharashtra Hlngoli 

5. OriSla Jagat Singhpur 

6. Aajasthan Bhilwara 

7. Uttar Pradesh Etawah 

Total: 

Meeting have been convened with Confederation of 
Indian Industries (CII) with a view to involve them for 
implementing PUAA. CII agreed to engage themselves In 
implementing PUAA. The States selected for the purpose 
include Maharashtra. Ministry of Aural Development has 
also written to the concerned State Governments to 
progress the matter with CII. 

Establishment of Water TestIng laboratorIes 

*19. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has started the water 
quality monitoring and surveillance programme for testing 
the quality of all drinking water sources; 

(b) If so, the details thereof; 

(c) whether the Government is providing any 
assistance for establishment of stationary as wen as 

Mlnlatry of Rural Development In conlultatlon with 
PlannIng Commlllion decided to launoh • pilot ph ... for 
Implementation of PURA In Mven States selecting ana 
clulter of 10 to 15 villages In each State. The detalll of 
Statel, dlltrict8 and cluste,. selected for Implementation 
of Scheme In pilot phase along with the poIltion of fui'.ds 
sanctIoned during 2004-05 and approved In 2005·06 Is 
tabulated below: 

(In AI. lakh) 

Cluster Selected Amount Amount 
sanctioned In approved In 

2004·05 2005·06 

Aayadurg 150.00 45.20 

Gohpur 150.00 90.00 

Motlpur 150.00 150.00 

Basmath 100.00 109.38 

KuJanga 150.00 200.00 

Shahpura 150.00 100.00 

Bharthana 150.00 107.90 

1000.00 802.48 

mobile water testing laboratories in all district 
headquarters; 

(d) if 80, the details of such laboratories established 
in the country along with the funds provided by the 
Govemment during the last three years and the currant 
year, State·wise; and 

(e) the guidelines iSlued by the Govemment to the 
States for routine analysis of water samples for their 
physiochemical and microbial quality? 

THE MINISTEA OF RURAL DEVELOPMENT (OR. 
AAGHUVANSH PRASAD SINGH): (a) Yes Sir. 

(b) Drinking water supply is a State subject. The 
Government of India renders financial and technical 
assistance to the States in this endeavour through a 
centrally sponsored programme, namely, Accelerated Ru~al 
Water Supply Programme (ARWSP). Under this umbreUa 
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programme, the water quality monitoring and survelUance 
programme was started in the year 1988 to develop an 
integrated system by setting up of district level laboratories 
for water quality testing, reporting and generating 
awareness among rural masses about the importance of 
water quality and its relation to health. Over time, a need 
was felt to institutionalise community based water quality 
monitoring and surveillance systems In the country. 
Therefore, Government of India has Introduced the 
National RIr"al Drinking Water Quality Monitoring & 
Surveillance Programme in February 2006 to be 
Implemented at three levels. At the first level by involving 
Gram Panchayats, Village Water and Sanitation 
Committees (VWSC) and Grass root level workers like 
Anganwadl workers, Accredited Social Health Activists 
(ASHA) of National Rural Health Mission, School teachers, 
Primary Health Centres, laboratories of schools, 
educational and technical institutions etc. At the second 
level district level water quality testing laboratorie81 
PolytechnicslHealth Department laboratories will do the 
monitoring and surveillance of drinking water sources In 
Close coordination with gram panchayats and village water 
and sanitation commltteas. The nodal unit at the State 
level would be State Referral Instltute/State Laboratory. 
The National Institute of Communicable 01 ...... , New 
Deihl has been Identified as the National Referral Institute 
to act as consultants for Water Quality Monitoring and 
Surveillance programme. An MoU has been entered into 
with them for this purpose. -Activitiea relating to preliminary 
water testing etc. Is to be carried out by the Gram 
PanchayatlVWSCs by user-friendly field testing kits and 
positively tested samples may be referred to district level 
laboratories, intermediary units andlor the State level 
laboratory. The State Water and Sanitation MissionIDlstrict 
Water and Sanitation MI88ion would be supervising and 
facilitating awarell88l creation and capacity building of 

the Gram PanchayatalVWSCs etc. 100% funding, as per 
the approved norms, Is being provided to the States for 
strengthening water quality monitoring facilities. Theae 
include funds for Information, Education and 
Communication (IEC), Human Resource Development 
(HRD) and Monitoring and SUrveillance ActIvities like field 
testing kits. Health Department offIclaie at all levels are 
to be increasingly involved in the surveillance activity. 

(c) For establishing stationary district level water 
quality testing laboratory, wherever, the facility was not 
available, . assistance to the tune of Rs 1,86,500 per 
laboratory was provided to the State Governments prior 
to 1993-94. After 1993-94, this unit cost was revised to 
Rs. 4 lakh per unit (Re. 1 lakh for laboratory building 
and As. 3 lakh for equlpments, chemlcal8 and glassware). 
This funding pattern Is 8tlll continuing. During the period 
1988-1993, 23 mobile laboratories were sanctioned. 
However, the sanction of mobile laboratories was 
discontinued In 1993-94. 

(d) Details of laboratories sanctioned and established, 
State-wise are given In the Statement-I enclosed. The 
funds released during the last 3 years and current year 
State-wise are given in the Statement-II enclosed. 

(e) Government of India had issued Executive 
guidelines for Implementation of Water Quality Testing 
laboratories for routine analysis of water samples for 
their phYSiochemical and microbial quality, In May 1990. 
This Is available at our website www.ddws.govtin. 
Guidelines for National Rural Drinking Water Quality 
Monitoring & Surveillance Programme envisaging water 
quality testing at the grass root level by user-friendly 
field testing kits have also been issued and the same 
are also available on the Departmental web site. 

m..",.", I 

SI.No. Name of the StateAJT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

Stilting up 01 District LsWJI Wills, OuBliIy LlIboflltoty 

No. of 
Districts 

3 

23 

15 

status Stationary laboratories Total 
By centre By State Established 

Sanctioned Established Established 

4 5 6 7 

14 14 37 51 

13 o 

Mobile laboratories 
Sanctioned Delivered 

8 9 
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2 3 4 5 8 7 8 8 

3. Assam 23 21 21 2 23 

4. Bihar 37 35 2 2 4 1 1 

5. Chandlgarh (Un 0 0 0 

6. Chhattisgarh 16 16 6 2 8 

7. Goa 2 1 1 2 

8. Gujarat 25 13 5 4 9 1 

9. Haryana 19 18 18 1 19 

10. Himachal Pradesh 12 10 10 5 15 

11. Jammu and Kashmir 14 9 8 2 8 3 3 

12. Jharkhand 22 18 8 8 

13. Kamataka 27 21 9 0 9 

104. Kerala 104 4 04 10 104 

15. Madhya Pradesh 048 048 048 14 82 1 1 

16. Maharaahtra 36 3 3 27 30 1 1 

17. Manipur 9 8 3 0 3 1 1 

18. Meghalaya 7 7 7 0 7 1 1 

19. Mizoram 8 04 4 0 4 1 

20. Nagaland 8 8 2 0 2 1 1 

21. Orisaa 30 30 29 0 29 1 

22. Punjab 17 12 04 0 04 

23. Rajasthan 32 23 23 10 33 1 

24. Slkklm 4 3 2 0 2 1 1 

25. Tamil Nadu 30 24 204 8 30 1 1 

26. Trlpura 4 3 3 3 6 1 

27. Uttar Pradesh 70 67 8 9 1 1 

28. Uttaranchal 13 3 0 3 

29. West Bengal 18 17 13 6 19 1 1 

30. Andaman and Nlcobar Islands 2 1 0 

31. Oadra and Nagar Havell 1 1 0 1 
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2 3 4 6 II 7 8 9 

32. Daman and Diu 2 2 2 0 2 

33. Deihl 9 0 0 8 e 1 

34. Lakahadweep 7 2 7 i 

35. Pondlcherry 4 2 2 2 4 

36. 01. Jodhpur 

37. ITRC, Lucknow 

38. AIIPH & PH, calcutta 1 

All India 802 459 287 148 435 23 23 

Note: "67 dlstrtct water quellty 1IIdng ~ IIPPfOVed for eratwhlle Uttar Predeeh, which Included utIaranchaI .-0 . 

..,.",.", # 

Y.,.,..WIU .nd StMtI-wistl Iunti6 IrIIMs«I during 1M _I 3 )'NIB MId IfNI CUl7fN1t yNr for 
_/ling lP 01 dIIIlrIcI ItIIIfII .. "" quW/Iy IfNIIIng /MxJ,.~ 

SI.No. State 

2002-03 

1. Madhya Pradesh 0.00 

2. Mizoram 8.00 

3. Orissa 0.00 

4. West Bengal 14.00 

5. Blher 0.00 

6. Chhattisgarh 0.00 

Total 22.00 

{TlWISIationJ 

Quality of Rural ROIIda 

"20. SHRI ASHOK KUMAR RAWAT: 
SHRI SHISHUPAL PATLE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

<a) whether any objections -have been raised by 
National Rural Roadl Development Agency (NRRDA) on 

Fundi released In Rs. latch 

2003-04 2004-05 2005-06 

0.00 6.00 0.00 

0.00 0.00 0.00 

0.00 36.00 0.00 

0.00 0.00 0.00 

68.00 0.00 0.00 

20.00 0.00 0.00 

86.00 42.00 0.00 

the quality of rural roads constructed wIIh the funds raised. 
through dleeel cess under Pradhan Mantrl Gram Sadek 
Yojana (PMGSY) as reported In 'RlIShtrip S.Mrs'dated 
January 20, 2006; 

(b) if so, the details thereof; 

(c) the detaHs of States where quality of roads has 
been Inquired Into Indicating the nama. of the States 
where the quality of roadl has not been found upto the 
desired level; and 
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(d) the total amount spent tID the end of the year 
out of dl .. el cell during 2004-061 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) No, Sir. 

(b) 'Rural Roads' being a State eubject, the State 
Govemments are primarily reaponalble for eneurlng proper 
Implementation of the Pradhan Mantrl Gram Sadek Yojana 
(PMGSY). According to the extant Guldelln .. , the State 
Quality Coordinator/Head of PIU la reaponalble for 
receiving and enquiring Into complalntalrepruentatlons 
about quality of works. 

(c) The PMGSY alms to construct high quality rural 
roade In accordance with the technical etandarde 
prescribed In the Rural Roads Manual of the IRC (IRC: 
SP20: 2002) and (where applicable), the Hili Roade 

Manual (IRC: SP: 48). A three-tier Quality Control 
mechanIIm hal been prelCr'*f to II'IIUf'I quality at wortCI 
level. The State Govemment, u the executing agency, 
II reeponeIbIe for the fIrat two tie ... , at the work8 and at 
the State leve". A third tier of quaHty monitoring II 
enforcec:l at the Central level through National Quality 
Monltorl (NQMa), who are .. nlor retlntd englnH... with 
road conetruction experience. They In8peQt the wo!'kl 
ayatematlcally on randomleed ba.'. and advl.e the 
executing machinery on all technical upeotI of th, 
programme. The lnepectlon reports of the NQMa are 
provided to the Stat.. for appropriate aotIon. State-will 
at.tract of InIpectIona carried by the National Quality 
Monito... upto October, 2006 II given In the enclOlld 
Statement. 

(d) An amount of AI. 2142.27 cro ... , out of the dIeMI 
CI8I, wu releHld during 2004-06. 

Sf8M-wiN AbsftllCf of /!7$pSCfIDM c.tritKI by "-tItJMI Owlly Mon/IoI'$ lJplo 0ct0btIr, 2(J()5 

SI.No. State No. of Grading 
lnapectione Complete Incomplete 

Satisfactory Unaatlafactory Satllfactory Unaatilfactory 

2 3 4 5 8 7 

1. Andhra Pradeah 2473 1088 240 788 357 

2. Arunachal Pradelh 153 37 48 15 53 

3. Assam 478 138 32 183 123 

4. Bihar 737 79 122 304 232 

5. Chhattlagarh 1353 367 42 687 287 

6. Gujarat 1885 586 103 881 308 

7. Goa 0 0 0 0 0 

8. Haryana 218 42 12 134 30 

9. Himachal Pradesh 1056 236 19 558 245 

10. Jammu and Kaahmir 180 6 3 93 78 

11. Jharkhand 824 112 73 309 330 

12. Kamataka 2028 894 68 750 496 

13. Kerala 816 152 48 352 68 
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1 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Madhya Pradesh 

Maharaahtra 

Mantpur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajaa1han 

Sikklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

Weat Bengal 

Total 

{English} 

3 

2868 

2392 

94 

162 

112 

134 

1953 

789 

3218 

144 

2500 

121 

3930 

874 

1119 

31987 

TelecommunlC8tlon and Po.tal Network Facllltle. 

1. SHRI JOACHIM BAXLA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleued to state: 

(a) whether the Govemment proposes to provide the 
telecommunication and postal network facilities to the 
remote, under-developed hilly regions of West Bengal; 

(b) if so, the details thereof and the areas identified 
therefor; 

(c) the number of villages In diltricta Cooch Bihar 
n Jalpaiguri which have been provided these ~~cillties, 

district-wise; 

(d) whether the existing telecommunication facllitiea 
In the amaH towns and villages of these di&trict8 are n0n-
functional; and 

4 

819 

607 

8 

19 

10 

28 

823 

320 

1400 

14 

1290 

31 

1828 

84 

336 

10941 

5 

120 

95 

30 

10 

19 

24 

85 

18 

188 

10 

191 

18 

150 

11 

66 

1860 

6 

1391 

1252 

7 

44 

47 

27 

550 

335 

1253 

69 

694 

30 

1Sn 

371 

512 

13001 

7 

538 

438 

49 

89 

36 

57 

495 

98 

375 

51 

325 

42 

575 

208 

206 

6185 

(e) if 80, the reasons therefor and the action taken 
by the Govemment to make them functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): 

Reply pertaining to Department of Tele-
communication.: 

(a) Village Public Telephones have been provided In 
all eligible vlUagea of remote and hilly areas of West 
Bengal. This excludes villages having leas than 100 
population, vii/ages lying In thick forest arealnaxallte 
infested areas etc. 

(b) Does not arise in view of (a) above. 

(c) District-wise number of villages provided with 
telecommunication facilities Is as under: 

Coach Bihar District = 1170 villages 

Jalpaiguri District = 703 villages 
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(d) and (e) 53 villages in Cooch Bihar District where 
telecommunication facilities were extended by Multi Access 
Radio Relay (MARR) technology are non-functional due 
to defective MARR technology. Action has already been 
initiated for replacement of the defective telephones on 
MARR technology by Wlrelea in Local Loop (WLL) or 
LandHne telephones and the replacement work is expected 
to be completed by June, 2006. 

Reply pertaining to Department of Posts 

<a) and (b) Postal network facilities are provided to 
all areas, including remote, under developed and hilly 
regions. No plan targets are being allotted for opening of 
new Post Offices since the year 2004-05, in consonance 
with the policy directives of the X Five Year Plan. 
However, justHied Post Offices are opened in all areas 
including remote, under developed and hilly regions of 
West Bengal by relocating those post offices which do 
not comply with the norms prescribed by the Department. 
In West Bengal Postal Circle, Nayarhat Bazar In Coach 
Bihar District and Khirkuri in Uttar Dinajpur District have 
been identified for opening of Post Offices by relocation. 

(c) Out of 1,139 villages in District Cooch Bihar and 
734 villages in District Jalpaiguri, Post offices are located 
in 327 villages and 255 villages respectively. 

Telephone Services In Jammu • Kashmir 

2. SHRI ABDUL RASHID SHAHEEN: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a> whether the Govemment is facing any problem in 
providing land-lane and mobile phones services in Gruez, 
Keran, RamballRajwar and Raflabad in Baramulla district 
of Jammu & Kashmir; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether inspite of OFC being laid upto Uri many 
important exchanges have not been enabled to connect 
more areas due to default of contractors; 

(d) if so, whether the pending works shall be 
completed during current financial year; and 

<e> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. There are 

problems In providing land-line and moblfe phones services 
in Gruez, Keran, RamballRajwar and Rafiabad In 
Baramulla district of Jammu and Kashmir. All these places 
are very remote and have difficult terrain, low power 
supply, severe weather conditions where adequate skilled 
manpower are not available which create problems In 
provision of telacom services. 

(c) Underground cabling has not yet been completed. 
However, Wireless in Local Loop (WLL) Base Transceiver 
Station (BTS) has been proposed at Uri and Fatehgarh 
to cover most of the areas of Uri and Fatehgarh. 

(d) and (e) As prOVisioning of land-line telephone 
connections Is dependent on tender finalization of 
underground cable laying, however, WLL BTS Is likely to 
be provided during the current financial year. 

peo Connections • P8ncheyat LeYeI 

3. SHRI G. KARUNAKARA REDDY: Will the Mlnlater 
of COMMUNiCATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment is awa,. of the difficulty 
being faced in getting a PCO connection at Panchayat 
level in the rural areas of Kamataka; 

(b) If so, the reasons therefor and remedial measures 
taken in this regard; 

(c) whether Irregularities are being committed in the 
quality of telephone instrument while providing a new 
connection; and 

(d) If so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. All the villages in 
Kamataka have already been provided with Village Public 
Telephone facility. These exclude villages having less than 
100 popuIationIIying In thick forest area or naxa»te infested 
areas etc. 

(b) Does not arise in view of <a) above. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 
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Scheme for HIIndloom W .. vera 

4. SHRI ANANTA NAVAK: Will the Minister of 
TEXTILES be pleased to state: 

(8) whether the State Govemment of Ortsaa has 
requested the Union Govemment to rel8888 pending funds 
under Thrift Deposit of Handloom Weavers Savings and 
Security Scheme; 

(b) If so, the details of funds pending with the Union 
Govemment; and 

(c) the action taken by the Union Govemment 80 far 
In thle regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Ves 
Sir. The State Govemment of OrlMa requested the Union 
Govemment for release of pending funds of Rs. 34.86 
I8kh under Thrfft Fund Scheme for the years 1997-98 to 
1999-2000. 

(c) The Govemment of India has released 8 sum of 
RI. 24.87 lakh to the State Govemment of Oriasa during 
the current financial year 2005-06. 

Waiting Ust for Telephone Connection. 

5. SHRI G.M. SIDDESWARA: WIH the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the total number of applications pending for new 
telephone connections in Holalkere, Jagalur, Harlhar, 
Honnall, Channaglrl, Chitradurga and Devangere Taluks 
of Kamataka and since when; 

(b) the reasons therefor, and 

(c) the steps being taken to provide telephon~ 

connections to all the applicants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, the total number of 
applications pending with Bharat Sanchar Nigam Limited 
(BSNL) for new telephone connections in Holalkera, 
Jagalur, Harihar, Honnalll, Channagiri, Chitradurga and 
Davangere taluks of Kamataka ace given below: 

SI.No. Talukl 

1. Holalkere 

2. Jagalur 

3. Harlhar 

4. Honnalli 

5. Channaglrl 

6. Chltradurga 

7. Davangere 

Waiting 
Lilt 

238 

130 

98 

493 

599 

280 

406 

Date of oldeat 
reglatratlon for 
new Telephone 

connection 

06111/1999 

0511012005 

1810411999 

01/0412005 

02101/2006 

03111/1999 

2010212002 

(b) All the above applications are pending being 
technically not feasible to provide telephone connecti""s 
at the required locations. 

(c) Main Switching Centre (MSC) based Wlrel ... In 
Local Loop (WLL system) Is comrntuloned at Herlhar 
and Chltradurga. Code Divialon Multiple Acceaa (COMA) 
based WLL Is working at Holalkere, Jagalur and 
Davangere. 

/T,."./Ionj 

Delay In Construction of Roadl under PMOSY 

6. SHRI V.K. THUMMAR: 
SHRI HARISINH CHAVDA: 

Will the Minister of RURAL DEVELOPMENT be 
pieased to state: 

(a) the details of roads constructed under the Prime 
Minister Gram Sadak Yojane In the country as on date 
and the number of roads not conatruc:ted as per schedule, 
State-wise; 

(b) whether the Govemment has held any officials 
responsible for not completing the construction works as 
per schedule; and 

(c) If so, the details thereof and the action taken 
against them indicating the nature of action taken in the 
matter? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) 'Rural Roade' Is 
a State subject. Accordingly, the road works under the 
Pradhan Mantrl Gram Sadak YoJana (PMGSY) are 
Implemented by the State Governments. The reports 
received from States/Union Territories up to December 
2005 Indicate that a total of 29564 road works and 82792 
Kms of road length have been completed under PMGSY 
so far. Total expenditure of Rs. 12100.46 crore h .. also 
been reported. 

PrllMI'Y W.vera Coopemtve 8oo1etlee 

7. SHRI DALPAT SINGH PARSTE: Will the Minister 
of TEXTILES be ple .. ed to state: 

(a) the number of primary weavera co-operative 
aocletl.. In the country particularly In Madhya PradMh at 
present, Stat.wiIe; 

(b) the detalll of the handloom gooda manufactured 
by th ... aootetl .. during the lut thl'H years, Stat.wIH; 

The time period prescribed for completion of road 
works Is 12·15 months from the date of approval by the 
Ministry of Rural Development. Against 37493 road works 
approved by the Ministry of Rural Development up to 
March 2005, the States/Union Territories have 80 far 
reported completion of 29564 road works. 

(c) whether any stocka have been accumulated with 
theae societies and also with Apex Body; and 

(d) If so, the details thereof? 

(b) and (c) Since the PMGSY road works are 
executed by the State Governments, It Is for them to fix 
reaponslbility for delays and take appropriate action In 
the matter. 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) Baaed 
on the Information received from the various State 
Governments, a statement 18 enclosed. 

m.,.",.", 

SI.No. State (a) Number of (b) Details of the handloom gooda (c) Whether any (d) H 10, detaiII 
primary weavers manufactured by these aocItties during stocks have been there of 

co-operstlve the last three years, Stat ..... lCCUmula&ed with 
societies In the theee SocIetiea and 
State at present allO with Apex Body 

2 3 4 5 6 

1. Andhra Pradesh 810 Dhoties, Cotton & Silk Sareea, Towels, Yea As. 87.87 CI'OI8I 

Polyester Shirting, BedIheets, Orela 
Materials, Fumlshlnge etc. 

2. Arunachal Pradesh 40 Traditional local Dr .... , Fumllhlng No Doel not arise 
Hema, household items etc. 

3. Chhattisgarh 115 Tusaur Sarees, Cotton Sareea & Dress No Does not arise 
Material, Bedsheets, Polyester SuItIng etc. 

4. Deihl 399 Bedsheets, Bedcover, Fumlahlng Cloth, Vee As. 8.28 crorea 
Blanket, Khes, Durry, Duster, Exportable 
Item etc. 

5. Jammu and Kashmir 462 Pashmlna,Kani Jamawar & Raffal Shawls, Ves RI. 24.12 croreA 
Loia, Woohn Blankets, Tweed, Mufflers, 
Stoles etc. 
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2 3 4 5 6 

6. Kamataka 405 SilkICoIton Sartes, DhotIes, Bedah ..... Vea (0 Primary Weavers 
Dresa Materials etc. Co-operative 

SocIeties-
As. 4.41 crorea 
(Ii) Apex BodIeI-Rs. 
23.25 crorll 

7. Kerala 750 Sarees, Set Mundu, Dreu Materlala. Vea Apex Bodies Is 
Shirts, Dhoties, Table Mats, Bedspreads, As. 20.00 crorts 
Towels, Curtains etc. 

8. Madhya PradeIh 870 SIlk & Cotton Sarees, Dresa Materials, Ves Rs. 7.81 crores 
Polyester SuIting, Cotton Shirting, (approx.) 
BedIheets, Gauze bandage etc. 

9. Maharuhtra 680 Tussar Saree, TU88llr Dress Material, Ves The stock 0' As. 
Duster Cloth, Furnishing Material, Cotton- 20.03 crorts was 
Polyester mixed Shirting, Durry, Palthanl subeequently 
Sarees etc. dIspoeed of 

10. NagIIand 1450 Shawls, MeIcheIas, BedIheet, T.V. Cover, No Does not arise 
Sc:tIooI 8aga, Uniforma, Table Mats, 
Scarfs, Jackets, Curtains etc. 

11. Orissa 1273 Cottm-DhotI, SarMs, Napkin, Ves (i) Primary Weavers 
Bedsheets, Dreu Materials Co-operative 
Sit-Sarees, 0h0II (Joda), thana, Chedar, SocIeties-Rs. 33.29 
Furnilhlng Items etc. crort8 

(Ii) Apex Bodies-As. 
12.47 crorts 

12. Punjab 942 DunIeI. KheseI, BedIheeta, Towell. Ves (i) Primary Weavers 
BIanketa. Shawls etc. Co-operatlve 

Socletles-Rs. 0.40 
crores (aprox.) 
(iI) Apex Bodies-Rs. 
1.00 crores 
(approx.) 

13. SiIckIm NH Does not artae No Does not arise 

14. Tamil Nadu 1247 Bedsheets, Bedspreads. SIlk SarMa, V. (i) Primary Weavers 
Dhotiee, LUfgea etc. Co-operative 

Societies-As. 184.80 
crores 
(II) Apex Bodies-Hs. 
es.47 crorts 

15. Trlpura 29 Furniahlng cIoIh, Sareea, Dhoti, AcrylIc Ves Q) Primary Co-
producta, NapkIn, Gauze & Bandage etc. operative Societies-

Rs. 0.41 crores 
(II) Apex Societies-
As. 34.00 crores 

16. Uttar Pradesh 1547 SIll Sarees, Suiting. Shhting. Durry, Yes As. 81.52 crores 
BecIsheeta, LungI, Towels, Dreat Material etc. 
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More Power to IRDA 

8. SHRI E.G. SUGAVANAM: Will the Minister of 
FINANCE be pleased to state: 

. (a) whether the Union Govemment has given more 
powers to Insurance Regulatory and Development 
Authority (IRDA); 

(b) if so, the details thereof; and 

(c) if not, the reasons therefo~ 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 
Duties, powers and functions of Insurance Regulatory and 
Development Authority (IRDA) have been defined in 
Section 14 of the Insurance Regulatory and Development 
Authority (IRDA) Act, 1999. 

(b) and (c) Do not arise. 

{Trans/stion} 

Scheme. for Environmental Condhlon. In Cltle. 

9. SHRI M. ANJAN KUMAR YADAV: WUI the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has initiated any scheme 
to Improve the environmental conditions In various cities 
of Andhra Pradesh; 

(b) If so, the details thereof; 

(c) whether the work is yet to be commenced despite 
the approval given to some of the Projects; and 

(d) if so, the names of those cities where the work 
has not been commenced yet and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) The Government has launched Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) on 3.12.2005 
compriSing two sub-missions for (1) Urban infrastructure 
and govemance and (iI) Basic services for the urban 
poor along with two omnibus schemes namely (I) Urban 
Infrastructure Development Scheme for Small & Medium 
Towns (UIDSSMT) and (Ii) Integrated Housing and Slum 
Development Programme. The admissible components 
under JNNURM include urban renewal, water supply, 
sewerage, solid waste management, urban transport. etc. 
63 cities have been selected on the basis of population 

criteria as per 2001 census and rellgioUllhlstoric and 
touristic importance for coverage under the Mission. Out 
of thele 63 cities, Hyderabad, Vljayawada and 
Vishakapatnam in Andhra Pradesh are covered under 
JNNURM. However, City Development Plans and Detailed 
Project Reports which are prerequisites for aCC888lng 
central asalstanee under JNNURM are awaited from these 
cities. The cltlesltowns not covered under JNNURM will 
be covered under UIDSSMT. If the urban local bodies In 
the cities/townslState governments take up Infrastructure 
projects under the Mission on priority basis, the 
environmental conditions in various citlesltowns including 
those of Andhra Pradesh will improve. In addition, Central 
Sector Scheme for Solid Waste Management & DrainAge 
In 10 Selected IAF Air Filed Towns Is also In operation 
to address the problem of bird hits to defence aircrafts. 
Dundigal (Andhra Pradesh) Is one of the towns covered 
under this scheme. The scheme will Improve the 
environment in and around Dundigal through efficient solid 
waste management. 

/English} 

Externally Aided Rurel Development and Poverty 
Alleviation Scheme. 

10. SHRI SANAT KUMAR MANDAL: Will the Mlnleter 
of RURAL DEVELOPMENT be pleased to atate: 

(a) the detaIJa of the works being carried out under 
the different ongoing extemally aided achem.. for rural 
development and poverty alleviation on cost-sharing basil 
between the State Government and the Union 
Govemment, State-wise; 

(b) the scheme-wise funds allocated during the !Nlt 
three years and current year, State-wi .. ; and 

(c) the measures being taken by the Union 
Government for initiating new schemea In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): <a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

Andhra Pradetlh Water Sector Improvement Profect 

11. SHRI M. RAJA MOHAN REDDY: Will the Minister 
of FINANCE be pleased to state: 
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(a) whether the State Govemment of Anethra Pradelh 
has submitted a project propoeal viz Andhra PradHh 
Water Sector Improvement Project (APWIP) at an 
estimated cOlt of about 300 cro,.. to be Implemented In 
a period of s-e years with the World Bank aaslstance; 
and 

(b) If so, the present status of the project? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Vea, Sir. 

(1,) Andhra Pradesh Is a debt stressed State. Before 
the proposal Is considered for World Bank Ullatance the 
following conditions need to be addre.sed by the 
Govemment of Andhra Pradesh: 

(I) State Government undertakes to stand 
committead to the targets of fIIcaJ correction path 
(I.e. to eUmlnate revenue deficit and reduce flecal 
deficit to 3% of GSDP by the end of 2008-09), 
and 

(Ii) Substitute an agreed source of borrowings within 
the borrowing ceiling fixed for the State. 

/T,.ns/6t1on} 

Internet Facility In Rural A ..... 

12. SHRI TUKARAM GANPATRAO RENGE PATIL: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleaaed to state: 

(a) whether the computer and internet facility has 
bean provided In the rural areas of the country; 

(b) if so, the details thereof, State-wise; and 

(C) the names of the schemes launched by the 
Government so far to Implement such programme.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Bharat Sanchar Nigam 
Ltd. (BSNL), a public sector under the Department of 
Telecommunications (DoT), provides Internet Service 
throughout the country on local call baals. In order to 
promote proliferation of Internet in Rural areas, BSNL 
under its 'Intemet Dhabas' scheme, provides one free 
Intemet Access Connection along with 25% discount on 
the Public Switched Telephone Network (PSTN) access 
charges to the franchlaees of Internet Dhabas in each of 
rural Block Head Quarters. As on December 31, 2005, a 
total of 4175 Internet Dhabas have been set up through 
franchisees in various States in the country. 

In aclclltlon, the Department of Information Technology 
(DIT) hu provided computer and Internet facility through 
Ita varlOUl programrnea: 

National Information Centra (NIC) has HtabIIahed 
487 Community Information Cent,.. (CICe)· at 
block level In the North Ealtem Stat.. with the 
objective of providing Internet accen, .. maN,' 
training and bale .. Governance .ervlcea. NIC 
hu al80 e,tabU,hed CIC, In 116 blocks In 
Jammu & Kuhmlr. 

NIC, In collaboration with Maharuhtra State 
Govemment has provided computers and Internet 
facility at 70 villagea under Warana project in 
Kolhapur and Sangll districts. 

/Engllsh} 

Under Vlc:tya Vahlnl pilot project 140 Govemm:mt 
IGovemment aided achool. In the 7 dllt11ctl 
across e States of Andhra Pradeah, GuJarat, 
Jharkhand, Uttar Pradesh, West Bengal and 
Maharaahtra have been provided computer with 
Intemet connection. 

Another e-Governance scheme for development 
of Core infrastructure entitled "State Wide Area 
Network" (SWAN) wa. approved by the 
Government In March, 2005 with an estimated 
outlay of Rs. 3334 crore for the entire country 
out of which estimated expenditure of Rs. 2005 
orore would be provided 88 Grant-in-Aid, to be 
expended over 5 years. Thl. acheme would 
provide broadband connectivity to 8000 BlOCKS, 
Tahsil and District Headquarters which would 
facilitate creation of ICT based Common Services 
Centres in the villages within a radius of 10-15 
kma. around the Block Hqrs. Under the Scheme, 
project proposals of 20 States were sanctioned 
and are now under various .tages of 
Implementation. 

Duplication of "Kote Doria 811,..." 

13. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Government is aware of the crisis created 
by the duplication of the famous "Kota Doria Sare." 
produced to Kota, Reia&than; 

(b) If so, the details thereof; 

(c) the measures takerVpropoaed to be taken to check 
the production of duplicate sare .. ; 
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(d) whether the Government hu prepared any .cIIon 
plan to givi ,peclal Incentive and protection of 8f(ota 
Doria Saree,-; 

(I) If so, the details thereof; and 

(f) the details of thl preslnt market ,tatue of -Kota 
Doria Sarees-? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No such 
report has been received. 

(b) and (c) Do not arise. 

(d) and (e) Thl Government of Rajasthan has 
Infonned that It has announced a scheml to devllop 
Kota Doria Clusters In Kalthun. For dlvelopmlnt of 
Common Facility Centre Rs. 176.44 lakh propoaal has 
been sanctioned to RUDA In which dlslgnlng, 
development, research and development, dyeing and 
washing facnlties etc. will be developed. For Implementing 
the aforesaid schemes RUDA has already posted a project 
manager at DIC Kola to look after this scheme In toto. 

(f) The Government of Rajasthan has Infonned that 
Local manufacturing hubs of Kola Doria Sarees are al80 
the Important marketing centres. It Is also lold at varioUi 
fairs and exhibitions within and outside Rajasthan. 

{Trans/.Iion} 

Action for Recovery of Loan 

14. SHRI KASHIRAM RAN A: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the banks are required to take IegaJ 
action against def.ulters for non-lWPByment of loan taken 
from natlonallMd banks; 

(b) If 80, the nam.. of the bankl that have taken 
such action aIongwith the detalla the,.,. for the last three 
years, bank·wlae; .nd 

(c) the Ittpl being taken by the Government for 
speedy recovery of loan .nd early Mttiament of court 
cues? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (.) V .. , Sir. 
The bankl .... required to take action for recovery of 
dues In accordance with their recovery pOlicies and 
Instructions of Reserve Bank of IndJ&lGovemment. 

(b) The bank·wtae detaIII of number of cas .. filed In 
various DRTs and notlc.. Issued under SARFAESI Act, 
2002 together with recovery made by nationalised banks 
during the last three years are given In the enclosed 
Statement I and " respectively. 

(c) Government of India and Reserve Bank of India 
have stipulated certain stepa for recovery of loana, whk;h, 
intsfl-6/i1l, include evolving and Implementing a recovery 
policy by bankl, flUng of suits In civO courtslDRTl, Issue 
of notices under SARFAESI Act, 2002, oompromlae 
settlement and monitoring and follow up of NPAs at 
various levels. The public sector banks have been advised 
to take effective measures for expeditious recovery of 
dues from the borrowers In NPA accounts. 

m..".", I 
Casu DecIdtId by DRTs During thtJ LIISI ThIN YMIS 

(Rs. in crore) 

SI.No. Name of the Bank 2002-03 2003-04 ~ 

Cases Cases Amount Cases Cases Amount Cases Caaes Amount 
filed decided recovered filed decided recovered flied decidad rec:overed 

2 3 .. 5 6 7 6 9 10 11 

1. Allahabad Bank 1383 556 148.56 1735 628 195.49 1532 656 237.99 

2. Andhra Bank 840 401 85.10 959 544 115.51 1039 666 155.53 

3. Bank of Baroda 3018 863 265.70 3267 1148 306.34 3465 1385 380.49 
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2 

4. Bank of India 

5. Bank of Maharashtra 

6. Canara Bank 

7. Central Bank of India 

8. Corporation Bank 

9. Dena Bank 

10. Indian Bank 

11. Indian Overseas Bank 

3 

2994 

1182 

3631 

3548 

488 

1014 

3965 

1593 
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4 5 8 7 8 

1359 226.69 3218 1560 339.63 

590 108.18 1251 m 137.08 

1375 263.36 3918 1790 348.39 

864 162.78 4011 1029 233.52 

197 17.81 563 268 30.84 

336 38.60 1138 435 48.45 

1174 1112.02 4043 1894 1242.15 

426 74.87 1733 462 85.24 

12. Oriental Bank of Commerce 1297 800 101.79 1449 701 191.67 

13. Punjab National Bank 

14. Punjab & Sind Bank 

15. Syndicate Bank 

16. Union Bank of India 

17. United Bank of India 

18. UCO Bank 

19. Vljaya Bank 

3743 

1148 

1706 

2193 

904 

1053 

721 

803 271.86 

46B 104.17 

898 163.10 

908 211.89 

298 84.62 

484 49.76 

203 61.01 

3889 

1217 

1818 

2847 

944 

1094 

773 

S/8.",.", /I 

1169 349.77 

542 141.38 

1157 199.70 

1307 234.16 

353 131.34 

550 91.21 

297 53.05 

Rscovsriss by Nah'onalistld Banks lJnd6r SARFAESI Act, 2002 

SI.No. Name of the Bank 

2 

1. Allahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

5. Bank of Maharashtra 

2002'()3 

Notices 
issued 

Amount Amount Notices Amount Amount 
involved recovered issued involved recovered 

3 4 5 6 7 8 

1435 456.73 15.82 1910 594.28 47.17 

345 74.18 8.5 899 173.07 30.15 

106 367.84 3.54 162 326.79 14.77 

1110 310.48 23.99 3540 1677.89 184.93 

317 48.09 1.05 560 104.12 8.21 

3495 

1382 

4220 

616 

1186 

4092 

1287 

1807 

4085 

1383 

1895 

2910 

990 

1134 

779 

Notices 
issued 

9 

116 

10 11 

2067 537.85 

914 191.72 

2160 612.85 

1243 300.78 

333 48.86 

569 70.09 

1940 1361.48 

568 110.78 

892 340.48 

1492 445.64 

648 182.15 

1243 286.29 

1630 364.97 

403 165.40 

637 112.94 

297 53.25 

(Rs. in crore) 

2OQ4.()S 

Amount Amount 
involved recovered 

10 11 

2752 756.04 93.05 

2156 254.50 92.65 

1108 660.05 34.53 

5463 2850.67 466.99 

1028 159.66 28.47 
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2 3 4 5 

6. Canara Bank 8n 280.88 19.63 

7. Central Bank of India 2119 1037.17 15.57 

8. Corporation Bank 175 94.66 17.19 

9. Dena Bank 312 357.18 17.84 

10. Indian Bank 784 304.89 14.12 

11. Indian Overseas Bank 1830 499.92 23.74 

12. Oriental Bank of Commerce 1888 339.81 30.83 

13. Punjab National Bank 2226 428.70 31.61 

14. Punjab & Sind Bank 802 453.78 9.02 

16. Syndicate Bank 1191 152.80 12.70 

16. Union Bank of India 1462 496.22 10.97 

17. United Bank of India 139 13.93 1.n 

18. UCO Bank 1125 86.24 4.13 

19. Vijaya Bank 1889 210.06 15.76 

[English} 

Institute of Chartered Accountant. of India 

15. SHRI MUNAWAR HASSAN: Will the Minister of 
COMPANY AFFAIRS be pleased to state: 

(a) whether irregularities in the functioning of the 
Institute of Chartered Accountants of India and the alleged 
manipulation in the declaration of the results of the 
examination conducted by the Institute were reported to 
the Govemment by the ICAI; 

(b) if so, the details thereof; 

(c) whether the alleged irregularities were criminal in 
nature and amounted to misuse of the position; 

(d) if so, the details thereof; 

(e) the action taken against the guilty officers; and 

(f) the steps taken to bring transparency in the 
functioning of Institute? 

6 7 8 

1623 481.74 101.86 

3318 1471.26 86.68 

604 186.14 34.61 

369 407.07 45.80 

1030 431.35 55.17 

2354 560.09 75.12 

3219 548.n 117.49 

6838 1649.64 152.62 

1376 620.14 80.41 

1832 457.86 47.91 

2627 1132.71 102.87 

162 14.52 2.08 

1688 202.35 21.72 

2583 332.76 62.75 

9 10 11 

3212 883.57 237.10 

4452 1841.54 140.46 

1183 241.86 76.07 

633 583.47 92.56 

2082 819.52 122.80 

3898 650.46 166.66 

3906 1954.76 261.94 

9627 2172.66 483.95 

2903 1118.87 126.87 

2767 824.67 103.86 

3847 1499.85 247.88 

244 20.92 4.34 

2761 419.18 80.42 

2733 311.97 93.52 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): <a) to (8) No report has been 
received from the Institute Indicating any Irregularities in 
the functioning of the In.tltute or In conduct of ita 
examinations. However, as a general practice, issues, If 
any, raiaed in respect of the functioning of the Institute 
from any quarter are looked into by the Govemment and 
the Institute to ascertain facts and to take action as 
warranted under the Chartered Accountants Act, 1949. 

(f) The Govemment has moved propoaaks through 
the Chartered Accountants <Amendment) BUI, 2005, for 
amendments to the Chartered Accountants Act, 1949 with 
a view to further improve the functioning of the Institute. 
The Bill is awaiting approval of the Partiament. 

rr"""lion} 

cu.. of COITUption In CaDT and CaEC 

16. DR. DHJRENDRA AGARWAL: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of FINANCE be pleased to state: 
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(a) the number of c.... of corruption registered In 
the Departments of Income Tax, Customs and Central 
Excl.. during the last 3 yeara as on date; 

(b) the number of cases disposed of out of them 
and the number of officers against whom action has been 
taken; 

(c) whether the officers against whom action hu been 
taleen are It III In lervlce; and 

(d) If so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The 
number of cases of corruption registered In CBEC during 
the lut three years are as follows: 

2003·04 2004-05 

153 117 

2005-06 
(upto 10.2.2006) 

98 

The number of cases of corruption registered In CBDT 
during the years 2003, 2004 and 2005 are given below: 

2003 2004 2005 

46 75 85 

(b) The number of cues disposed of the number of 
officers against Whom action has been taken by CBEC 
are as follows: 

Number of cases disposed of 

Number of officers against 
Whom action has been taken 

25 

42 

2004~ 2OQS.06 
(upID 

10.2.2006) 

27 9 

36 59 

As regards CBDT, sanction for prosecution of the 
officers have been given in 14 cases. Another 14 cases 
have reached finality which includes major penalty being 
Imposed In 3 C888S, minor penalty in 5 cases and in the 
remaining 6 cases, the charges were either dropped or 
the cases were closed after Investigation. 

(c) and (d) 6 officers have been dismissed/removed 
from service by the CBEC and the rest are stln in service. 

AI regardI CBDT, 2 officers have been dlamllHd from 
service and 39 officers have been placed under 
auapenllon. 

{Engl/$hJ 

Model Education Loan Scheme 

17. SHRI LAKSHMAN SINGH: WID the Mlnlst.r of 
FINANCE b. pI .... d to state: 

(a) Whether the Govemment hal undertaken 'model 
education loan scheme' through Nationalized Banks for 
economically backward and deserving students In the 
country; 

(b) If so, the details thereof; and 

(c) the number of students provided loan under this 
scheme during each of the last two y.ars, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
A 'New Education Loan Scheme' aha been formulated 
by Indian Banks Association (IBA) In coneultaUon with 
the Govemment and circulated by Reserve Bank of India 
to all scheduled commercial banks including Nationalized 
Banke for Implementation. The main features of the 
scheme are as under: 

1. Loans upto Rs. 7.50 lakh for studies in In.:lia 
and upto Rs. 15 lakh for studies abroad. It 
covers courses In schools and colleges in India 
and abroad. 

2. No collateral or margin required for loans upto 
Rs. 4 lakh. For loans of above Rs. 4 lakh and 
upto Rs. 7.50 lakh, a suitable 3rd party 
guarantee is required to be provided. 

3. Interest not to exceed PLR for loans upto Rs. 
4 lakh and PLR+1% for loans above Rs. 4lakh. 

4. Repayable over a period of 5·7 years after 
commencement of repayment of 1st instalment 
(no repayment during the course period). 

(c) As reported by RBI, the number of students 
provided education loans under the scheme during the 
years 2003-04 and 2004-05, State-wise is given in the 
Statement enclosed. 
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..,.",.. 

TIItJ numlJtlr 01 sllKJtlnl6 provldtld Educ6IIon LiMns dtJting 2OtJ3-OtI .nd 2(J()I.06 

(Re. In 000'.) 

Name of the State! 2003-2004 2004-2005 
Union Territories 

No. of AlCs Amount outatandlng No. of AlCa Amount outstanding 

2 3 4 5 

Haryana 5088 79087p 7250 1206843 

Himachal Pradesh 1009 147294 1736 264762 

Jammu and Kashmir 847 142178 1370 224534 

Punjab 5823 1018058 9105 1889438 

AajUthan 11539 8956eO 9933 1279186 

Chandigarh 1440 238828 2113 438805 

Deihl 14314 2121913 13721 3382972 

Assam 1124 188870 1319 243790 

Manlpur 28 9307 124 23890 

Meghalaya 133 25557 240 38085 

Nagaland 2 491 27 6930 

Trlpura 77 10728 189 3n07 

Arunachal Pradesh 30 10157 25 2618 

Mizoram 41 8806 38 10869 

Slkklm 20 4928 154 39441 

Bihar 99n 696009 8248 931302 

Jharkhand 3548 400933 5187 735284 

Orissa 7428 647104 9762 1180071 

West Bengal 8888 1390760 15008 2081356 

Andaman and Nicobar Islands 22 4091 70 8476 

Madhya Pradesh 18793 1592994 21053 2385941 

Chhattisgarh 2593 321204 2846 385084 

Uttar Pradesh 32097 2632056 25456 3328870 
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1 2 

Uttaranchal 7457 

Gujarat 6n1 

Maharuhtra 28820 

Daman and Diu 4 

Goa 1186 

Dadre and Nagar Havell 0 

Andhra Pradeeh 66630 

Kamatatca 33661 

Kna 38487 

Tamil Nadu 55786 

PondicherTY 1161 

Lakahadwelp 38 

All India 361520 

Dlveralon of Fund. by Gram Panchayate 

18. -SHAI SUBRATA BOSE: Will the Minister of 
RURAL DEVELOPMENT be pleued to state: 

<a) whether the fundi .armarked tor the construction 
of pavement. drains. cleanllnela and NltIng up of hand 
pumpe are epent on the pt'MCrIbed purp0M8 by Gram 
Panchayata In Weat Bengal and Bihar; 

(b) If not, the reuons thef8for and the action taken 
against the persons responalble for It; 

(c) whether any audit Is being conducted by the 
authorlt!el concerned in these Stat .. ; 

(d) If 10, the details thereof and If not. the I'8MOns 

therefor; 

(e) whether the Government propoI8I to utUlze theIe 
fundi through D.Ms on the Un. of M.P.LA-D.S.; and 

(f) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAt:' DEVELOPMENT (SHRt' A. NARENDRA): (a) and 

3 

323792 

1424966 

4385413 

an 
109147 

0 

8807087 

4030333 

4694537 

an0263 
109458 

7205 

43933866 

4 

3625 

16246 

41181 

8 

1306 

9 

88014 

48273 

68683 

86707 

2318 

5 

535292 

3696349 

5788868 

2384 

189445 

1478 

13523213 

5518371 

7570622 

10014120 

232358 

183 

88943323 

(b) Yea. Sir. W. have not received any r.port. of 
diversion of funds under Total SanitatIon campaign and 
Accelerated Rural Water Supply Programme by Gram 
Panchayatl In We.t Bengal and Bihar. 

(c) and (d) Respectlv. State Governments take 
nec .... ry &tepa for conducting audit from time to time. 

(e) and (f) Thera Is no such proposal at pre .. nt. 

{Trw7ilMlionJ 

Amendmenta to DeIhl Muter PI~ 

19. SHRI SAJJAN KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pI .... d to state: 

(a) whether the Deihl Legislative As.embly has 
paaed a resolution and public repreaentatlv18 have also 
made requests to the effect that necaaaary amendments 
be carried out In the Deihl Muter Plan. 2021; and 

(b) If 80. the details thereof and the atepa • ., by 
the Government in thle regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
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(b) The draft Master Plan for Delhi (MPD) 2021 has not 
been finalised. The Delhi Development Authority (DDA) 
had issued public notice on 8.4.2005 inviting objectional 
suggestions to the Draft Master Plan for Deihl 2021. The 
responses received in this regard have been placed before 
a Board of Enquiry and Hearing for recommending further 
necessary action in accordance with the provisions of 
the Delhi Development Act. 

The Delhi Legislative Assembly Secretariat had sent 
a motion passed by the Assembly on 27.7.2004 in which 
it was resolved to strongly recommend to the Central 
Govemment that the Master Plan for Delhi be amended 
or a Fresh Master Plan be formulated and releas8d at 
the earliest to declare all the areas with more than 70% 
Industrial units as Industrial areu to avoid the sense of 
panic among people attached with such units, save 
employment and provide them relief. An amendment to 
MPD-2001 has been notified on 31.5.2005 Incorporating 
a provlalon permitting redevelopment of cluete,. with 
concentration of Industries in non-conforming areu, 
subject to certain terms and conditions. 

Suggestions have also been received from public 
represantatlves with respect to various provisions In the 
draft Master Plan for Delhl-2021. Thele have been 
referred to DDA for appropriate action In accordance with 
the statutory provisions. 

/EllfJlishJ 

Telephone Unee In Anam 

20. SHRI SARBANANDA SONOWAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleued to 8tate: 

(a) whether BSNL telephone Unes in Assam are not 
working properly; 

(b) If so, whether the department has formulated any 
programme to rectify the telephone lines in Aaaam; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. In general, BSNL 
telephone lines In Assam are working satisfactorily. 

(b) and (c) RectIfIcation of faults Is being monitored 
at various levels on regular balls. Introduction of 
centralized fault repair system (FRS) at Short Distance 
Charging Centre (SDCC) is also being done for better 
monitoring of fault booking and recttflcatlon. In addition, 
various steps luch as creation of pole Iesa network have 
also been taken to reduce the Incidence of 'aults. 

Setting up of MIcroeoft CornPliny 

21. SHRI M. APPADURAI: 
SHRI JYOTIRADITYA M. SCI NOlA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether 'Microsoft' Founder Chairman during .. 
recent visit to New Delhi in December, 2005 dilculMd 
with him (Minister of IT) various areu of coopertllion. to 
create an enabling environment for adoption of InfonMIIan 
Technology &Croat the entire country; 

(b) If so, the antal 0' cooperation thus identified 5nd 
the terms of cooperation agreed upon; and 

(c) the It epa taken and being taken In pursuance 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) During hla recent 
visit to New Delhi in December 2005 Founder Chairman 
of Microsoft held discussion with Minister of 
Communications and IT on the foHowlng areas: 

(I) Launch of Windows XP Starter Edition for India 
(II) IT enabled Education (III) Support for establishment of 
Rural Kiosks (Iv) Steps to accelerate PC and Broadband 
penetration in India (v) Language Computing Initiatives 
(vi) E-Govemance Investment Fund and Innovation Centre 
(vii) Security Cooperation. 

(e) A agreement has been signed In the area of 
"Security Cooperation- by Cert-IN of DIT with MIcroIoft. 
For the ME-Governance Investment Fund and Innovation 
CentreW NISG, a Section 25, not-tor-profit Company, 
promoted by government jointly wtIh .the private sector 
has entered into the agreement. 



127 FEBRUARY 17, 2008 128 

Modemlutlon of NTC Milia 

22. DR. K. DHANARAJU: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Governmenfs proposal to modernize 
National Textile Corporation Milia (NTC) has taken oft; 

(b) If so, the details of those textile milia which have 
been modernized as on date alongwlth the expenditure 
Incurred on each mill; 

(c) whether the production In these mUll have since 
started alongwith the target of production and 
achievement; and 

(d) the time by which rest of the textile milia are 
likely to be modemlsed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) 
Government has decided to modernize 22 mills of NTC 
to operate by Itself using the resources generated by 
sale of land and surplus ..... ts of closed milia. All these 
milia are working presently with 90% capacity utilization. 
The preliminary work for modernisation has been Initiated, 
and modernisation Is likely to be completed by the end 
of the Financial Year 2007-08. 

Abolition of PON 

23. SHRI RASHEED MASOOD: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Ministry of Finance has lseued orders 
to all Ministries to abolish the posts remaining vacant for 
more than six months; 

(b) if so, the reasons therefor; 

(c) whether the Ministry of FInance has Imposed a 
ban on creation of new posts; 

(d) if 80, the reasons therefor; 

(e) whether there are arrangements for creation of 
poets for certain situations; 

(f) if so, the details thereof; and 

(g) the details of posts created during each of the 
last three years, Department-wile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arlee. 

(c) Yes, Sir. 

(d) Thle has been done for flecal prudence and 
economy. 

(e) Yes, Sir. 

(f) Unavoidable proposala for creatton of posts baaed 
on -new organllatlon- and accompanied by matching 
savings from existing related estabIIehrnent can be referred 
to Department of Expencfrture for approval. 

(g) These details are not maintained in this 
Department. 

Land Une and WLL Connection. In AaAm 

24. DR. ARUN KUMAR SARMA: WUI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the Installed capacity of MobIle, Land line and 
WLL connectlona In Aeeam Indicating the capacItiee being 
enhancId as weN II expansion programme in hand during 
10th and 11th Plana, location-wile; 

(b) the total demand and expansion programme 
proposed for 2006-07; and 

(c) the additional facilities being created for ensuring 
commercial availability of internet .. rvlea II well as 
remote connectivity of the inacclSllbie are.. like river 
lalands In Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) Sir, detaHI of the installed 
capacity In ASlam of Mobile, Landllne and WLL 
connections of Bharat Sanchar Nigam Umlted (BSNL) .. 
on 31.01.2008, capacity expansion during 10th FIve Year 
Plan, and plan for 2008-07 are given In the encIoIIed 
Statement-I. 

BSNL finalizes Annual Plan on year to year basis 
and .. such expansion programme beyond 2006-07 is 
not yet finalized. 

(b) Waiting ltat .. on 31.12.2005 Is II follows: 
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Landline 

WLL 

CMTS 

= 

= 
22,180 

2,584 

28,704 

Expansion programme for 2006-07 is as follows: 

Landllne capacity expansion 

WLL capacity expansion 

CMTS capacity expansion 

= 
II 

= 

5,000 

36,000 

4,00,000 

(c) The additional facilities being created for ensuring 
commercial availability of Internet service as well 88 

remote connectivity of the Inaccessible areas like river 
Island in Assam are given in the enclosed Statement-II. 

St81wnt1nt I 

In.talled capacity (lin •• ) a. on 3110112006 I. a. 
tollow.: 

Land Une 

WLL 

CMTS 

697996 

69250 

359500 

Location-wise details of Installed capacity of Land 
IIne/WLLlCMTS are furnished In Statement-I (A) 

Statement-I (B), Statement-(C) and Expanlion programme 
of Mobile BTS in Statement-I (C). 

CaptlChy (0 ... ) enhanced during 10th five year plan 
(from 31/0312002 to 3110112008): 

Land Une 

WLL 

CMTS 

150465 

68250 

359500 

capacity (linea) Expan.lon progrllmme In hand for 
10th five year plan (targeted by 31103I200I): 

Land Line 

WLL 

CMTS 

Plan tor 2~7: 

5000 (Two New Tele Xges 
with other ANRAX 
conversion) 

42000 

104060 

Land Une capacity (Unes) addition 

WLL capacity (lines) addition 

5000 

38,000 

48 Noe. New WLL BTS 

CMTS capacity (lin.) addition 4,00,000 

S/6lWf1M1t fA) 

Sl6tus of L6nt:J.LintI ~ 68 on 31.01.2006 

SI.No. Exch. Name Cistrlct SOCA Equlped Capacity CELe Waiting 
(Unes) (Nos.) List 

2 3 4 5 6 7 

No. Dlvl.lon: Bongelg80n 

1. Agra Chubrl GLPRA 496 296 74 

2. Ambarl GoaIpara GLPRA 248 111 63 

3. Agomoml Chubri CHUBRI 496 302 29 

4. Alamganj Chubrl CHUBRI 498 248 30 

5. Baghmara Barpeta BPT RC 248 162 35 

8. Boitamarl Bongalgaon BGN 498 214 60 
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7. Balajan Kokrajhar KRJHR 248 140 9 

8. Barama NaJbarI NLB 496 320 112 

9. Basugaon Chlrang KRJHR 496 374 10 

10. Basantlpur Kokrajhar GSSGN 248 161 120 

11. Belsore Nalbari NLB 496 283 177 

12. Bengtol Kokrajhar KRJHR 496 136 12 

13. Bhowraguri Kokrajhar KRJHR 248 147 34 

14. Bilashipara Dhubri BLSPRA 2000 1&48 40 

15. Boribari Dhubri BLSPRA 1000 376 52 

18. Bongalgaon Bongalgaon BGN 4000 3767 472 

17. Bongaigaon Bongalgaon BGN 4000 3534 0 

18. BGN-BIJNI Chlrang BIJNI 1000 781 63 

19. BGN-Abhayapuri Bongalgaon BGN 1628 1411 40 

20. BGN-Dhaligaon Chirang BGN 3000 2477 58 

21. BGN-S. BGN BonPgaon BGN 1500 825 170 

22. BGn-Jogighopa Bongaigaon BGN 1000 485 52 

23. Borobazar Bongaigaon BGN 248 32 19 

24. Borborl Nalbarl NLB 248 127 5 

25. Barpeta Rd. Barpeta BPT RD 4000 3986 195 

26. BPRD-Barpeta TWN Barpeta BPT TWN 3500 2926 286 

27. BPRD-Howly Barpeta BPT RD 2000 1153 247 

28. BPRD-Sorbhog Barpeta BPT RD 1000 912 57 

29. BPRD-Pathsala Barpeta BPT RD 2000 1546 210 

30. BPRD-Sarupet8 Barpeta BPT RD 1000 617 247 

31. Chlthlla Kokrajhar GSSGN 248 67 36' 

32. Chandkuchi Nalbart NLB 248 209 99 

33. Chagolia Chubri CHUBRI 496 307 14 

34. Darranga Nalbart NLB 248 200 35 

35. Damra Go.Ipara GLPRA 248 110 29 

38. Dhamdhama NIIIbari NLB 248 150 15 
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37. Dolgoma GoeIpara GlPRA Mt 138 24 

38. Dhubri Dhubri DHUBRI 5000 4239 179 

39. Dhbrl-Chapar [)tU)rI BGN 1000 386 46 

40. Dhbri-Gauripur Chubrl CHUBRI 2000 1510 61 

41. Dhupdhara GoaIpara GLPRA 248 140 65 

42. Dotma Kokrajhar KRJHR 248 119 16 

43. Fakiragram Kokrajhar KRJHR 488 308 12 

44. Guruphela KokraIhar GSSGN 248 50 30 

45. Ghogharapar Nal)arl NLB 248 183 81 

48. Golakganj Dhubri DHUBRI 488 341 142 

47. Goalpara Goalpara GLPRA 3400 3344 39 

48. Glpra-Nayapara •• Goaipara GLPRA 1000 315 13 

49. Glpra-Dudhnoi GoaJpara GLPRA 1000 789 83 

50. Goalpara (Nelbarl) Nalbari NLB 248 188 58 

51. Gobradol Nablrl NLB 248 166 0 

52. Halakura Dhubri DHUBRI 248 131 40 

53. Hatslnghlmarl Dhubrl DHUBRI 498 299 140 

54. Jalah-Ghat Barpeta BPT RD 248 145 59 

55. Kachugaon Kokrajhar GSSGN 248 81 15 

56. Kachakhana Dhubri DHUBRI 248 31 40 

57. KaJgachia Barpeta BPT RD 248 159 85 

58. Kayakuchl Barpeta BPT lWN 248 157 81 

59. Khandekarpara Barpeta BPT RD 248 153 98 

60. Kokrajhar Kokrajhar KRJHR 4000 3410 342 

81. KKJ-Gosaaigaon Kokrajhar GSSGN 1128 1055 15 

62. Krlshnai GoaJpara GLPRA 498 320 117 

63. Kumrtkata Natbari NLB 248 155 51 

64. Lakhlganj Chubrl BLSPRA 248 143 1 

85. Lakhipur GoaIpera GLPRA 498 297 94 

88. Monda BaIpeta BPT RD. 498 291 36 
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87. Manlkpur Bongalgaon BGN 496 291 22 

68. Mankachar Dhubri DHUBRI 488 434 97 

69. MushaJpur Baaka NLB 248 188 20 

70. Momoi GoaIpara GLPRA 248 148 21 

71. Majgaon Barpeta BPT RD 248 132 16 

12- Morwa NaI)ari NLB 498 333 62 

73. Mukalmua Nalbari NLB 248 158 56 

74. Nalbari Nabari NLB 4500 4360 250 

75. NLB-Kalag Nablri NLB 940 348 152 

76. NLB-Cham8ta Nalberi NLB 1000 582 100 
'" n. NLB-Tihu Nalberi NLB 1000 792 17 

78. Nityananda Barpeta BPT RD 248 161 100 

79. Patgaon Kokrajha, KRJHR 248 80 9 

BO. Patacharkuchi Barpeta BPT RD 498 307 216 

81. Raniganj Dhubri BLSPRA 248 143 30 

82. Rampur Nalbari NLB 248 115 30 

83. Rangjull Goalpara GLPRA 248 140 118 

84. Saderi Barpeta BPT RD 248 151 10 

85. Salakati Kokrajhar KRJHR 496 272 14 

86. Salbari Barpeta BPT RC 248 155 37 

87. Salkocha Chubri BLSPRA 248 143 24 

88. Sapatgram Chubri BLSPRA 744 447 15 

89. Sarthebari Barpeta BPT lWN 496 272 149 

90. Satrasal Dhubri DHUBRI 248 136 15 

91. Serfunguri Kokrajhar GSSGN 248 117 15 

92. Srirampur Kokrajhar GSSGN 496 276 60 

93. Simlabazar Barpeta BPT RD 248 152 59 

94. Tamarhat Dhubri DHUBRI 248 161 2 

95. Tamulpur Nalbarl NLB 248 156 20 
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96. Tarabarihat BapN BPT TWN 1128 419 89 

97. Vella Batpeta BPT TWN 496 316 129 

Total 83028 61230 7114 

DIvision: Dlbrug8rh 

1. Bamunbari Dibrugarh MORAN 400 268 30 

2. Baghjan Tinsukia DMDMA 248 158 0 

3. Barbarua Dibrugarh DBR 496 380 73 

4. Dhaman Dibrugarh TSK 152 76 16 

6. Digboi Tinsukla MGRITA 5000 4847 0 

6. DGB-Kalibari Tlnsukla MGRITA 1000 585 0 

7. Dikam DibruQ8rh DBR 496 420 6 

8. Doomdooma Tunsukla DMDMA 4000 3167 10 

9. DM-Chapakhowa Tinsukla CHPKWA 1000 645 0 

10. DM-Kakopathar Tinsukla DMDMA 500 493 6 

11. DM-Borhapjan Tinsukla DMDMA 1000 690 0 

12. DM-Talap Tlnsukia DMDMA 1000 502 4 

13. DR-Khaliamari Dlbrugarh DBR 10000 9824 7 

14. DR-Chabua Dibrugarh DBR 1500 1256 8 

15. DR-Dinjan Dlbrugarh TSK 1000 554 24 

16. DR-Milannagar Dlbrugarh DBR 1000 745 0 

17. DR-DR University Dibrugarh DBR 2000 984 0 

18. DR-Graharnbazar Dibrugarh DBR 3128 3123 17 

19. DR-JP Nagar Dlbrugarh DBR 4000 3571 0 

20. DR-Lahoal Dlbrugarh DBR 1000 706 8 

21. DR-Mohanbari Dibrugarh DBR 1000 614 5 

22. DR-Tengakhat Dlbrugarh DBR 1000 888 6 

23. Dullajan Dibrugarh TSK 6000 6196 0 

24. DJN-Neepco Tlnsukla TSK 1000 591 0 

25. DJN-Anandapara Dibrugarh TSK 500 196 0 

26. Ghoramara Dibrugarh DBR 498 386 6 
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27. Guljan TIn8ukIa T8K 488 307 0 

28. Hoogrijan Tineukia T8K 640 504 6 

29. Jagun Tinlukia MGRITA 496 297 5 

30. Jamlra Dlbrugarh DBR 248 122 33 

31. Jokai Dlbrugarh DBR 248 166 0 

32. Joypur Dlbrugarh TSK 496 253 2 

33. Kakojan DIbrugarh DMOMA 152 63 9 

34. Kathalgurl DIbrugarh TSK 498 333 

35. Ketatong Tinsulda TSK 152 36 21 

36. Khowang Dlbrugarh MORAN 496 395 27 

37. Kutuha Dlbrugarh MORAN 400 176 16 

38. Lengeri Dlbrugarh MORAN 248 116 18 

39. Lezai Tlnaukla MORAN 248 131 16 

40. Margherlta Tinsukia MGRITA 3000 2726 9 

41. Mght-Ledo Tlnsukla MGRITA 1000 969 12 

42. Mghta-Lekhapanl Tlnsukla TSK 1000 488 35 

43. Mghta-Segunbari Tlnaukla MGRITA 1000 1.82 0 

44. Moran Dlbrugarh MORAN 4400 3273 7 

45. MRN-Rajgarh Dlbrugarh MORAN 1000 513 29 

46. MRN-Khatkhati Tinsukla MORAN 1000 394 2 

47. Naholla Tinsukia TSK 496 294 0 

48. Namrup Dlbrugarh TSK 4000 3249 4 

49. NRP-Naharkatia Dlbrugarh TSK 2528 2021 7 

50. Panltola Tinaukia TSK 496 310 15 

51. Pengrlcharall Tinsukia TSK 304 240 5 

52. PhlUobari TIn8UkIa OMDMA 336 221 

53. Plthaguti Olbrugarh MORAN 400 213 33 

54. Rangchali Oibrugarh MORAN 248 120 3 

55. Saikhowaghat Tinlukia DMDMA 496 348 0 

56. Sasoni Dibrugarh TSK 400 171 18 
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57. Sepon Olbrugarh MORAN 2. 178 102 

58. Sell8uapukhuri Olbrugarh MORAN 162 20 47 

59. Shantipur Dlbrugarh TSK 248 188 2 

60. Tlloi Dlbrugarh DBR 248 83 82 

81. Ting Khong Dtbrugarh TSK 33e 334 82 

82. Tingribazar li1IUkia MGRITA 498 285 8 

83. TIneukia TIn8ukIa TSK 1872 1614 0 

64. TSK-Ghilapukhuri Tinlukla TSK 2000 821 0 

65. TSK-Makum Tlneukla TSK 1000 998 0 

66. TSK-Makurn Road TIneukla TSK 1000 216 0 

67. TSK· TInsukia TIneukla TSK 13000 12201J 4 

68. TSK-Hijuguri TIneukIa TSK 2000 327 0 

69. Ushapur DIbIugarh TSK 248' 152 1 

OLC Oibrugarh (GB) Tlneukla TSK 410 

OLC TInsukla (I) Tlnsukia TSK 480 

OLC Tinsulda (II) TInsukia TSK 480 

Total 100124 76683 882 

Division: Jomet 

1. Borhat Sibeagar SBS 248 135 104 

2. Bihubor Sibeagar SBS 498 158 16 

3. Bokakhat Golaghat BKI-IT 2000 1782 0 

4. BKT -Badullpar Goalghat BKHT 1000 317 0 

5. BKT-NRL Colony Goaighat BKHT 1000 674 0 

6. Boldal TE Golaghat GLGHT 248 83 0 

7. Bongaon Jorhat MAJULI 304 166 

8. Borholla Jorhat MARIANI 378 358 4 

9. Charalbahl Jorhat JRT 496 287 4 

10. Chinatoll GoIaghat GLGHT 498 222 8 

11. Chungl Jc.,l1at JRT 498 282 0 

12. Oaflatlng Jorhat MARIANI 248 179 0 
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13. Daigurung Gotaghat GLGHT 496 293 0 

14. Dlkhowmukh Slbsagar sas 162 19 0 

15. Diring Charali Golaghat BKHT 248 147 0 

16. Dolowjan Golaghat GLGHT 248 138 0 

17. Garmur Jorhat MAJULI 496 282 3 

18. Geleky Sibaaar SBS 496 34S 6 

19. GL T (Jonakinagar) GoIaghat GLGHT 2000 1425 53 

20. GLT-Bo~an ~ghat GLGHT 1000 548 13 

21. GLT-Borpathar Golaghat GLGHT 1000 572 3 

22. GL T -Arengapara Golaghat GLGHT 1000 434 49 

23. GLT-Sa.,.athar Gotaghat GLGHT 1000 865 2 

" 24. GL T -Chandrnarl Got_ghat GLGHT 3500 3240 0 

25. GL T -Dhekial Golaghat GLGHT 1000 386 42 

26. GL T-Fur1<ating Golaghat GLGHT 1000 561 3 

27. GLGHT-NAL Golaghat BKHT 448 357 0 

28. Gowalgaon Jorhat MAJULI 216 104 0 

29. Gornariguri Gotaghat GLGHT 248 174 63 

30. Holowating Sibsagar SBS 248 164 6 

31. Hatigarh Jorhat JAT 496 368 11 

32. J. Jamuguri Sibsagar SBS 248 180 13 

33. Jajoli Sibsagar JRT 152 n 12 

34. Jalukani Jorhat JAT 248 169 0 

35. Jengraimukh Jorhat MAJULI 152 121 2 

36. JAT-Malowali Jorhat JAT 4000 2780 0 

37. JRT -Molowali Jorhat JAT 11000 9199 0 

38. JAT-JEC Jorhat JAT 512 492 0 

39. JRT -Chinnamara Jorhat JRT 2000 1645 0 

40. JAT-Dergaon Golaghat JAT 2500 2069 0 

41. JRt-Bahana Jorhat JRT 1000 557 0 

42. JAT -Kenduguri Jorpat JAT 2000 1957 24 
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43. JRT-Uchubari JOfhat JRT 5000 338e 3 

44. JRT-Pulibor Jomal JRT 3000 2502 0 

45. JRT·Tillkium Jorhat JRT 1000 544 0 

46. JRT-Kakojan Jorhat JRT 1000 608 24 

47. JRT-Teok Jorhat JRT 1000 989 . 23 

48. Kakodonga Golaghat GLGHT 248 125 23 

49. Kamargaon Golaghat BKHT 498 328 0 

50. Kazlranga Golaghat BKHT 496 232 0 

51. Khanlkargaon Sibsagar ses 498 242 25 

52. Khonamukh Slb8agar SSS 248 142 9 

53. Khumtal Goalaghat GLGHT 498 135 8 

54. Konwarpur Jomat SSS 488 241 8 

55. KuJlbail Jorhat SSS 248 163 7 

56. Lahlng Jorhat JRT 218 145 0 

57. Lakwa Sibaagar SSS 488 257 28 

58. Madhabpur Sibaagar SBS 248 183 0 

59. Malbella Sibaagar SSS 498 356 31 

80. Mechagam Siblagar ses 488 292 0 

61. Missamari Golaghat GLGHT 498 2e5 4 

62. Mariani Jomat MARIANI 2500 2143 2 

63. MRI-Kamalabari Jomat MAJULI 1000 550 10 

64. MRI-Tltabor Jomat MARIANI 1400 1123 2 

65. MRI-Naga;anka Jorhat MARIANI 1000 278 0 

66. MRI-Nakachari Jorhat MARIANI 1000 728 2 

67. Mudolgaon GoIaghat JRT 248 82 0 

68. Murphuloni Golaghat GLGHT 248 118 0 

89. NA-Ali Dhekiajuli Jorhat JRT 498 391 0 

70. Naharani GoIaghat GLGHT 498 278 38 

71. Naharjan Golaghat BKHT 248 119 0 
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72. Namtl Sibsagar SBS 496 232 16 

73. Naojan Golaghat GLGHT 248 160 2 

74. Nayabazar Golaghat GLGHT 152 28 56 

75. Nazira Slbeagar SSS 2«)() 1788 50 

76. Nemuguri Slbugar SSS 248 167 3 

77. Nlmonagarh Slbsagar SSS 498 183 33 

76. Nltalpukhurl Slbeagar SSS 248 186 9 

79. Numallgarh Golaghat BKHT 496 303 0 

80. Phulonl Jorhat MAJULU 152 163 6 

81. Rangajan-I GoIaghat GLGHT 248 163 0 

82. Rangajan-II Jorhat MARIANI 248 167 0 

83. Shantlpur GoIaghat GLGHT 248 158 0 

64. Saliklhat GoIaghat GLGHT 248 114 25 

85. Slbeag&r Slbeagar SSS 8000 7618 65 

86. SBS-Sapekhati Siblagar SSS 1000 834 5 

87. SBS-Amgurl Slbeagar SBS 1500 1000 6 

86. SBS-Laxmlnagar Slbugar sas 1000 518 15 

89. SBS-KaIug8on Slblagar sas 1000 338 26 

90. sese, 1 ger m gar SSS 1000 535 17 

91. sas-o.r.a. _ .. gar SBS 1000 817 4 .. 51 E Jot np • gar SSS 1000 880 10 - •• 1 : g. MhII JAT 248 147 0 

M. a ...... GaIaghat .....-r 248 167 0 

8&: SoIwt at • '- 2000 1506 39 .. ad , ,;Ipyj • . ., SBS 488 228 15 

17. Tengepuldul _.r 888 248 24 100 .. ~ GaIaghaI GLQHT 248 142 0 

JEC Roed Jorftat JAr 480 76 0 

Tat.aI 17216 69570 1182 
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DlvI8Ion: KMlrup 

1. Bamundl Kamrup GHY 488 310 60 

2. Bezera Karnrup RANGIA 488 424 60 

3. Bljoynagar Kamrup BJNGR 2000 1. 13 

4. Bljngr-MIrza Kamrup BJNGR 1400 1302 40 

5. Bljngr-Chaygaon Kamrup BJNOR 1024 886 10 

8. 8Ijngr-Boko KamNp BJNGR 704 861 102 

7. Borthat Kamrup BJNGR 488 384 30 

8. Chandrapur Kamrup GHY 248 140 0 

9. Oamdama Kamrup GHY 488 280 255 

10. Olmou Kamrup RANGIA 488 372 90 

11. Dtapur Kamrup GHY 14000 10436 0 

12. OSP-Bulalha Kamrup GHY 6260 3860 0 

13. OSP-Hatlgarh Kamrup GHY 3000 1561 0 

14. OSP-Jorabat I<M\rup GHY 1260 810 0 

15. OSP-KahUipara Kamrup GHY 3000 1868 0 

18. OSP-Jayanagar Kamrup GHY 1000 670 0 

17. OSP-Panjebarl Kamrup GHY 4600 3383 0 

18. OSP-Gorchok Kamrup GHY 1000 670 0 

19. OSP-Zoo Road Kamrup GHY G!I8 ... 0 

20. OSP-Chriltanbaltl Kamrup GHY .. .. 0 

21. OSP·Hengrabari Kamrup ." ,- - 0 

22. GH·Panbazar Kamrup GH¥ 
t_ 

ta'M e· 
23. GH·Satmile Kamrup GHY 

,_ -- 0 

24. GH·SatrnMe Kamrup GHY J. 6M 0 

25. GH-Adabari Kamrup GHY - .... 0 

26. GH·Adabari Kamrup GI« .. - e 
27. GH·Amingaon Kamrup GtW .1IIG - ffI 

28. GH-Baihat8 Kamrup AMBIA ,. - 35 

29. GH-Borjhar Kamrup GMY 27tI 
2_ • 

.,~ , 
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30. GH-Kalapahar Kamrup GHY 9000 8403 a 
31. GH-Kumarpara Kamrup GHY 2500 1492 a 
32. GH-N-Guwahati Kamrup GHY 1250 m 8 

33. GH-Noonmati (OCB) Kamrup GHY SOOO 4341 a 
34. GH-Noonmati (E1D-B) Kamrup GHY 5000 2466 a 
35. GH-Satgaon Kamrup GHY 3250 2386 a 
36. GH·Sllpukuri Kamrup GHY 5750 4906 0 

37. GH-Ulubari (OCB) Kamrup GHY 9500 9370 0 

38. GH-Ulubllrl (E1o-B) Kamrup GHY eooo 3824 0 

39. GH·Oadara Kamrup GHY 1000 793 14 

40. GH-KamaJpur Kamrup RANGIA 1000 444 85 

41. OSP-Khetri Kamrup GHY 1000 493 0 

42. GH-Hajo KamNP GHY 1000 747 142 

43. Koya Kamrup RANGIA 248 116 13 

44. Muktapur Kamrup RANGIA 486 262 40 

45. Nagaroera KamNP BJNGR 248 151 8 

46. Panikheli Kamrup GHY 248 101 a 
47. Aampur Kamrup BJNGA 496 337 10 

48. Aangiya Kamrup AANGIA 3000 2531 54 

49. ANY-ANY Market Kamrup AANGIA 1000 487 0 

SO. ANY -Goreswar Kamrup AANGIA 1000 489 69 

51. Aani Kamrup GHY 248 180 4 

52. Singra Kamrup BJNGA 248 104 7 

53. OSP-Sonapur Kamrup GHY 1400 1088 3 

54. GH-Sulakuchi Kamrup GHY 1366 1343 27 

OLe (Beharbar) Kamrup GHY 480 64 0 

OLe (Nothboma) Kamrup GHY 480 145 a 
OLe (Ulubari) Kamrup GHY 480 170 0 

OlC (AlTIingaon) Kamrup GHY 480 38 0 

OLe (Noonmati) Ktlmrup GHY 480 117 0 
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OLC (liT) Kamrup GHY 480 38 0 

OLC (KharguU) Kamrup GHY 880 58 0 

(Capital Complex) Kamrup GHY 480 35 0 

OLC (Lokhara) Kamrup GHY 480 138 0 

SBI Oi8pur Kamrup GHY 480 108 0 

NF Railway Kamrup GHY 480 108 0 

Total 186104 11 .. 1_ 

DM .. on: Nageon 

1. Ahatgurl Mortgaon MRGN ... 1 • 50 

2. Alltanganl Nagaon NOO 2. 166 30 

3. Ambagan Nagaon NGG ... 3&1 63 

4. Ameol Morigaon MRGN 2. 83 21 

5. Amlighat Morigaon MRGN 2. 131 24 

8. Baglajan NagIIOf1 NOO 2. 181 87 

7. BaithaiangiU K.Anglong HAMREN 2. 178 17 

8. Bakulia K. AngIong HWRGHT ... 348 63 

9. Balipathar K. Anglong BKJN 2-t8 140 26 

10. Barapujla Nagaon MRGN ... 388 100 

11. Batadrava Nagaon NOO ... 284 24 

12. Bhuragaon Morigaon MRGN 488 336 30 

13. Bhurbandha Mortgaon MRGN ... 312 38 

14. 80ha Mortgaon MRGN 2. 48 82 

15. 80rbarl Nagaon NGG 2. 133 10 

16. 80rkula Nagaon NGG ... 380 38 

17. Chapanala Nagaon NaG 248 122 8 

18. Chaparmukh Nagaon NGG 488 173 88 

19. Charaibhal Morigaon MRGN ... 414 41 

20. Choudhury Bazar Nagaon HOJAI ... 255 25 

21. Ohalpukhuri Nagaon HOJAI ... 203 37 

22. Oharamtul Morlgaon MRGN 2. 123 36 
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23. Oilial Parbat K. Anglong OIPHU 248 84 33 

24. Olphu K. Anglong OIPHU 3500 2883 160 

25. Olphu-Bolcajan K. AngIong BKJN 1000 821 54 

26. Ooboka Nagaon NGG 496 389 91 

27. Ookmoka K. Anglong HWRGHT 248 138 26 

28. Oonkamokam K. Anglong HAMREN 248 183 33 

29. Ooorndomta Nagaon NGG 248 154 75 

30. Hawalpur Nagaon HOJAI 248 188 47 

31. Hamren K. Anglong HAMREN 248 182 6 

32. Hojai Nagaon HOJAI 4418 4010 127 

33. Hojai-Nlibagan NIIgaon HOJAI 1000 400 43 

34. Hojal-Jugijan Nagaon HOJAI 1000 381 42 

35. Hojai-Murajhar Nagaon HOJAI 1000 314 65 

36. Hojal-Lanka Nagaon NGG 2000 1524 172 

37. Hojai- Howraghat K. AngIong HWRGHT 1000 332 29 

38. Jalughutl Morigaon MRGN 248 193 29 

39. Jajori Nagaon NGG 1000 420 158 

40. Jamunamukh Nagaon HOJAI 488 34& 22 

41. Jaglroad Morigaon MRGN 40 0 0 

42. Jajlbhaketgaon Morigaon MRGN 496 347 28 

43. Juria Nagaon NGG 488 368 182 

44. Kachua Nagaon NGG 248 182 40 

45. Kakl-I Nagaon HOJAI 248 188 25 

46. Kaki-II Nagaon HOJAI 248 106 22 

47. Karlkhana Nagaon HOJAI 248 170 18 

48. Khat Khat! K. Anglong BKJN 486 186 44 

49. Kheroni K. Angiong HAMREN 248 194 20 

SO. Korchung Nagaon NGG 486 362 64 

51. Kothlatoll Nagaon NGG 496 387 64 

52. Kumurakata Nagaon HOJAI 248 114 13 
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53. Kuthori Nagaon NGG 248 174 e 
54. Lahori Ghat Morlgaon MRGN 248 232 32 

56. Langhing K. AngIong NGG 498 278 88 

56. Lumdlng Nagaon HOJAI 3000 2782 385 

57. Manja K. Anglong OIPHU 248 210 40 

58. Missa Nagaon NGG 486 330 67 

59. Monoha Nagaon NGG 248 19 59 

80. Mowamart Nagaon NGG 64 32 3 

61. Morlgaon Mortgaon MRGN 2000 1998 122 

62 Mrign-Mo/rabari Mortgaon MRGN 1000 588 48 

63. Mrlgn-Jaglroad Morigaon MRON 2000 1514 191 

64. Mrlgn-HPC Jag! RO Morlgaon MRGN 1000 529 15 

65. Nagaon Nagaon NOO 5000 4951 0 

88. Nagaon Nagaon NOO 4000 3518 0 

67. NGG-Halbargaon Nagaon NOO 5512 5206 12 

68. NOO-Pathori Nagaon NGG 1000 758 34 

69. NGG-Ohlng Nagaon NGG 1000 624 37 

70. NGG-Jakhalabandha Nagaon NGG 1000 875 23 

71. NGg-Kuwaritol Nagaon NGG 1000 567 65 

72. NGN-Kampur Nagaon NGG 1000 589 87 

73. NGG-Puranlgudam Nagaon NGG 1000 858 30 

74. NGG-Uriagaon Nagaon NGG 1000 818 43 

75. NGG-Bebejla Nagaon NOO 1000 716 n 
76. NGG-Samaguri Nagaon NGG 1000 610 39 

n. NGG-Raha Nagaon NGG 1000 825 30 

78. Nelle Morigaon MRGN 498 219 16 

79. Nonol Nagaon HOG 248 198 57 

SO. Palasoni Nagaon NGG 248 219 8 

81. Parakhowa Nagaon HWAGHT 248 200 22 

82. Phuloguri Nagaon NGG 248 203 71 
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83. Rajadubl K. AngIong HAMREN 248 150 18 

84. Rajagaon Nagaon HOJAI 248 199 6 

85. Rajamayong Morigaon MRGN 248 161 35 

88. Rangaloo K. Anglong NGG 248 149 10 

87. Rupahl Nagaon NGG 496 492 95 

88. S. Oev Nagar Nagaon HOJAI 498 293 81 

89. Salona Nagaon NOO 248 132 10 

90. Sagmootea Nagaon NGG 84 48 8 

91. Sarihajan K. Anglong BKJN 248 114 10 

92. Sllghat Nagaon NGG 248 195 12 

93. Slvuthan Nagaon NGG 84 48 11 

94. Sulung Nagaon NGG 84 0 13 

95. Tempreng K. AngIong HAMREN 248 188 37 

98. Tuktuki Nagaon NGG 248 136 68 

97. Tulalmukh Nagaon NOO 248 178 30 

98. Udall Nagaon HOJAI 248 154 17 

99. VeHowguri Nagaon HOJAI 248 134 12 

Shantipur Uncler Jorhat 0 12 0 

Total 72282 53824 4727 

Dlvl.on: SllcMr 

1. Anipur Karimganj KRMGNJ 498 268 17 

2. Badarpur Karimganj KRMGANJ 4000 2381 15 

3. BOP-Kalaln Chachar SC 1000 474 8 

4. BOP-Panchgram Karlmganj HLKNDI 2000 814 12 

5. Bagpur Chachar UDRBND 248 149 59 

6. Bentarapur Chachar SC. 498 321 175 

7. Bazarghat Karimganj KRMGNJ 498 230 7 

8. Bazarlcherra KarImganj KRMGNJ 498 274 85 

9. Beharabazar Chachar SO 488 313, 80 

10. Borjatrapur ·Chachar SC 160 148 28 
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11. Bor1d101a Chllchar SC 488 228 19 

12. Chargola Karimganj KRMGNJ 248 183 1 

13. Dalu Chachar UDRBND 498 285 49 

14. Dargakona Chachar SC 498 348 16 

15. Dewan Chachar UDRBND 488 212 81 

16. Dualla Karlmganj KRMGNJ 248 49 2 

17. KRM-Dullavcherra Karlmganj KRMGNJ 1000 560 25 

18. Dwarband Bastl Chachar SC 248 129 9 

19. Owarbond Chachar SC 248 201 30 

20. Faklrabazar Karimganj KRMGNJ 488 427 4 

21. Ganirgram Chachar SC 152 115 9 

22. Gharmura Hallakandl HLKNDI 248 166 7 

23. Gumrah Chachar SC 344 245 52 

24. HaflQng N.C. Hills HFLNG 4024 3108 8 

25. Hallakandl Hallakandi HLKNDI 4000 3630 64 

26. Hlkndl-Algapur Hallakandi HLKNDI 1000 483 28 

27. Hlkndi-Lala HaJakanell HLKNDI 1144 1108 19 

2B. Harengajao N.C. Hills HFLNG 362 326 0 

29. Harlnagar Chachar UDRBND 248 139 96 

30. Hatlcherra Chachar UDRBND 248 47 2 

31. Hawalthang Chachar SC 248 158 158 

32. Jalalpur Chachar SC 184 138 13 

33. Janklbazar HaMakaneli HLKNDI 248 188 12 

34. Jarail Tala Chachar SC 248 190 15 

35. Jatinga N.C. Hills HFLNG 248 80 0 

36. Jirighat Chachar UDRBND 248 176 179 

37. Kalacherra HaJlakandi HLKNDI 248 170 18 

38. Kalibarl Bazar Karlrnganj KRMGNJ 248 133 31 

39. Kaliganj Bazar Karimganj KRMGNJ 488 343 6 

40. Kalinagar Hailakandi HLKNDI 248 158 10 
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41. Kaptanpur et.char SC 248 168 117 

42. Katakhal ChIIchar SC 486 265 156 

43. Katamonlbuar Kartmganj KRMGNJ 248 104 3 

44. Katllcherra Hellakandl HLKNDI 486 441 29 

45. Karimganj Karimganj KRMGNJ 7400 6515 91 

46. KRM·Nllambazar Karlmganj KRMGNJ 1400 714 14 

47. KRM-Bhangabazar KarImgIInj KAMGNJ 2000 796 9 

48. KRM-Bagarungam Karimganj KRMGNJ 1000 383 4 

49. KRM-Baralgram Kartrnganj KRMGNJ 1000 550 50 

50. KRM·Settlement Karlmganj KRMONJ 2000 1468 20 

51. KRM-R. K. Nagar Karlmganj KRMGNJ 1000 592 61 

52. Kumbha Chachar UDRBND 256 216 12 

53. Lakhlpur Chachar UDRBND 1400 998 89 

54. Lungtlng N.C. HIHa HFLNG 152 31 0 

55. Lalacherra Hdakandl HLKNDI 248 67 19 

56. Madhuramukh Chachar UDRBND 248 156 47 

57. Marjatkandl Karlmganj KRMGNJ 248 129 4 

58. Mahur N.C. Hills HFLNG 344 202 0 

59. Maibong N.C. Hilla HFLNG 496 396 0 

60. Matljuri Hallakandl HLKNDI 248 135 12 

61. Mohlsaaan Kartmganj KRMGNJ 248 188 4 

62. Monacherra Hallakandl HLKNDI 486 229 8 

63. Monipurbagan HaUakandi HLKNDI 496 273 6 

64. Motlnagar Chachar SC 248 148 142 

65. North Narayanpur HaIIakandi HLKNDI 248 114 26 

66. Patharkandl Karlmganj KRMGNJ 2000 1092 58 

67. Polanghat Chachar SC 246 165 90 

68. Rajabuar Chachar UDRBND 486 282 149 

69. Rajnagar Chachar SC 248 146' 8 

70. RajatllIa Chachar SC 246 62 2 
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71. Saleh.".,. ChllCher SC 312 248 9 

72. SC-Sadarghat ChIIchar so 13600 _7 0 

73. SC-Sadarghat Chechar sc 2744 2017 0 

74. SC-Srtkona Chachar sc 512 323 10 

75. Se-Ambloapatty Chachar SC 4012 3821 0 

76. SC-Meherpur Chachar SC 4000 3357 0 

n. Se-Rongpur Chachar SC 1000 814 0 

78. Nutanbazar Chachar SC 744 507 528 

79. SC-Dholalbazar Chachar SC 1000 485 482 

80. Se-Arunachal Chachar SC 2000 785 16 

81. SC-Donal Road Chachar SC 2500 2330 0 

82. SC-N.S. Avenue Chachar SC 2000 1488 0 

83. SC-Tarapur Chachar SC 2000 1844 0 

84. SC-Sonalmukh Chachar SC 1400 878 381 

85. Slbpur Chachar SC 248 150 139 

86. Silcorle Chachar SC 248 147 13 

87. Singerbond Chachar UDRBND 488 298 181 

88. Sonabartghat Chachar SC 488 327 342 

89. Srlgouri Kartmganj KRMGNJ 496 176 6 

90. Suprakandl Kartmganj KRMGNJ 248 151 1 

91. Swadhln Bazar Chachar SC 248 181 155 

92. Tantoo Hallatcandl HLKNDI 248 152 19 

93. Udarband Chachar UDRBND 2000 1097 82 

94. UDB-Baakandi Chachar UDRBND 1000 651 71 

95. UDB-Kashlpur Chachar UDRBND 1000 404 70 

96. UDB-Salganga Chachar UDRBND 1000 170 63 

97. UDB-Pallapool Chachar UDRBND 1000 443 152 

98. Umrangshu N.C. Hills UMRNSU 1000 8n 0 

Kumbhirgram Chachar SC 480 191 

Das Colony Chachar SC 480 398 0 

Total 102092 69391 5359 
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DIvI8Ion: Tezpur 

1. Aulachawkll Derrang MLD 496 250 2 

2. Bechlrnari Darrang MLD 248 166 1 

3. BangaJrnara Lakhlrnpur LKHMPR 498 315 11 

4. BeLl-Nllpur Sonilpur Bell 2000 1548 4 

6. BCLI-Jamuguri Sonitpur Bell 1000 910 40 

8. BCLI-Santlpur SonIIpur BCLI 2000 1963 3 
7. BCll-Sootia Sonllpur Bell 1000 1000 33 

8. BCLI-Gahlgaon Sonilpur BCLI 1000 808 46 

9. BeLl-Gohpur SonItpur Bell 1000 802 148 

10. BadItI SonIIpur BCLI 496 175 5 

11. Bhakatpara Darrang MLD 248 192 5 
12. Bihagurl Sonitpur TZ 248 218 110 
13. Borball Lakhinpur LKHMPR 248 50 124 
14. BogInadi Dhemaji LKHMPR 248 208 2 

15. Bordolonl Dhamaji lKHMPR 248 207 5 

18. Borgong Sonltpur BCLI 248 248 0 
17. Boreola Sonltpur TZ 248 190 15 

18. DaIgaon Darrang MlD 496 347 2 
19. Deomomoi Darrang MlD 248 152 10 
20. Dhalaibll Sonltpur BCll 496 341 8 

21. Ohalpur lakhimpur LKHMPR 248 172 10 

22. Dhemaji Dhema~ DHMJI 2000 1995 158 

23. DHMJ-Silapathar Dhemaji DHMJI 1000 973 150 

24. Dhula Oarrang MLD 498 228 0 

25. DImakuchI Darrang ULDGURI 248 207 5 

28. Dlmakuchl Darrang MLD 496 348 1 
27. Duni Darrang MLD 496 250 5 

28. Ghilamara Lakhlmpur LKHMPR 248 179 13 

29. Harillnga Oarrang UOlGURI 248 194 5 



169 MAGHA 28, 1927 (Sra) 170 

2 3 4 5 6 7 

30. Harmoti Lakhlmpur LKHMPR 248 218 19 

31. Hatigarh Sonltpur UOLGURI 248 204 2 

32. ltakhola Sonitpur BCLI 496 306 10 

33. Jinjla Sonltpur BCLI 248 168 0 

34. Jonal OhemaJ JONAI 1000 552 25 

35. Kalabari Sonltpur Bell 498 213 83 

36. Kalaigaon Oarrang MLO 336 336 3 

37. Khanamukh Sonltpur RNGPRA 248 197 12 

38. Khalrabari Oarrang UOLGURI 496 182 14 

39. Lakhlmpur Lakhlmpur LKHMPR 6000 5524 20 

40. LK-Dhakuakhana Lakhimpur LKHMPR 1000 958 11 

41. LKMR-Gogamukh Lakhimpur LKHMPR 1000 620 5 

42. LKMR-Oikrong Lakhimpur LKHMPR 1000 707 18 

43. LKMR-Khelmati Lakhlmpur LAKMPR 1000 8n 4 

44. LKMR-Laluk Lakhlmpur LKHMPR 1000 856 12 

45. LKMR-Japlsujia Lakhlmpur LKHMPR 1000 828 0 

46. LKM-Bihupuria Lakhimpur LKHMPR 1500 1061 3 

47. LKMR-Ulabari Lakhlmpur LKHMPR 1000 388 6 

48. Machkhowa Dhemaji DHMJI 248 186 5 

49. Mangaldoi Darrang MLD 3700 3580 2 

SO. MLD-Bhabarghat Oarrang MLD 1000 991 12 

51. MLD-SlpaJhar Darrang MLD 2000 1051 1 

52. MLD-Kharupetla Oarrang MLO 1000 978 27 

53. Missamari Sonltpur RNGPRA 496 494 13 

54. Mazbat Darrang ULDGURI 496 307 15 

55. Monabag Sonltpur TZ 248 175 3 

56. Moridhal Ohernajl OHMJI 248 205 4 

57. Nowbolcha Lakhimpur LKHMPR 248 192 13 

58. Orang Oarrang UOLGURI 248 246 10 

59. Paneri Darrang ULDGURI 246 194 5 

60. Panigaon Lakhlmpur LKHgPR 496 281 24 



171 FEBRUARY 17. 2008 to QwIIbn6 172 

2 3 4 6 6 7 
'Z_ 

61. Pavol SonItpur BCU 496 2n 0 

62. Rangachakua SonItpur BCU 248 216 2 

63. Sarlbari Darr8ng MLD 248 182 1 

64. Slngri Sonitpur TZ 496 325 10 

65. Sirajull SonItpur TZ 486 307 18 

66. Slsiborgaon OherNjl OHMJI 248 222 12 

67. Subanslri Lakhlmpur OHMJI 248 211 

68. Thelemara Sonltpur TZ 496 331 25 

69. TZ-Joymotlpathar Sonltpur TZ 8000 m6 20 

70. TZZ-Rangapara Sonltpur RNGPRA 1500 1081 29 

71. TZ-Ballpara Sonltpur RNGPRA 1000 938 6 

72. TZ-DoIabari SonItpur TZ 3000 2392 13 

73. TZ-Oheldajull Sonllpur TZ 2500 1861 64 

74. TZ-Napam Sonltpur TZ 1000 495 0 

75. TZ-Gorolrnarl Sonilpur TZ 2000 2000 20 

76. TZ-Mlallon Charall Sonttpur TZ 3000 2480 12 

n. TZ-Parvatnagar Sonitpur TZ 1000 518 0 

78. Udalgurl Oarrang UDLGURI 2000 1411 52 

79. UOL-Tangia Oarrang UOLGURI 1500 1138 16 

80. UOGL-Rowta Oanang UOLGURI 1000 822 10 

O.L.C. (DoIabari) Tezpur TZ 480 255 0 

Total 78140 82806 1631 

SI.No. Name of SSA Equip C8pacIty OELs (Nol.) Watltlng li8t 
(LInea) 

1. Bongalgaon 83028 813230 7114 

2. Olbrugarh 100124 76683 882 

3. Jorhat 97216 69570 1182 

4. Kamrup 165104 119889 1285 

5. Nagaon 72292 53824 4727 

6. Snchar 102092 69391 5369 

7. Tezpur 78140 62806 1631 

Total 697996 513373 22180 
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SMIu6 of CDM4 WLL 8rs _ on 31$1.MIIiMty, 2006 

SI.No. Olatrtct ExIatIng BTS SSA Name SDCA c.pactly (Unea) 
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1. Bongalgaon Abhayapuri BongaIgaon BongaIgaon 750 

2. Goalpara RangJull Bongalgaon GoaJpara 750 

3. Goalpara Lakhlpur BongaIgaon Goalpara 750 

4. Barpeta Kalgala Bongalgaon Barpeta Road 750 

5. Barpeta Patheala BongaIgaon Barpeta Road 750 

8. Barpeta Barpeta Town eong.Igaon Barpeta Town 750 

7. Bongalgaon BongaIgaon Bongaigaon Bongalgaon 1000 

8. Goalpara Goalpara BongaIgaon GoaIpara 1000 

9. Ohubrl Ohubrl Bongalgaon Chubrl 1000 

10. Nalbarl Nalbarl BongaIgaon NeIbarI 1000 

11. Kokrajhar Kokrajhar BongaIgaon Kokrajhar 1000 

12. Barpeta Barpeta Road Bongalgaon Barpeta Road 1000 

13. Dhubrl BIIuIpara BongaIgaon BIIuIpera 1000 

14. Bongaigaon Bljnl Bongalgaon Sfjnl 1000 

15. Olbrugarh Olbrugarh Dlbrugarh Dlbrugarh 750 

16. Olbrugarh Namrup Olbrugarh Ttnaukla 750 

17. Tlnsukia T1naukia Dlbrugarh Tlnaulda 750 

18. T1nsukla Ooomdooma Olbrugarh Ooomdooma 750 

19. Oibrugarh Moran Olbrugarh Moran 750 

20. Tinsukia Margherlta Olbrugarh Margherlta 750 

21. Tlnaukia Chapakhowa Dlbrugarh Chapakhowa 750 

22. Kamrup Bljay Nagar Kamrup Bljay Nagar 750 

23. Kamrup Boko Kamrup Gijay Nagar 750 

24. Kamrup Sonapur Kamrup Guwahatl 750 

25. Kamrup Rangia Kamrup RangIa 750 

26. Jorhat Jorhat Jorhat Jorhat 750 

27. Jorhat Mariani Jorhat Mariani 750 
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28. Golaghat Bokakhat Jorhat Bokakhat 750 

29. Golaghat Golaghat Jorhat Golaghat 750 

30. Golaghat Sarupathar Jorhat Golaghat 750 

31. Sibsagar Sibsagar Jorhat Sibsagar 750 

32. Sibsagar Nazlra Jorhat Slbsagar 750 

33. Sibsagar Sonarl Jorhat Slbsagar 750 

34. Karb! Anglong Samitangshu Nagaon Howraghat 750 

35. Karbi Anglong Hamren Nagaon Hamren 750 

36. Nagaon Kuwaritol Nagaon Nagaon 750 

37. Karbi Anglong Rajadubi Nagaon Hamren 750 

38. Nagaon Nagaon Nagaon Nagaon 1000 

39. Nagaon Hojal Nagaon Hojal 1000 

40. Karbl Angiong Howraghat Nagaon Howraghat 1000 

41. Morigaon Morlgaon Nagaon Morigaon 1000 

42. Karb! Anglong Diphu Nagaon Dlphu 1000 

43. Karb! Anglong Bokajan Nagaon Bokajan 1000 

44. Cachar Sllc:har Slichar Sllc:har 750 

45. Karimganj Karmganj Sltchar Karmganj 750 

46. N.C. HUls Haflong Sllc:har Haflong 750 

47. Kannganj Patharkandl Sllc:har Karlmganj 750 

48. Hailakandi Hallakanci Sllc:har Hallakandl 750 

49. Cachar Baskandi Sllc:har SUchar 750 

50. Cachar Dholabazar Silchar Sllc:har 750 

51. Udalguri Tangla Tezpur Udalgurl 750 

52. Sonltpur Rangapara Tezpur Rangapara 750 

53. Dhemajl Jonal Tezpur Jonal 750 

54. N. Lakhimpur N. Lakhlmpur Tezpur N. Lakhlmpur 1000 

55. Dhemajl Gogamukh Tazpur N. Lakhimpur 1000 

56. Darrang Mangaldoi Tezpur Mangaldol 1000 

57. Sonltpur B. Charali Tezpur B. Charall 1000 
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58. Sonitpur Gohpur Tezpur B. Charall 1000 

59. Udalgurl UdIIIguri Tezpur Udelgurl 1000 

eo. Sonltpur DheklaJuU Tezpur DheldajuU 1000 

61. Tezpur Napam Tezpur Tezpur 1000 

62. N. Lakhlmpur Blhpuria Tezpur N. Lakhlmpur 1000 

63. N. Lakhimpur Dhakuakhana Tezpur N. Lakhlmpur 1000 

64. Ohemaji Oh.ma~ Tezpur Ohemajl 1000 

66. Ohemajl Sliapathar Tezpur Dhemajl 1000 

86. Guwahatl Guwahatl Kamrup Kamrup 1000 

SMIIJs of COf'dtIct WU Drs .. on 31.01.20tJ6 

1. Kamrup Kamrup Guwahatl Noonmatl 400 

2. Kamrup Guwahatl Oiapur 200 

3. Kamrup Guwahatl Gorchuk 200 

Karnrup Guwahatl North GuwaheU 200 

4. Kamrup Guwahatl Chandmarl Hilla 

5. Kamrup Ranglya Ranglya 400 

6. Kamrup Ranglya Ballaatra 200 

7. Kamrup Ranglya Goreewar 200 

8. Karnrup Ranglya Balhata 200 

9. Chlrrang Ranglya Naokata 

10. Kamrup Ranglya Sajee 

11. SUcher Karlmganj Karlmganj Badarpur 400 

12. Katimganj Karlmganj Nllambazar 200 

13. Cachar Karmganj Blhara 200 

14. Cachar Karlmganj Gumrah 

15. Karlmganj Karlmganj Sonibart 200 

16. C8char Karlmganj Mohanpur 

17. Bongaigaon Nalbart Nalbart Naberl 400 

18. Buka Nalbart Tamulpur 200 

19. Nalbart Nalbart Bamaddl 200 

20. Baaka Nabart Nagrijull 200 
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21. NaI)arI Nd3arI BcniaI 
22. Nd)ar\ Nallarl Narpara 

23. Nalbarl Ndtarl TIhu 400 

24. Buka NaIbari Nlkuhl 200 

25. Buka NaIbari Nijnamatl 200 

26. Baaka Nalban Dumnl 200 

27. NaJbarI NaI)ari Gobradal (2Noe) 

28. NaJbari NaJbari Makhlbaha 

29. Dhubrl Dhubri Dhubrl 400 

30. Dhubrl Dhubri Mancachar 200 

31. Dhubri Dhubri Hutlngimari 200 

32. Dhubrl Dhubrl Golokanj 200 

33. Dhubri Dhubrl Kalapani 

34. Dhubrl Dhubri Busbarl 

35. Nagaon Nagaon Nagaon Nagaon 400 

36. Nagaon Nagaon Dhing 200 

37. Nagaon Nagaon Rupahl 200 

38. Nagaon Nagaon Kampur 200 

39. Marlgaon Nagaon Garajan 

40. Nagaon Nagaon SlmaJguri 

41. Marigaon Marlgaon Marigaon 400 

42. Marigaon Marlgaon Dharamtul 200 

43. Nagaon Marlgaon Barapujla 200 

44. Marigaon Marlgaon Rajamayang 200 

45. Marigaon Martgaon Jargaon 

46. Nagaon Mangaon Bechamarl 

47. Nagaon Marigaon Bhalukmarl 

48. Nagaon Hojal Doboka 400 

49. Karbianglong Hojai Bakulla 200 

50. Nagaon Hojal Lanka 200 

51. Nagaon Hojai Lumdlng 200 
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52. Karblanglong HojaI RaIaPathar 
53. Nagaon HojaI Ambari 

54. Nagaon Hojal Naukhutl 

55. Tezpur Sonltpur Tezpur Tezpur 400 

56. Sonltpur Tezpur MIW Tower 

57. Sonltpur Tezpur Miulon Charlall 200 

58. Sonltpur Tezpur DhaIaIbtI 200 

59. Sonitpur Tezpur Borgong 200 

60. Sonltpur Tezpur Rangachakua 

61. Sonltpur Tezpur Blhagurt 

62- Sonitpur Tezpur Behall 

63. Oarrang Mangaldoi Mangaldol 400 

64. Darrang Mangatdoi S~r 200 

65. Darrang MangaIdoI Kharupetha 200 

66. Oa,..."g MangaIdoi Dun! 200 

67. Darrang MangaIdoI Hazarlkapara 

68. Oarrang Mangaldol Lowjan 

69. Oarrang MangaIdoi CutaIa 

70. Dibrugarh Olbrugarh Moran Moran 400 

71. Olbrugarh Moran Sepon 200 

72. Dlbrugarh Moran Rajgarh 200 

73. Dibrugarh Moran Khowang 200 

74. Olbrugarh Moran Bamunbari 

75. Dlbrugarh Moran Senauapukhuri 

76. Olbrugarh Moran RangchaJl 

n. Jorhat Sibsagar Sibaagar Joy Sagar 400 

78. Slbsagar Sibugar Nazlra 200 

79. Sibsagar Sibeagar Nemuguri 200 

80. Slbsagar Sibugar Borhat 200 

81. Slbaagar SIbsagar Jajoll 

82. Sibsagar Slbaagar Blhubore 

83. Slbsagar Slbugar Khanlkar 

13000 
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Ph68tl I, II, III" IV (uplo 31.01.2OO6) 

SI.No. SSA Name of the City BTS Location CItyIHwy Commluloned In 
Phase I, II, III, IV 

2 3 4 5 6 

1. Bongaigon Barpeta Barpeta TE City Phaael,II,II 

2. Bongai9On Barpeta Road BPROO1 City Phaae 1,11,11 

3. Bongal9On Bongalgon Main TE City Phaae 1,11,11 

4. Bongal9On Bongalgon OhaHgaon TE City Phase 1,11,11 

5. Bongal9On Bongal9On Chapagori Rd North City Phaae 1,11,11 
BOO 

6. Bongal9On Bongal9On Ballpara City Phase 1,11,11 

7. Bongaigon Bongai9On Oangtol City Phase 1,11,11 

8. Bongal9On Bongaigaon Gm OffIce City Ph ... 1,11,11 

9. Bongalgon GoIapara Nayapara RSU CIty Phase 1,11,11 

10. Bongalgon Goaipara SOC Petrol Pump City Phase 1,11,11 

11. Bongaigon Bllaaipara Bllaslpara 1 City Phase 1,11,11 

12. Bongai9On Abhayapuri (T) Abhayapuri (T) Highway Phase 1,11,11 

13. Bongalgon Balthamari Ballharnari Highway Phase 1,11,11 

14. Bongalgon Salkocha Salkocha Highway Phase 1,11,11 

15. Bongaigon Bagaribari Bagarlbari Highway Ph ... 1,11,11 

16. Bongaigon Jogighopa Jogighopa Highway Phase 1,11,11 

17. Bongaigon Gouripur Gouripur Highway Phase 1,11,11 

18. Bongaigon Agomani Agomani Highway Phase 1,11,11 

19. Bongaigon Bljnl (T) Bijni (T) HIghway Phase 1,11,11 

20. Bongalgon T arabarlhat (T) Tarabarihat (T) Highway Phase 1,11,11 

21. Bongalgon Howli Howli Highway Phase 1,11,11 

22. Bongalgon Sorbhog (T) Sorbhog (T) Highway Phase 1,11,11 

23. Bongaigon Pathsala Pathsala Highway Phase 1.11.11 
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24. Bongai9On Gouaigaon (T) GOIII.igaon (T) Highway PMIe 1,11,11 

25. Bongal9On Runglull Runglull Highway Phue 1,11,11 

26. Bongal9On Buugaon Baaugaon Highway PhMe 1,11,11 

27. Bongal9On Barama Barama "way Pt-. 1,11,11 

28. Bongal9On Selfanguri Serfanguri Highway PhaIe 1,11,11 

29. Bongal9On Faklragram Faldragram HIghway PhaN 1,11,11 

30. Bongalgon Oudhonol (T) Oudhnol (T) HIghway PhaM 1,11,11 

31. Bongalgon Dhubri New MBM Electronic City PhaIe 1,11,11 
TE 

32. Bongal9On Dhubri C-OOT TE City Ph .. 1,11,11 

33. Bongalgon Kokhrajar Old TE City Ph .. 1,11,11 

34. Bongalgon Nalbart MBM TE City Phale 1,11,11 

35. Bongal9On Nalbert Milan Chowk (Gopal City Ph ... 1,11,11 
Bazar) 

38. Bongaigon Barpeta Assam .. rba8hlkaha City PhaaelV 
abhljan 
(Janie Chow!<) 

37. Bongalgon Barpeta Road Union Bank City Phale IV 

38. Bongaigon Barpeta Road Syndicate Bank City PhuelV 

39. Bongalgon Bongalgon Central Bank City Phase IV 

40. Bongaigon Bongal9On SBI New BO CIty Phase IV 

41. Bongalgon Goalpara SOOT OffIce City PhuelV 

42. Bongaigon Bilaslpara Puran Bazar City Phue IV 

43. Bongaigon Sapatgram Sapatgram Highway Phue IV 

44. Bongaigon Ghagrapar Ghagrapar Highway PhaaelV 

45. Bongaigon Sarupeta Sarupeta Highway Ph ... IV 

46. Bongaigon Tamolpur (T) T~r (T) City Phase IV 

47. Bongaigon Mukalmua (T) Mukalmua (T) City Phase IV 

46. Bongaigon Sarthebarl Sarthebarl City Phase IV 
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49. Bongalgon M8chalpur Mechalpur CIty PhuelV 

50. BongaIgon T1hu T1hu CIty Phaae IV 

51. Bongalgon l.8khlmpur(T) Lakhlmpur(T) CIty PhaelV 

52. BongaIgon Kt1ehnal KrIehnaI Highway Phue IV 

53. Bongalgon Momoi Momot HIghway PhMe IV 

54. BongaIgon Salakatl Salakatl HIghway Phaae IV 

55. BongaJgon ~ur Buanllpur Highway Phase IV 

58. BongaIgon Dhubrl BkIyapara City Ph ... IV 

57. Bongalgaon Dhubrl Nunfapatly City Ph ... IV 

58. BongaIgon Kokh,..,.r Shantl Nagar City PhaaelV 

69. Bongalgon NaI)ari Chowk Bazar CIty PhaaelV 

eo. BongaIgon NalJari Khatabari CIty Phase IV 

81. Bongalgon Kumarlkatta Kumarlkatta Phase IV 

82. Bongaigon Ohupdhara Dhupdhara Highway PhaaelV 

83. Bongaigon Simla Bazar Simla Bazar PhaaelV 

84. Oibrugarh Panitoia Panltola Highway PhaaelV 

85. Dibrugarh Doomdooma Doomdooma Highway Phase IV 

68. Dlbrugarh Dlkam Dikam Highway PhaaelV 

67. Dibrugarh Ledo Ledo Highway PhaaelV 

68. Dibrugarh Dlgboi DIGOO1 City Phase IV 

69. Dlbrugarh Namrup Namrup City Phase IV 

70. Dlbrugarh NahalUtla Naharkatla Highway Phase IV 

71. Dibrugarh Moran Moran Te City Phase IV 

72. Dlbrugarh Dibrugarh Kalihabarl MIW City Phase IV 

73. Dlbrugarh Olbrugarh Airport City Phase IV 

74. Dlbrugarh Dlbrugarh Chlringchaporl CIty PhaaelV 

75. Dlbrugarh . Dlbrugarh Rajutodl City Phase IV 
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76. Oibrugarh Dlbrugam P&T Colony Jallan Nagar CIty Phase IV 

77. Olbrugarh OlbNgarh Or"'" Bazar CIty Phase IV 

78. Olbrugarh TIn8ukIa Bhmp.ra Road City Phase IV 

79. Dibrugarh Tinaukia HIzugurl TE City PhMe IV 

BO. Olbrugarh Tinaukia Wide Band CIty Phue IV 

81. OibNgarh Olbrugarh Adltya Hospital, Janan City PhMe IV 
Nagar 

82. Dlbrugarh Tlnsukla E·1OB Main TE, City Phase IV 
KhagMhwar 

83. Olbrugarh T1nsulda MaIam'I Rd City Phase IV 

84. Olbrugarh DuIIajan Anandpura CIty Phase IV 

85. Dlbrugarh Margharlta Margharlta CIty Phase IV 

86. Dlbrugarh Dullajan 011 Colony City Phase IV 

87. Dlbrugarh DIgboI Mutlabarl City PhMe IV 

88. Dlbrugarh OuilaJan Oullajan (Neepco) City Phase IV 
(Neepco) 

89. Dlbrugarh Dlbrugarh Kumar Rani TE City PhMe IV 
(University) 

90. DlbNgarh DlbNgarh NaIIapooI City Phue IV 

91. Dlbrugarh Dlbrugarh AMC Site CIty PhaH IV 

92. Olbrugarh Dlbrugarh J.K. Tower City Phase IV 

93. Dibrugarh Dlbrugarh P.N. Road City Phase IV 

94. Oibrugarh Dlbrugarh MoIokhubaca CIty Phase IV 

95. Dlbrugarh Dlbrugarh Lachlt Nagar City PhuelV 

96. DlbNgarh OIbrugarh BeIpalty CIty Phase IV 

97. Olbrugarh T1naukla OMLohia City Phase IV 

98. Dibrugarh Tinsukia Tinkonia City Phase IV 

99. Dlbrugarh Tinsukla Nau-Pukhurl City Phase IV 

100. Olbrugarh Lahoal LahoaI Highway Phase IV 
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101. DIbNgarh Tengaghat Tengaghat City Phue IV 

102. DlbNgarh MMum Makum City Phue IV 

103. DIbNgarh CMbua m Chabua m City Ph ... IV 

104. DlbNgarh Doomdooma POll OffIce TE CIty PhMe IV 

105. Dlbrugarh Kakopathar Kakopathar Highway PhMe IV 

106. Dlbrugarh Kutuha Kutuha HIghway PhaH IV 

107. Olbrugarh Dlnjan Olnjan City Ph ... IV 

108. Jorhat Jorhat Narrow Band TE CIty PhMe 1,11,11 

109. Jorhat Jorhat Kendugart RSU CIty PhaM 1,11,11 

110. Jorhat Jorhat Uohubart BSNL City Phue 1,11,11 
Colony 

111. Jorhat Jorhat E·1OB Building City Ph ... 1,11,11 

112. Jorhat Jorhat Jail Road CIty Ph ... 1,11,11 

113. Jorhat Jorhat PuUbor TE City Phue 1,11,11 

114. Jorhat Jorhat Marwarlpattl City PhaH 1,11,11 

115. Jofhat Jorhat Clnamara City Phue 1,11,11 

116. Jorhat Sonarl Sonarl City Phase 1,11,11 

117. Jorhat Mariani Mariani City Ph ... 1,11,11 

118. Jorhat Lakwa Lakwa Highway Ph ... 1,11,11 

119. Jorhat Sapekhatl Sapekhatl Highway Phase 1.11,11 

120. Jorhat Bokakhat Bokakhat Highway Phaae 1.11,11 

121. Jorhat Numallgarh Numaligarh Colony Highway Ph ... 1,11.11 
Colony 

122. Jomat Kazlranga Kazlranga Highway Phue 1,11,11 

123. Jorhat Tltabar m TItabar (T) Highway Phase 1,11.11 

124. Jorhat Kamalbari Kamalbari Highway Phaae 1,11.11 

125. Jomat Sarupathar Sarupathar Highway Phaae 1.11,11 

126. Jorhat NRL RefInery NRL Refinery Highway Phale 1,11,11 
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127. Jomat Sllonijan SIIonIjan Htghway Phae 1,11,11 

128. Jorhat Rangajan Rangajen HIghway PhaIe 1,11,11 

129. Jorhat Badullpur Badullpur Highway Phaae 1,11,11 

130. Jorhat SockaIating Sockalating Highway Phaae 1,11,11 

131. Jomat Gauriaagar Gaurilagar CIty Phaae 1,11,11 

132. Jorhat Oemow Demow City Phue 1,11,11 

133. Jomat Dergaon Dergaon CIty Phale 1,11,11 

134. Jorhat Kakojan Kakojan Highway Phaae 1,11,11 

135. Jorhat Golaghat Ward No. 8 RSU CIty Ph ... 1,11,11 

136. Jomat GoIaghat GoIaghat CIty PhMe 1,11,11 

137. Jomat Nazlra ONGC Colony City Phase 1,11,11 

138. Jomat Slbeagar Joy Sagar RBM TE City Phue 1,11.11 

139. Jomal Sibaagar Old TE Charall CIty Phaae 1.11.11 

140. Jomat Sibsagar MBM TE City Phase 1,11.11 

141. Jomat Siblagar Laxml Ngr RSU City Ph ... 1.11,11 

142. Jomat Jomat Hero Honda City Phase IV 
KakotI Pukhuri 

143. Jomat Jomat AT Road Tarajan City PhuelV 

144. Jomat Jomat Bangal Pukhuri. City Ph ... IV 
Teenall 

145. Jomat Jorhat Galtanl Bldg. City Phaae IV 

146. Jomat Jorhat Hotel GK Palace City PhaIe IV 

147. Jorhat Jorhat AaIan Agenclee, AT CIty Phase IV 
Road 

148. Jomat Jomat BSNI Res. Qtr, City Phue IV 
Atllageon Rd 

149. Jomat Jomat Shring Mension. City Phase IV 
GaraIi 

150. Jorhat Jorhat Macharhat, FASI City Phale IV 
All 
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151. Jorhat Amguri Amgurt CIty Phase IV 

152. Jorhat GeIekI Gelekl Highway Phase IV 

153. Jorhat Borhola Borhota City Phase IV 

154. Jorhat Nakachari Nakachari Highway Phase IV 

155. Jorhat Borjan Borjan City Phase IV 

156. Jorhal Merapani (Goma Merapanl (Gomariguri) City Phase IV 
guri) 

157. Jorhat NRL TE (Tenall) NRL TE (Tenall) Highway Phase IV 

158. Jorhat Dhekial DhekIaI Highway Phase IV 

159. Jorhat Dafalallng Datalating Highway Phase IV 

160. Jorhal Furkatlng Furkating City Phase IV 

161. Jorhat Nlmanagarh Nimanagarh Highway Phase IV 

162. Jorhal Majull MajuU (Gormur) City Phase IV 

163. Jorhat Teok Teok City PhaeelV 

164. Jorhat Bahana Bahena City Phase IV 

165. Jorhal TIIlkium TIIlkium Highway Phase IV 

166. Jomal Sirnaluguri Simaluguri City Phase IV 

167. Jorhal Borhal Borhat Highway Phase IV 

168. Jorhal Golaghal Arangapar TE City Phase IV 

169. Jorhal Golaghat BenganaKhua City Phase IV 

170. Jorhal Golaghat Kachari ghal City Phase IV 
Chlntollygaon 

171 .. Jorhal Nazira Nazlra City Phase IV 
College, Teenali 

172. Jorhat Sibeagar Marwaripatti City Phase IV 

173. Jorhat Sibsagar Hotel Brindavan City Phase IV 

174. Jorhal Sibsagar Near Sky Chef City Phase IV 

175. Jorhat Sibsagar Pollution Control City Phase IV 
BoardIMela Chakkar 
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176. Jorhat Slblagar SBI BulkIng CIty Phue IV 

1n. Kamrup Ouwahatl Pan Bazar City Phase 1,11,11 

178. Kamrup Guwahatl Adabarl City Phue 1,11,11 

179. Kamrup Guwahatl Borjhar CIty Phue 1,11,11 

180. Kamrup Guwahatl Noonma/i City Ph ... 1,11,11 

181. Kamrup Guwahatl Chriltlan Butt CIty Ph ... 1,11,11 

182. Kamrup Guwahatl Ulubari 1 City Phase 1,11,11 

183. Kamrup Guwahatl Satgaon City Phue 1,11,11 

184. Kamrup Guwahati Dispur CIty Phase 1,11,11 

185. Kamrup Guwahatl Kamarpara RSU City Phase 1,11,11 

186. Kamrup Guwahati Rehabarl City Phue 1,11,11 

187. Kamrup Guwahatl Vaslahtha City Phase 1,11,11 

188. Kamrup Guwahatl Fancy Bazar City Phase 1,11,11 

189. Kamrup Guwahatl Zoo Road City Phase 1,11,11 

190. Kamrup Guwahatl Silpukhurl CIty Phase 1,11,11 

191. Kamrup Guwahatl Hotel Raj Mahal City Ph ... 1,11,11 

192. Kamrup Guwahatl Hengrabarl City Phase 1,11,11 

193. Kamrup Guwahati Joy Nagar City Phase 1,11,11 

194. Kamrup Guwahatl North Guwahati City Phase 1,11,11 

195. Kamrup Guwahatl Amberl City Phue 1,11,11 

196. Kamrup Guwahati Uiubarl 2 City Phase 1,11,11 

197. Kamrup Guwahati MaJigaon 1 City Phase 1,11,11 

198. Kamrup Guwahatl Fataahll City Ph ... 1,11,11 

199. Kamrup Guwahatl East Point Tower City Phase 1,11,11 

200. Kamrup Guwahati Uzan Bazar City Phase 1,11,11 

201. Kamrup Guwahati Uluberl 3 City Ph ... 1,11,11 

202. Kamrup Guwahatl Dynasty Hotel CIty Phase 1,11,11 
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203. Kamrup Guwahati ORPF Highway PhMe 1,11,11 

204. Kamrup Guwahatl Vuilhtha Nagar City PhMe 1,11,11 

205. Kamrup Guwahatl Orion Palace City Phue 1,11,11 

206. Kamrup Guwahati Janta Bhavan City Phase 1,11,11 

207. Kamrup Guwahati Kala Pahar City PhMe 1,11,11 

208. Kamrup Guwahatl Six Mile City Phase 1,11,11 

209. Kamrup Guwahatl Hatlgarh City Phase 1,11,11 

210. Kamrup Guwahatl Kahllpara City Phase 1,11,11 

211. Kamrup Guwahatl Athgaon City Phase 1,11,11 

212. Kamrup Guwahati Shoppers Point City Phase 1,11,11 

213. Kamrup Guwahati Forst Gate City Phase 1,11,11 

214. Kamrup Guwahati RGB Road City Phase 1,11,11 

215. Kamrup Guwahatl Bangagarh City Phase 1,11,11 

216. Kamrup Guwahati CTTC City Phase 1,11,11 

217. Kamrup Guwahatl AT Bridge City Phase 1,11,11 

218. Kamrup Guwahati Gorchuk Highway Phase 1,11,11 

219. Kamrup Guwahati Dharapur Highway Phase 1,11,11 

220. Kamrup Guwahatl Jorbat Highway Phase 1,11,11 

221. Kamrup Guwahatl Amar Enclave City Phase 1,11,11 

222. Kamrup Bljaynagar Bljaynagar Highway Phase 1.11,11 

223. Kamrup Sualkuchl Sualkuchi Highway Phase 1,11,11 

224. Kamrup Rangia Rangia HIghway Phase 1,11,11 

225. Kamrup Baihata Balhata Highway Phase 1,11,11 

226. Kamrup Boko Boko Highway Phase 1,11,11 

227. Kamrup Hajo Hajo Highway Ph .. 1,11,11 

221. Kamrup Goreawar Goreewar Highway Phae 1.11,11 

229. Kamrup Oedara Dadara City Phase IV 

230. Kamrup Guwahati North Saranlya City Phase IV 
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231. Karmup Guwahati South Saranlya City Phue IV 

232. Kamrup Guwahati Boragap City PhuelV 

233. Kamrup Guwahatl Ganeeh Guri City Phale IV 

234. Kamrup Guwahatl Amin Gaon City Phue IV 

235. Kamrup Guwahati Satmlle City Phase IV 

236. Kamrup Guwahati Hotel Brahamputra City PhaelV 

237. KamNP Guwahati KalakehtralPanjaban CIty Pheee IV 

238. Kamrup GuwahatJ Rukhmanigaon City PhaelV 

239. Kamrup Guwahati Khanapara CIty Phue IV 

240. Kamrup Guwahatl Hatlgaon ChariaJI CIty Phale IV 

241. Kamrup Guwahatl Bell Tala CIty Phue IV 

242. Kamrup Guwahati Lokhra City Phaee IV 

243. Kamrup Guwahati Lalganeah CIty PhBH IV 

244. Kamrup Guwahati Paltan Bazar 2 City PhaaelV 

245. Karnrup Guwahati Hatlgaon 2 City Pha8e IV 

246. Kamrup Guwahati Kalapahar 2 City Phase IV 

247. Kamrup Guwahati Chandrnari City PhuelV 

248. Kamrup Guwahatl Nabln Nagar City Phue IV 

249. Kamrup Guwahatl Satpukhri City Phue IV 

250. Kamrup Guwahati Ambikagiri Nagar City Ph ... IV 

251. Kamrup Guwahati VIP Express Road City Phase IV 

252. Kamrup Guwahati Gopinath Nagar City Phue IV 

253. Kamrup Guwahatl Babunimaidan City Phase IV 

254. Kamrup Guwahati Anandpur CIty Phue IV 

255. Kamrup Guwahati Pan Bazar 1 City Phase IV 

256. Kamrup Guwahatl T okobari Satra CIty Phale IV 

257. Kamrup Guwahati Pan Bazar 2 City Phase IV 
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258. Kamrup Guwahatl Paltan Bazar 1 City Phase IV 

259. Kamrup Guwahatl SlIpukhri City Phase IV 

260. Kamrup Guwahatl SC Road City Phase IV 

261. Kamrup Guwahatl Rajgarh Road City Phase IV 

262. Kamrup Guwahatl BeItaIa 2 City Phase IV 

263. Kamrup Guwahatl Rup Nagar City Phase IV 

264. Kamrup Mirza Mirza City Phase IV 

265. Kamrup Sonapur Sonapur City Phase IV 

266. Kamrup Rangla Rangia 2 City Phase IV 

267. Kamrup Khetri KhetrI City Phase IV 

268. Kamrup Bamundl Bamundl City Phase IV 

269. Kamrup OIrnou DImou Highway Phase IV 

270. Nagaon Nagaon 0tIIce of TOM TE City Phase 1,11,111 

271. Nagaon Nagaon NagBOn MIN City Phase 1,11,111 

272. Nagaon Nagaon Halbargaon TE City Phase 1,11,111 

273. Nagaon Nagaon Amlapatty City Phase 1,11,111 

274. Nagaon ROOa (T) Roha (T) Highway Phase 1,11,111 

275. Nagaon Nagaon Natraj Hotel City Phase 1,11,111 

276. Nagaon Morigaon Morigaon CIty Phase 1,11,111 

2n. Nagaon Kampur(T) Kampur(T) Highway Phase 1,11,111 

278. Nagaon Puranlgodam Puranigodam Highway Phase 1,11,111 

279. Nagaon Malrabart Malrabarl Highway Phase 1,11,111 

280. Nagaon Mahadevgaon Mahadevgaon Highway Phase 1,11,111 

281. Nagaon Dabaka Dabaka Highway Phase 1,11,111 

282. Nagaon Hojal Hojal City Phase 1,11,111 

283. Nagaon Hojal Hojal CIty , Phase 1,11,111 

284. Nagaon Lurndlng Lumdng City Phase 1,11,111 
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285. Nagaon Howraghal Howraghal Highway Ph ... 1,11,111 

286. Nagaon Lanka(T) Lanka (T) Highway Phue 1,11,111 

287. Nagaon Diphu Diphu City Phale 1,11,111 

288. Nagaon Jakhalabandha Jakhalabandha Highway Phale 1,11,111 

289. Nagaon Bokajan Bokajan Highway PhaH 1,11,111 

290. Nagaon Khatkhati Khatkhatl Highway Phue 1,11,111 

291. Nagaon MilIa MIaaa Highway Phue 1,11,111 

292. Nagaon Bollpathar Bollpathar Highway PhMe 1,11,111 

293. Nagaon Quarital QuarItaI Highway Phue 1,11,111 

294. Nagaon Hamren Hamren Highway Phue 1,11,111 

295. Nagaon Nakhola HPC Nakhola HPC Highway Phue 1,11,111 

296. Nagaon Jagiroad Jagiroad Main City Phase 1,11,11 

297. Nagaon Dharamtul Dharamtul Highway Ph ... 1,11,11 

298. Nagaon Nagaon AmeenputtI City Phase IV 

299. Nagaon Nagaon Bengallypatty . CIty PhMe IV 

300. Nagaon Nagaon AT Road Old TE City PhaH IV 

301. Nagaon Nagaon ITI 8M RD City Phase IV 

302. Nagaon Nagaon Barabazar City Phase IV 

303. Nagaon Nagaon KhutI Khatia City Phase IV 

304. Nagaon Nagaon Dhlng Road CIty Phaae IV 

305. Nagaon Morlgaon Mongeon Town CIty Ph888 IV 

306. Nagaon Jagiroad Jagiroad City Phase IV 

307. Nagaon Hojai SanIda Guest House, City Phase IV 
GNB Road 

308. Nagaon Hojai Hojal Main City Phase IV 

309. Nagaon Lumding Majid Road CIty Phase IV 

310. Nagaon Lumding RaHway Hospital City Phase IV 

311. Nagaon Diphu Dharmnala City Phase IV 
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312. Nagaon Dlphu ARTC City PhaeelV 

313. Nagaon Jamunamukh m JarmI1amukh (T) City Phaae IV 

314. Nagaon Nlbagan NIbagan CIty PhaeelV 

315. Nagaon Segejia BebejIa City PhaelV 

316. Nagaon Dhing m Ohlng m CIty Phase IV 

317. Nagaon JajIori Jajort Highway Phase IV 

316. Nagaon Kothiatoll Kothtatoll City PhaeelV 

319. Nagaon Murajhar (T) Murajhar m City Phase IV 

320. Nagaon Samguri m Samguri m City Phase IV 

321. Nageon Rupohi Rupohl Highway Phase IV 

322. Nagaon Balthaiangsu m BaIIhaIangsu m HIghway Phase IV 

323. Nagaon Barapujia Bal'llpUjia Highway Phase IV 

324. Nagaon Batkula Ba1icu1a HIghway Pha8e IV 

325. Nagaon Jaluguti Jaluguti HIghway Phase IV 

326. Nagaon Amb8gan Ambagan CIty PhaeelV 

327. Nagaon Bakulla Bakula Highway Phase IV 

328. Nagaon GI Resort GL Resort Highway Phase IV 

329. Silchar SlIchar MIW Bldg. CIty Phue 1,11,11 

330. Silchar Slichar Sonal RSU CIty Phue 1,11,11 

331. Silchar SJlchar NS Rd. RSU City Phase 1,11,11 

332. Stlchar Stlchar PO Complex CIty Phase 1,11,11 

333. SUchar Silchar Tel. Complex NH CIty Phase 1,11,11 

334. Sllchar Silchar DargMicona TE CIty Phue 1,11,11 

335. Silchar Sadarghat TE Sadarghat TE CIty Phase 1,11,11 

336. Silchar Stlchar REC City Phue 1,11,11 

337. Silchar Silchar Lakhipur City Phaae 1,11,11 

338. Slichar Silchar Nahatt City Phase 1,11,11 
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339. Silchar Silcher Ram Nagar City Phale 1,11,11 

340. Sitchar Kartmgunj Kartmgunj TE CIty PhaH 1,11,11 

341. Sllchar Karimgunj Raj Hotel CIty Phase 1,11,11 

342. Sllchar Lela L.aIa TE CIty Phale 1,11,11 

343. Silchar Hallaandl Hallakandl TE City PhMe 1,11,11 

344. SUcher Haflong Haflong TE CIty Phaae 1,11,11 

346. Silchar Udarbond Udalbond Highway Phue 1,11,11 

348. Silcher Badarpur Badalpur Highway Phale 1,11,11 

347. Sllcher Patharkhandl Patharkhandl CIty Phale 1,11,11 

348. Slichar Bazarichera Bazartchera Hlpay PhMe 1,11,11 

349. SUcher Panchgram Panchgram Highway PhMe 1,11,11 

350. Sllchar Algapur Algapur Highway PhaM 1,11,11 

361. SUchar Salchapra SaIchapra HIghway PhaM 1,11,11 

352. Slicher Nutan Bazar Nutan Bazar Highway Ph_ 1,11,11 

353. SUcher Dholalbazar Dholalbazar Highway PhMe 1,11,11 

354. Slicher Paliapul Pallapul Highway Pt.e 1,11,11 

355. Sllchar Airport Kalachera CIty Phaee 1,11,11 

356. Silchar Sllchar Rangpur CIty PhaH IV 

357. Silchar Silchar AmbIkapatti CIty PhMe IV 

358. Silchar Sllchar cachar Gramln TE CIty PhuelV 

369. 'Silchar Karimgunj Karimgunj City PhaH IV 
(s.ttJement Rd) 

360. Silchar Hallakandi Telegraph office City Phue IV 

361. Slicher Hallakandl R K Nagar CIty Phase IV 

362. Silchar Rajabazar Rajabazar Highway Phase IV 

363. Silchar Borakhola (T) Borakhola (T) Highway Phase IV 

364. Silchar Baakhandi Bukhandi Highway Phaee IV 
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385. Sltchar Arunachal Arunachal City PhuelV 

366. Silchar Salganga Salganga Highway Phue IV 

367. SUcher Manlpurbagan Manlpurbagan Highway Ph ... IV 

366. Silchar KaHIchera KaIIlchera City Phas. IV 

369. SlIchar Ourllavcherra Durllavcherra CIty PhuelV 

370. Silchar Kalaln KaIaIn City PhuelV 

371. Silchar Sllkuri SHchoorie Highway Phue IV 

372. Sllchar Monachera Monachera City PhaH IV 

373. SIIchar Beherabazar Beherabazar Highway Phase IV 

374. Sllchar Slngerbond Singerbond HIghway Phue IV 

375. Sllchar Meherpur Meherpur CIty PhaM IV 

376. Silchar Bhangabazar Bhangabazar Highway Phase IV 

377. Tezpur Junai Junal Highway 28-Jan-06 

378. Tezpur North Lakhlmpur NL TE City Phue 1,11,11 

379. Tezpur North Lakhlmpur Japllujlya, MIN City Phue 1,11,11 

380. Tezpur Tezpur E-1OB TE CIty PhaIe 1,11,11 

381. Tezpur Tezpur Veggle Food, NC Rd CIty Ph ... 1,11,11 

382. Tezpur Tezpur MIN Station City Phase 1,11,11 

383. Tezpur Tezpur Miuton Charali City PhaIe 1,11,11 

384. Tezpur Tezpur Mahabhalrav Mandlr City Phase 1,11,11 

385. Tezpur Mangaldoi SUmItra Complex, CIty PhaM 1,11,11 
LNB Rd 

388. Tezpur MangaIdoi MangaIdoI 2 CIty Phue 1,11,11 

387. Tezpur Udalgurl Udalgurl City Ph .. 1,11,11 

386. Tezpur Rangapara Rangapara City Phase 1,11,11 

389. Tezpur Ohemaji Dhemajl CIty Phase 1,11,11 

390. Tezpur OheklajuU (T) Oheklajuli (T) Highway Phase 1,11,11 

391. Tezpur BogInodi BogInodI Highway Phase 1,11,11 
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392. Tezpur BaHpara Ballpara Highway Phase 1,11,11 

393. Tezpur Blawanath Bllwanath CharIaII CIty Phase 1,11,11 
Charlali 

394. Tezpur Garukamukh Gerukamukh Highway PhaH 1,11,11 

395. Tezpur Ghahlgaon Ghahigaon Highway PhaH 1,11,11 

396. Tezpur Borgong Borgong Highway PhIH 1,11,11 

397. Tezpur Gohpur Gohpur Highway PhaH 1,11,11 

398. Tezpur Sootl. SootIa Highway PhaH 1,11,11 

399. Tezpur Silapathar Silapathar Highway PhaH 1,11,11 

400. Tezpur Rowta Rowta Highway PhaN 1,11,11 

401. Tezpur Kharupatla Kharupatla Highway Pt.e 1,11,11 

402. Tezpur Slpajhar SJpaJhar Highway PhaH 1,11,11 

403. Tezpur Dholalbil DhoJd)Il Highway Ph ... 1,11,11 

404. Tezpur Blhpurla 8Ihpurla Highway Ph ... 1,11,11 

405. Tezpur Dlkrong Dikrong Highway PhaH 1,11,11 

406. Tezpur Gogamukh Gogamukh Highway PhaH 1,11,11 

.407. Tezpur Laluk Laluk HIghway Phase 1,11,11 

408. Tezpur North Lakhlmpur Khelmati City Phase IV 

409. Tezpur Tezpur Parvatl Nagar TE City Phase IV 

410. Tezpur Tezpur Tezpur University CIty Phase IV 

411. Tezpur Orang (TIP) Orang (TIP) Highway Phase IV 

412. Tezpur Blhaguri 8Ihaguri City Phase IV 

413. Tezpur Hatlgarh Hatlgarh Highway PhaH IV 

414. Tezpur Dhakuakhana (T) Dhakuakhana (T) CIty Phase IV 

415. Tezpur Tangle Tangle City PhaH IV 

416. Tezpur Mazbat Mazbat Highway Phase IV 

417. Tezpur Ounl Duni City Phase IV 
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1. Bongalgon Barpeta Pathbauchal Road New City 

2. Bongaigon Barpeta Road M6IIIon Road New City 

3. Bongaigon BongaIgon N .. r LIC Bldg. New City 

4. Bongalgon Bongalgon Loknath Mandlr New City 

5. Bongalgon Bangalgon 011 India New City 

6. Bongalgon GoaJpara Bhalukdubl TE New City 

7. Bongalgon Chapar Chapar New City 

8. Bongalgon Patacharkuchl (T) P8tIIchar1<uchl (T) New City 

9. BongaIgon Kajalgaon KajaIgaon New Highway 

10. Bongalgon Chamata Chamata New City 

11. Bongalgon Kokhrajar JD Road New City 

12. Bongalgon Kokhrajar BaIaJan New Highway 

13. Bongalgon Kokhrajar Narabarl New City 

14. Bongalgon Kachugaon Kachugaon New City 

15. Bongalgon Rampur Rampur New Highway 

16. Bongalgon Nagaon Tlnall Nagaon Tinall New Highway 

17. Bongalgon North Salmara North Salmara New Highway 

18. Bongalgon Srljangram Srljangram New Highway 

19. Bongalgon Ambarl Amberl New Highway 

20. Dlbrugarh Dlgbol LP SchoollDPS New City 
School 

21. Dlbrugarh Dullajan Tipllng Tinall New City 

22. Dlbrugarh Dullajan Tinall Road New City 

23. Dlbrugarh Dlbrugarh Jyotinagar New CIty 

24. Dlbrugarh Dlbrugarh Head Post Office New City 

25. Dibrugarh Dlbrugarh Mlnan Nagar New City 

26. Dlbrugarh TJnsukia Chlwrapatty New City 

27. Dlbrugarh N~rup Namrup 2 New City 

28. Dibrugarh Tinsukia Gelapukhurl New City 



211 MAGHA 28, 1927 (~ 218 

2 3 4 5 6 

29. Dibrugarh Hugrijan Hugrijan New City 

30. Dlbrugarh Chapakhowa (T) Chapakhowa (T) New HIghway 

31. Dibrugarh Moran Moran New City 

32. Dibrugarh Sepon Sepon New Highway 

33. Dibrugarh Salkhowaghat New Highway 

34. Jorhat Borpathar Borpathar New City 

35. Jorhat Na-a1i-Dheklajuli Na-all-Dheklajuli New City 

36. Jorhat MajuH MajuU (Phulanl) New City 

37. Jorhat Jorhat New City 

38. Kamrup Guwahati Law College New City 

39. Kamrup Guwahati Malkhua New City 

40. Kamrup Guwahati Bhetapara New City 

41. Kamrup Guwahati Mukhua 2 New City 

42. Kamrup Guwahati Near ABC New City 

43. Kamrup Guwahatl SS Rd New City 

44. Kamrup Guwahati Kachatlbastl New City 

45. Kamrup Chandrapur Chandrapur New His;.way 

46. Kamrup Chaygaon Chaygaon New City 

47. Kamrup Azara Azera New City 

48. Kamrup Guwahati Panbazar (Near New City 
Cotton College) 

49. Kamrup Guwahati RanllBorihat New Highway 

50. Nagaon Monje Monje New Highway 

51. Nagaon Dhansiri Dhanslrl New Highway 

52. Nagaon Kuthari Kuthari New Highway 

53. Nagaon Jurla Juria New Highway 

54. Nagaon Bhuragaon Bhuragaon New Highway 

55. Nagaon Parokhowa Parokhowa New Highway 

56. Nagaon Lumghing Lumghing New City 

57. Nagaon Dhllal Parvat Dhllai Parvat New City 

58. Silchar Silchar GMC Hotel New City 

59. Silchar Lala Lala New City 

60. Silchar Haflong Upper Hili, Civil New City 
Hospital 
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61. Silchar Sonaimukh (T) Sonaimukh m New City 

62. Silchar Anlpur Anlpur New Highway 

63. SUchar Umrangahu Umrangshu New City 

64. Silchar Malbong (T) Malbong (T) New City 

65. Slichar Mahur Mahur New Highway 

66. Silchar Bantarapur Bantarapur New Highway 

67. Silchar Palonghat Palonghet New Highway 

68. SUcher Dewan Dewan New Highway 

69. SUcher Madhumukh Madhumukh New Highway 

70. SUcher Jirighat Jlrlghat New Highway 

71. SUcher North Naralnpur North Naralnpur New HIghway 

72. SUchar Gurnrah Gumrah New Highway 

73. Tezpur North Lakhlmpur Ahnchanl gaon New City 

74. Tezpur Tezpur OadharalMazgaon New City 

75. Tezpur Tezpur Ohanwa Nagar TE New City 

76. Tezpur MangaJdoI MangaJdol 3 New City 

n. Tezpur Udalgurl UdaJguri 2 New City 

76. Tezpur Ohemaji Gas Agency New City 

79. Tezpur Ohernal T1naH New City 

SO. Tezpur Monabag Monabag New HIghway 

81. Tezpur Panigaon Panlgaon New Highway 

82. Tezpur Olmakuchi Oimakuchi New Highway 

83. Tezpur Harisingha Harlalngha New CIty 

84. Tezpur Machkowa Machkoa New City 

85. Tezpur Thelamara Thelamara New Highway 

86. Tezpur Biswanath Chariali Biswanath Charlali New City 

87. Tezpur Jamugurlhat (TIP) Jamugurlhet (TIP) New City 

88. Tezpur ltakhola ltakhoIa New City 

89. Tezpur Gohpur Gohpur New City 

90. Tezpur Missamarl Missamarl New City 

91. Tezpur Khalrabari Khairabari New Highway 

92. Tezpur Oalgaon Oalgaon New City 

93. Tezpur Kalaigaon Kalalgaon New City 
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94. Tezpur 

95. Tezpur 

96. Tezpur 

97. Tezpur 

98. Tezpur 

99. Tezpur 

100. Tezpur 

101. Tezpur 

102. Tezpur 

103. Tezpur 

104. Tezpur 

105. Tezpur 

106. Tezpur 

Assembly segment 

Majuli 

Lakhimpur 

Nowboicha 

Ohemaji 

Jonai 
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Ghilamara 

Bordoloni 

Oeomomai 

Monabarl 

Boraola 

Kalabarl 

Sipajhar 2 

BhotPur Charlali 

Bhakata Para 

Jlnjla 

Bedetl 

Paval 

Oumnlchowld 

River Island! 
Inaccessible area 

2 

Majuli 

lult-Khaboloo, Joyhlng, 
Khoga, Paschlm Telahi 
aFld Pub Telahi 

Islampur, Yuvanagar, 
Phulbari & Bedetighat 

Machkhowa, laipulia, 
Nalbari, Raha and 
Sonarighat 

Kobuchapori, 
Simenchapori, Masaki & 
Majorbari 

4 5 6 

GhlIamara New Highway 

Bordoloni New Highway 

Deomomai New Highway 

Monabarl New City 

Boraola New City 

KaIabarI New Highway 

Slpajhar 2 New City 

Bhogpur ChariaJI New Highway 

Bhakata Para New Highway 

Jlnjla New Highway 

Bedetl New Highway 

Paval New Highway 

Oumnlchowkl • New Highway 

.".",.", H • 

Remarks 

3 

Telephone facility including Internet aervtcee available with 7 
(seven) numbers of telephone exchanges, 2 (two) GSM BTS 
(Kamalabarl & Gormur). GSM BTS at Phuloni & Jengraimulch 
and Wll BTS at Kamalabarl & Bongaon are planned during 
2006-06. Presently uncovered area of Dhudang and Dakahin 
Ahatguri are to be covered by propoaed Wll BTS at Dergaon 
by June 2006. 

Coverage from existing Wll BTS at Japlsujla ia 
available. 

New Wll BTS at laluk planned Target July 2006 Coverage 
to Bedetighat wouJd be provided from Blhupurla Wll BTS. 

Telephone facUlty available at Machkhowa & Sonarighat. 
For others radio survey Is under progress. 

Telephone facility available at Kobuchapori, Majorbarl. 
New BTS planned at Simenchapori by July 2006 
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Doomdooma 

Chabua 

Sadiya 

Dhakuakhana 

2 

Kordoigun, KakoJan, & 
Dighal Tarang. 

LalkalDlbru Saikhuwa 
Reserve, Rohmoria & 
Guijanghat 

Amarpur River Island & 
Tangona 

Bhimpara, Basudeusthan, 
Kotorichapori & 
Beel much 

3 

WLL BTS planned at Dlghal Tarang in 2006-07, 
which will cover Kordoiguri & Kakojan al80. 

WLL BTS planned at Dighal Tarang in 200fM)7, 
radio survey is being carried out to finalise the 
coverage area. 

WLL BS planned at Salkhoraghat 2006-07, radio 
survey is being carried out to flnaUse the coverage area. 

Telephone facility is available at Basudeosthan & 
BeeI Mukh. For other area radio survey is In 
progress 

Note: All new WLL erss are of COMA 2000-IX version which support Internet access 

Inve.tment In Infr •• tructure 

25. SHRI ARJUN SETHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Union Govemment has directed all the 
State and Union Territory Govemment to take benefit of 
the various economic assistance schemes earmarked for 
the purpose and also to take steps to encourage 
investment for infrastructure in their respective States! 
UTs; 

(b) If so, the details thereof; and 

(c) the reaction of StateslUnion Territories thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes Sir. 

(b) A scheme for setting up of a Special Purpose 
Vehicle (SPV) for providing long term debt for 
Infrastructure projects has been notified and India 
Infrastructure Finance Company Ltd (IIFCL), a Non-
Banking Finance Company, has been Incorporated. 
Besides debt, the need for meeting the viability gap for 
infrastructure projects has been recognized for some time. 
A detailed scheme for Viability Gap Funding (VGF) has, 
accordingly, been formulated. This scheme will focus on 
the core infrastructure sectors including highways, airports, 
ports, power, urban Infrastructur~, tourism projects. The 
above schemes were circulated to all the States and 
Union Territories seeking proposals. 

(c) Chief Ministers of different States and 
Administrators of Union Territories have welcomed the 
above initiatives and assured co-operation for promoting 
Infrastructure development and for utilization under the 
schemes proposed by the Union Govemment. 

Sixth Pay Com minion 

26. SHRI A. SAl PRATHAP: 
SHRI KISHANBHAI V. PATEL: 
SHRI ANANTA NAYAK: 
SHRI M. SHIVANNA: 
DR. THOKCHOM MEINYA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether various trade unions have been 
demanding constlMlon of the Sixth Pay Commission; 

(b) If so, the details thereof; 

(c) whether the Govemment proposes to set up a 
Committee of Secretaries to examine the n8C888lty of 
setting up the new Pay Commission; 

(d) if so, the details in this regard; 

(e) the time by which the new Pay Commission is 
likely to be constituted; and 

, 
(f) the likely impact on various sectors of the Union 

Govemment and the State Govemments as a result of 
constitution and implementation of the 6th Pay 
Commission? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) Representations have been received from various 
quarters for constituting the Sixth Pay Commission and 
conoeding some other demands. 

(c) No, Sir. 

(d) The question does not arise in view of reply to 
part (c) of the question. 

(e) No time frame has been finalized. 

(f) The impact will be duly considered as and when 
VI Central Pay Commission is constituted and duly 
submits Ifs report. 

Coet Audit of MNCe 

27. MOHO. MUKEEM: Will the Minister of COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Government has kept Chocolates 
produced by Multinational Companies out of purview of 
Cost Audit; 

(b) if so, the reasons therefor; and 

(c) the steps being taken to bring Chocolates and 
other consumer items producing companies under purview 
of Cost Audit? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) Cost Audit is applied 
to companies in exercise of powers under section 233B 
of the Companies Act, 1956. No discrimination is made 
between domestic and multinational companies producing, 
processing or manufacturing various items for the purpose 
of issue of cost audit orders. 

(c) The Central Government examines the application 
of provisions relating to Cost Audit under the Companies 
Act, 1956 to companies producing different kinds of items 
depending upon need and issues appropriate orders from 
time to time. 

[Translation} 

Prime lending Rate 

28. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of COMPANY AFFAIRS be pleased to state: 

(a) whether interest rate has been fixed arbitrarily by 
the banks during 2004-05; 

(b) H 50, the reasons therefor; 

(c) whether the prevailing rules govemlng Prime 
Lending Rate have been changed by the Reserve Bank 
of India; 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Do not arise. 

(c) and (d) The Reserve Bank of India (RBI) has 
deregulated lending rates since October 1994 and banks 
are free to determine their own lending rates for credit 
limits over Rs. 2 lakh. 

Pursuant to the announcement made In the Reserve 
Bank's mid·term Review of November 2003, the Indian 
Banks' Association (IBA) advised Its member banks to 
announce a benchmark prime lending rate (BPLR) with 
the approval of their Boards, taking into account (I) actual 
cost of funds, (ii) operating expenaes, and (HI) a minimum 
margin to cover regulatory requirement of provisioning! 
capital charge and profit margin keeping In view the 
operational requirements. 

{English} 

Expert Group on IT Lew 

29. SHRI CHANDRA BHUSHAN SINGH: 
SHRI MAHESH KANODIA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRIMATI SANGEETA KUMARI SINGH Dt:O: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of FINANCE be pleased to &tate: 

(a) whether the Expert Group constituted by the Union 
Govemment to propose a draft for revised and slmplHied 
income tax law has submitted its report; 

(b) if so, complete details of the repot1; 

(c) whether the Group has recommended protection 
of Interests of donors in their report; and 
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(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The Expert 
Group constituted to re-wrlte the Income Tax Law is 
required to submit its report by 30.04.2006. 

(b) to (d) Does not arise in view of reply to (a) 
above. 

{TnlnsI6tion} 

Life Time Validity of Mobile TeI.phone 

30. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI RUPCHAND PAL: 
SHRI ANANDRAO VlTHOBA ADSUL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has looked Into the Issue 
of recently announced life-time validity schemes by many 
mobile operators; 

(b) If so, the details thereof; 

(c) whether Telecom Regulatory Authority of India 
(TRAI) has expressed its reservations on the schemes; 
and 

(d) if so, the details therefor alongwith the reasons 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) Yes, Sir. Several 
mobile operators have implemented tariff schemes under 
the name and style of lifetime validity. Telecom Regulatory 

Sector 

(i) Cotton/man 
made fibre textile 
spinning mills 
(Non SSI) 

(iI) Cotton/man 
made fibre textile 
spinning mills (SSI) 

Powerloom units 

Calendar 
Year 2003 

2 

2 

17 

Authority of India (TRAI) has issued a Consultation Paper 
hlghUghtlng varlo~ laauealconcems and sought views of 
the stakeholders on various aspects of the schemes. 

The issues raised In the Consultation Paper are as 
follows: 

• Long-term viability and sustainability of tariff 
schemes with lifetime validity. 

• The concept of lifetime vatidlty. 

• Change in traffic patterns and Interconnect 
Usage Charge (IUC) Regime. 

• Protection against hike in tariff. 

• Implications for the orderly growth of the telacom 
sector. 

• Exit option. 

• Asymmetric Regulation. 

/Engilsh} 

New Textile Induatry In A.P. 

31. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of new Textile Units set up In Andhra 
Pradesh during the last three years in various sectors 
year-wise; and 

(b) the efforts made by the Govemment to assist in 
setting up these textile units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a).The number 
of cotton/man made fibre textile (Non SSI) mills & 
Powerioom units enlisted in the state of Andhra Pradesh 
during the last three years is as below: 

Calendar 
Year 2004 

4 

9 

54 

Calendar 
Year 2005 

1 

Nil 

60 

(in numbers) 

Total during 
Three years 

7 

11 

131 
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(b) Government creates conducive policy 
environment to encourage setting up of the textile units. 
The important measu .... taken by the Government from 
time to time to help the textile sector of the country 
including those in the State of Andhra Pradesh are as 
below:-

• Technology Mission on Cotton (TMC) to improve 
productivity and quality of cotton for manufacture 
and export of competitive downstream textile 
products; 

• Technology Upgradation Fund Scheme (TUFS) 
to facilitate the modernisation and upgradatlon 
of the textile industry both in the organised and 
unorganized sector. 

• Credit linked capital subsidy 010% under TUFS, 
in addition to the existing 5% interest 
reimbursement for textile processing sector; 

• In order to facilitate modernisation of the 
Powerloom Sector, Schemes such as High-tech 
Weaving Partes, Modernisation and Strengthening 
of Powerloom Service Centres, Group Wot1<shed 
Scheme and Credit Linked Capital Subsidy 
Scheme 0 20% have been introduced. 

• To provide the textile industry with worid-class 
infrastructure facilities the "Scheme for Integrated 
Textile Park (SITPt has been introduced in July 
2005. 

• In 2004-05 Budget, the entire textile sector, 
except for man-made fibre and filament yam was 
provided optional exemption from excise duty. 

• In 2005-06 Budget, Central Value-aided Tax 
(CENVAT) on Polyester Filament Yam has been 
reduced from 24% to 16%. 

• Reduction In customs duty on import of textile 
machinery in 2005-06 Budget to facilitate Import 
of state of the art machinery to make our 
products intemationally competitive; 

• Launching of the Debt Restructuring Scheme 
w.e.f. Sept., 2003 with the principal objective to 
permit banks to lend to the textile sector at 8-
9% rate of interest. 

• Govemment has allowed 100% Foreign Direct 
Investment in the textile sector under automatic 
route. 

• Government has de-reserved the readymade 
garments, hosiery and knitwear from SSI sector 
so that large scale investments may be 
encouraged In theae sectors. 

• National Institute of Fashion Technology (NIFT) 
has been set up to provide the leadership role 
In sensltislng the Industry to the concept of value 
addition by inducting trained professionals to 
manage the Industry. 

fTrsnsllltion} 

Facilltl.. Provided by foreign BlInn 

32. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of FINANCE be pleued to s ..... : 

(a) whether there is any provision to provide facilities 
by foreign banks to the common people and the people 
living beiow the poverty iine In the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The banking facilities offered by foreign banks viz. deposit 
accounts, issue of draftslbankers' cheques, grant of 
consumer loans, housing loans etc are available to the 
common people also In accordance with RBI guideHnes. 
Further, foreign banks are required to lend a minimum of 
32% of net bank credit to the priority sector I.e. Small 
and Medium Enterprises (SMEs), Export Credit, and 
Weaker Sections. 

{English} 

33. SHRI RANEN BARMAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether It has been made mandatory for 
Panchayat Sancher Kendras (PSKs) to do buaine18 of • 
Rs. 1500 per week and Rs. 6000 per month; 

(b) if so, whether any concession has been given in 
this regard to the hilly and tribal areas of the country; 
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(c) If not, the reasons therefor; 

(d) whether the Government is aware that the said 
volume of business is not possible in the hilly areas; 

(e) If 80, whether directions are being issued for 
closure of such PSKs; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. However 
in pursuance of the Government of India (Ministry of 
Finance) Directives, for preparing an 'outcome budget', 
for various Plan activities, including the Panchayat Sanchar 
Sewa Yojana, some achievable and differential 
parameters, for normal rural and hilly and tribal areas 
were fixed. Based on these parameters, Panchayat 
Sanchar Sewa Kendras (PSSKs) in normal rural areas 
are expected to earn a minimum revenue of Rs. 1850/-
per rnonth while those in hilly and tribal areas are only 
expected to earn a minimum revenue of Rs. 800/- per 
month. 

(c) Does not arise in view of (a) & (b) above. 

(d) Since Government is aware of the circumstances 
In hilly and tribal areas, differential parameters have been 
adopted as indicated in the reply to (a) & (b) above. 

(e) No, Sir. 

(f) Does not arise in view of (e) above. 

Carrier Acee.s Code 

34. SHRI BACHI SINGH RAWAT 'BACHDA': Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether telephone subscribers have the option to 
choose their STD/ISD operator through Carrier Access 
Code (CAC); 

(b) if so, whether telecom operators have not 
extended this facility of CAC to subscribers despite 
directive from TRAI in 2002; 

(c) if so, the reasons furnished by the telecom 
operators for not providing CAC facility and response of 
the Government thereto; 

(d) whether any steps have been taken by the 
Government to ensure that telecom operators extend the 
CAC facility to their subscribers; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) At present telephone 
subscribers do not have facility to choose their STDIISD 
operator through Carrier Access Code (CAC). 

(b) to (f) The TRAI had issued direction regarding 
the implementation of Call by Call and Carrier-Pre 
selection. But keeping level playing field consideration in 
view, it was not correct for the TRAI to force Carrier 
Selection implementation by all others with the exeception 
of BSNL. 

The licence agreement provides that the network 
resources including the cost of upgrading/modifying 
interconnecting networks to meet the service requirements 
of Service will be provided by the service provided seeking 
interconnection. However, mutually negotiated sharing 
arran~ements for cost of upgrading/modifying 
interconnecting networks between the service providers 
shall be permitted. 

Further, system modification in the Switches of Access 
Providers Is required to enable them to implement Carrier 
Selection for National Long Distance (NLD) and 
International Long Distance (ILD) Services in their 
networks. The setup cost required for the upgradation of 
switches needs to be contributed by NLD operators and 
ILD operators. Since this upgradation cost was on higher 
side, NLD/ILD operators did not come forward towP.!'ds 
the payment of their contribution of upgradation costs 
when some of the Access Providers demanded set up 
cost payments. 

{Translation} 

Projects with the help of World Bank 

35. SHRI BRAJESH PATHAK: Will the Minister of 
FINANCE be pleased be pleased to state: 

(a) the details of the projects being run with World 
Bank aid and other assistance in the country, State-wise 
particularly in Uttar Pradesh as on date; 

(b) the names of the States which have sent 
proposals to launch some more projects with the 
assistance of World Bank during the last three years and 
as on date; 

(c) the number of projects pending for approval by 
the Union Government, State-wise; 
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(d) the reasons for delay thereof; and 

(e) the time by which these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The Stat. 
wise number of projects being run with World Bank aid 
and other assistance is given in the Statement-I enclosed. 
Further details of the projects are available in the Ministry 
of Finance website: http://flnmin.nic.in/the_mlnistry/ 
depCeco_affairslaids_accounts_audit/caaa/mainframe.html. 
The details of the projects being run with World Bank 
and other assistance in Uttar Pradesh as on date are 
given in the Statement II enclosed. 

(b) and (c) Andhra Pradesh, West Bengal, Orissa, 
Himachal Pradesh, Kerala, Kamataka, Punjab, Assam, 
Maharashtra, Gujarat, Uttar Pradesh, Jammu & Kashmir, 
Bihar, Tamil Nadu and Uttaranchal have sent proposals 
to launch more projects with the assistance of World 
Bank. One project each from the State Governments of 
Jharkhand, Bihar, Andhra Pradesh and Uttaranchal is 
pending for approval of Ministry of Finance. 

(d) and (e) Project proposals are routed through the 
Central Line Ministries to the Department of Economic 
Affairs after ensuring Plan priorities, Administrative 
clearances, including clearances from the Planning 
Commission. The debt sustainability of the concerned 
State and overall current lending program of the World 
Bank are also taken into consideration. There is no 
definite time frame within which proposals for external 
assistance can be cleared. Once the project is proposed 
to the Extemal Agency it goes through the cycle of pre-
appraisal, preparation of project concept document, 
appraisal, negotiation and final approval. This process 
takes at least a year or more, depending on how well 
the project is prepared and the overall commitments of 
the extemal agencies in terms of their resources. 

Projtlcls with thtI htllp of World BlInk 

State-wise number of extsmally aided projects 

SI.No. StateslUTs No. of ongoing projects 

2 3 

1. Andhra Pradesh 28 

2. Arunachal Pradesh o 

1 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

29. 

30. 

2 

Bihar 

Chattlsgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradeeh 

Jammu and Kaahmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradelh 

Uttaranchal 

West Bengal 

Central Sector 

Multi-State 

Total 

3 

1 

2 

o 
o 

16 

8 

4 

2 

25 

9 

13 

18 

2 

2 

o 
20 

3 

22 

13 

o 
10 

22 

188 

20 

3 



235 W!llttJn Af76WtIlS FEBRUARY 17, 2006 to CJufI6IIons Z38 

SI6.",.", " 

PfOjtIc/s with Ih6 h8Ip of Wolfd Bsnk 

Development Name of the Project 
partner 

France SGPGI Supply & 
Implementation of Medical 
Equipment 

IBRD UP Power Sector Restructuring 
Project 

IBRD UP State Road Project 

IDA Uttar Pradesh Sodle land 
Reclamation Project II 

IDA Uttar Pradesh Water Sector 
Restructuring Project 

IDA Uttar Pradesh Health Systems 
Development Project 

EEC Ravine Stabilization In UP 

Netherlands Bundel Khand Integrated 
Water 

Netherlands Ganga Action Plan Support 

UK Westem India Rainfed 
Farming Project 

/English} 

Debt Burden of Indl. 

36. SHRI BASU DEB ACHARIA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the news item captioned, -India's debt 
burden truly rural" appearing in the St8ttlSlTNln dated 
30 December, 2005; 

(b) if so, facts of the matter reported therein; and 

(c) the efforts made by the Government to reduce 
the debt burden in rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

Cost Amount received (Rs. In Crore) 
(Donor 

currency in 
Million) 2003-04 2004-05 2005-06 

Euro 4.604 0.45 0.00 0.54 

US$140.303 136.96 48.54 -22.1 

US$ 488 162.54 155.87 139.68 

US$ 194.10 161.64 144.75 128.9 

US$149.20 10.34 51.85 29.84 

US$110.1)Q 130.64 107.01 90.57 

Euro 7.9 3.88 12.21 0.00 

Euro 1.27 1.79 0.00 0.00 

Euro 24.12 6.73 3.96 0.00 

$15.09 6.1 15.63 10.31 

(b) National Sample Survey Organisation h3S 

conducted a survey on -Household Indebtedness in India 
aa on 30th June, 2002" as part of the All India Debt and 
Investment survey in the 59th round (January-December 
2003). The findings were released in 2005. The 
importance findings of the survey are given In the 
Statement enclosed. 

(c) Certain measures were announced on June 18, 
2004 for doubling the flow of credit to agriculture jn thr. 
years and to provide reUef to farmers. The announcement 
envl8agecl debt restructuring for farmers in clstresslarrears, 
one time settlement for small and marginal farmers and 
extension of loans to farmers Indebted to informal sources. 
Further, In order to offer small borrowers an opportunity 
to settle their NPA accounts with bankS and become 
eligible for fresh finance, all scheduled commercial banks 
(including Regional Rural Banks and Local Area Banks) 
have been advised to provide a simplified mechanism for 
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one time settlement of loans where the principal amount 
Is equal to or less than Rs. 25000 which have become 
doubtful and loss assets as on September 30, 2005. In 
case of loans granted under government sponsored 
schemes, banks have been advised to frame separate 
guidelines following a state-specific approach to be 

evolved by the State Level Bankers' Committee (SLBC). 
This mechanism will not, however, cover cases of fraud 
and maHeasanee. The borrowers whose accounts are 
settled under this mechanism will be fully eligible for treah 
loans. 

Housshold indBbtsdntlSS in Indi •• s on 30.6.2fXJ2 All 1nd16 DtIb/ .nd InvtlS/mtIn/ SUMlY NSS Filly-Ninth round 
J.nu.ty-DtICtII11btIr 2003-N.IIon.1 Ssmp/8 SurJ".y OrgiInlsBlion-Impoft6nt Flndngs 

1. The aggregate debt per family belonging to rural household is As. 5749 and that of urban household Is Rs. 11,771 
as on 30th June 2002 as may be seen from the following table: 

Amount of C6sh Dues of HollSllho/d$ lIS on 30th Juntl 2002 

Estimates Rural 

No. of Households (In 00,000) 1.479 

Percentage of Households 73 

Total Amount of Debt (in 00,00,000) 1,11,468 

Percentage of Share of Debt 63 

Incidence of Indebtedness (Ok) 26.5 

Average outstanding Debt 7,539 

2. In the Rural Sector, Cuhiv.tor Households, which 
were estimated to be nearly 60 percent of all rural 
households, shared about 73 per cent of the 
household debt. The non-cultivator households 
shared the remaining amount of rural debt. The 
urban SsH Employed households accounted for the 
major share of household debt-their share being 
37 percent of urban debt. 

3. About 13.4 per cent of the rural households were 
indebted to Institutional Agencies and 15.5 per cent 
were indebted to Non-Institutional Agencies. In the 
urban sector, the corresponding percentages were 
9.3 and 9.4. 

4. Indebtedness was reported to be more widespread 
in the rural areas of Andhra Pradesh, Kerala, 
Rajasthan. Tamil Nadu and Karnataka (the value 
of Incidence of Indebtedness (101) exceeded 30 per 

(All India) 

Urban Total 

555 2.034 

27 100 

65,327 1,76,795 

37 100 

17.8 24.1 

11,771 8,694 

cent). In the urban, 101 Is found to be highest in 
KeraJa-w1th 37 per cent of Its urban households 
reporting indebted. The other states that follow«! 
Kerala were Andhra Pradesh (29.8 per cent), Tamil 
Nadu (26.6 per cent). Gujarat (21.4 per cent) and 
Orissa (19.2 per cent). 

5. In rural Bihar and Urban Jammu & Kashmir. only 
25 to 26 per cent of the cash debt was tor less 
than a year duration. At least 10 per cent of the 
rural debt in Bihar and West Bengal were contracted 
for a period of 10 years & above. 

[TtMSI611onJ 

Deduction of Fund. under lAY 

37. DR. LAXMINARAYAN PANDEY: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 
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(a) whether the Union Govemment has deducted 
an amount of Rs. 33 crores from the funds allotted to 
Madhya Pradesh under Indira Awas Yojana (lAY) during 
the financial year 2005-2006; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the State Govemment of Madhya Pradesh 
has requested not to deduct the said amount; and 

(d) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) In order 
to address the problem of rural housing shortage more 
directly the criteria for fund allocation to a State under 
the Indira Awaas Yojana was modified In the current 
year i.e. 2005-06 to assign 75% welghtage to housing 
shortage and 25% weightage to poverty ratio as against 
the earlier criteria of 50 : 50 weightage given to both the 
parameters. Pending the finalization of the modified 
proposal, the allocation of funds to the States during the 
current financial year, was initially made on a provisional 
basis as per the earlier criteria. The allocation waS. 
subsequently revised after approval of the revised criteria. 
As a result, the allocation of funds to all the States 
underwent a change. In respect of Madhya Pradesh, the 
revised aHocation came down to 7504.14 Iakh as against 
the provisional atlocatlon of Rs. 10,833.12 lakh. 

(c) and (d) A request was received from the State 
Government of Madhya Pradesh for taking the provisional 

Name of 
Mega City 

Bangalore 

Chennai 

Hyderabad 

Mumbai 

Kolkata 

Total 
cost of 
projects 

(Rs. In crore) 

1412.32 

2153.41 

1762.08 

1n7.84 

1267.35 

allocation es final, during the current financial year, to 
which a reply was sent explaining the above position. 

Mega City Schem .. 

38. SHRI KAILASH NATH SINGH YADAV: Will the 
Minister of URBAN DEVELOPMENT be pleaeed to state: 

<a) the number of cities selected and sanctioned for 
the megaclty scheme, State-wise; 

(b) the total cost estimation of sanctioned projects; 

(c) the total amount spent on the ongoing projects 
during the year 2004-05; and 

(d) the number of projects in which amount is yet to 
be spent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT <SHRI AJAY MAKEN): <a) 
Centrally Sponsored Scheme for Infrastructural 
Development in Mega Cities apply to the following fIVe 
cities: 

State City Covered 

Andhra Pradesh Hyderabad 

Kamataka Bangalore 

Maharashtra Mumbai 

Tamil Nadu Chennal 

West Bengal Kolkata 

(b) to (d) The requisite Information is as under: 

Amount No. of projects In 
Spent in which amount is 
2004-05 yet to be spent 

<Rs. In crore) 

34.76 24 

66.10 29 

258.98 66 

102.11 21 

93.08 3 
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F.... In Deihl Metro Ral. 

39. SHRI VIJOY KRISHNA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment Is aware that due to 
high fare in Delhi Metro Rail, It is out of reach of common 
people; 

(b) if so, the reasons for high fare of Delhi Metro 
Rail; and 

(c) the action taken/proposed to be taken by the 
Govemment to make it within the reach of common 
person? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI ArJAY MAKEN): (a) to 
(c) Under the Delhi Metro Railway (Operation & 
Maintenance) Act 2002, passenger fares of Deihl Metro 
are fixed as per recommendations of a Fare Fixation 
Committee headed by a serving or retired High Court 
Judge. The Committee, after considering all aspects, has 
recommended a fare structure and the fares have been 
fixed by the Metro Railway Administration accordingfy. 

/English} 

40. 

SI.No. 

Setting up of Poat omen 

SHRI KINJARAPU YERRANNAIDU: 
SHRI KASHIRAM RANA: 
SHRI TUKARAM GANPATRAO RANGE 

PATIL: 

Particulars 

2 

1. Computerlutlon .nd NetworIdng of Po. 

(a) Computerization of Post Offices 

2. Upgradatlon of cuatomer care centera 

(a) Upgradatlon of customer care centers 

SHRI JOACHIM BAXLA: 
DR. DHIRENDRA AGARWAL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government have received several 
proposals to open new post-offices from various 
quarters; 

(b) if so, the details thereon during each of the last 
three years, State-wise and place-wise; 

(c) the action taken by the Govemment to open post-
offices in these locations; 

(d) the reasons for not giving sanction tHI date; 

(e) whether the Govemment proposes to modemlze! 
upgrade some post-offlcee in the country during Tenth 
Five Year Plan; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The infonnation i, 
being collected and will be laid on the Table of the HOl.a8. 

(e) and (f) The Department has undertaken HYeral 
schemes to modernize/upgrade Post Office, during the 
Tenth Five Year Plan. Activity wi .. cJetajla are given in 
the statement enclosed. 

Tenth Plan targeta 

3 

7706 

888 
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1 2 3 

3. Modernl .. tlon of operatlve/workfng syetem (Improving 
ergonomics) 

(a) Modemlsation (improving ergonomics) of post offices 

(b) Mechanical equipment 

1500 

1800 

350 

4. 

(c) Modemisation of Speed Post Centres 

Modeml .. tlonlUpgradlltlon of premium products 

(a) Business Expansion (Speed post) 

(b) Upgradation of Track & Trace (Speed Net) 

(c) Computerlsation of Speed Post deUverylbooklng offices 

500 

350 

709 

Action Plan on o.uUnatlon Unit 

41. SHRI D. VITTAl RAO: Will the Minister of 
OCEAN DEVELOPMENT be pleased to state: 

<a) whether the Govemment has unveiled a 7 point 
action plan on desalination unit In some States proposed 
to bo implemented during the next 12 months; 

(b) if so, the salient features thereof; 

(c) whether the Govemment has also creating an 
autonomous board of science and engineering research, 
which will creata a pool of 1,000 scientific positions for 
young r8888JChers In Inefta and abroad; and 

(d) If 80, the details thereof and the modalities worked 
out 80 far In this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (SHRI 
KAPil SIBAl): No, Sir. 

(b) Does not arise. 

(c) and (d) There Is a proposal for creating an 
autonomous Board for ScIence and Engineering Research. 
A separate proposal for 1000 scientific research poaItIone 
is In the Initial stages of preparation. 

The Board is expected to promote research in frontier 
areas of science and engineering with necessary 
autonomy and f1exlbilltles in operation of funding 
mechanisms. 

The Govemment, in the meantime, has already 
instituted Ramanujam Fellowahips which are meant for 

brilliant scientists and engineers from all over the world 
to take up scientific reaearch positions In India. The 
duration of the fellowship wlH be initially for 5 years. The 
Ramanujam Fellowl thall received Re. 50,000 p.m. as 
fellowships for the first 3 years and Rs. 60,000 p.m. 
during the last two yea... Each fellow shall also receive 
an annual contingency grant of Re. 6 lakh per year. 

Dl8lnveetment of Power Finance Corporation 

42. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has decided to divest 
5% of Its equity holdings In Power Finance Corporation; 

(b) If so, the details thereof; and 

(c) whether there Is opposition to this move In certain 
quarters; 

(d) If so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The Govemment has decided to disinvest 6% 
out of Its equity shareholding In Power Finance 
Corporation (PFC) through 'Offer for Sale' In the domestic 
market. The disinvestment by the Govemment would be 
through piggy-back on the public Issue being done by 
PFC. 

(c) to (e) Some Political parties and trade unions 
are, 81 a matter of policy, opposed to dlainveatment. 
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Government will abide by the policy articulated In the 
National Common Minimum Programme. 

/Tmns/slionj 

BTS In Mahera.htra 

43. SHRI D.B. PATIL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

<a) whether BTS basic telephone system equipment 
would be installed in the ruraVnaxalite affectedladivasl 
hilly region ot Maharashtra having population between 
5000 and 10,000; and 

(b) if so, the detalle alongwith the target fixed for the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, SIr. Wire"" In Local 
Loop (WLL) Base Trans-receiver Stations (BTS) are 
proposed to be installed to provide telephone eonnectlol18 
primarily in rural areas. 

(b) Bharat Sanchar Nigam Limited (BSNL) already 
has 341 BTSs with a capacity of 2,89,000 in Maharashtra 
and 181 BTSs with a capacity of 1,35,750 are planned 
for which purchase order has been placed and equipment 
is likely to be installed by 2006. 

Clolure of PCOI 

44. SHRI MITRASEN YADAV: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

<a) whether two lakh sixty nine thousand PCO <Public 
Call Office) of Bharat Sancher Nigam Limited and 
Mahanagar Telephone Nigam Ltd. have been closed 
during the last two years In the country; 

(b) If so, the details thereof; 

(c) whether It has caused losses to both the PSUs; 

(d) If so, the details thereof; and 

(e) the detalls of closed PCOs, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): <a) and (b) Sir, a total number 
of 2,31,584 Public Call Offices (PCOS) of Bharat Sanchar 
Nigam limited (BSNL) and Mahanagar Nigam limited 
(MTNL) have been closed during the last two years I.e. 
2003-04 and 2004-05. 

(c) There is no quantifiable net lou of revenue which 
can be solely attributed to the closure of PCOS, as the 
lou of revenue gets compensated due to opening of 
new PCOS. Also the traffic gets diverted to other PCOS 
in the vicinity 88 well 88 to the new PCOs. 

(d) Does not arise In view of (c) above. 

(d) DetaIls of pcoa closed during the last two yeara 
Stat.wlse are given in the Statement enclosed. 

SI.No. Name of State! 
Union Territory 

2 

(A) Shand Sancher Nigllm Ltd. 

1. Andaman & Nicobar 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhattiagarh 

6. Gujarat 

7. Dadra and Nagar Haven 

8. Daman and Diu 

9. Haryana 

10. HlrnachaJ Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. KeraJa 

Total Noa. 
of PCOI closed 

3 

9 

27230 

1364 

3534 

1688 

14870 

122 

114 

5996 

478 

663 

574 

18558 

son 
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2 3 

15. Lakshadweep 0 

16. Madhya Pradesh 7421 

17. Maharashtra 23752 

18. Goa 1069 

19. Meghalaya 116 

20. Mizoram 85 

21. Tripura 110 

22. Nagaland 423 

23. Manlpur 187 

24. Arunachal Pradesh 71 

25. Orissa 2119 

26. Punjab including Chandlgarh 99n 

27. Rajasthan 7279 

28. Tamil Nadu 30174 

29. Pondicherry 304 

30. Uttar I'radeah 12608 

31. Uttaranchal 682 

32. West Bengal 16696 

33. Sikkim 22 

Total 193372 

(B) MahllMger Telephone Nlgem Ltd, (MTNL) 

34. MTNL Deihl 28848 

35. MTNL Mumbai 9364 

Total 38212 

Grand Total (A+B) 231584 

{English} 

BTS In W .. t Be. 
45. SHRI SUNIL KHAN: Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) why the Basic Telephone System has not been 
launched at Malaria exchange In the district of Bankura, 
West Bengal; 

(b) whether this system is already launched In 
Bankura district of West Bengal; and 

(c) whether any system is likely to be launched to 
control the irregularities of Billing system of BSNL and 
MTNL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, 1000 lines Basic 
Telephone System (COOT RSU) of BSNL is working at 
Malaria in the district of Bankura. However, one Base 
Trans-receiver Stations (BTS) of BSNL for mobile service 
is planned in the financial year 2006-07. 

(b) Exchanges and BTSs of BSNL working In the 
Bankura district of West Bengal are as under: 

SI.No. ExchangeelBTS No. of 
ExchangeaJ8TS 

0) EIecIronIc exchanges 73 

(ii) BTS 01 Global System for MobIl COIM'III1icaIion 45 
(GSM syIIem) 

friO BTS 01 WIf8iess in Local Loop (WI.l system) 06 

(c) There is no irregularity in the present billing 
system of BSNl. The biUing complaints In MTNL are 
generally within prescribed limits. A prescribed procedure 
is foHowed to settle the billing disputes. A new billing 
solution has been ~ommissioned recently for GSM mobile 
subscribers. Further, MTNL has planned to commission a 
State of the Art convergent billing solution In both Deihl 
and Mumbal to further streamline the blUing problems for 
the entire network. 

Funds for Computer LIteracy 

46. SHRI HITEN BARMAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the details of funds aUotted for computer literacy 
In rural areas of the country during the last three years 
and till date, State-wise; 
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(b) whether funds allocated for the purpose are not 
being utilised by the concemed departments; 

(c) If so, the reasons therefor and the steps taken 
by the Government In this regard; 

(d) whether the Govemment is satisfied with the 
progress of the computer literacy programme; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MiNiSTER OF STATE IN THE MINISTRY OF 
COMMUNICATiONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Ministry of Human Resource 
Development, the Department of Secondary and Higher 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Name of the StateslUTs 

Kamataka 

Andhra Pradesh 

Nagaland 

Goa 

Sikklm 

Daman and Diu 

Rajasthan 

Bihar 

Jammu and Kashmir 

Madhya Pradesh 

Orissa 

Punjab 

Arunachal Pradesh 

Mizoram 

Kerala 

Uttaranchal 

Haryana 

Tamil Nadu 

Total 

2003-04 

No financial 
assistance was 
released to the 
StateslUTs 
during this year 
as the scheme 
was under 
revision. 

Education ha. launched the Information and 
Communication Techno)ogy 0 Schoois Scheme in 
December, 2004 for promoting Computer Ute racy in 
Govemment & Govemment Aided Secondary & Senior 
Secondary Schools in the country. Under the scheme no 
specific aHocation of funds ant being made for computer 
literacy in rural areas. However, details of funds allocated 
under the scheme to the StateslUTs during the last three 
years are given In the statement enclosed. 

(b) to (f) No report of non-utilisation of funds released 
under the ICT & Schools Scheme h.. been received. 
Ministry of Human Resource Deveiopment, the Department 
of Secondary & Higher Education is hopeful that the ICT 
& Schooll Scheme will I,ad to prog ... in promotion of 
Computer literacy In the country. 

2004-05 

3,89,52,600 

5,27,59,375 

9,17,11,875 

2005-08 

12,00,00,000 

31,ge,ooo 

2,92,50,000 

2,70,00,000 

25,00,000 

53,36,000 

2,25,00,000 

90,00,000 

6,75,00,000 

5,00,00,000 

5,00,00,000 

4,48,81,000 

1,50,00,000 

75,00,000 

2,30,50,000 

2,10,000 

49,n,63,OOO 
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Growth of Textile Sector 

47. SHRI SANAT KUMAR MANDAL: Will the Minister 
of TEXTIlES be pleased to state: 

(a) whether India Is faat emerging as a textile hub 
for the European Union and the United States; 

(b) If so, the details thereof; and 

(c) the stepa taken by the Indian Government to 
utilise these opportunities available In textile sector in the 
above countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
According to various studies, India will carve out a larger 
share of European Union and the United States markets 
In the post quota regime. During January-September 2005, 
textile and clothing Imports by the United States from 
India Increased by 25.17% as compared to the 
corresponding period of previous year. Similarty, during 
January-September 2005, textile and clothing Imports by 
the European Union from India increuec:l by 19.91% as 
compared to the corresponding period of prevloua year. 

(c), Government has been taking a number of stepe 
from time to time to support the Indigenous textHe Industry 
to utilise opportunities available in textile sector. Some of 
the important initiative taken are: 

(i) 100% Foreign Direct Investment Is allowed in 
the textile sector under the automatic route. 

(ii) The Government has de-reserved the reaclymade 
garments, hosiery and knltwar from the SSI 
sector. 

(ill) The Technology Upgradation Fund Scheme 
(TUFS) has been in operation since 1999 to 
facilitate the modernization and technological 
upgradation of the sector. 

(iv) To augment the availability of quantity raw 
material at a competitive price, the Govemment 
launched the Technology Mission on Cotton 
(TMC). Incentives are provided for better farm 
practices, quality seeds, improvement in market 
InfraatNcture and modemieation of ginning & 
pressing sector. 

(v) With the objectives of imp,rtlng a focused thNst 
to set up apparel units of international standards 
and upgrading infrastructure facilities at important 
textile centres, the Government had launched 
the Apparel Park for Exports Scheme (APES), 
and Textile Centre Infrastructure Development 
Scheme (TCIOS). Under these two scheme. 
30 projects have been sanctioned with 'in 
estimated support from Government of India of 
Rs. 462.50 crore. However, after reviewing the 
implementation of these two schemes, a new 
scheme, namely, Scheme for Integrated Textile 
Parks has been launched by merging the two 
schemes. This scheme is baaed on Public-
Private Partnership (PPP), and would equip the 
industry with world-class infrastNcture facllttle, 
for setting up their textile units to meet 
international environmental and social standards. 
Govemment of India's support under the scheme 
by way of grant or equity shall be limited to 
40"10 of the project cost, subject to a ceiling of 
Rs. 40 crore. 

(vi) The fiscal duty .tructure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on man-made filament 
yams and man-made staple fibres, the whole 
value addition chain has" been given exclae 
exemption option. 

(vii) The imports of specified textiles and garmttnt 
machinery items has been allowed at 
concesslonal rate of customs duty to encourage 
Investments and to make our textile products 
competitive In the global market. The cost of 
machinery has also been reduced through fiscal 
policy measures. 

(viii) Nations Institute for Fashion Technology (NIFT) 
and Apparel Training & Design Centres (ATDCs) 
are Nnning various couraealprogrammes to meet 
skilled manpower requirements of textile industry 
especially apparel in the field of design, 
merchandising and marketing. 

(Ix) Facilities by way of eco-testing laboratories have 
been created to enable exporters to get the 
garmentIIlexti1e8 pre-tested for conforming to the 
requirements of importing countries. 
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World Bank A .. I_nee 

48. SHRI ADHIR CHOWDHURY: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the official in charge of Urban 
Development and Water Supply of various States have 
held a meeting with the World Bank officers with a view 
to extend loan assistance to Indian States for the Urban 
Development and Water Supply and Sanitation Schemes; 

(b) If so, the details of discussion held In this regard; 

(c) whether the World Bank Officials have putforth 
some conditions for extending in loan aulstance for this 
purpose; 

(d) If so, the details thereof; and 

(e) the measures taken/being taken by the 
Government In this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
<e) The information Is being collected and will be laid on 
the Table of the Sabha. 

National Building Code 

49. SHRI ANANTA NAYAK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to Implement 
National Building Code in the country; 

(b) if so, the details in this regard; and 

(c) the time by which it is likely to be Implemented 
In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJA Y MAKEN): (a) to 
(c) The National Building Code of India (NBC) Is a 
detailed technical prescriptive document prepared by the 
Bureau of Indian Standards (BIS) laying down standards 
for civil construction. As civil construction licensing Is the 
prerogative of local planning authorities, the adherence 
to the Standards prescribed by the NBC needs to be 
adopted and enshrined In the by-laws of local authorities. 
The BIS has intimated all State Governments to urge 
local bodies and authorities to incorporate the NBC In 
their Building by-laws. 

Computerleatlon of Poet OffIee. In Maharuhtra 

60. SHRI BALASAHEB VIKHE PATIL: 
SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of post offices comput.rlz.d In 
Maharashtra; and 

(b) the st.ps propos.d to b. tak.n by the 
Government for the computerization of all the post offlceI 
In Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) 848 Post 0fficeI have been 
provided with compute,. In Maharashtra till date. 

(b) In the Tenth Plan the Govemment h .. approwd 
computerization of all large POll 0fftceI acroaa the counby 
including those located In Maharuhtra. Thle prooeu II 
stili going on. There Is no approval for comput.rlzatlon 01 
all Post OffIces In Maharashtra. 

Violation of Guld.lln.. of RBI 

51. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of FINANCE be pI .... d to state: 

(a) whether certain nationalised and foreign banks 
have violated the guldelin.s of RBI: 

(b) if so, the details thereof aJongwlth the nature 01 
violatiOns: 

(c) whether these violations led to laundering of 
money Inside and outside the country; 

(d) if so, the details th.reof; 

(e) the action takenlbeing taken by the Government 
against these banks; and 

(f) the stepa taken by the Government to plug the 
loopholes and make the banks accountable? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a). (b) and 
(e) The Reserve Bank of India (RBI). in exercise of 
powers vested in it under the provision of section 47 (A) 
(1) (b) of the Banking Regulation Act. 1949 imposed 
penalties on ING Vyaaa bank. State Bank of Indore. 
Bharat Overseas Bank. Indian Overseas Bank. Vijaya 
Bank. HDFC Bank. ICICI Bank ltd.. Citibank & Standard 
Chartered Bank for violation of RBI guidelines relating to 
financing promoter contribution. offering Interest conceealon 
to the borrowers. availing insurance product.. non· 
adherence of Know Your Customer (KYC) norms or for 
breach of PNdent banking practices etc. during the year 
2005·06. 

(c) and (d) No instance of violations leading to 
laundering of money inside or outside has come to the 
notice of RBI. 

(f) As and when any loophole is observed in the 
proc'ldure or system. RBI is advised to take appropriate 
action and islue necessary instructions to the banks. 

SI.No. Name of the Projects 

2 

1. AP Agricultural Credit 

2. Godavari Barrage Project 

3. AP Fisheries Project 

4. Ramagundam Thermal Power Project 

5. Andhra Pradesh Agricultural 
Extension Project 

6. Second Andhra Pradesh irrigation Project 

7. Hyderabad Water supply & 
Sanitation Project 

8. AP Cyclone emergency 
Reconstruction Project 

9. Andhra Pradesh Forestry' Project 

World Bank Loan to Andhra Prade.h 

52. DR. M. JAGANNATH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has recently cleared the 
decks for World Bank loan to the State of Andhra 
Pradesh; 

(b) If so, the details thereof; and 

(c) the payment position of World Bank 10anG taken 
earlier by Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Ye •• Sir. 

(b) The Government of India hu recently posed the 
proposal of the Govemment of Andhra Pradesh for a 
StNctural Adjustment loan (SAL) of US $200 million to 
the World Bank. 

(c) The repayment position of the World Bank Ioana 
taken by Govemment of India for projects in Andhra 
Pradesh is given In the statement encloaed. 

Year of Agreement 

3 

1971 

1975 

1978 

1979 

1982 

1986 

1990 

1990 

1994 

Repayments made to 
the Wortd Bank in 

RslCro,. 

4 

49.2 

72.2 

13.6 

252.5 

6.90 

76.8 

55.6 

110.2 

18.2 
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2 

10. AP Health System Project 

11. Andhra Pradesh Hazard Mitigation 

12. Andhra Pradesh State Highway Project 

13. Andhra Pradesh Irrigation Project 

14. AP Economic Restructuring Project 

15. AP Power Restructuring Project 

Smuggling of lIultl-Mecila Carda 

53. SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment Is aware of a new trend 
of smuggling of multi-media card Into the country; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken/propose to 
take any concrete steps to check such smuggling of multi-
media cards; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There is 
no trend of smuggling of multi-media carda Into the 
country. 

(b) to (d) Nil, in view of the reply to part (a). 

/Trsns/stion} 

Compen .. tlon by Metro Rail Corponltlon 

54. SHRI SAJJAN KUMAR: Will the Minister of 
URBAN DEVELOPMENT bf! pIeaaed to state: 

(a) whether required compensation has not been paid 
to all the persons whose land has been acquired by 
Delhi Metro Rail Corporation; 

(b) if so, the reasons therefor; and 

3 4 

1994 14.2 

1997 22.9 

1997 250.6 

1997 93.5 

1999 119.2 

1999 50.3 

(c) the steps taken by the Govemment for paying 
appropriate compensation to the concerned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) The 
full amount towards compensation has been paid to the 
reapectIve Land Acquisition Collector through Secretary, 
Land & Building, Govemment of National capital Territory 
of Deihl (GNCTD). Actual disbursement to the land! 
property owners is to be done by the State Govemment. 

(b) and (c) Does not arise. 

/English} 

Core aanklng Syatem 

55. SHRI N.N. KRISHNADAS: WIU the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has reviewed the core 
banking system in the country; 

(b) if 80, the outcome thereof; 

(c) whether the core banking system Is mainly 
concentrating its attention on big customers leaving alone 
smaH customers; and 

(d) If 80, the corrective measures being taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
Yes, Sir. Government Ie regularly reviewing the network 
connectivity and implementation of Core Banking Solution 
(CBS) with the representatives of Indian Banks' 
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Association/Public Sector Banks. The following two Issues 
are hampering the large-scale usage of network based 
processing by banks: 

(i) Freedom to lease/hire leased linellntegrated 
Services Digital Network (ISDN) lines from more 
than one service provider as a part of the Closed 
User Group Network. 

(ii) Provision of leased linallSDN connections to the 
branches of the banks at semi urban and rural 
areas of the country for extending the benefit of 
latest banking technology to the people of the 
area concemed. 

No distinction is made between big and small 
customers in a Core Banking System. 

External Commercial Borrowing' 

56. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has allowed multi atate 
cooperative societies in manufacturing sector to raise 
Extemal Commercial Borrowings (ECBs); 

(b) if so, the details thereof; and 

(c) the guidelines laid down for such borrowings by 
these cooperatives regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The Government of India has allowed Multi-State 
Cooperative Societies engaged In manufacturing activities 
to access the Extemal Commercial Borrowings (ECBs) 
under the Approval Route, provided the Cooperative 
Society: 

(i) is financially solvent, 

(II) submits its up-to-date audited balance sheet, and 

(In) the proposal compiles with all other parameters 
of ECB guidelines such as recognized lender, 
permitted end use, average maturity period, all-
in-cost ceiling etc. The circular Issued by RBI in 
this regard is available at www.rbi.org.in. 

Dllinve.mn of Profit Making • Navl'lltna PSUI 

57. SHRI S.K. KHARVENTHAN: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 
SHRI BACHI SINGH RAWAT -BACHDA-: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have decided to divest 
Govemment equity In certain PSUs; 

(b) if 50, the details of such PSUs and the amount 
estimated to be raised through dislnvestrnents; 

(c) whether the dislnveatments of Government equity 
in some PSUs has drawn opposition from certain quarters; 
and 

(d) If so, the details thereof and response of 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) 
Government has decided, In principle, to list large, 
profitable Central Public Sector Enterprises (CPSEs) on 
domestic stock exchanges and to selectively sell small 
portions of equity In listed, profitable CPSEs (other than 
the navratnas). 

(b) The Govemment has recently decided to dlsinv68t 
5% out of Its equity shareholdlng of 100 per cent in 
Power Finance Corporation Ltd. (PFC) and also to 
disinvest 15% out of Its equity shareholding of 98.384% 
in National Minerai Development Corporation Ltd. (NMDC) 
through 'Offer for Sale' in the domestic market. The 
disinvestment by Govemment in PFC would be through 
piggy-back on the public issue being done by PFC. 

The amount that would be raised would depend upon 
the market conditions and other relevant factors at the 
actual time of the sale. 

(c) and (d) Some political parties and trade unions 
are, as a matter of policy, opposed to disinvestment. The 
Govemment will abide by the policy articulated in the 
National Common Minimum Programme. 

Integmed Textile Park 

58. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of TEXTILES be pleased to state: 
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(a) the progress made under the newly Introduced 
scheme MSchemes for Integrated Textile Parks- for 
increasing Textile export; and 

(b) the number of such Textile Partca set up so far 
in each State under the above scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
Project Approval Committee of the Scheme for Integrated 
Textile Park has so far approved 9 projects. State-wise 
breakup Is as under: 

59. 

Gujarat 

Maharashtra 

Rajasthan 

Tamil Nadu 

Auction of DDA Flata 

SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

2 

3 

3 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether DDA has any proposal to auction Ita 
flats at market rates which are lying vacant for the last 
two years; 

(b) If so, the details thereof; 

(c) whether new housing schemes particularly for 
Government employees have not been aMounced for 
the last several years; 

(d) if so, the reasons therefor; and 

(e) the time by which such schemes are likely to be 
announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Delhi Development Authority (DDA) has been 
allotting bul" up flats to provide affordable housing in 
Delhi. In order to overcome the speculations on account 
of difference between allotment price and the market price 
of DDA flats and auction of flats, fixation of realistic 
allotment price as well as policies for private participation 
in housing development are being deliberated. As further 

reported by DDA, 12548 flats in vartou. categories have 
been conatructed which would become available for 
allotment on provision of basic amenities Hke water supply 
and electricity. 

(c) to (e) During the period frorn 2001 till date, DDA 
has announced 17 new housing schemes, which include' 
two housing schemes for retired/retiring Government 
employees. 

Uniform STD All ... 

60. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI S.K. KHARVENTHAN: 
SHRI E.G. SUGAVANAM: 
SHRI SHISHUPAL PATLE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL's) much awaited plan to launch a country-wide 
uniform STD calling rate that would have reduced STO 
rates by up to 70 per cent was called off recently; 

(b) If so, the reasons therefor; 

(c) whether the Government propose to re-Introduce 
this plan; 

(d) if 80, by when; 

(e) whether this plan is likely to be introduced by 
MTNL al80; 

(f) If so, the details thereof; and 

(g) If not, the reaSons therefor? 

THE MINISTER OF STATE IN THE MINISTRY.OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. The STD Rates 
have been reduced from existing Rs. 2.40 to Rs. 1.00 
per minute unlformalty countrywl8e under BSNL One India 
tarlfl plan. One India tariff plan has been offered for Basic 
as wen as Cellular Services with effect from 1.3.2006. 

(b) to (d) Do not arise ~ of (a> above. 
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<e) and (f) On 10.2.2006, MTNL has announced an 
aJtematlve tariff plan called "One India- plan effective hom 
1.3.2008 with a unifonn calling rate of rupee one per 
minute for National Long Distance calls to any network. 

(g) Does not arise in view of (e) & (f) above. 

Tranafer of Unvlable T.xtll. Milia 

61. DR. K. DHANARAJU: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether a potentially unviable Swadeshl Cotton 
Mill was transferred to Govemment of Pondlcherry to run 
it and make viable; 

(b) if so, the details thereof alongwlth the present 
status of the mill with reference to profitJloss; and 

(c) the steps taken to ensure that the mill becomes 
viable and profit making unit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) 
Swadeehl Cotton Mills, Pondicherry identified as unviable 
baaed on a Techno Economic Viability Study done by 
South India Textile Research Association (SITRA), was 
transferred to Govt. of Pondlcherry w.e.f. 1.4.2005 after 
offering Modified Voluntary Retirement Scheme (MVRS) 
to 206 employees, along with all assets and employees 
for a consideration amount of Rs. 22.61 crores. 

The management of the mill since then Is vested 
with the Govt. of Pondlchery which Is taking appropriate 
steps to revive the mills. 

Concession for InstallaUon of Phon.s 
In Rural Areas 

62. SHRI RASHEED MASOOD: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has fixed any target for 
Installing telephones in villages; 

(b) if so, the time by which It is likely to be achieved; 

(c) whether the private companies have asked for 
any concession for instaHing telephones In villages; 

(d) If 80, the details thereof; 

(e) whether the Govemment propose8 to establish 
any Soard to do away with the problems regarding rural 
telephones; and 

(f) If 80, the time by which it is likely to be 
established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Universal Service Obligation 
Fund (USOF) has signed agreements with MIs Sharat 
Sanchar Nigam limited (SSNL), Mis Reliance Infocomm 
limited (RIL), Mis Tata Teleservices Umlted (TIL) and 
MIs Tata Teleservices Limited, Maharashtra [TTL(MH») in 
March 2005 for provision of individual rural household 
Direct Exchange Lines (RDELa) In the commercially 
unviable 1685 Short Distance Charging Areas (SDCAs) 
In the country. The share of SDCAs amongst MIs SSNL, 
Mis RIL, Mis TIL and Mis TIL (MH) is 1267, 203, 172 
and 43 SDCAs respectively. 

(b) As per the Agreement conditions, the Service 
Provider should provide at least 100 lines per Seconc.:c1ry 
Switching Area (SSA) within six months. Thereafter aU 
the wait li8ted subscribers are to be provided with rural 
telephones within a period of three month8 in these 
SDCAs. 

(c) and (d) While pointing out the problems faced for 
provision of Aural Direct Exchange Lines (ADEle) like 
non-availability of interconnection, treating Fixed Wireleee 
Telephones (FWT8) as mobile connections etc., private 
operations have sought extension in time for implementing 
the roll out period a8 envisaged in the agreement signed 
with USOF Administration. 

(e) and (f) There is no such proposal at this stage. 

Facllltl.. for Farm Hou ••• 

63. SHRI SIR SINGH MAHATO: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the rules regarding the fann houses in Delhi; 

(b) whether the Government provides the lame 
facilities to fann houses as it provides to the farmers; 

(c) If 10, whether the purpose of establishing such 
fann houses has been defea,ed; and 
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(d) the corrective steps taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) According to Master Plan for Delhi (MPD)-2oo1, a 
farm house is defined as a dwelling house on a farm. 
These are permitted in the Rural Use Zone and could be 
developed for flowers, fruits, vegetable, poultry farms etc. 
The norms regarding dwelling units in the fann hOU888 
provide for single storeyed dwelling unit with maximum 
height of 8m and maximum floor area (including 
mezzanine floor) of 100 aqm. for farm size of 1 to 2 
hectare and maximum floor area (including mezzanine 
floor) of 150 sqm. for farm size of 2 hectare and above. 
Action is taken by the concerned agencies under the 
relevant statutory provisions in cases of violation noticed 
by them. 

{English} 

Cotton Mills 

64. SHRI ADHALRAO PATIL SHIVAJIRAO: Win the 
Minister of TEXTILES be pleased to state: 

(a) The number of cotton mills set up in cooperative 
sector and Govemment owned in the country at present, 
State-wise and location-wise; 

(b) the number of mills out of them which are 
operational, State-wise; 

(c) the number of cotton mills closed, liquidated and 
auctioned; 

(d) the loan amount and rate of interest in the form 
of equity given by NCDCINABARD to the cotton mills 
through State Govemment or directly; 

(e) the amount returned by the cotton mills and the 
steps taken to recover the remaining loan amount; 

(f) whether the proposal for assistance in the form of 
equity or loan to new cotton mills is in continuation by 
NCDCINABARD. 

(g) whether the Government is working for revival 
package scheme for loss making cotton mills; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (h) 
Information is being collected and will be laid on the 
Table of the House. 

Vanished Companies 

65. SHRI ABDUL RASHID SHAHEEN: 
SHRIMATI MANEKA GANDHI: 
SHRI KAILASH MEGHWAL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) the total money of the public lostlheld up due to 
vanishing companies upto December, 2005; 

(b) the number of cases registered against the 
promoters of vanishing companies; 

(c) the number of convictions awarded 80 far; 

(d) the number of investors who have suffered due 
to the vanishing companies; 

(e) whether the Government has taken any 8teps to 
reduce such instances of vanishing companies; and 

(f) if so, the details thereof? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) Upto December, 2005, 114 
companies stand identified as vanishing companies with 
i88ue size of approximately Rs. 799.31 crores. 

(b) Prosecutions have been flied agaiil.t 
107 companies and their promoters/directors uls 62163, 
68 and 628 of the Companies Act, 1956 and against 94 
such companies for non-filling of statutory returns. 

In addition, FIRs have also been flied against 100 
companies and their Promoters/Directors for the offences 
punishable under Sections 420, 406, 403, 415, 418 & 
424 of the Indian Penal Code. 

(c) So far in 25 cues accused directOrs/promoters 
of vaniahing companies have been convicted. Other cas .. 
are pending In the Courts. However, 21 directors were 
arrested in the State of Gujarat by the Police. 
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(d) A large number of investors have 8uffered due to 
the vanishing companie8. The exact number of these 
investors 18 not ascertainable In view of frequent change 
by way of transfer of shares etc. 

(e) and (f) A Central Coordination and Monitoring 
Committee, co-chaired by Secretary, Ministry of Company 
Affairs and Chairman, SEBI has been set up to look Into 
issues relating to vanishing companies and their promoters 
and to monitor the progress of action against them. 

Besides taking action against these companies and 
their promoters/directors under the Companies AI;t and 
the Indian Penal code, the Ministry Is implementing an 
e-Governance project under which the Identity of 
authorised directors and professionals Is ensured In a 
secure manner. 

Securities and Exchange Board of India (SEBI) has 
also amended the SEBI (Disclosure and Investor 
Protection) Guidelines to enforce higher disclosure 
requirements pertaining to promoters of companies, 
besides taking punitive action in a number of cases. SEBI 
has also debarred 100 companies and 378 directors 
uJs 11 B of the SEBI Act from raiSing money from the 
capital Market in any form, for a period of five years. 

SEBI has amended the existing Clause 49 of the 
Listing Agreement, which seeks to strengthen the 
disclosure requirement in particular pertaining to promote~ 
and also providing for monitoring of utilisation of funds 
raised from the public. 

Satellite Telephone System 

66. SHRI G. KURUNAKARA REDDY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) has decided to install satellite telephone systems 
in Inaccessible villages across India where even wireless 
telephone cannot reach; 

(b) if so, the number of villages where satellite 
telephone systems is likely to be installed during 2006-
07, State-wise; 

(c) the details of villagers where this ... llIte system 
is In operation till December 31, 2006, Stat.wlse; and 

(d) the time by which this system Is likely to be 
Installed in the remote villages of the country and the 

estimated expenditure likely to be incurred thereon during 
the period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Universal Service Obligation 
(USC) Funds has entered Into an agreement with Bham 
Sanchar Nigam limited (BSNL) for installation of satellite 
telephone systems in 14,183 Inaccessible villages acroea 
India where even wireless telephone cannot reach. 

(b) A statement Indicating State-wise number of 
villages where satellite telephone systems Is likely to be 
Installed during 2006-07 18 enclosed. 

(c) A Itatement indicating State-wise number of 
villages where satellite telephone systems are In opera"?fl 
till 31st December, 2005 is enclosed. 

(d) As per the agreement of USOF with BSNL, these 
phones are to be instailed by November 2007. However, 
efforts are on to install these phones by March, 2007. 
The estimated expenditure likely to be incurred thereon 
is about Rs. 226 crore. 

SIIltI-wiH NUI17btJr 01 WII.tg6s to be Providtld with 
SaltJllitll TIIIsphons System during 2006-07 and hllvll7fl 

ssteHim /61sphonll system 118 on 31.12.2005 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Name cA SIal. 

2 

Andaman & Nioobar 

Andhra Pradesh 

Auam 

Bihar 

Jhartdland 

Gujarat 

Himachal Pradesh 

Haryana 

Jammu and Klshmir 

Digital Satelile Phone No. cA VIagII 
T 8III1i1a1s plrMed il provided telephone 

Rural 8f8II faclllly IilrDIIjl 
III8IIiII 

3 4 

5 

115 

279 18 

0 

1694 

0 

275 16 

0 4 

465 98 
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2 3 4 

10. Kamatlka 0 23 

11. Kerala 0 

12. Madhya Pradesh 443 

13. Chhattisgaltl 88 7 

14. Maharashtra 483 

15. Goa 13 

16. Meghalaya 500 5 

17. Mizoram 20 3 

18. Tripura 58 3 

19. Nagaland 16 9 

20. Manipur 730 8 

21. Arunachal Pradesh 543 21 

22. Orissa 4899 

23. Punjab 0 

24. Rajasthan 18 

25. Tamil Nadu 0 33 

26. Uttar Pradesh 0 

27. Uttaranchal 3544 18 

28. West Bengal 0 7 

29. Slkklm 0 

Textile Export. 

67. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the clampdown on Chinese Textile 
Exports by the US and EU has worked well in favour of 
India's exporters; 

(b) if so, the steps Government proposes to take to 
give further boost In textile Items; and 

(c) the steps Government propoaes to take to capture 
fuMy the US & EU textile market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) During 
January-December 2005, textile and clothing Imports by 
the United States from India Increased by 25.93% as 
compared to the corresponding period of previous year. 
Similarly, during January-September 2005, textile and 
clothing imports by the European Union from India 
Increased by 19.89% as compared to the corresponding 
period of previous year. 

(b) and (c) Government has been taking a number 
of steps from time to time to support the indigenous 
textile Industry to utilise opportunities available in textile 
sector. Some of the important initiative. taken are: 

(i) 100% Foreign Direct Investment Is allowed in 
the textile sector under the automatic route. 

(Ii) The Government has de-reserved the readymade 
garments, hosiery and knitwar from the SSI 
sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) hu been In operation since 1999 to 
facilitate the modernization and technological 
upgradation of the sector. 

(iv) To augent the availability of equality raw material 
at a competitive price, the Government launched 
the Technology Mission on Cotton (TMC). 
incentives are provided for better farm practices, 
quality seeds, improvement in market 
infrastructure and modernisation of ginning & 
pressing sector. 

(v) With the objectives of imparting a focused thrust 
to set up apparel units of intemational standards 
and upgrading Infrastructure facilltlea at import,nt 
textile centres, the Government had launched 
the Apparel Park for Exports Scheme (APES), 
and Textile Centre Infrastructure DeVelopment 
Scheme (TCIDS). Under these two schemes 
30 projects have been sanctioned with an 
estimated support from Government of India of 
Rs. 462.50 crore. however, after reviewing the 
Implementation of these two schemes, a new 
scheme, namely. Scheme for Integrated Textile 
Parks has been launched by merging the two 
schemes. This scheme is based on Public-
Private Partnetahip (PPP). and would equip the 
industry with wortd-claas Infrutructure facilities 
for setting up their textile units to meet 
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international environmental and social standards. 
Government of India's support under the scheme 
by way of grant or equity shall be limited to 
40% of the project cost, subject to a ceiDng of 
Rs. 40 crore. 

(vi) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on man-made filament 
yams and man-made staple fibres, the whole 
value addition chain has been given excise 
exemption option. 

(vii) The Imports of specified textiles and garment 
machinery items has been allowed at 
concessional rate of customs duty to encourage 
investments and to make our textile products 
competitive in the global market. The cost of 
machinery has also been reduced through fiscal 
policy measures. 

(viii) National Institute for Fashion Technology (NIFT) 
and Apparel Training & Design Centres (AlOCs) 
are running various courses/programmes to meet 
skilled manpower requirements of textne industry 
especially apparel in the field of design, 
merchandising and marketing. 

(ix) Facilities by way of eco-testlng laboratories have 
been created to enable exporters to get the 
garments/textiles pre-tested for conforming to the 
requirements of Importing countries. 

(c) Film No. 

Science Safari Film 

Science Safari Short Films 

Science safari programming 
Stunt on Nat Geo 

Nat Geo created vignettes 
highlighting Innovation 
Initiatives across India 

Factoids on Indian Scientists 

01 

15 

96 

03 

06 

(d) Expenditure towards production of films: 
Expenditure towards airing and promotion of films : 

Teleca.t of Science and Technology Programme. 

68. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI BRAJA KISHORE TRIPATHY: 

WHI the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether the Ministry of Science & Technology 
has tied up with National Geographic Channel to produce 
and telecast a range of programmes showing the 
achievement made In different disciplines of science & 
technology In India; 

(b) if so, the details thereof; 

(c) the length of films proposed to be produced; 

(d) the expenditure likely to be Incurred thereon; and 

(e) the time by which the said films are likely to be 
telecast? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (SHRI 
KAPIL SIBAL): (a) Yes, Sir. 

(b) The basic purpose of the proposed year-long 
campaign is to educate and inform the general public 
about the great work done by national research and 
development institutes and laboratories across India by 
showcasing the most Innovative and path-breaking trends 
in the field of science & technology. 

Duration 

45 min. 

45 sec. 

30 sec. 

30 sec. 

30 sec. 

Rs. 1,14,15,570 
Rs. 1,02,01,550 

No. of Alrings 

12 (Four In first month 
and one per month for 
next 8 months) 

550 

252 

150 

200 

(e) The first film Is expected to be aired by the end of May, 2006. 
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Textile. Parka In Kemateke 

69. SHRI G.M. SIDDESWARA: Will the Minister of 
TEXTILES be pleased to stat.: 

(a) whether the Union Government has received any 
proposal from the State Gov.rnments particularly from 
the Government of Karnataka regarding setting up of 
Textile Par1<s in Davangere, Karnataka; 

(b) if so, the details thereof; 

(c) the time by which Textll. Par1<s are likely to be 
setup; and 

(d) the estimated coat of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No proposal 
hu been received from the Government of Kemataka 
for s.ttlng up of textile parka In Davangera, Kamataka 
under the scheme for Integrated Textile Park. 

(b) to (d) Does not arise. 

{TI1InNlionj 

A ..... ment of Telecom Service In AUrll A .... 

70. SHRI KAILASH NATH SINGH YADAV: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has made any 
assessment in regard to Public Telecom Scheme and 
Rural Community T.lephone Service In rural areas; 

(b) If so, the outcome thereof; 

(c) the number of villages In which Public Telephone 
(BPT) Is not available at present In the country; and 

(d) the time by which this facility Is likely to be made 
available in all the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) and (d) Universal Service Obligation (USO) Fund 
has entered into an agreement with Bharat Sanchar 

Nigam Limited (BSNL) in November, 2004 for providing 
Village Public Telephones (VPTa) facility to 86,822 
uncover.d villages. This exclude. villages having 
population leas than 100, lying In thick fo .... tlnaxalit. 
inf.sted areas. Out of this, 17,182 VPTa have been 
provided till 31.12.2005 and remaining VPTs are likely to 
be provided progreaaively by November, 2007. 

BTS In Uaha,.sht,. 

71. SHRI D.B. PATIL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of BTS Balic Telephone Syatem 
working In the district Nanded In Maharuhtra; 

(b) If 10, wheth.r the consumers In that district are 
not satisfied by the mobile service provided by the Bharat 
Sancher Nigam Ltd.; 

(c) H so, the reuons therefor; 

(d) the number of BTS likely to be installed In Nanded 
In Maharashtra; 

(e) H 80, whether every villages of Nanded district Is 
likely to be connected with this mobile service of BSNL; 
and 

(f) the number of prepaid cards provided in the 
Nanded district during the lest two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, preeentty 27 numbers 
of Global System for Mobile Communications (GSM) 
band Base Transceiver Station (BTS) of Sharat Sanchar 
Nigam Umited (BSNL) are working In Nanded District of 
Maharashtra; 

(b) The GSM based cellular mobile Mrvice 18 working 
satisfactorily in the District In general. However, few 
requests have been received for Issuance of SIM cards, 
Installation of additional BTS and ring media connectivity 
for BTS etc. 

(c) Does not arise In view of (b) above. 

(d) Additional 93 number of GSM based BTS h:tve 
been planned to be installed In Nanded district of 
Maharashtra. 
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(e) Sir, every village of Nanded district Is not likely 
to be covered with GSM based mobile service of BSNL. 
However, there are plans to cover 703 villages In total in 
Nanded district with the said service. 

(f) A total number of 7691 BSNL pre-paid cellular 
mobile connections have been provided in Nanded district 
In the last two years till date. 

[Eng/ish} 

Rural lending 

72. SHRI IQBAL AHMED SARADGI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the World Bank has suggested that REM 
should remove artificial caps on rural lending; 

(b) if so, the important issues raised by World Bank; 

(c) the reaction of the Govemment on the World 
Bank's suggestions on rural lending; 

(d) whether the Government has accept.d the 
suggestions of the World Bank in principle; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
World Bank has made certain observations in Its report 
(December 2004) titled MScaling up Access to Finance 
for India's Rural Poor". These relate to functioning of 
rural financial institutions in India and problems faced by 
rural poor relating to abaence of flexible products and 
services, transaction costs, collaterals etc. Certain 
suggestions have been made, Including those relating to 
'caps' on rural lending rates and need for re-vlsltlng of 
Government policy on priority sector lending. 

(c) to (e) Government and RBI constantly monitor 
the credit needs of different sectors of the economy and 
undertake corrective measures, whenever required, to 
ensure that adequate funds flow to Agriculture, Small & 
Medium Enterprises and such other important sectors. 
RBI has set up an Intemal Working Group to review the 
existing policy on priority sector lending. Th. Interest rate 
on advances has already been deregulated in 1997. Credit 
flow to agriculture alone has Increased by 43% from 
Rs. 86,981 crore in 2003-04 to Rs. 1,24,122 crore in 

2004-05. The following steps taken, Inter-alia, led to 
enhanced credit flow In rural areas: 

(I) The banks have been asked to simplify ine 
procedure for sanction of loan. 

(II) One page documentation has been circulated 
among banks for adoption. 

(III) Reserve Bank of India has Instructed banks not 
to insist on collat.ral or margin for loans upto 
Rs. 50000. 

(Iv) Banks have been asked to Issue Klsan Credit 
Cards to all eligible farmers. 

(v) Financing of Self Help Groups Is being 
emphasised. 

(vi) A project has been initiated for lending by banks 
to joint IIabHIty groups of tenant farm.... and 
oral Ie ...... 

Dlatrlct Cheque ClMrlng SY"m 

73. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Government, Stat. Bank of India & 
other Banks propose to Introduce district cheque clearing 
system In the country; 

(b) If so, the details thereof; and 

(c) the time by which the said system Is likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) to (c) 
Reserve Bank of India (RBI) have reported that they have 
not introduced any concept of -district cheque clearing 
system- in the country. However, they have planned to 
open clearing houses at all centers with 5 or more banks. 
At present, as and when applications are received from 
the banks for opening clearing houses, permi88lon is given 
by RBI immediately. 

World Bank Aeelatanee for Drinking Water 

74. SHRI HITEN BARMAN; Will the Minister of 
FINANCE be pleased to atate: 
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(a) whether the Govemment propoae to take World 
Bank Assistance for drinking water projects In Weat 
Bengal, Rajasthan, Orissa, Chhattlsgerh, Uttaranchal, 
Jharkhand and Madhya Pradesh; 

(b) If so, the details thereof; and 

(c) the latest pOSition of these projects In all these 
States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The World Bank has been asked to explore the possibility 
of new State Level Projects In Andhra Pradesh, Rajasthan, 
Assam and Madhya Pradesh with focus on Water Quality 
Issues. However, the project proposals from the State 
Governments are yet to be received for examination by 
Govemment of India. As regards Uttaranchal, the project 
is under final stages of preparation. 

No request has been made for World Bank uaIetance 
for the States of West Bengal, Orissa, Chhattisgarh and 
Jharkhand. 

Waterahed Development programmee 

75. SHRI ADHIR CHOWDHURY: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government proposed to bring all 
the watershed development programmes under single 
umbrella for the purpose of implementation; 

(b) If so, the details thereof; 

(c) the total degraded land area rehabilitated since 
Implementation of these programmes till date; 

(d) whether NABARD has also set up a special fund 
for watershed development programmes; 

(e) if so, the details thereof; and 

(f) the progress made through utilization of this fund 
in the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AUAAL DEVELOPMENT (SHAI A. NAAENDAA): (a) and 
(b) The Department of Land Aesources under the Ministry 
of Aural Development submitted a Cabinet Note on the 
unification of all land based programmes being 
implemented by Ministry of Agriculture, Planning 

Commlsalon and Ministry of Rural Development on 
1.10.2003, which was listed for discussion on 7.1.2004. 
However, the agenda was deferred. A fresh Cabinet Note 
was again prepared by the Department for approval but 
It was not pursued further In view of setting up of an 
Inter-Ministerial Task Group under Planning Commission 
on the Issue by the Government. The Task Group 
recognized the need to bring all watershed projects under 
one Ministry and Implement them In a Mission mode. 
Altematively, the Group recommended that a separate 
Mllsion under the Prime Minister might be created with 
mini missions under the Ministries of agriculture, Aural 
Development, Environment & Forests and Water 
Resources. 

(c) land treated under the watershed development 
programmes of the Department of Land Resources In the 
Ministry of Aural Development and the schemes of the 
Ministry of Agriculture Is about 268.10 lakh ha. 

(d) and (e) A Watershed Development Fund (WDF) 
has been established at NABARD since 1999-2000 with 
a total corpus of Rs. 200 crores which Includes Rs. 100 
crores by NABARD and a matching contribution of 
As. 100 crores by the Department of Agriculture, 
Govemment of India, with the objective of Integrated 
watershed development In 100 priority districts through 
participatory approach. The fund will be utilized to create 
the necessary framework conditions to replicate and 
consolidate the Isolated success Initiatives under different 
watershed development programmes in the government, 
the seml-govemment and the NGO sectors. Two-third of 
the allocation from the fund will be loans to the State 
Govemments at an interest rate of 4.5% for watershed 
development and the remaining one-third will be for grant 
based activities covering promotional efforts and C'.apac!ty 
building. The repayment period of the loan will be 9 years 
including grace period of 3 years. At present, 11 States 
are effectively participating In this process viz. Andhra 
Pradesh, Gujarat, Maharashtra, Uttar Pradesh, Kamataka, 
Tamil Nadu, Rajasthan, Chattlsgarh, Orissa, JharkhGnd 
and West Bengal. 

(f) The achievements as on 31.12.2005 are given 
below: 

(i) sanctioning of 390 projects (44 grant and 346 
loan component) under Capacity Building Phase 
(CBP) with a grant assistance of Rs. 1919.38 
lakh covering an area of 33895.23 hectares. 
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(II) A total number of 201 projects (21 grant and 
180 loan) were sanctioned involving a grant 
assistance of Rs. 188.56 lakh for preparation of 
Project Feasibility Report (FR). 

(iii) 116 projects have graduated Into Full 
Implementing Phase (FIP) which include 92 loan 
projects with a loan assistance of As. 4310.5 
lakh and 24 grant projects with a grant 
assistance of Rs. 1092.10 lakh. 

76. 

Landllne Telephone Connection a 

SHRI BALASAHEB VIKHE PATIL: 
SHRI SANJAY DHOTRE: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 
SHRI BAPU HARI CHAURE: 
SHRI E.G. SUGAVANAM: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) The number of land line telephone connection 
lubacribers at present with MTNL and BSNL; 

(b) Whether there is • decrease in the number of 
landllne connections with MTNL and BSNL; 

(c) If so, the exact number of landUne connections 
surrendered during each of the last two years; 

(d) the relative Increase in mobile connections during 
the above period; and 

(e) the efforts made by the Govemment to Increase 
landline connections vis-a-vis mobile connections? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The total number of landline 
connections In respect of Mahanagar Telephone Nigam 
Limited (MTNL) as on 31.1.2006 Is 396479. 

The total number of land line connections In respect 
of Bharat Sanchar Nigam Limited (BSNL) as on 
31.12.2005 is 35156504. 

(b) and (c) Yes, Sir. The number of landline 
connections surrendered during each of the last two years 
and the current year as on 31.1.2006 and 31.12.2005 in 
respect of MTNL and BSNL are as follows: 

As on 

2003-04 

2004-05 

31.1.2006 

31.12.2005 

MTNL 

3n242 

292438 

215479 

BSNL 

3260135 

3417052 

2943783 

(d) The relative increase In mobile connections 
(GSM+CDMA) are given below: 

As on 

2003-04 

2004-05 

2005-06 (31.1.2006) 

2005-06 (3112.2005) 

MTNL 

110270 

519006 

688305 

BSNL 

2997829 

4193240 

4847066 

(e) The efforts being made by MTNL and BSNL are 
given separately In the enclosed statement. 

SI6""'"nf 
Mahanagar Telephone Nigam Limited (MTNL) 

MTNL Is taking number of steps to retain the landtlne 
subscribers as well as to Increase the connections: 

(i) Landllne network Is being Improved continuously 
to reduce faults and MTTR. The fault rate has 
been coming down gradually. 

(II) Value added services like gaming, colour ring 
back tone, news etc. are proposed to be 
provided to landUne customers In line with the 
merging trends shortly. 

(III) MTNL has launched broadband services under 
the brand name of Trlband for the landUne 
customers. The services have become very 
popular. The service provdles voice and high 
speed Internet on Iandllne. connections. Broadcast 
TV and vldoe on demand are proposed to be 
made avlalable on the same telephone line 
shortly. 

(iv) MTNl is reversing its tariff of landline from time 
to time to meet the requirement of all segment 
of SOCiety. 

(v) Various billing options are available for 
convenience of landline customers. 

Bharat Sanchar Nigam Limited (BSNL) 

BSNL has already initiated action to motivate the 
subscribers has been making all efforts to retain its 
landline customer base. Some of the inltaltives the BSNL 
has taken to reverse this trend Include: 

(i) Value added features are being offered to 
landllne subscribers just like those in mot:1e 
services. 

(Ii) BSNL has launched Broadband in January, 2005 
and Is offering these services' to its landline 
customers also. 
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(ill) BSNL has launched the One India plan with 
uniform STD rates throughout the country to be 
implemented from 1st March, 2006. 

(iv) BSNL has relaxed norms of laying of cable from 
2.5 Kms to 5.0 Kms from the existing tetephllne 
exchange for provision of telephone connections 
where such demands exist. 

(v) The paper core cable Is being gradually replaced 
by Jelly Filled Cable and the external plant Is 
also being converted to poleless network. 

77. 

Unified Metro Authority 

SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government proposes to set up a 
unified metro authority for addressing the transport 
problem in major cities as in the case of Delhi Metro; 

(b) if so, the names of cities earmarked; 

(c) whether any project survey has been undertaken 
for these cities; and 

(d) the estimated cost and timeframe for the 
implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) The draft national urban transport policy recommends 
setting up of unified Metropolitan Transport Authorities in 
all million plus cities, to facilitate more coordinated 
planning and implementation of urban transport projects 
and integrated management of urban transport systems. 
However, such "Authorities" are to be set up by the 
respective State Governments and not by the Central 
Government. 

[Trsnslstion} 

Linking of Metro Routes 

78. SHRI SAJJAN KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government is contemplating to link 
Inderlok Station on the Sahadara-Rithala metro route with 
Motlnagar Station on the Dwarka Barakhamba metro route, 
a distance of only three kilometers for the benefit of 
common public of the South, Central and Eastern areas; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) Does not arise. 

(c) There is no plan to link InderJok Station on 
Shahdara-Rlthala line (Une-I) with Motl Nagar on Dwarka-
Barakhamba line (Una-III), as this connection Is considered 
unviable due to the short length of this link. Besides, 
there are frequent bus services between these two points. 

{Engliah} 

World Economic FONm 

79. SHRI N.N. KRISHNADAS: Will the Minister of 
FINANCE be pleased to state: 

(a) the approach taken by India in the World 
Economic Forum which recently met at Davos; 

(b) whether India could organize a lobby against the 
developed countries to protect the interests of the 
developing countries; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The World Economic Forum (WEF) Is an Independent 
International organisation and does not have any official 
status. It aims to improve the state of the world by 
providing a platform for leaders In political, corporate and 
social spheres to interact in a relatively informal 
environment to forge partnerships to shape global, regional 
and industry agenda. 

In the annual event of WEF, leaders from the 
Govemments and the business world meet and exchange 
ideas. Such meetings focus on reforms in countries; macro 
economic issues and project strategies for improving 
economic well-being. During the course of various 
discussions at Davos, the achievements and potential of 
India was showcased to a global audience. This year 
there was focus on India, and the development of the 
Indian economy. A campaign "India Everywhere" was also 
organized at WEF by the Government of India and the 
Indian Industry. The campaign was designed to enhance 
global recognition for India. 

Annual event of WEF is not intended to organize 
groups representing the interests of developing countries 
vis-a-vis developed countries. 

Opening of New Branches 

80. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of FINANCE be pleased to state: 
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(a) whether inaurance companle. are taking 
sub8tantlaUy long time to open a new branch after the 
approval from Insurance Regulatory and Development 
Authority; 

(b) if so, the reasons therefor; 

(c) whether IRDA has given specified time for opening 
of a new branch; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
The opening of new offices by Inaurance companies 
required approval of the Insurance Regulatory and 
Development Authority (IRDA). It was noticed that, In 
80me cases, insurance companies were taking a long 
time to open new places of business after obtaining the 
approval of IRDA. IRDA had also not fixed any time limit 
for it. However, IRDA iaaued instructions on 20th January, 
2006 to Insurance compani .. , effective from 1st January, 
2006, to open new places to busln ... within one year of 
their approval. If an insurance company falls to start 
buslne.. from the approved new place within the time 
limit. it will have to apply afresh. 

Irregul.rItIe. Detect8cI under SwIIrnjIIY8ftII G,.m 
S .. rozpr YOIIIn. 

81. SHRI PRABHUNATH SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that affluent 
peraona of society are taking away the benefits meant 
for the poorest of the poor In rural areas under 
Swamjayanti Gram Swarozgar Yojana (SGSY): 

(b) If 80, the reasons therefor Indicating the number 
of Ineligible persons who have taken benefit under SGSY 
since its Inception: and 

(c) the stepa taken to bring significant change In the 
guidelines of the Yojana and also to achieve the 
objectives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) A 
Concurrent Evaluation of Swamjayanti Gram Swarozgar 
Yojana (SGSY) was carried out in 2002-03 for evaluating 
the performance of SGSY from the year 1999-2000 to 
2001-2002 which has revealed that of the total sampled 
Swarojgarles across the country, 92.68% belonged to the 
BPL Category. Only 7.32% of the total Swarojgaries are 
found to be above the poverty line, Higher proportion of 
people above the poverty line are found to enjoy the 
benefits under SGSY in A&N Islanda, Andhra Pradesh 
and Jharkhand States. State-wise position is given in the 
statement enclosed. These States have been advised to 

take corrective action, wherever required, on the main 
flndlnge of the report. 

(c) The basic objective of the SGSY is to bring the 
assisted poor families (Swarozgarls) above the Poverty 
Line by prOviding them Income-generating aasets through 
a mix of bank credit and governmental subsidy. The 
programme alma at establishing a large number of micro 
enterprises in rural areas based on the ability of the 
poor and potential of each area. Changes In the guidelines 
whenever required, are being attempted by the Ministry. 
It is an on going proceaa. In order to check mal-practices, 
the Ministry has evolved 'a comprehensive system of 
monitoring the execution of the Programmes through 
periodic Progreaa Reports received from the StatHlUTs, 
field visits by Area OffIcers of the Ministry and discU8lionl 
with the State Secretaries and with the Project Dlrectol'l 
of the District Rural Development AgencIealChlef executive 
Officer of Zilla PariahadeJPanchayats, monitoring by the 
District Level MonitOring agencies and National Level 
Monitors. The Ministry has adopted a four pronged 
strategy comprising (I) creation of awaren... about the 
IChemeI (II) transparency (III) people's partnership and 
(Iv) accountability which helps to reduce lapses In 
programme Implementation. 

SI.No. 

1 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

SI6.",.", 

BPi F.mI/y MtImbtIts In SGSY 118ntIf/t*,. 
(IndIvitIIW .nd GtrJUP) 

State 

2 

Membel'l of BPL 
Family (%) 

3 

Anciaman and Nlcobar Islands 70.91 

Andhra Pradeeh 73.79 

Arunachal Pradesh 99.18 

Allam 85.79 

Bihar 97.45 

Chattisgarh 97.30 

Dadra and Nagar Haveli 100.00 

Daman and Diu 100.00 

Goa 88.40 

GuJarat 98.35 

Heryana 95.66 

Himachal Pradeeh 96.20 

Jammu and Kashmir 93.83 
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14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

2 3 

Jhari<hand n.78 

Kamataka 91.09 

Kerala 92.02 

Lakshadweep 94.12 

Madhya Pradesh 99.35 

Maharashtra 98.98 

Manlpur 69.62 

Meghalaya 100.00 

Mizoram 95.99 

Nagaland 88.64 

Orissa 97.40 

Pondicherry 98.78 

Punjab 94.95 

Rajasthan 92.73 

Sikklm 93.10 

Tamil Nadu 88.94 

Tripura 100.00 

Uttar Pradesh 91.25 

Uttaranchal 92.14 

West Bengal 96.53 

Total 92.88 

Loan to Farmera, H8ndlC8pped 
and Poor Peraon. 

82. SHRI JASHUBHAI DHANABHAI BARAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Government have taken any 
steps to provide loans to agriculturists, handicapped and 
poor persons belonging to below poverty line families 
from the bankslflnanclal Institutions; 

(b) if so, the criteria fixed for giving loan to these 
persons; and 

(c) the time by which these loans are likely to be 
released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. A number of schemes have been launched and 
are being implemented by banks for the benefit of 
agriculturists including families below poverty Une and 
handicapped persons. Some of the prominent centrally 
sponsored schemes are: 

(I) Swama Jayanti Gram Swarozgar Yojana (SGSY); 

(Ii) Swama Jayantl Shahari Rozgar Yojana (SJSRY); 

(iii) Prime Minister's Rozgar Yojana (PMRY); 

(Iv) Scheme for LIberation and Rehabilitation of 
Scavenge... (SLRS); and 

(v) Klaan Credit Card (KCC) Scheme. 

Under the SGSY Scheme loans are Issued for 
Individual swarozgarles and Self-Help Groups (SHGs). FIfty 
percent of loan Is earmarked for Sc/STs beneficiaries, 
forty percent for women and three percent for phylk:ally 
handicapped persons. In addition to the above, banks 
are also extending loans for purchase of land for 
agricultural/aHied activities to smalVmarginai farme ... , share 
croppers and tenant farmers. Bank finance Is also 
available for SeH-Help Groups (SHGs) based on their 
Intemal generated savings. Further, the Govemment had 
announced a package of relief measures on 18th June, 
2004 which Includes debt relief to farmers In dlstre881 
arrears, One-TIme Settlement Scheme, etc. 

The loans are extended to all eligible persons based 
on activities being undertaken/projects to be taken up by 
them under the specifiC programmes. As regards Below 
Poverty Line (BPL) families, the State agencies Identify 
the famllle8 IMng below poverty line through Gram Sabhu 
as per definition given by Govemment. Crop loans are 
exlended to agriculturists without coliateraVmargln money, 
for loan amount upto Rs. 50,000. 

(c) The loans are being released by the banks on 
an ongoing basis, based on the cropping seasonltlme of 
Investment, targets fixed and applications sponsored by 
the concerned developmental agency of the State 
Government. In respect of CentraRy Sponsored Schemes 
like SGSY, as per the guideline. Issued by RBI, 
applications are to be disposed of within 15 days from 
the date of receipt. Similarly, applications under other 
schemes are also to be disposed of within the stipulated 
time frame and reasons are to be recorded for rejection 
of applications. 
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Modemlaatlon of Telecom ServIce. 

83. SHRI SANATH KUMAR MANDAL: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has Initiated steps to 
modemlze the telecom services In the country in the 
present scenario of growing competition from the private 
players; and 

(b) If so, the details thereof alongwlth budgetary 
allocation made for such modemlzatlon/upgradatlon during 
the last three years, year-wise and circle-wise, particularly 
In West Bengal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. Bharat Sanchar 
Nigam limited (BSNL) and Mahanagar Telephone Nigam 
limited (MTNL) have taken several steps to modemlze 
their network and Improve telacom services In the present 
scenario of growing competition from the private players. 

(b) BSNL has taken up following Upgradationl 
Modemlzation plan In West Bengal: 

Year 

(i) Cellular Mobile service has been planned with 
additional capacity of 7 lakh linea in West Bengal 
Telecom Circle and 6.25 lakh lines in Kolkata 
Telecom District. 

(iI) Broadband services have been planned in 
important cities like Kolkata, Durgapur, Sl\Igurl, 
Darjeeling, Haldia, Asaneol, Kharagpur and 
Gangtok. 

(iii) Budgetary allocation In the last three years for 
developmental activities in West Bengal Telecom. 
Circle and KolKata Telecom district is given 
below: 

Funds Allocated (Amount Rs. in Crores) 

West Bengal Telecom. Koikata Telecom. 
Cilde Di8trict 

2003-04 

2004-05 

2005-06 

324.66 

435.25 

598.76 

174.95 

287.89 

278.39 

Revival of Cloeed Companlea 

84. SHRI G. KARUNAKARA REDDY: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) the total number of registered companies In the 
country, State-wise; 

(b) the number of closed companies out of the 
registered companies, State-wise; 

(c) the reasons for closer of registered companies; 
and 

(d) the scheme formulated by Government for the 
revival of all the closed companies? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) The details are given in the 
Statement-I enclosed. 

(b) The details are given in the Statement-II enclosed. 

(c) the reasons for closure of registered companl .. 
may be all or anyone of the following: 

(i) Inability to commence the business; 

(Ii) Unwillingness to do the busln .... 

(iii) Changed circumstances of the businelS due to 
buslne.. policy, Govemment pollcl ... 

(Iv) Financial sickness. 

(v) Economic unvlablllty etc. 

(d) There Is no specIfIC-scheme formulated by the 
Govemment for the revival of all the closed companies. 

SI.No. 

1. 

2. 

8M""".", I 

Reglslrllllon 01 Nsw Comp8I7ms : 2004-05 

State 

2 

Andhra Pradesh 

Assam 

Number 

3 

2790 

260 
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1 2 3 -'.",.",11 

3. Bihar 593 CIos8d Con1pIItWs : 2001-05 

4. Gujarat 1870 SI.No. State Number 

5. Haryana 302 2 3 
6. Himachal Pradesh 118 

1. Andhra Pradesh 0 
7. Jammu and Kashmir 107 

2. Aaaam 0 
8. Kamataka 2220 

3. Bihar 0 
9. Kerala 1072 

4. Gujarat 3 
10. Madhya Pradesh 968 

5. Haryana 3 
11. Maharashtra 8104 

6. Himachal Pradesh 
12. Manipur 3 

7. Jammu and Kashmir 7 
13. Meghalaya 32 

8. Kamataka 9 
14. Nagaland 8 

9. Kerala 0 
15. Orissa 537 

10. Madhya Pradesh 0 
16. Punjab 702 

11. Maharaahtra 9 
17. Rajasthan 1338 

12. Manlpur 0 
18. Tamil Nadu 3570 

19. Trlpure 
13. Meghalaya 0 

11 

20. Uttar Pradesh 1253 
14. Nagaiand 0 

21. West Bengal 4304 
15. Orissa 274 

22. Andaman and Nlcobar Islands 0 16. Punjab 126 

23. Arunachal Pradesh 8 17. Rajasthan 1 

24. Chandigarh 386 18. Tamil Nadu 1240 

25. Dadra and Nagar Havell 3 19. Tripura 0 

26. Delhi 8922 20. Uttar Pradesh 0 

27. Goa 496 21. West Bengal 4 

28. Daman and Diu 9 22. Andaman and Nlcobar Islands 0 

29. Lakshadweep 0 23. Arunachal Pradesh 

30. Mizoram 24. Chandigarh 

31. Pondicherry 84 25. Dadra and Nagar Havell 0 

Grand Total 40059 26. Delhi 26 
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2 3 

27. Goa 0 

28. Daman and Diu 0 

29. Lakshadweep 0 

30. Mizoram 0 

31. Pondicherry 72 

Grand Total 1m 

Ellpanalon of Bualnaaa of Banks 

85. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government has decided to 
encourage public sector banks to dip into their investment 
fluctuation reserves and to take advantage of non-
performing assets provisioning and use proceeds from 
the sale of bad loans to shore up their Tler·1 capital to 
expand business; 

(b) If so, the extent to which this move will help 
banks to raise additional capital to expand business; 

(c) whether the Government has also decided to 
permit banks to issue subordinated bonds to bolster their 
Tier·1I Capital; 

(d) if so, the details thereof; 

(e) whether the Government also considered for 
providing some additional support mechanism for weak 
public sector banks; and 

(f) if so, whether the Government has agreed to 
provide such facilities to bank and the extent to which is 
will be helpful for banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
To encourage the banks for early compliance with the 
guidelines on maintenance of capital charge for merket 
riskS, Reserve Bank of India (RBI) has permitted those 
banks, which have maintained Capital to Risk Weighted 
Asset Ratio (CRAR) of atleast 9% for credit and market 
risks in respect of securities Held for Trading (HFT) and 
Available for Sale (AFS) categories as on March 31, 2006, 
to treat the entire balance in the Investment Fluctuation 
Reserve (IFR) as Tier I capital. This would result in an 
increase of approx. Rs. 22,281 crore in Tier I capital of 

the concerned banks, who would be able to further raISe 
approx. Rs. 11,140 crore as Tier II capital. Any reduct!.)n 
in risk weighted assets, including through sale of band 
loans with capital funds remaining at the same level, 
results in improvement In CRAR position enabling the 
banks to expand their business. Further 'Floating 
Provisions' held by the banks which is general in nature 
and not made against any identified aaseta may be treated 
as a part of Tier II capital within the overall ceiling of 
1.25 percent of total risk weighted assets, if such 
provisions are not reduced from gross NPA to arrive at 
the net NPA. 

(c) and (d) Yes, Sir. RBI has, vide its circular dated 
8th February, 1999, permitted banks to isaue 
subordinated bonds to be included as Tier II capital. 

(e) and (f) The banks are under constant regulatory 
and supervisory purview of RBI. As and when a request 
is received from a public sector bank for support, the 
same Is considered by the Govt. in consultation with RBI. 

Reduction In Telephone Rent 

86. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI JYOTIRADITYA M. SCI NOlA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether BSNL has reduced 28% monthly rent on 
Its landllne telephones; 

(b) if so, whether there is any proposal to reduce 
monthly rent on MTNL landline telephones; 

(c) if not, the reasons therefor; and 

(d) the stepa taken by the Government to bring parity 
in the monthly rent of both State owned telecommunication 
companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. BSNL has redured 
28% monthly rental on Its landline telephone for exchange 
system capacity of more than 1 lakh lines in General 
Package with effect from 1 st January 2006. 

(b) No, Sir. At present there is no sLJetl proposal in 
MTNL. 

(c) MTNL tariffs are already very competitive. 
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(d) As per TRAI Act, 1997, the power to regulate 
tariffs for telecom service. is mandated to Telecom 
Regulatory Authority of India. All services providers 
(including the PSUs), however, have the flexibility of 
formulation their tariff packages within the regime 
prescribed by TRAI. Therefore the question of Govemment 
taking any steps to bring parity in the monthly rents of 
MTNL and BSNL, which cater to mutually-exclusive 
Service Areas, does not arise. 

Performance of PONI Services 

87. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the performance of private sector in postal 
services are better than the services of Department of 
Posts; 

(b) if so, the details and the reasons therefor; 

(c) whether this has affected the services of 
Department 0' Posts and the Union Govemment have 
suffered loss due to this; and 

(d) if so, the steps taken by the Union Govemment 
to get a lead over private sector in this era 0' competition? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) Post Offices have a wide range of services. There 
is a continuous growth in traffic and revenues eamed 
from business of premium products like Speed Post, 
Business Post, Express Parcel and Retail Post. Revenue 

and traffic figures of premium products during last three 
years are given in the enclosed statement-I. 

Likewise, business both In Postal ute Insurance and 
Rural Postal Life Insurance has also shown an upward 
trend. Sum assured and premium income in PLI and 
RPLI during latest three years are given In the enclosed 
statement-II enclosed. 

There Is a general increase In Savings Bank and 
Savings Certificate business In post offices also as seen 
from the enclosed statement-III. 

However, there is a decline in traditional mall over 
the years due to rapid development In alternative 
communication media, and the services being provided 
to the public by private couriers. 

(d) SftIps Il1ktm by 1M GOvtlmmtml to ~I II IHd -
ollflr pfiVilM stJCfor 

The Department of Posts has comprehensively 
Inducted technology to meet customer expectations, to 
manage different operations, to Improve quality, enhance 
effiCiency and to contain costs. 

To give a business focus to the activities of the 
Department, the Business Development Directorate 88t 
up in 1996 was reorganized into Busineas Development 
and Marketing Directorate in the year 2004-05. A 
dedicated business development and marketing structure 
has also been created at Circle, Regional and Divisional 
levels. Department of Posts has introduced busln ... 
products and services like Speed POlt, Express Parcel 
Service, Business Post, Bill Mail Service, 8-Post, Direct 
Post, Logistic Post, Retail Post, 8-BIII Post etc. to meet 
the demands of India's rapidly grOwing economy, and 
especially of Its service sector. 

StIM1Mnl I 

(II) Rtlllflflutl & Traffic figUfB 01 1M prt!H11ium products during 1M IIISI /hfBtJ )1'111115 

Traffic (in crore) and Revenue (Rs. in crores) 

2002-03 2003-04 2004-05 

Products Traffic Revenue Traffic Revenue Traffic Revenue 

Speed Post 6.34 243.01 8.27 298.35 9.60 354.16 

Business Post 49.58 276.86 65.36 365.11 n.80 473.06 

Express Parcel Post 0.58 28.10 0.67 31.45 0.86 37.70 

Retail Post 1.15 7.87 4.64 33.65 8.15 50. SO 
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(b) Sum assured lind prsmium incomt/ in PLI lind RPLI dudng fINg /s$t IhIrHJ yrNIfB 

Year PLI RPLI 

Sum assured 
(Rs. in crores) 

Premium 
income 

(Rs. In crores) 

Sum assured 
(Rs. In crores) 

Premium 
Income 

(Rs. In crores) 

2002-03 

2003-04 

2004-05 

2110.21 

2846.66 

3830.84 

590.84 

698.17 

904.58 

3347.94 

5949.97 

7207.96 

171.35 

245.32 

380.87 

(c) S/atsment showing increllse in S8 & se wo'* in Post ~ du/ing the /sst thlW yrNIfB 

Year 

2Q02'()3 

2003-04 

2004-05 

/Tntn8I6/ionj 

Gross funds 
handled 

(Deposits & 
withdrawal) 

(Rs. In crores) 

105128 

139855 

183801 

Loan to Rural Famllle. 

88. SHRI KAILASH NATH SINGH YADAV: WHI the 
Minister of FINANCE be pleased to state: 

(a) whether the National Samples Survey Organisation 
(NSSO) has surveyed about the share of loan of rural 
families; 

(b) If so, the number of rural people who have availed 
loans and the estimated total amount of the loan during 
the last three years; 

(c) whether any assessment has been made about 
the average debt of families belonging to rural and urban 
areas during the said period; 

No. of saving 
accounts (aU types) 

(Rs. In crores) 

14.91 

14.42 

16.15 

Saving certificate 
deposits 

(Rs. In crores) 

33190 

39166 

33718 

(d) whether the difference In the number of Indebted 
families has Increased In rural and urban areas from the 
previous years; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) National 
Sample Survey Organisation has conducted a survey on 
-Household Indebtedness in India as on 30th June, 2002" 
as part of the All India Debt and Investment survey in 
the 59th round (January-December 2003). The findings 
were released in 2005. 

(b) and (c) The survey report shows as follows: 
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Amount of Cash DUS8 01 HoutItIhoIds 11$ on 30th .IuntI 2002 

Estimates Rural 

No. of Households (in 00,000) 

Percentage of Households 

1,479 

73 

Total Amount of Debt (in Rs. 00,00,000) 

Percentage of Share of Debt 

1,11,468 

63 

28.5 Incidence of Indebtedness (%) 

Average outstanding Debt (Rs.) 7,539 

As the survey is conducted on decennial baals, the 
report had not given the data regarding estimated loan 
availed during the last three years. 

Estimates Rural 

No. of Households In 1991 116 

No. of Households in 2002 148 

[English} 

Reduction In Telephone Rent 

89. SHRI S.K. KHARVENTHAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNL has reduced the rentals and 
also increased the number of free calls due to large 
scale of surrender of fixed line phones; 

(b) H so, the details thereof; 

(c) whether the MTNL also proposed to follow suit; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

(All India) 

Urban Total 

555 2,034 

27 100 

65,327 1,76,795 

37 100 

17.8 24.1 

11,771 8,694 

(d) and (e) The number of Indebted familiel in 
rural and urban areas as shown in the report are as 
follows: 

(In mHllons) (All India) 

Urban Total 

42 158 

56 204 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. BSNL has reduced 
the monthly rental for exchange system capacity of more 
than 1 lakh lines In General Package only and also 
revised alternative packages for Basic and WU aervlce8 
with more free calls with effect from 11t January 
2006. 

(b) The details of reduction in rental for General 
Package and revised altemative packages are given in 
the statement enclosed. 

(c) No, Sir. At present, there Is no such proposal In 
MTNL. 

(d) 008& not arise in view of (c) above. 

(e) MTNL tariffs are already very competitive. 
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1. Gsnsrsl PIICk8{1(1 

The revised rental applicable for General Package Is 88 under: 

Monthly RtlflfIIl CINIIfISS for B-IontJIWLL(F) 

Rental charges 

ExchsngtJ SysltJm Cspsci/y 

Less than 1000 lines 

1000 lines to <30000 lines 

30000 lines to <100000 lines 

100000 lines & above 

Free Calls 

2. Ahsl778hVtl PlICIrsgtl 

Existing 
(General Plan) 

Rural Urban 

As. 50 As. 120 

Rs. 110 Rs. 120 

Rs. 150 Rs. 180 

Rs. 210 Rs. 250 

75 50 

Revised 
(General Plan) 

Rural Urban 

Rs.50 As. 120 

Rs. 110 Rs. 120 

Rs. 150 Rs. 180 

Rs. 150 Rs. 180 

75 50 

In sddition to Ihs gsnsrsl pekBgtI, fflviswsddilionsl.",.tIvrJ fJIICkBfItIS lor ctISfom8Is undtlr B-IonsIWLL (F) 

Particulars Sulabh BSNL BSNL BSNL BSNL BSNL 
Economy Special Special Super Premium 

Plus 

AlIBmsh'VB Packs{lB pfflVIIllIfI1 prior to lsi JsnwlfY 20()6 

Plan Charges (Incl. Monthly 
rental) as per Exchange 
system capacity 

Less than 30000 lines As. 99 Rs. 350 Rs. 750 Rs. 1650 

>30000 to <100000 lines Rs. 120 Rs. 350 As. 750 As. 1650 

> 1 00000 lines As. 160 Rs. 350 Rs. 750 As. 1650 

Free Calls 0 200 600 1800 

Unit Aate (beyond free calls) 1.20 1.20 1.10 1.00 

Rsvissd Ahsl778livtJ Psck8g88 with tIhcf hom lsi J8nu.ty 2006 

Fixed monthly charges as per 
Ex. System capacity 

Less than 30000 lines Rs.99 Rs. 300 Rs. 375 As. 975 Rs. 1450 Rs. 2450 

>30000 to <100000 lines As. 120 Rs. 300 As. 426 As. 975 As. 1450 RI. 2450 

> 1 00000 lines As. 160 As. 300 AI. 476 As. 975 As. 1450 As. 2450 

Free Calls (MCU) 0 200 40014501500 1100 1600 3500 

Unit Rate (beyond Free Calls) . 1.20 1.20 1.10 1.00 0.90 0.80 
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Public Inue of SIDBI Share. 

90. SHRI VIKRAMBHAI ARJANBHA! MADAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Union Government plan to make 
public issue of shares of Small Industries Development 
Bank of India (SIDBI); 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

(c) At present Small Industries Development Bank of 
India is adequately capitalized for meeting Its operational 
requirements for credit dispensation. 

BSNL Service. In Rur.1 Are •• 

91. SHRI BALASAHEB VIKHE PATIL: 
SHRI SANJA Y DHOTRE: 
SHRI BAPU HARI CHAURE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has received complaints 
about the poor quality of the services of the Bharat 
Sanchar Nigam limited (BSNL) in the rural areas of the 
country; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government has put In place any 
mechanism to assess the quality of the BSNL services in 
the rural areas of the country; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken by the 
Government to make Improvements in the BSNL services 
in the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, In general, the 

quality of service. ot BSNL In the rural area. is 
satisfactory. However, BSNL having a vast rural network, 
there are some complaints due to non-availability of 
reliable power supply. 

(c) and (d) The quality of BSNL services Is assessed 
on regular basis for rural as well as urban areas. 
However, there is no separate mechanism exclusively for 
rural areas. Fault rate, tault clearance, call completion 
ratio are some of the parameters of quality of service 
which are monitored. In addition, the exchange and media 
breakdown are also monitored regularty at varioue levels. 

(e) Following steps are taken by BSNL to improve 
the services: 

(i) Connecting all exchanges on reliable digital 
media. 

(Ii) Replacement of underground paper core cables 
by other systems In phased manner. 

(iii) Introduction ot Wireless In Local Loop (WLl) 
system to cover larger rural areas. 

(Iv) interactive Voice Response System (VRS) based 
centralized fault booking at Short Distance 
Charges Centre (SDCC). 

(v) Monitoring performance of telephone exchangell 
media on daily basis. 

(vi) Conversion of SBM into RSU •. 

(vii) Conversion of C-DOT 258 Port exchanges into 
Access Network-Rural Automatic Exchange8 (AN-
RAXs). 

(viii) Provision ot maintenance free battery sets and 
Engine Alternators for backup power supplies. 

(ix) Annual Maintenance Contract (AMC) entered for 
WLL equipmenm working in rural area including 
FWTs and provision for AMC In new supplies. 

(x) Provision of high capacity external maintenance 
free battery with FWT for prOViding larger lttlk 
time and standby time. 

(xl) Battery charger of FWT to operate in the voltage 
range of 9O-300V. 
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Sale of DDA Flat. 

92. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI JYOTIRMOYEE SIKDAR: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(I'l) whether more than 8000 flats of DDA are ready 
for sale against registration; 

(b) If so, the details thereof, area-wise; 

(c) if so, the reasons for delay in allotment of these 
flats and loss of revenue on this account; and 

(d) the time by which these allotments are likely to 
be made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) The DDA has Informed that 9734 LtG flats have been 
constructed by DDA in the following areas: 

Locality No. of flats 

Dwarka 980 

Narela 2,420 

Bakkarwalan 5,496 

Rohini 630 

Paschim Vihar 208 

Total 9,734 

As per existing policy, allotment of flats would be 
taken up, on provision of basic amenities like water supply 
and electricity, in the next few months. 

Economic Cooperation with Japan 

93. SHRI SUGRIB SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment proposes for economic 
cooperation with Japan; 

(b) If so, the details thereof; and 

(c) the reaction of the Japanese Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Prime Ministers of India and Japan, during the visit 
of the latter in April 2005 to India, signed a Joint 
Statement which Inter alia entails comprehensive 
development of bilateral relations with a particular l:II,d 
urgent focus on strengthening economic ties through full 
utilization of the existing and potential complementaries 
In their economies. 

Consequent to the above, an India.Japan Joint Study 
Group (JSG) has been established In June 2005, to study, 
identify and recommend areas of greater economic 
coo~ration In trade, Investment and other areas of 
eConomic relations between India and Japan. 

(c) The Joint Statement of the Prime Ministers of 
India and JapJ'" reflects the views of both the countries. 

Fleeal Reform. for State. 

94. SHRI G. KARUNAKARA REDDY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the World Bank hq recently laid down 
certain guidelines on fiscal reforms for States and the 
Centre to achieve developmental goals; 

(b) If so, the details thereof; 

(c) whether Indian States are among the most 
indebted in the World; and 

(d) if so, the action plan of Union Government to 
reign In the States to help them to reduce their deficit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

(c) In a report ·State Fiscal Reforms In India Progress 
and Prospects- published by the World Bank, It has been 
mentioned that India's states seem to be the most highly 
leveraged In the world. The report has recommended 
fiscal reforms to Increase the development effectlvenesa 
of the State Governments. 
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(d) The Central Government has accepted the 
recommendations of the 12th Finance Commlaaion (TFC) 
with respect to Debt Consolidation and Relief which, Int.r-
alia, requires States to enact their Fiscal Responsibility 
Legislation. State Govemments are also required to draw 
their own fiscal correction path aimed at bringing their 
revenue deficit to zero and fiscal deficit to 3% of GSDP 
by 2008-09. States are expected to undertake fiscal 
reforms to augment their revenue and prioritize 
expenditure needs to compress non-plan revenue 
expenditure. Further, Govemment of India Is also fixing 
borrowing ceiling of States to contain their fiscal deficits. 

Tax Collection 

95. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI HANNAN MOLLAH: 

Will the Minister of FINANCE be pleaaed to state: 

(a) whether tax collections for 2005-06 may fall short 
of the Budget estimates as reported In the Buslnsss 
SfandalTi dated January 21, 2006; 

(b) if so, the facts reported therein; and 

(c) th# steps takenlbelng taken by the Govemment 
to meet this shortfall? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) So far as 
indirect taxes ~e concemed, if the present over all growth 
rate of indirect tax revenue collection continues for the 
remaining period of the financial year, total Budget 
Estimates of indirect tax for 2005-06 are likely to be 
achieved. So far as direct taxes are concemed, the current 
trends of collections are suggestive of a shortfall in the 
collection of direct taxes vis-a-vis the Budget Estimates. 

(b) The reasons for shortfall in direct tax collections 
include the following: 

• Lower payment of advance tax by certain sectors 
of the industry which include petroleum sector, 
banking sector, insurance sector and telecom 
sector. 

• Heavy rains and floods in various parts of 
country including big collection centres like 
Maharashtra, Tamil Nadu and Gujarat. 

Grant of exemption to small exporters in respect 
of profits on sale of Duty Entitlement Pass Book 
Scheme (DEPB) credits and deferment of taxea 
in C8888 of non-exempt exporters over five years. 

(c) The following steps are being taken by the 
Government to minimize the shortfall of direct tax 
collections: 

• Completion of assessment In large-demand 
cues and collection of demand. 

• Persuasion of taxpayers to say higher amounts 
under advance tax In cases where huge self-
assessment tax has been paid. 

• MonitOring of advance tax payments of the large 
taxpayers with a view to ensuring that there Is 
no under-payment In the Maret) 2006 Instalment 
of advance tax. • 

• GIving effect to the favourable appeal orders 
and recovery of confirmed demand within the 
current flnanetal year, etc. 

12.01 hrs. 

OBSERVATION BY THE SPEAKER 

Re : expulsion of Member. 

MR. SPEAKER: As the hon. Members are aware, 
ten Members were expelled from Lok Sabha on 23rd 
December, 2005. I have to inform the House that writ 
petitions have been filed In the Deihl High Court (alnce 
transferred to hon. Supreme Court) by the expelled 
Members other than Shri Raja Ram Pal, who has filed a 
petition in the hon. Supreme Court challenging their 
expulsion. The High Court and the Supreme Court 
reportedly directed that notices be issued to the parties 
Including the Speaker, Lok Sabha. 

I decided that the Secretariat would not accept arry 
such notice, far less respond to the same as in my view 
the issue was and Is non-justiciable, as, inttlr a/ia, vot .. 
given by hon. Members cannot be questioned in any 
judicial proceedings. In this connection, I convened a 
meeting of the Leaders of Parties in Lok Sabha on 20th 
January, 2006 to discuss the Issues relating to and arising 
out of the said proceedings. Two eminent lawyers of our 
country, Shrl Fali S. Narlman and Shrl T.R. Andhyarujlna 
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[Mr. Speaker] 

also attended the meeting on my invitation. The Leaders 
unanimously endorsed the position taken by me not to 
accept and respond to the notices issued by the High 
Court and the Supreme Court or to enter appearance in 
the Court. Prof. Vijay Kumar Malhotra, hon. Deputy Leader 
of Bharatlya Janata Party, however, was of the further 
view that this position should be communicated to the 
Court through some lawyer appearing in the matter. I 
also called an Emergency Conference of Presiding OffIcers 
on 4th February, 2006, where the Presiding Officers 
unanimously adopted the following Resolution: 

"The Presiding Officers of the Legislative Bodies in 
India, having assembled In their Emergency 
Conference in New Delhi on 4th February, 2006 and 
having deliberated on the Issues arlaing out of and 
related to the proceedings Initiated In Courts of Law 
challenging the expulsion of Members of Parliament, 
unanimously endorsed the decision taken by the 
Chairman, Rajya Sabha and the Speaker, Lok Sabha 
not to accept or respond to the notices issued by 
Courts of Law In the matter of expulsion of the 
Members of the two Houses." 

As the hon. Members are aware, in the wake of 
News Bulletins telecast on Star News channel on 19th 
December, 2005, regarding the MPLAD Scheme, on 20th 
December, 2005. I constituted, after consultation with the 
Leaders of the Partlea, a seven member Inquiry 
Committee under the Chairmanship of Shri Pawan Kumar 
Bansal to inquire into the alleged improper conduct of 
some Members of Lok Sabha in the matter of 
implementation of MPLAD Scheme. 

The Committee was requested to present Ita report 
to me In the matter by 31st January, 2006. Shri Bansal 
has since resigned from the Office of the Chairman and 
the membership of the Committee, which has been 
accepted by me with effect from 27th January, 2006. On 
the same day, I have appointed Shri V. Kishore Chandra 
S. Deo as the new Chairman of the Committee. On 31st 
January, 2006, Shri V. Kishore Chandra S. Deo made a 
request to me seeking extension of time up to 17th March, 
2006 for the Committee to present Its report on the ground 
that the Committee needed some more time to consider 
the matter and it was not feasible for the Committee to 
give its report by 31st January, 2006. I have accordingly 
granted time up to 17th March, 2006 to the Committee 
to present Its report. 

Hon. Members may alao recall that on 20th 
December, 2005 while announcing the constitution of the 

Inquiry Committee, I requested the Members against 
whom allegations have been made, not to attend the 
Session of the House until the matter was looked Into 
and a decision was taken. The issue as to whether the 
concemed Members may be requested not to attend the 
sittings of the House even during the extended period or 
not, was briefly deliberated upon at the meeting with the 
Leaders of Parties in Lok Sabha held on 15th February, 
2006. The Inquiry Committee is having Its next sitting 
today. Therefore, until a further decision Is taken, I request 
the concemed Members In relation to whoae conduct the 
enquiry is being held, not to attend the Session of the 
House or the meeting of any Committee. 

12.08 HRS. 

PAPERS LAID ON THE TABLE 

/EngIi8h} 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): On behaH 
of Shri S. Jaipal Reddy, I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and English 
versions) of the Rajghat Samadhl Commltrtle, 
New Delhi, for the year 2004-2005, along with 
Audlted Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Rajghat Samadhl Committee, New Deihl, for 
the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library, SH No. L T 3673106) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to lay on the Table-

A copy each of the following Notifications (Hindi 
and English versions) under section 296 of the 
Income Tax Act, 1961:-

(I) The Equity Linked Savings (Amendment) 
Scheme, 2005 published In Notification No. S.O. 
1755(E) In Gazette of India dated the 1 ~h 
December, 2005, together with an explanatory 
memorandum. 
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(ii) S.O. 1843(E) published in Gazette of India dated 
the 30th December, 2005 together with an 
explanatory memorandum notlfying the Ramaglri 
Gas and Power Private Limited, New Delhi, for 
reconstruction or revival of a power generating 
plant. 

(iii) S.O. 89(E) published In Gazette of India dated 
the 25th January, 2005 together with an 
explanatory memorandum notifying the Bombay 
Stock Exchange limited, Mumbai and National 
Stock Exchange of India Limited, Mumbai as 
recognised Stock Exchanges for the purpose of 
section 43(5) of the Income-tax Act, 1961. 

[Placed In Library, StItI No. LT 3674106) 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): I beg to lay on the Table-

(1) A copy of the Cost Accounting Records 
(Electricity Industry) Amendment Rules, 2006 
(Hindi and English versions) published In 
Notification No. G.S.R. 709(E) In Gazette of India 
dated the 7th December, 2006 under sub-eectlon 
(3) of section 642 of the Companies Act, 1956. 

[Placed in Library, StItI No. L T 3676108) 

(2) A copy of the Monopolies and Restrictive Trade 
Practices Commission (Conditions of Service of 
Chairman and Members) Amendment Rules, 
2005 (Hindi and English versions) published In 
Notification No. G.S.A. 724(E) In Gazette of India 
dated the 17th December, 2005 under sub-
section (3) of section 67 of the Monopolies and 
Restrictive Trade Practices Act, 1969. 

[Placed in Library, StHJ No. L T 3676106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): I beg to lay 
on the Table-

(1) A copy of the following Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.A. 37(E) published in Gazette of India dated 
the 24th January, 2006 together with an 
explanatory memorandum making certain 
amendments in the Notification No. 39196-Cus., 
dated the 23rd July, 1996. 

(Ii) G.S.A. 749(E) published In Gazette of India 
dated the 28th December, 2005 together with 
an explanatory memorandum making certain 
amendments In the Notification No. 39196-Cus., 
dated the 23rd July, 1996. 

(III) G.S.R. 17(E) published In Gazette of India dated 
the 17th January, 2008 together with an 
explanatory memorandum making certain 
amendments In the Notification No. 4199-Cus., 
dated the 8th January, 1999. 

[Placed In Library, StItI No. LT 36nlO6) 

(2) A copy each of the following Notifications (Hindi 
and English versions) under lub-sectlon (7) of 

. aection 9A of the CUltoms Tariff Act, 1975:-

(i) G.S.A. 725(E) published in Gazette of 
India dated the 19th December, 2005 
together with an explanatory memorandum 
seeking to extend the final antI-dumping 
duty on Import. of Sodium Cyanide 
origlnatlng In, or exported from, United 
States of America and Korea RP, at :~ 
rate. recommended by the designated 
authority. 

(II) G.S.R. 728(E) published in Gazette of 
India dated the 19th December, 2005 
together with an explanatory memorandum 
seeking to Impose final anti-dumping duty 
on Imports of Sodium Cyanide originaling 
In, or exported from, the Chlnele Taipei, 
at the rates recommended by the 
designated authority. 

(III) G.S.A. 12(E) published In Gazette of India 
dated the 10th January, 2006 together with 
an explanatory memorandum seeking to 
Impose final anti-dumping duty on 
imports of 1-Phenyl-3Methyl-5-Pyrazolone 
originating in, or exported from, the China 
PR, at the rates recommended by the 
designated authority. 

(Iv) G.S.R. 18(E) published In Gazette of In~1a 
dated the 17th January, 2006 together with 
an explanatory memorandum seeking to 
levy anti-dumping duty on Imports of 
Sodium Nitrite Originating in, or exported 
from, China RP at the rates recommended 
by the designated authority. 
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(v) G.S.A. 19(E) published In Gazette of India 
dated the 17th January, 2006 together with 
an explanatory memorandum seeking to 
rescind the final anti-dumping duty imposed 
on imports of Sodium Nitrite originating In, 
or exported from, China RP. 

[Placed in Library, StNJ No. LT 3678106] 

(3) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 38 of the Central Excise Act, 1944:-

(I) G.S.A. 752(E) published in GazeHe of India 
dated the 29th December, 2005 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 612002-CE 
dated the 1st March, 2002. 

(ii) G.S.A. 757(E) published in GazeHe of India 
dated the 30th December, 2005 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 612oo2-CE 
dated the 1st March, 2002. 

(iii) G.S.A. 758(E) published In GazeHe of India 
dated the 30th December, 2005 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 3312oo5-CE 
dated the 8th September, 2005. 

(iv) G.S.A. 36(E) published in GazeHe of India dated 
the 24th January, 2006 together with an 
explanatory memorandum making certain 
amendments in the Notification No. 64195-CE 
dated the 16th March, 1995. 

(v) The Central Excise (Compounding of Offences) 
Rules, 2005 published In Notification No. G.S.A. 
756(E) in GazeHe of India dated the 30th 
December, 2005 together with an explanatory 
memorandum. 

[Placed in Library, SH No. L T 3679/06] 

12.07 hr •• 

ASSENT TO BILLS 

{EfI{/Il8h} 

SECRETARY-GENERAL: Sir, I lay on the Table the 
following eight Bills passed by the Houses of Parliament 

during the Sixth S888lon of Fourteenth Lok Sabha and 
assented to the President since a report was last maade 
to the HOUle on the 25th November, 2005;-

1. The Punjab General Sale8 Tax (As in lorce In 
the Union Territory of Chandigarh) Repeal Bill, 
2005; 

2. The Appropriation (Railways) No. 5 Bill. '2005; 

3. The Disaster Management Bill, 2005; 

4. The Manlpur University Bill, 2005; 

5. The Taxation Laws (Amendment) Bill, 2005; 

6. The Appropriation (No.5) Bill, 2005; 

7. The Criminal Law (Amendment) Bill, 2005; and 

8. The Central Sales Tax (Amendment) Bill, 2005. 

I also lay on the Table copies, duly authenticated by 
the Secretary-General, RaJya Sabha, of the following six 
Bills pueed by the Houses of Parliament and aaaented 
to by the Presldent:-

1. The National Tax Tribunal Bill, 2005; 

2. The State Emblem of India (Prohibition of 
Improper Use) Bill, 2005; 

3. The Prevention of Insults to National Honour 
(Amendment) Bill, 2005; 

4. The Constitution (Ninety-Third Amendment) Rill, 
2005; 

5. The Andhra Pradesh Legislative Council Bill, 
2005; and 

6. The Commissions for Protection of Child Rights 
Bill, 2005. 

STANDING COMMITTEE ON FINANCE 

Thirty-third Report 

{English} 

SHRI K.S. RAO (Eluru): I beg to present a copy of 
the Thirty-third Report on the subject 'Wldanlng of Tax 
Base and Evasion of Tax' (Hindi and English versions) 
of the Standing CommiHee on Finance. 
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12,08 h .... 

SUBMISSION BY MEMBERS 

He: Situation arlalns out of Information reportedly 
IOUght by the SIIchchar Committee about etIItlatlcal 
brHk up of rellgioul mlnorttl.. of the peraonnel 
of the Defence and Pant Militliry Forcu In the country 

[English} 

SHRI L.K. ADVANI (Gandhinagar): I am grateful to 
you for permitting me to ralle this particular malter. I am 
referring to the reported communal headcount ord.red In 
respect of the Armed Forces. I am not referring to the 
other issuea to which al80 I have exception like the 
appointment of the Justice Sachchar Committee 1tIe1f. 

Basically, I believe that poverty, backwardneu, etc. 
are non-sectarian isaues and they should not be brought 
In a sectarian manner. That apart, eo for .. the communaJ 
headcount In the Armed Forces Is concerned, I am really 
surprised how this Government can aven conceive of It. 

After all, you can see the universal ,.nII of outrage 
that has been evoked in the whole country, right from 
the Chiefs of the various Staff-Chlef of Army Staff, Chief 
of Naval Staff, Air Marshall 8hr1 Tyagl, everyone of them-
right down to the commonest of the common man and 
right down to the .ntlre Media In the country. What Ia 
the reaction? 

Never in Independent India has any Govemment ever 
thought of it. This UPA Gov.rnment la the flrat 
Govemment-I do not know whether the alii.. are In 
agreement with It-to do it. But basically, It la something 
that should not be viewed as a prestige Issue. 

I would appeal to the Defence Minister, the Leader 
of the House, present here to view It objectively. What Is 
sought to be achieved by this? I see that It Is trying to 
create a database. Why this data base after 58 years? 
I have seen today, while the Government ctaims that It 
has got record but it will not give It to the Sachehar 
Committee, it has got the numbers and the counts but 
both the Air and Naval Chiefs have denied publicly today 
that they have not given It. The reaction of Gen. J.J. 
Singh was very vehement on the very day when the 
Report had appeared. He said very atrongly, "The Army 
first declines saying this sends wrong signals to the troops 
who work together". Gen. J.J. Singh said, Mit Is not the 

Army's philosophy to maintain such Information .. per 
religion. We do not bother where they come from, what 
their language is or what their religion .-. This Ia the 
natural and spontaneous reaction. He did not have to 
think, did not have to consult anyone. I think he .. well 
as the other two Chiefa have taken a bold and correct 
decision and given a bold and correct r .. pone ••. 
Therefore, to simply aay that our A.rmy Is HCUJar and 
there Is no question of any luch thing as Is being 
apprehended Ia not correct. 

May I point out that theee days there have been 
bookI publilhect in America which are pernicious? TheN 
Is a book written by an American citizen and the theIII 
Is what Is the communal composition of the Army In 
India, becauae it II the largeet coercive force. This Ie the 
thelia and he says that because of this kind 01 AmP! 
there Is ethnic violence In India, suggedng that a.c.. 
the percentage of minority In the Army I, amaH, therefoN, 
there Is anti minortty climate In the country. This Is the 
pernlcloue thelia. I was happy to note becau.. a 
reference wu made. 

THE MINISTER OF DEFENCE (SHRI PRA.NAB 
MUKHERJEE): Could you mention the name of the bo3? 

SHRI L.K. ADVANI: I will give It to you In a minute. 
The name of the book Is, 'KhBI MId EthnIc V~ h 
IIKM' and the summary If I were to quote Is: 

-India's military, paramlHtary and the police conetttuee 
one of the largeet HCUrily forces around the globe. 
Who constitute these forces? What Is the ethnic and 
rellgloua background of the.. troops? Doee the 
composition of these forces mirror the dlvertlty 01 
Indian society? Have their compoIIIIon undergone any 
change since Independencer 

Thla I regard as a very pemlcloua th .... and 1\'" 
though formally the Sachchar Committee has distanced 
Itself from this American Scholar's book, H hal allowec:t 
\taeIf to be used as a conduit for such pernicious theals. 
this Is my charge and when I say thIe, I have with me 
an article written by an Ex-Serviceman, a former Colonel, 
Dr. Anll Athale based In Pune, who .xpresaes concem 
about thle. 

He says: 

"This an wise Sachchar CommIttee has initiated an 
exercise that II fraught with great danger as It hila 
at the very notion of fair pIay.-
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After aU, all our officers In the Army and all our 
Generals are proud of the fact that when we take people 
in the Army, we take them on merit. 

Though it may be said that some areas have leu 
representation, I belong to Gujarat and I have always 
pointed out to my friends In Gujarat that Gujarat has a 
very small percentage in the Army and In the Para-Military 
Forees also with which I dealt during my period as the 
Home Minister. I used to ask how many people are there 
from Gujarat. But that does not mean anything as if there 
is any discrimination against Gujarat or against States 
from which representation Is small. That way, I would 
say that we have In the country organisations like say 
Wipro and Cipla and they may be owned by senior 
minority people. There may not be a repre18ntatlon of 
minorities for different reasons. Therafore, thle attempt of 
head count In the Armed Forcel Is, as hila been rightly 
IBid, fraught with dangerous Implications. Not only that, 
this particular Army OffIcer has expreased this kind of 
misgiving or this kind of apprehension. I think it is a 
warning. He says: 

"Many former and serving soldiers believe that the 
data collection is the thin end of the wedge of 
introducing religion or caste based reservations in 
the Armed Forces also." 

Now this Is something which disturbs me greatly. 
Therefore, I wish the Prime Minister were here because 
the Prime Minister has lent credibUIty to thla communal 
head count by describing this Committee as the Prime 
Minister's high level committee for preparation of a report 
on the social, economic and educational conditions of 
the Muslim community in India. 

As I said In the beginning, I have objection even to 
the formation of the Sachchar Committee. It should not 
have been formed. Never before has a Committee of 
this kind been formed. There is poverty In the country. 
There is no doubt about It. There Is backwardneas in the 
country. There is no doubt about It. All sections of the 
people must be taken forward and their welfare must be 
thought of but not In a sectarian manner. My charge 
against this Govemment and against the Ruling Party Is 
that all this is being-I can name so many measures 
taken during the last one and half years-aimed merely 
at vote bank politics. Vote bank politics has done a lot 
of damage to the country but to bring in vote bank polltica 
even in the matter of the Armed Foroee Ia eomethlng 
disgraceful. It Is something abBoIuIeIy unacceptable. 

Therefore, I would urge the Government to 
Immediately pronounce and tell the Sachchar Committee 
that you should do nothing 10 far as tar as the Armed 
Forces are concemed. This is my appeal. 

MR. SPEAKER: I will try to give opportunity to each 
Party and thOle who have given noticeI. Thia Is a very 
serious matter. I am not mInlmiling Ita serious"... I 
have allowed the hon. Leader of the Oppoaltlon. Now 
Shrl Mahtab. 

SHRI B. MAHTAB (Cuttack): Sir, Justice Sachchar 
Committee Ie of the opinion that the Minietry Is no different 
from any other Central Govemment organilatlon. Thla is 
the cause of disquiet. If that was the cue, quota In 
proportion to eaate, backward elaaaea and other 
marglnaliled elementa of loelety would have been 
Introduced in the Armed Forees decades ago. That It did 
not happen, more as a deliberate policy than by accident, 
la evidence of the sagacity of the earlier generatlona of 
our political leadership. If Juatlce Sachchar Committee 
Interp .... that policy as Injustice and discrimination agai .. at 
Indian MueUms, Its approach to the question of the place 
of Muslims In the Indian aoclety la flawed. The 
preaumptlon Ie Insulting, to the ethical and rnoral prlnclpl .. 
every IOldier adhere to. 

The Indian Armed Forces are emphatically not, and 
cannot be presumed to be like any other Central 
Govemment organllatlon. Before 1947 the Muslims of 
undivided country formed 32 per cent of Indla'a armed 
forces. In other worda, 25 per cent of undivided India's 
population formed half of the Armed Forces during that 
period. But after 1947, even today, we have four 
reglmenta, namely, the Sikh regiment, the Kumaon 
regiment, the Dogra regiment and the Jat regiment and 
these are more or less named after their relevant 
communltl ...... (Inltlmlplions) But In the Army all citizens 
Irrespective of any caste or creed or rellOlon are eligible 
to be part of the Armed Fore... ... (Inlflmlpllons) 

MR. SPEAKER: Thla running commentary doeI not 
help things. It la not going on record. 

SHAI B. MAHTAB: Sir, the minorities trust the Indian 
Army. The Indian Army has the reputation for being 
impartial during communal riots and enjoys the confidence 
of the Mullima. My request is that In the best interest of 
the country, the Arrnec:I Forces should nof be polltlci8ec:l. 
Military is meant to fight and win ware In combat. In 
combat no soldier can, or should look to ... If hIa pamer 



317 Submission by AIwnbtIfs MAGHA 28. 1927 (s.Aat) 318 

in the trench or in the foxhole Is a co-religionist or not. 
They do not fight to defend religion. but they fight to 
defend their people and their national values. Therefore. 
I would request the Govemment. through you. not to 
play with such sentiments. I urge upon the Govemment 
not to play with fire. 

{Translstlon} 

SHRI PRABHUNATH SINGH (Maharajganj. Bihar): Mr. 
Speaker. Sir. the hon'ble Advanlji has put this question 
in a very effective manner. The survey being conducted 
in the Army on the basis of caste and religion is a very 
serious matter. We take pride on the Indian Army and 
each and every citizen of India feels proud of our Army. 
Whenever a crisis arises before us. thanks to the Indian 
Army we are introduced to the elements of unity in 
diversity. . .. (InlrlnuptlOl1$) 

{English! 

MR. SPEAKER: We are all proud of our Indian Army. 

{Tnlnslslion} 

SHRI PRABHUNATH SINGH: I fell that in such a 
scenario. getting a survey done in Indian Army on the 
buls of caste and religion is a very sensitive iaaue and 
seeds of dispute are being sown into it. I doubt whether 
this is being done as 1he part of a larger conspiracy. Is 
it pointing towards some conspiracy by some foreign 
power with a view to endangering our unity and territorial 
Integrity? 

In this regard. I do not wish to make a lengthy 
speech. I would like to make only a request to Shrl 
Pranab Mukherjee that. ... (Inltlmlpl/on8) 

{English} 

MR. SPEAKER: It is an important issue. 

[Translstlon! 

SHRI PRABHUNATH SINGH: Pranab Mukherjee jee. 
this decision Is wrong. it is not In the national interests. 
This will create badblood In the army on account of caste 
and religion. Whenever we needed it. be It against any 
incursion by the outsiders or to quell any internal strife. 
be it in the war ground or to counter any communal or 
castiest tension In any rural areas. whenever the army 

was pressed Into service it acted with utmost honesty 
and impartiality thereby presenting before us Ita impartial 
outlook. What message do the Govemment want to send 
out about such an organization by conducting a cute 
and religious based survey. 

Do the Govemment want to send such signals that 
Army aleo be divided on the buls of cute and religion? 
00 the Govemment wish to convey the message that 
they want to spread mutual dispute among the army men? 
I want to request you to take back to the order of the 
survey. You please Issue a statement today Itself to take 
back this order and call off your statement due to MonUaY 
or Tuesday. this will enhance the honour of our Army 
and also will add sparkle to the prestige of our nation. 
We are hopeful that realizing the senlltlveness of the 
matter involved. you will take back that order. 

MD. SALIM (Calcutta-North East): Mr. Speaker. Sir. 
there Is an old uylng which g08l like this. 

{English! 

"Where there Is a will. there is a way; where the .... 
Is no will. there Is a survey". 

{TmnsIMion! 

If the Govemment Intend to do justice to t ... e 
minorities at every levels. then there Is no need to conduct 
a survey with such fanfare. It Is the milfortune of this 
country that whenever the matter of Initiative com.. UP. 
to do justice to the mlnorltlel and to fulfil their 
requirements. It Is given political colours and It Is vlev.8d 
from a communal angle. Thus the real Issue goes to the 
backstage as the attention gets drawn to other matters. 
We object to this. Advanljl has dealt on thII matter at 
length but he stated that he wu not aware of any eartier 
existence of such a high power Committee IImllar to the 
recent high power Sachchar Committee. I would like to 
remind everyone that In 1980 when the late Smt. Indira 
Gandhlp carne to power for the second dme. ShrI GopaJ 
Singh committee was set up. 

{English} 

The Prime Minister appointed a High Power 
Committee headed by Shri GopaJ Singh to find out the 
socto-economlc concltions of the minorities and suggest 
remedial measures. 
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[Md. Salim} 
rr,.".tiDlnj 

That IUrvey wu carried out, report wu alIo brought out 
but it has not been implemented till date. If the 
Govemment deaire, they can implement it even today. 
When the Government headed by Shrl V.P. Singh 
88Iumed power, again there wu a talk of implementing 
that report. Surveys take place every time, but nothing 
comes out of it. If under thil survey, a head count of the 
forces Is being done only then I do not approve it. It 18 
wrong becauae there 18 no need to organize a heaclcount. 
It Is being termed a communal headcount. Thl8 Is being 
done deliberately. You have rightly I8Id that we are proud 
of our Indian Army. Whenever the minorities are driven 
to despair by some criaes or whenever their IHe and 
property are endangered, then they pray for presaing army 
into service because they have no faith on the police or 
the Minister. Regarding Gularat, we have a complaint 
that there the army was called up very late. Had the 
Army reached there in time, the magnitude of what 
happened in Gujarat would have been much less. Now 
there is no need to give the reference of America for the 
Indian Army. 100 crore people of this country are aware 
of our Army's Impartiality and their patrtotlsm. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, Army had reached Gujarat within 24 hours. 
... (lfWnuptionS) 

{Englishj 

Sir, within 24 hours, the Army was there. 
... (InIfIfTupIions) 

MR. SPEAKER: Md. Salim, please ~nclude now. 

... (Inlrlnuplion8) 

rr,."..tIonj 

MD. SALIM: Mr. Speaker, Sir, the ruckuI Is being 
created because Bharathlya Janata Party ~ got a clear 
political motive. They are thinking that the lower cIaIHa, 
the OBC, other backward cI ..... or the oppresaed on .. 
are likely to be provided with reservation on caste baaIs. 
... (Inftlnuptions) 

!Englishj 

Please listen to me. 

rrl'llnMliDnj 

MR. SPEAKER: Mr. Salim, ~ epeak. 

." (In/rJlnJplJDns) 

MD. SALIM: They would aay that they would want 
....vatIon on thle ground. ... (l,*nup/JtNIs) 

MR. SPEAKER: Nothing .. will be recorded except 
what Md. SalIm saya. 

..• (lfWl'f'IIPIJtJn$) .. 

MD. SALIM: We do not want anything on the baaIs 
of religion. But it 18 the responsibility of the UPA 
Government to 888 that the minorities In the country get 
their leglttmate right In education, employment and 
business. My submllalon Is that the Government Ihould 
not back tr.ck from Ita commltnW'lt • the Govemment 
had promised through its Common MInImum Programme 
that It would provide justice to the minorltlea. 

PROF. RAM GOPAL YADAV (SambhaI): Mr. SpeaKer, 
Sir, Shrl Advani has raised very important Issue. All of 
us are aware that real tuk of Indian Army II to protect 
our borders and our army hu perfectly done it rising 
above caste and religious linea. Right from Brig. Ulman 
to Abdul Hamid have proved it. Therefore, no one can 
point a finger at anybody's Integrity be It from minority 
community or any other cute. However, the people of 
minority comrnunltlee have not got due representation In 
cue of recruitment In army or police. We may talk 
anything here, but people talk about It. Therefore, there 
II a need to encourage recru1tment of minority 
communltlea in army and police. But the fact Is otherwlH, 
when a youth of any minority community goel for 
recruitment In poNce or army, the offIcerIlII treat him . 
... (Inttlnuptions) 

!Engl*hj 

PROF. VIJAY KUMAR MALHOTRA: Sir, thIa Is highly 
objectionable . ... (lnftlnuplJons) 

/T,.,.,.liDnj 

It Is quite wrong to say that they are not treated 
weD. ... (Infflmlptions) 

/Engl*hj 

MR. SPEAKER: You are not bound by it. He 18 only 
giving hie views. 

... (InWtupIions) 

"Not recorded. 
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/TtanSMlfon} 

PROF. RAM GOPAL YAOAV: Sir. thId Is why I would 
like him to change hll opinion about MUlliml. 
... (1nIMrupIJons) 

PROF. VIJAY KUMAR MALHOTRA: He should not 
say that he is the only well-wisher of Muslims. 
... (Inlsnuplions) He is wrong to say that they are III treated 
In anny . ... (Inlrlm.lpfion$) 

PROF. RAM GOPAL YADAV: It Is happening. 

/English} 

MR. SPEAKER: We ahould not do or .. y anything 
which wHl affect the perfonnance of the Army. Of cou ..... 
we are all proud' of our Anny. 

... (InhlmJplions) 

/TfBnslalfon} 

PROF. VIJAY KUMAR MALHOTRA: PIeaae do not 
blame Anny. 

PROF. RAM GOPAL YADAV: I am not blaming Army. 
I just want to say that they should be recruited. 
... (lnI9nupt1ons) 

MR. SPEAKER: All right. It 18 over now. 

... (InMrruplions) 

PROF. RAM GOPAL YADAV: They Ihould be 
recruited. He cannot deny It. He knows well that during 
whOle regime they were recruited In lell number. 
Therefore, he ahould not have made a fun of It. ThU8 
my submission is that the way minorities In being Igncnd 
In recruitment in Anny, police or para-military forcee. 
should not continue. The Govemment may make an 
assessment of It and ensure that justice Is done to them . 
... (Inlsrruplions) 

PROF. DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, this issue Is very sensitive and the way it 
is. . .. (In/tlmJptions) 

{English} 

MR. SPEAKER: We should always be cIn:umapect 
In this matter. ConsIdertng the Importallce of the rnaa.... 

I am giving chance to almoat all partiN. PIe... maJce 
brief IUbmIIIionI. 

...(lnMmIpI/c1n6) 

SHRI DEVENDRA PRASAD YADAV: We all are 
proud of Indian Army. Some of the Membera have raiHd 
the lesue In a very nice way and I do agree with what 
Md. Salim has said that It should be done In a proper 
manner. Whenever, the lasue of OBC. minorities or tor 
creating social equality or recruitment in Army. police or 
para-military forces Is ral8ed, some Members feel very 
bad at It and this feeling Is not going to strengthen our 
country. rather It would weaken the country. Can anyone 
raise a finger at Abdul Hamid's loyalty towards the 
country? ... (Inlsnuptlons) whereas. our Army 18 proud of 
him. ... (Inlflmlplions) 

SHRI RAJIV RANJAN SINGH 'LALAN' (BegusaraI): 
Only he Is doing It. and nobody ... 

SHRI DEVENDRA PRASAD YADAV: He Is doing It. 
... (lnltHrt.pl/tJns) Does he want the mInorttIea to get juItIce? 
No. he does not want It. His attitude II quite clear before 
entire country. . .. (lnltlfflJplion8) 

/EII(J/I$h} 

MR. SPEAKER: Hon'bIa Members, pie ... take your 
seals. 

. .. (1tWtrupt/tJM) 

/T""'/Ion/ 

SHRI RAJIV RANJAN SINGH 'LALAN': Does he want 
to divide the army on reHgloua linea. 

/EI1fI/I6h/ 
SHRI UDAY SINGH (Purnea): Sir. this 8houId not be 

allowed. . .. (InMmIpI/c1n6) 

/T"""/Ion} 

SHRI DEVENDRA PRASAD YADAV: Army can never 
get divided on the lines of religions or the castes. 

MR. SPEAKER: Pie... conclude It loort 

PROF. VLJAY KUMAR MALHOTRA: "HIs opinion Is 
wrong about army. He should not talk such things . 
... (1tWtrupt/tJM) 

"Expunged _ ordeNd by the a.lr. 
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/EIlflllshJ 

MR. SPEAKER: Mr. Malhotrajl, nobody can. 

... (/nltlnuplions) 

MR. SPEAKER: "u' nave made your point. 

{T,..".IionJ 

SHRI DEVENDRA PRASAD YADAV: Mere talks won't 
help out, one has to be open hearted. ... (/nltlnuptions) 

/Eng/I6hJ 

MR. SPEAKER: Please conclude. 

(TI7UIIIIsIionJ 

Please sit down. 

... (/nltlmJptions) 

/Eng/I8hJ 

MR. SPEAKER: Please conclude. 

... (/ntrmuptlons) 

MR. SPEAKER: It is very unfortunate. Very brief 
submission to be made. 

... (/nltlnuplions) 

MR. SPEAKER: If there i8 anything unparliamentary 
or Improper, I shall certainly look into It. 

... (/nlsnuplions) 

{TfIIIISI81ionJ 

MR. SPEAKER: Please conclude It soon. Do not 
Interrupt me .. 

... (/nItImJpIions) 

/EtPshJ 

MR. SPEAKER: N9, I will not allow it. 

... (/n/rImJptitJn6) 

{TfIIIISI8liDnJ 

SHRI DEVENDRA PRASAD YADAV: It was Abdul 
Hamid only, who destroyed Paldatanl tanks and brought 
honour to Indian Army and raised It I morale • 
... (/nlsnuplions) 

/EngllshJ 

MR. SPEAKER: Please conclude now. 

'" (/nlsnuplions) 

/TI7UIIIIsIionJ 

SHRI DEVENDRA PRASAD YADAV: Our armed 
forces donot work either on castieIt or communal bases 
or on religious basis. However the way they are moulding 
the debate, politics smells out of It. They are adopting 
vote-bank tactics. ... (1nIwTupt/tJnB) 

/EnglishJ 

MR. SPEAKER: Okay. 

Shrl Gurudas Dasgupta. 

... (/nItImJpIions) 

MR. SPEAKER: Now, take your Hat. Please take 
your seat. 

/TIlIII8I8IionJ 

SHRI DEVENDRA PRASAD YADAV: Therefore, such 
....uve Issues should not be politicized. The minorities 
and the backward classes of the country should be 
conaIdered on the bui8 of social balance and brought to 
the national mainstream. 

/EngliMJ 

MR. SPEAKER: You have made your point. 

Shrl Gurudu Dasgupta . 

... (/n/rImJptitJn6) 

{TnIII8IMIonJ 

SHRI DEVENDRA PRASAD YADAV: If nee_r:. a 
policy should be formulated to join minorities with the 
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mainstream of the nation so that they could get jU8llce 
and their representation In every field Is enaured. if this 
is done then this question will not arise. 

MR. SPEAKER: O.K., now you may conclude. 

/EngIish} 

Do not enlarge this scope. 

... (InISf17Jplionsj 

{TflInsl8Iion} 

SHRI DEVENDRA PRASAD YADAV: In our country 
census Is also conducted on the basis of caste. Data 
regarding all the religious groups and cl88ses are also 
collected during census. . .. (Inltlnuplionsj 

/English} 

MR. SPEAKER: Mr. Uday Singh, I expect from you 
an exemplary behaviour. 

... (Inltlrruplions) 

MR. SPEAKER: Very well, I will see, if anything is 
unparliamentary. I cannot even listen. You just go on 
making running commentary. 

{TflInsl8Iion} 

SHRI DEVENDRA PRASAD YADAV: If any effort is 
being made to collect data about the minorities then It 
should not be propagated. 

/English} 

MR. SPEAKER: Nothing more. 

Now, Shri Gurudas Dasgupta. 

{TflInsl81ion} 

SHRI DEVENDRA PRASAD YADAV: We should not 
forget those people of the minority community who 
contributed a lot to the nation and fought not only our 
freedom struggle but also war against Pakistan. 

/English} 

SHRI GURUDAS DASGUPTA (Panskura): Mr. 
Speaker, Sir. . .. (Inltlnuplions) 

{TflInMlion} 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, I have also given a notice on this Issue. 

MR. SPEAKER: Please sit down. I win call you one 
by one. Just now I gave a chance to your leader. 

SHRI RAJIV RANJAN SINGH 'LALAN': I had given 
a notice today at 8 o'clock in the momlng • 

/English} 

MR. SPEAKER: it is very unfortunate. You have no 
patience. 

{TflInsl81ion} 

We could have utilised the time, which has been 
wasted, by gMng chance to everyone. If you wale time 
even now and want to speak also. 

/EngIi$h} 

Give the opportunity to conduct the House. 

... (InlslTlIplions) 

{TflInsl8Iion} 

MR. SPEAKER: I never forbid anyone from speaking. 
will call those people one by one who have given 

notices. 

/English} 

SHRI GURUDAS DASGUPTA: Mr. Speaker, Sir, we 
are not in favour of any method which gives rise to a 
suspicion that there is an attempt to induct communal 
environment in the glorious Indian Army. We are not in 
favour of it. While saying so, I must compliment my senior 
friend, Mr. Advanlji beceuse he has found time to speak 
on communalism. I compliment him because he finds 
that the communalism is a danger in the country. I also 
compliment Mr. Advanlji because he is taking exception 
to a book published in his very dear country, that is 
America. . .. (Inltlnuplions) 

{TflInsl8Iion} 

MR. SPEAKER: That is not an Isaue. 



FEBRUARY 17, 2008 328 

{E1I{IIItIh} 

SHRI GURUDAS DASGUPTA: ThiI '- an Important 
filet . ... (Inlenuplions) Sir, It 18 very Important. It Is good 
that you have become anti-American. It 18 very good that 
we find anti-American friends across the House. It is 
very good. 

{Tl1II1SI4t1on} 

SHRI L.K. ADVANI: For us India is supreme and not 
any other Country . ... (Inttmuptions) We are neither Anti-
Russia nor anti-China. We are one and for us interest of 
country is paramount. ... (Int.nuption6j Whether he 
eupports Iran, Russia and China . ... (Inlflnuptfonsj 

{English} 

SHRI GURUDAS DASGUPT A: Even after Russia and 
C'" supports Iran, we oppose this. W. will ba opposing 
It In our response to it. ... (Infemlplions) As I said, we will 
be oppoeing It. Do not worry about, it. My point is very 
1iInpIe. Minorities should have more representation in 
clllerent branches of Indian Administration, in Police, in 
... ry and everywhere. ... (lnfrlnupIions) 

SHRI UDAY SINGH (Pumea): Why? ... (lnlelTUplfons) 

MR. SPEAKER: What is happening to you? 

{Tl'W1SIstlon} 

If you do like thl8 on the first day Iteeff then how will 
we conduct the proceedings of the House. Have some 
patience. You are so articulate. 

SHRI GURUDAS DASGUPT A: But headcount Is 
unneceuary because there is aervlce record. In Military, 
in Admk'Ilstration and evetyWhere, there is a service record 
for every individual who Is there in the Administration. 
Therefore, to have a Committee and to go for a survey 
'- 8beoIutely wrong. I feel the purpose of a glorious cause 
cennot ba met by an inglorious method. The method ia 
aotutely wrong. W. do not accept it. While upholding 
the glorious role of the Army, we feel nothing should be 
done outside, In this House from this aide or that side, 
which affects the morale of the glorious Indian Army. 

{T11II1$/Mion} 

SHRI CHANDRAKANT KH.AIRE (Aurangabad, 
............ ra): Mr. Speaker, Sir, on behalf of Shiv Sana, 

I riae to apeak againet the proposed survey of Muslims 
in the security forcee In the name of mlnorltl... Hon'bIa 
Advanijl has spoken on thle laaue In a proper manner. I 
support him. The UPA Government wants to bring the 
Issue of survey through ..... MdIon which we stror.~ 

oppose. We pay great respect to Abdul Hameedjl, who 
fought bravely against the enemy. Shri Baluaheb ThaInJI 
had honoured him in Mumbal on baha" of Shiv Sena. 
We respect his view. We are worried that such a survey 
la being conducted and we strongly oppose this and 
request U.P.A. Government to withdraw Ita decision 
regarding conducting a survey of Musllma In the security 
forces. Mr. Speaker, Sir, just now he has said that we 
win oppose reservation. I would like to know as to why 
he will oppose? Today, nobody has said anything about 
the Sikh Community. Amongst minorities, the people of 
Sikh community opt for security forces on a large scale. 
They have sacrificed a lot for the country, however, no 
one has mentioned about that. If Intentionally a survey is 
conducted about Muslims then we will strongly oppose It. 
Through you, I request the Union Government to withdraw 
Its decision of conducting survey and they should not 
encourage communalism in the country . 

{EngIi6h} 

MR. SPEAKER: Dr. M. Jagannath-not here. Ma. 
Mehbooba Mufti. 

{TI'W1SIsIionJ 

'MS. MEHBOOBA MUFTI (Anantnag): Hon. Speaker, 
Sir, I belong to a State which is called as Mini India. 
You will find that our chief secretary is a Kashmlri Pandlt, 
our D.G., I.G. and other officers ar •. all non-Muslims but 

, ,~ 

deepIte this there II a Muslim .majorify. 

{English} 

Look at the whole country. 

I feel you know very well that it Is not a matter of 
the army alone. The representation of the Minorities In 
the entire country is only one or two percent. There is 
no doubt that our army fought many wars and atwaya 
emerged victorious. You will find that In the entire world 
the challenges are not extemal. 

{Eng/i$h} 

The violence and the terrorism Is eating Into the 
vitale of the whole world. 
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(Tf'M$/stion) 

At present, America, which Is considered as a 
powerful country, is more insecure due to Osama Bin 
Laden. 

{Eng/ish} 

If you go at the root of the problem; 

(Trans/ation) 

you will find that people like OHme Bin Laden are 
the creation of injustice. Unfortunately he is • MUllim. 

{Eng/ish} 

I would say 'unfortunately'. 

(Tl'III1SI8tion) 

The reason being that at present our country Is facing 
problems like insurgency, violence, naxallsm and problems 
of north east and Jammu Kashmir. These problems are 
not extemal. May be somewhere there would be extemal 
dimensions also. 

/EngIish} 

Basically it is a problem of injustice. I would 
congratulate the UPA Government. They have hit the 
nail on the head. They have started from somewhere. 
The information which we wiU receive that information 
itself will justify, why we are doing that. Why theV are 80 

scared of the information? Let the information come. 

(Trsnslation) 

The injustice which has been done and at present 
there is a global war against violence. ... (InlBntIpIions) 

PROF. VIJAY KUMAR MALHOTRA: What she is 
saving is wrong. .., (Intsnupllons) 

{English} 

MR. SPEAKER: She has not said thal 

... (Intsnvplions) 

PROF. VIJAY KUMAR MALHOTRA: Basically, she Is 
condemning our army . ... (Intsnupllons) 

MR. SPEAKER: She hal given her pafty's view. It Is 
not binding on anybody. 

... (In/Sl'nJplkJn8) 

(TI'IIMI8tion) 

MS. MEHBOOBA MUFTI: It we want peace and 
prosperity In our country, we should give representation 
to every section and every religious group. 

{English} 

We have to give them a part to play. We have to 
give them their share. 

(Trans/ation) 

Advaniji is saying correctly that it Is too late. 

/EngIIsI7} 

We are already too late. What hal not been done In 
58 vears, 

(TrsnsI8tion) 

now needs to be done. If we want to control violence 
in the entire world. 

{English} 

let our country take the lead. Thank you very much. 

MR. SPEAKER: SM Bir SIngh Mahalo, pleue be 
very brief. 

SHRI BIR SINGH MAHATO (Purulla): Sir, ttris i. a 
very sensitive iSlue. The Indian Army has enjoyed 
confidence of all HCtiona of the people. Armed Forcea 
should not be communall8ed In any form. Hance, we are 
proud of the Armed Forcea and there ahould not be any 
reservation on the baaia of language, region, caste and 
creed. Gujarat was controlled due to the tImefy intervention 
of the Armed Forces. Therefore, Sir, communal head 
count should be stopped. Thank you. 

MR. SPEAKER: Dr. Jagannath. You should have 
been here in time. 
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DR. M. JAGANNATH (Nagar Kumool): I am sorry, 
Sir. 

It is unfortunate that In our country the employment 
opportunities or recruitment provided to the minority 
communities are not adequate. Whatever may be the 
reason, this practice of not recruiting the minority 
communities into the Army or paramilitary services is not 
correct. Steps should be taken that their sentiments are 
respected. They should be part and parcel of this country. 
Adequate measures should be taken to see that they get 
adequate number of their people in the recruitment. 

/Tmnslation} 

SHRI ILYAS AZMI (Shahabad): Mr. Speaker, Sir, the 
isaU8 which we are dlscusalng is very simple. No one 
has the intention of creating differences in the Army. 
Only intention Is considered In the work, which we do. 
And the intention is that justice should be provided to 
those communities of society with whom Injustice is being 
done for thousands of years or for the last 60 years. 
... (1I1Ienuplions) 

{English} 

MR. SPEAKER: You are not boand by his statement. 

... (Intsnuplions) 

rrmns/lllion} 

SHRilL YAS AZMI: I am ready for a full fledged 
discussion. You listen to me. You have the courage to 
listen to my speech. 

{English} 

MR. SPEAKER: Nobody can affect the Indian Army. 

rrmns/lltion} 

SHRilL YAS AZMI: You have no courage to listen. 
I would like to say that equal representation should be 
given to all communities and sections of society identified 
for thousands of years or for the lut 40 years in 
proportion to their population in every field. I am not 
talking about reservation but they should get 
representation. However, it is essential to Identify the 
community or the State who have been discriminated 
against and subjected to injustice. There is nothing to 
hide about it and if head counting is done you will find 
that there are not more than 1 or .1 '/2% Muslims in the 
army as against their 13% population in India. This survey 

should be conducted in order to prove it. Some people 
with communal bent of mind want that the minorities 
should always be suppressed. It Is a fltSCiat approach 
and they want to give shape to it by labelling It 118 
nationalism. 

{English} 

MR. SPEAKER: I am only making an exception in 
favour of Maj. Gen. Khandurl because of his background, 
but I request him to be very brief. 

MAJ. GEN. (RETO.) B.C. KHANOURI (Garhwal): Mr. 
Speaker, Sir, I have requested a favour from you and I 
am speaking here as an Ex-Army person, not as a 
politiCian. 

MR. SPEAKER: That is why I have called you. 

MAJ. GEN. (RETO.) B.C. KHANOURI: Sir, I want to 
convey to the House my Immense pain and personal 
hurt feelings on this whole isaue that Is going on In the 
COUntr"f· 

Sir, I have spent 38 years in the Army and some of 
the remarks that have been passed here are very much 
amazing and damaging. The only reason I can think of 
is that such people and such politicians have no clue 
about what happens in the Armed Forces. They have no 
Idea as to how they live. They have no Idea as to how 
they stay together there. They are passing remarks that 
there is not fair treatment in recruitment. Casting that 
sort of aspersion on the Army is not correct. The three 
Chief8 are themselves saying that this Is not correct. Are 
they politicians? Have the three Chiefs got any polltlc.al 
agenda? Are they communalists? When they are saying 
something, please listen to them at least. 

Sir, Members are making irresponsible statements 
here. The whole world is seeing us because wa have 
got a 24-hours Lok Sabha television channel now and so 
everybody is listening to us. I plead to all of you not to 
get into this sort of politics. It Is not good. It is not even 
good for those who are making such statements. 

Sir, people in the Army know what is happening, 
Muslims or other communities in the Army know what is 
happening. If you have no faith, you should have listened 
to Maj. Gen. Asif Karim who came on telev.ision and said 
that what we are trying to say here today, is not correct. 
He is not a politician. He is not from the majority 
community, but he is saying this and please listen to 
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him. It Is hurting and it Is causing immense damage to 
the Army. I would suggest to such people that before 
they make such statements, they should, at least, check 
up with some of their relatives if they are In the Armed 
Forces. The trouble is that most of the people have no 
clue because they do not send their children to the Armed 
Forces. They just talk outside in thin air. 

When I was the Commanding Officer at a very young 
age, I had a Mllndir, Mllsjid and GUrudwllf'll in one room. 
There was never any problem. They all used to go there 
and pray. But if it is left to us politicians, we win make 
them fight. It is not good. Please don't do it. You are 
damaging the morale of the Army. 

As far as the present Issue is concerned, the hon. 
Defence Minister has said that they are not going to 
send It to Sachchar Committee. But I would like to submit 
to him that sometimes the end may be alright, but the 
means also matter and this time, I think, the means are 
not correct and please don't do it. Some things are 
unknown to them, but now you are trying to poke that 
thing and make them alive about this Issue which is not 
good. 

My last point Is that if he has any doubt that we are 
trying to make politics here, I would request him to call 
all the officers and men who served in the Armed Forces 
and who are in his party now. Even In Parliament there 
are some persons. Let him call them together and listen 
to them. Are they talking on political lines? I do not think 
anybody is talking like that. Therefore, my humble request 
as a soldier, as an Ex-Serviceman Is, kindly don't let this 
get out of control any more. 

Sir, I thank you very much for giving me this 
opportunity. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Mr. Speaker, Sir, at the very outset, I 
would like to express my gratitude to the hon. Members 
who have made their observations. Without any exception 
everybody has appreciated the role which the Indian Army 
has played since its inception, but we are particularty 
concerned with its role since Independence. The Indian 
Army is basically professional, apolitical, secular and the 
most disciplined force that we have today. It is not only 
the second largest in number, but even in its long tradition 
of saga and sacrifice, it Is second to none. 

Sir, three issues have emerged from the observations 
of various hon. Members and I do appreciate that most 

of the hon. Members have pointed out that this secular, 
apolitical, professional character of the Indian Armed 
Forces should not be compromlaed. I can assure them 
that there Is no question of compromiling the character 
of the Indian Armed Forces. At the same time, let UI not 
be carried by emotions. 

A particular phrase has been chosen, that '8, 
'Communal Head Count'. I do not know from where thla 
phrase has come. I have the entire terms of reference of 
the Sachchar Committee and I do not find this particular 
phrase anywhere In the terms of reference. What Is the 
terms of reference of Sachchar Committee? 

{Tt'Ilr1SIIltion} 

PROF. VIJAY KUMAR MALHOTRA: Is It Included In 
the terms of reference of the Sachchar Committee. 
... (lnMnupIions) Whether the survey 18 being conducted 
or not. ... (lnMnupIions) 

/English} 

MR. SPEAKER: Let him reply. 

SHRI PRANAB MUKHERJEE: Sir, most respectfully, 
I would like to submit to Prof. Vljay Kumar Malhotra that 
he Is too senior to indulge In these types of frivolities. 
... (lnl8nup1ions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, the Sachchar 
Committee reference Is not there . ... (lnMnupIions) 

SHRI PRANAB MUKHERJEE: Sir, I have Just started. 
I would request Shri Malhotra to have patience. What I 
am trying to point out is that Shri Advani raised the 
issue, 'why this committee'. I, on behalf of !"'e 
Government, owe an explanation to him, to the Leader 
of the Opposition, to the Leaders of the whole House on 
the Issue of 'why this Committee'. 

This Committee was set up because we are fully 
aware of the number of Mus/1m population and the state 
of affairs. What was the reason for setting up of 8 

committee? There is a lack of authentic, comprehensive 
and updated information about the economic, educational 
status of the Muslim community of India. Therefore, It 
was suggested that the oommittee which was set up on 
9th March 2006 under the Chairmanship of Shri Rajender 
Sachchar, Retired Chief Justice of Delhi High Court, 
should also look into this. What was its job? What was 
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IShri Pranab Mukherjee) 
its mandate? It was mandated to obtain relevant 
Information from Departments and agenciee of the Central 
Govemment, State Govemments and also conduct an 
intensive literature survey to identify, publish data, articles, 
research on relative social, economic and educational 
status of the Muslims of India at the State, regional and 
district levela to address to the reasons of backwardness 
and to formulate appropriate policy to intervene as and 
when it is necessary. Is something wrong there? 

PROF. VIJAY KUMAR MALHOTRA: Sir, only asking 
for Muslim community and not others . ... (Inltlmlplions) 

MR. SPEAKER: He did not interrupt anybody. Please 
take your seat. 

SHRI PRANAB MUKHERJEE: Sir, I am sorry, I 
cannot be dictated in speaking the terms of Prof. ViJay 
Kumar Malhotra. Please allow me to speak on my own 
terms. ... (InMnuplions) 

MD. SALIM: He must not. 

SHRI PRANAB MUKHERJEE: Therefore, the 
committee has a very broad, wide spectrum of the entire 
administration. 

13.00 hra. 

They have sent questionnaires to a large number of 
Government Departments and Ministries. Now, the 
question comes as to what would be the response. I do 
not know why the Leader of the Opposition was so 
agitated. He read the statement of the Chief of the Army 
Staff. Most respectfully I would submit that u senior 
Parliamentarians they should know that we should refer 
the official designation but we never mention the name. 
Prof. Malhotra in his anxiety went to the extent of 
suggesting that they ... • 

MR. SPEAKER: No reference can be made to the 
President. 

SHRI PRANAB MUKHERJEE: It is not fair. It is 
discourtesy to the highest person in the Govemment. 
Pie... do not indulge in that. 

MR. SPEAKER: I have deleted that already. 

SHRI PRANAB MUKHERJEE: You have deleted It, It 
is fine. It is not proper. We also supported him. He was 
the unanimous choice of the nation. Therefore, It should 
not be brought In. 

·Not recorded. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Thle 
portion also should be deleted. 

MR. SPEAKER: That has already been deleted. 

SHRI PRANAB MUKHERJEE: It ehould not be 
brought in. Do not indulge In th8H thlnge. The point 
which I am trying to drive at is this. The Chief of the 
Army Staff has been quoted and the Chief of the Air 
Staff has been quoted. Then you could have shared the 
same information without naming them. This is the normal 
parliamentary practice. What have we stated? What the 
Chief of the Army Staff has etate and what as tlle 
Defence Minister I have stated? I have stated that Indian 
Army does not maintain these types of statistics. There 
was some Information available in the Navy and Air Force 
that has been given to them. Indian Army has stated 
that they do not have this type of Information available 
and nobody has asked them that they do this or do that. 

Let me explain what is the process of recruitment. 
The process of'" recruitment Is to eneure that we do not 
indulge the recruitment on the basis of religion, caste, 
&eX and region. Therefore, a formula has been evolved. 
Maj. Gen. B.C. Khanduri Is well-versed with this 
procedure. He could have spoken to his colleagues. The 
formula hu been evolved on the basis of the overall 
requirement in a year and the overall male population of 
the country. On the basis of that, a formula is being 
evolved by making the divisions and multiples, and the 
State is given quota. When the recruitment takes place, 
recruitment rally takes place, there we do not ask in 
what language they speak and what religion they practise. 
There are certain standard prescribed qualifications. If 
they satisfy those prescribed qualificatione depending on 
the number, we recruit them. We keep In view that there 
should be more and more representations from different 
areas. If we find that in certain areas adequate number 
of people are not coming, sometimes we have the special 
recruitment drive to ensure that more and more people 
corne. On the floor of this HOU8e I have shared that 
Information. Keeping In view the requirement of certain 
areas, not only In the Army but al80 in other special 
paramilitary forces, special security force., sometimes we 
raise battalions. For Instance, seven battalions have been 
raised In Territorial Army, one exclusively for Jammu and 
Kashmir, one exclusively for Assam and one exclusively 
for Manipur keeping in view their status. 8;lce 1950, not 
today, the nomenclature in terms of region or in terms of 
race hu been completely avoided. Many a times It is 
asked: "You are a Defence Minister from Bengal. Why 
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the Bengal Regiment of 1768 cannot be revived? Maratha 
Ught Infantry Is there.. Maj. Gen. Khandurl must be 
knowing the Bengal Lancer as to why it caMot be railed. 
It was there trom the historic days. 

MR. SPEAKER: Then why can it not be ralMd? 

SHRI PRANAB MUKHERJEE: From 1950, we have 
completely stopped this practice to retain the AII·lndia 
character of the Armed Forces. 

That all India character Is this. Many of you may be 
aware of that. I share that piece of information. In my 
room I have kept the bough of a soldier. What Is the 
soldier saying? He says, -I am a soldier. I have one 
commitment and that commitment Is to my country. I 
have only one prayer to God and that prayer to God 18 
that I can fulfil my commitment. I can lay down my life 
for the cause of my country." There Is no queltlon of 
religion, there Is no question of caste and there Is no 
question of any other community. Surely nobody Is fool 
enough to go and disturb this glorious tradition. We are 
proud of it and we are retaining It. But at the same time, 
you wIN have to keep in mind that such a Commlsllon 
hu been appointed to make a aocIo-economlc lurvey, 
to help a large chunk of population because varioul 
legislations have been made to address different lectors, 
and in certain areas it will have to be addressed and it 
will have to be looked into. Without adequate data, without 
adequate data base and without adequate information, 
how could you have that? 

Shri Advani has referred to some American thesis. It 
is not longer very unfamiliar to us. Many a times It has 
come. Very recently we have seen a debate on certain 
writings by some European writers. Some wanted to have 
a debate in Parllament also. The House had a debate 
on the writing of Monyhan. But, I think, we are mature 
enough not to take this type of writing so seriously and 
we should ignore It because It deserves nothing but 
Ignorance with some sort of impunity. It Is not a fact If 
somebody comes with the thesis that the Indian Armed 
Forces are the biggest coercive forces. I totally refute 
that type of observations, that type of definition. The Indian 
Armed Forced have established all over the world that 
they are the biggest humanitarian forces. At the time of 
natural disasters, whether It is Tsunami, whether It is 
avalanche or whether It is floods or earthquake, you will 
find first the person from the Indian Armed Forces, 
whether It is the Navy person or whether It is the Air 
Force person or whether It is the Army person to rescue 

the people. Therefore, that Is not a coercive ton». That 
is not the character of Indian Army. We will like to retain 
that character of the Forces. I can aaaure you that thia 
Is the poeItIon which we have ltated. I have stated tt1Ia 
outlide the House because the House atatted from 
yesterday. I have stated before C/I",.,.. And what Chief 
of the Army Staff, Chief of the Atr Staff and Chief of the 
Naval Staff have stated, there is no contradiction in that. 
We are one and our approaches are the same. The 
apolitical, secular and proteasionel character of the Indian 
Armed Forcel will be retained. This II an object of our 
pride. Thank you, Sir . ... (lnMnuptIonsJ, 

PROF. VIJAY KUMAR MALHOTRA: He mUlt 
categorically .. y whether the headcount of MUllims in 
the Army is being called or not. ... (lnMnupHons) 

SHRI PRANAB MUKHERJEE: I have stated that thore 
is no system of head counting on the buil of race, 
caste or religion . ... (lnlflrtUplions) 

PROF. VIJAY KUMAR MALHOTRA: They have 
already asked for It. Then, you say so. ... (Inlflrruplion$) 

MR. SPEAKER: He has aa1d that. He haa agreed 
with the observations of the Chief. ... (InlflmJp/ion$) 

SHRI PRANAB MUKHERJEE: How many times I wm 
say, Prot. Malhotra? ... (lnMnupIIon$) I have stated the 
character . ... (lnMrruptIon6) Pie ... do not put words In 
my mouth. I have stated It and I am repeating that the 
character of the Indian Armed Forces as It Is today will 
be retained . ... (lnMmJptlons) You are Indulging in politics, 
you are communellslng politics . ... (lnlMupllon6) 

SHRI L.K. ADVANI: Sir, as I laid in the beginning, 
I regard. ... (InMITIIpfIons) 

MR. SPEAKER: PI.... take your .. ats. Please sit 
down. 

... (InMnupIion8) 

SHRI L.K. ADVANI: Mr. Speaker, Sir, I object to the 
formation of the Sachchar Committee itself and I regard 
It as pursuance of vote bank politics. ... (Inlflrmptions) 

SHRI PRANAB MUKHERJEE: You are doing vote 
bank poIiIica. We are not doing vote bank politics. Mr. 
Advani, you .... doing vote bank poIlticI. Starting from 
Ram Shlla to the demolition of the moeque, you are 



339 SuIJmission by MfImbsts FEBRUARY 17, 2006 Bus/ntl$S of 1M HoUStl 340 

[Shrl Pranab Mukherjee) 

responsible for bringing vote bank politics In this country. 
... (lntsmJptions) If any Party Is responsible for vote bank 
politics, It Is the Party of BJP, It Is the Party of Shrl L.K. 
Advanl, which is responsible . ... (lnltllTUptions) 

MR. SPEAKER: Let us hear him just one minute 
more. 

". (Inltlnuptions) 

MR. SPEAKER: What is this? You please take your 
seat. 

SHRI L.K. ADVANI: The Sachchar Committee has 
been asked to assess the economic and social conditions 
of the Muslim community, and In pursuance of that, they 
have put questions to various Departments of the 
Government of India. I would be happy if the Committee 
i8 scrapped itself but. at least, so far as the Anny Is 
concerned, these questions should not be addressed to 
the Anny at all. This Is my submission. 

Even now if you withdraw all the questions and then 
let the Sachchar Committee do what it wanta about the 
rest of the Government, I would not put it in this manner. 
But you must respect the sentiments of the entire flluji 
community. You must respect the views of the entire 
country. 

SHRI PRANAB MUKHERJEE: Fllti/ community Is with 
the Defence Minister and not with the Leader of the 
Opposition. 

SHRI L.K. ADVANI: Therefore, the Chief of Anny 
Staff and others prote8ted against It. We also protest 
against the Government and, therefore, we walk out. 

13.09 hr •• 

(At this stllgS, Shfi LX Advllni lind SOmtl othsr hon. 
MilmbilfB Isft ths Houss.) 

... (IntslTUptions) 

MR. SPEAKER: The House stands adjourned to meet 
again at 2.15 p.m. 

13.10 hra. 

The Lok SlIbhll ihsn IIdjourned for Lunch till flfttlsn 
minufflS past F'ourtHn of· ths Clock. 

14.20 tn. 

'T"M l(l/( SIIbM ",....mb/t1d IIfhlr lunch III TWflflty 
Minutss past FouftHn 01 1M Clock. 

[MR. DePUTY SPEAKER in thB Ch.t/~ 

BUSINESS OF THE HOUSE 

/English} 

MR. DEPUTY SPEAKER: The House wHl now take 
up Item no. 9, statement by Minister of Parliamentary 
Affairs. 

THE MINISTER OF PAR!JAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Mr. Deputy Speaker, Sir, with your pennl8alon, I rlalf to 
announce that Government Business during the week 
commencing Monday, the 20th of February, 2006 till 
conaist of; 

1. Consideration of any item of Government 
Busin ... carried over from today's Order Paper 

2. Discussion on the Motion of Thanks on the 
President's Addreas 

3. Consideration and passing of the Khadl and 
Village Industries (Commission) Amendment Bill, 
2005. 

4. Consideration and paaelng of the Caas Laws 
(Repealing and Amending) Bill, 2005. 

MR. DEPUTY SPEAKER: Now, the submissions to 
be made by hon. Members. Shrl Ramdas Athawale-not 
present. 

SHRI KASHIRAM RANA (Surat): Sir, the following 
Items may be included in the next week's agenda:-

1. At present there are two broad gauge tracks 
between Ahmedabad and Mumbai. The existing 
capacity of Ahmedabad-Mumbai Railway line has 
been over-utilised. This Is creating a seriOLiS 
bottleneck to the traffic and hence capacity 
upgradation is urgently required. Konkan Railway 
line is already operational and its traffic potential 
adds to the traffic between Mumbai and 
Ahmedabad and, therefore, It fully justifies further 
augmentation of its capacity by provision of 
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additional third and feat track. I urge upon the 
Govemment for taking up of this project with 
adequate budgetary provision for early 
completion. 

2. The section of N.H.-S between Vadodara and 
Surat carries probably the heaviest traffic In the 
country. As a result of repeated requests by 
Government of Gujarat, slx-Ianlng and 
strengthening of the above stretch hu been 
taken up by National Highway Authority of India 
on B.O.T. basis. Tenders have been al80 
received. Immediate starting of the work on the 
project is requested. 

{Tl'SMIsfion} 

SHRI TEK LAL MAHATO (Glridlh): Mr. Deputy 
Speaker, Sir, the following Items may be included In the 
next week's agenda-

1. Rs. 18 crore of Swang Colliery and Rs. 2 crore 
of Kudpanla Colliery No. 4 failing under district 
Bokaro situated In Jharkhand State, are 
deposited with the Forest-Department of 
Jharkhand. But since these two collieries fall 
within the forest area of the Fo ..... Department, 
the coal production has come to a standstill. 
Hence, I request that these two collieries may 
be declared outside the forest area and 
production work may be started at the earliest. 

2. Land of thousands of farmers has been acquired 
by Bokaro Thermal Plant and Chandrapura 
Thermal Plant of Bokaro district under Jharkhand 
State as a result of which many villages have 
been displaced and lakhs of people have been 
affected due to polluted air of the thermal plant. 
However, they are not being given any feeRlty 
or priority in employment or other contract works. 

Through you, I request the Govemment to give priority 
to those local displaced people In getting employment, 
contract or other means of livelihood and proper 
arrangements for drinking water and health service should 
also be made. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Speaker, Sir, the following Items may be Included In the 
next week's agenda-

1 . Need to provide 2 minutes stoppage of Superfast 
Ashram Express (9105/9106) in Byawar, the 
famous industrial and trade city having population 
of more than one lakh. 

2. Need to provide apeclal package to Rajasthan 
on the pattem of other Stat .. , In the form of 
ec:onomic aaalatance to remove Its economic 
backwardne.. con.lderlng Ite specific 
geographical natural and bordering situation and 
crtaia ariling out of famine and drought for the 
last &everal years. 

{Eng/Ish} 

SHRI SUNIL KHAN (Durgapur): Sir, the following 
Items may be Included In the next week's agenda:-

1. The age of superannuation of the employees of 
B.O.G.L. I. 80' years. A decision was taken by 
the Board of Directors of the company long back 
on 16.7.2003 to reduce the same to 68 years, 
which however, was not Implemented and the 
employees were allowed to luperannuate at the 
age of 60 years till date. The company has 
now all of a sudden decided to Implement the 
said decision of 16.7.2003 with effect from 
1.4.2006. This has naturally evoked widespread 
resentment amongst the 188 existing employees 
of the company. An unimplemented decision of 
2003 is quite unjustified. 

2. The farming community and the retired people 
from various sectors depoalt their money in MIS, 
but the Govemment has withdrawn 10 per cent 
bonus from MIS within four yeara. The 
Govemment hu also cut down interest rate for 
various schemes like MIS, NSC and EPF. 
Keeping in view the Interests of the retired 
people, Government should immediately roll back 
10 per cent bonus from MIS. 

{Tfllns/8/ion} 

DR. SATYANARAYAN JATIYA (UDaln)": Mr. Deputy 
Speaker, Sir, the following items may be Included In the 
next week's agenda:-

1. Effective measures should be taken to conserve 
adequate stock of sources of drinking water In 
rural and urban areas and make them pollution-
free and provide financial grant and assistance 
10 local bodies to set up effective Mechanism to 
make river water pollution-free. 

"HIndi translation of the speech orIglnaUy deUvered in SBnlkrit. 
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2. There is need to expand microwave 
Telecommunication service. In villages and 
remote areas of the country. Rural and remote 
areas of Madhya Pradesh are deprived of 
telecommunication facilities. Therefore, I reque6t 
the Union Government to en.ure proper 
telecommunication services In rural areas. 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, the following Items may be Included In the 
next week's agenda:-

1. Elth.r guarantee for employment or 
unemployment a1lowancea should be ensured for 
educated unemployed (youths, ltudents) in the 
country. 

2. A mini stadium should be constructed for sports 
at block level in the country. 

1~.30 n. 
" CONTEMPT OF COURTS (AMENDMENT) 

BILL, 2004 

/Engli8hj 

MR. DEPUTY SPEAKER: Now, we will take up 
legislative buslne., Item No. 10. I will request Shrt H.R. 
Bhardwaj to move the Bill for consideration. The Business 
Advisory Committee has allotted two houra time for the 
discussion. 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Hon. Deputy Speaker, Sir, I beg to move: 

"That the Bin further to amend the Contempt of Courts 
Act, 1971, be taken Into consideration: 

Sir, as the hon. Members know that the existing 
provisionS of the Contempt of Courts Act, 1971, have 
been interpreted by various courts and the Judicial 
decisions are to the effect that truth cannot be pleaded 
as a defence to the charge of contempt of court. 
Therefore, there was a demand that the existing provisions 
contained In the Act are not entirely satisfactory. There 
has been debate as well as there have been articles 
appearing in various newspapers from eminent Jurists 
demanding that this matter should be reviewed. 

I am happy to inform that the previous Govemment 
gave this task to the National Commission to Review the 

Working of the Conatitutlon. That Conltltutlon Review 
Committee in Ita Report "*' l1li6 recommended that In 
matters of contempt, It shall be open to the court to 
permit a defence of justification by truth. The Govemment 
has been advised that the amendments to the Contempt 
of Courts Act, 1971, to provide for the above provision 
would Introduce falmess In the procedures and meet the 
requirement of article 21 of the Conatitutlon. Section 13 
of the Contempt of Courts Act, 1971, provides certain 
clrcumstancea under which contempt Is not punishable. It 
ia, therefore, proposed to substitute the .ald HctIon by 
an amendment. 

The Bill was referred to the Department-related 
Standing Committee on Personnel, Public Grlevancee, Law 
and JuatjCe and has been examined there. The Committee 
lIU~mlttad ita ~eport to both Houses of Partlament on 
29th August, 2005. The Govemment have gone Into the 
Report. The hon. Committee suggested the following 
amendments to the Bill. 

1. To delete the words "In public Interear from 
clause (b) of the proposed amendment of section 
13; and 

2. Place the proposed amendment for defence of 
truth in section 8 of the Contempt of Courts 
Act, 1971 and not In section 13. 

Sir, these two recommendations have been received 
and thereafter, they were examined. As I submitted in 
my opening remarks, this matter has been examined by 
Justice Venkatachalalah Committee appOinted by the 
previous NDA Govemment. I agree that the issue of 
contempt of court is a very aenaltlve matter and that 
whatever the Committee had recommended, we should 
go by It. The Govemment has examined, therefore, these 
two recommendations and It Is of the view that the Bill 
88 introduced on December 1, 2004, by the earlier 
Govemment and as auggested by the Review Committee 
may be accepted for the time being. 

In public interest, two things are being done. Eartler, 
the contemner has no defence to whatsoever in the matter 
of contempt and truth even could not be said to be a 
defence. Everybody in this House knowa that our culture 
proclaims: • SII!yIllTl6VII Jllyalt/' and there can be no 
limitation on truth because truth is synonymous to God 
In our culture. Therefore, It is a good beginning that at 
least we should allow truth to prevail. Therefore, the very 
fad that truth will be -the defence should be welcomed 
by the House. I think, this House will support this Bill. 
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MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill further to amend the (;ontempt of Courts 
Act, 1971, be taken Into consideration: 

{7i7In$/alionj 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Speaker, Sir, I support the Contempt of Court. 
(Amendment) Bill, 2004 presented before the HoUle by 
the hon'ble Minister. All of us are aware that often people 
do not comply with the good rulingl given by the court. 
Under the.e clrc:umstancea, a cue of contempt of court 
Is filed. Though this Is a email blU yet It Is very Important. 
Following section would replace section 13 of the 
Contempt of Court Act, 1971. This bill W88 brought In 
2003, but at that time Lok Sabha W88 dl8lOlved, therefore 
It could not be passed. The then Government had sent 
this bill to the Standing Committee of Ministry of Home 
Affairs for consideration. The Standing Commlnee of the 
Minlltry of Home Affairs considered It threadbare and 
gave some recommendations, on the basie of which It 
was to be presented In the House. But at that time, the 
Thirteenth Lok Sabha get di880lved, 88 a result of which 
this bill got lapsed in the year 2003. Now, the said bill 
Is being re-Introduced with some changes. This was a 
very good effort made by the previous Government. 
Before that a Commission was constituted to review the 
constitution. The National Commission to Review the 
Working of the Constitution (NCRWC) had also In Its 
report, inter alia, recommended that in matters of 
Contempt of the Court, It shall be open to the Court to 
permit a defence of justification by truth, 'Satyamave 
Jayate' is written under our national emblem. Which 
means-truth alone wins, not lies. It has been said- 'Na 
Satyat Paro Dharama-' which means there is no religion 
greater than the truth. We have set human values for 
ourselves and truth occupies top position. Truth should 
prevail, therefore Section 13 has been substituted to 
address the shortcomings in the old legislation. With your 
permission, I would like to read out the changes made 
in the Section 13-

Mno court shall impose a sentence under this Act for 
a Contempt of Court unless it is satisfied that 
contempt is of such a nature that It substantially 
interferes or trends substantially to interfere with the 
due course of justice.· 

Sometimes people approach court on peny issues 
and file cases of contempt of Court. But now serious 

consideration would be paid In thIa regard. No Court .halI 
Impose a sentence under this Act for a contempt of Court 
unlesa It I. .ati.fled that contempt Is of .uch a nature 
that It .ub.tantlally Interferes or tends lubetantlally to 
Intertere with the due course of juatlce. Till H is confirmed 
that it tends substantially to Interfere, the Court .hall not 
interfere In It. This kind of provl.lons haabeen made In 
it. 

Secondly, "The court may permit, In any proceeding 
for contempt of court, justification by truth as a valid 
defence If It Is aatlalfled that It Is In public Intereet and 
the request for Involving the said defence Is bonafide.' 

If it Is In public Interest and something has been 
rightly said In the interest of the public and the Court 
shall be able to examine. The approprlaten... of Invoking 
the defence and would be able to give ruling. 

In this way, the Court will also give Importance to 
truth. I hope that the Contempt of Courts (AmendmfW1t) 
Bill has been brought to protect our national hUR18n 
value., which have been earmarked In our national 
emblem and Indian culture has alway. given emphasis 
on the fact that the truth ranks paramount and truth should 
prevail In the society. I understand that all of u. .hould 
support it. In future, linking of contempt of Court cues 
will definitely prove helpful for the Courts and truth will 
prevail in public interest. AIongwith It, the people who 
present distorted facts and give false wItn..... In the 
court would be expoeect and truth win win. 

With these words I support this Amendment BIll and 
thank you for giving me time to speak. 

{Eng/i$hj 

SHRI V. KISHORE CHANDRA S. DEO (Parvatipuram): 
Mr. Deputy Speaker, Sir, I rise to support the amendment 
to the Contempt of Courts Act, 1971. This amendment 
has been long overdue, in my Opinion. In our Constitution, 
there is a framework which provides for the separatlor. of 
powers between the three different wings-the legislature, 
the Executive and the Judiciary. While this delicate 
balance has to be maintained, over the last few years, 
maybe, decades, we have been observing encroachment 
by one or the oth,r wings for various reasons. Sir, the 
Contempt of Courts Act, 1971 has severe constraints and 
restrictions on the people ,\t'ho wants to file the oOntempt 
of court case, even If it it based on truths and facts. 
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The Standing Committee of this HOUle hIS given a 

report. Legal luminaries like Justice VenkatacheUiah and 
Justice Krishna lyer have been a strong votary to an 
amendment to the Contempt of Courts Act. 1971. I think. 
very rightly. now the Govemment has brought in this 
amendment to ensure that courts also will have to be 
bound by truths and facts of the case. 

In recent times, we have seen a new trend that has 
crept into the Judiciary. This trend has been termed as 
'judiclal activism'. I am not against 'judicial activism'. But 
there is a very thin line between 'Judicial activism' and 
'judlclal despotism'. Judicial despotism can be the worst 
kind of despotism which can unlease on a civil society 
because there is no accountability. After ali, I would like 
to firmly state that in a democracy. all of us are 
accountable to the people, including the Judiciary. So, If 
the Judiciary oversteps or if there is a situation where 
they are going against the will of the people or If there 
are certain facts and truths which warrant a case which 
involves the contempt of court or where the Judiciary 
has faulted. I do not see any reason why any private 
citizen of the country should not be allowed to take this 
case up or should be hauled up for the contempt of 
COIJrt if they were based on truths and facts. Certain 
events have taken place at that particular moment of 
time. 

The Standing Committee had recommended that the 
words 'in public interesf should be deleted. I think, the 
National Commission had recommended that theee words 
should be included in this amendment. I think. very rightly 
so, after all, whether It Is truth or untruth-! mean, truth 
especially-it should concern 'public interest' also, 
especially, in cases where the courts today are taking 
upon themselves the job of legislation and execution. I 
think, when the Standing Committee took Into 
consideration this particular aspect. this term 'public 
interest' probably did not exist. 

Todats situation has become very-very important. 
This term 'in public Interesr has to be a part of this 
particular amendment. Therefore, I congratulate the Law 
Minister for having brought this amendment. Though It is 
a small amendment. yet it will go a long way. This also 
goes to show that Courts are not above law or above 
the Constitution. For any misdemeanor or misconduct or 
for any other reason if the Court violates the mandate of 
thEt people or the Constitution. they' shall be liable to 
answer to this entire country for such an act that they 
may have committed. Therefore. I support this Bill In toto 

and I am sure that this HOUle will be unanimous In 
approving this amendment. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I support the Bill In principle. We have our own experience 
in this House. We have passed the Right to Information 
Act. But Its implementation is defective In many ways. 
Not, It has been termed as an asylum for the top retired 
bureaucrats. The purpose for which this Bill Is pasaed Is 
defeated. 

Here also. we are now trying to amend a law which 
WIS In India for a very long time. The first Contempt of 
Court Act came into existence in 1926 during the British 
rule. At that time. our Constitution was not In existence. 
We were following the British practice. In 1952, we paaed 
an amendment to the 1926 Act. We made certain changes 
as per the provisions contained In the Constitution. That 
also was not found fully practicable. Then we took • 
decision to amend the Contempt of Court Act in 1971 as 
per the rfICOmmendations of the Sanyal Commission. The 
Act of 1971 also did not rIae to the occasion. 

Now, I will submit about what Is the Inherent difficulty 
in the Implementation of the Contempt of Court Act. It 
has given a blanket protection to the Judiciary, even 
curtailing the freedom of speech guaranteed under article 
19( 1) and 19(2) of the Constitution. That also Is being 
curtailed In the context of the ~rpretatlon of the 1971 
Contempt of Court Act. It Is contradlctory~ 1 am not guing 
into the details because it Is a laborious task for me. 
After 1971 also. there has been a public demand not 
only from the public but even from the P .... s for an 
amendment of the Contempt of Court Act. That has not 
made a fair comment about a partlcutar judgement by a 
court because any contempt law win be applicable and 
the person who Is focussing his reason .n public, will be 
put to task. This Is the position. This Is quite untenable 
In the context of the parliamentary democracy for curtaiUng 
the individual rights of the person for criticising certain 
things. which he believes. to be true. In all c..... we 
have the facts about the contempt cases. But. 
unfortunately. we have not provided any defence provision 
to the Contempt of Court Act. A man who Is known to 
be guilty or accused is not given a right to defend himself 
by stating that what he says Is true. 

So. there is no justification for an accused In an 
offence under the Contempt of Courts Act. This is the 
position. Even a person who believes that It is true. he 
will not be able to make use of It as a defence. Thi: is 



349 ConlfJmpt of COUIfs MAGHA 28, 1927 (S.., 350 

quite alarming and quite extraordinary as well £.3 

untenable in the context of Fundamental Rights provided 
under the Constitution. 

We will see that our Constitution had made some 
provisions regarding establishment of court of records. 
The contempt of court offences could be tried only by 
the Supreme Court or by the High Courts. 'Court of 
records' is a provision under the Constitution. So, the 
Supreme Court Is the supreme authority in dealing with 
offences of contempt of Supreme Court or the High 
Courts, as the case may be. This Is the position. 

In that case, can we make an amendment by an 
ordinary Statute of this House? The 1971-Act was passed 
by this House. The Supreme Court as well as the High 
Courts come under the provisions of the Constitution, as 
court of records. That being the case, can we meet the 
situation by merely amending the Statute of thia House, 
because there is a provision in the Constitution? Would 
It be possible to amend a law by merely passing a Statute 
passed by this House? 

A National Review Commission was appointed by 
the Government: the functioning of the Constitution was 
looked into by them; eminent jurists were members of 
that Commission. They have strongly recommended that 
contempt of court will not be safeguarded and will not be 
protected from the Supreme Court. by merely making an 
amendment to the Contempt of Courts Act. They have 
strongly recommended that we must make an amendment 
to the Constitution itself. That is the clear position stated 
not by me. but by the Working Committee appOinted by 
the Government which looked into the working of the 
Constitution. They have recommended that there must 
be a Constitutional Amendment for this provision. 

Suppose we pass this amendment here, It will not 
stand in judicial scrutiny because the Supreme Court and 
the High Courts get powers under the provisions of the 
Constitution. Then, how can we make and how can we 
restrict their powers by merely passing a Statute here? 
The only remedy is that we must have a Constitutional 
Amendment passed by this House as per the provisions 
contained in the Constitution. 

The argument advanced by the Government as well 
as by the Law Department is that this being a time 
consuming factor and a laborious task, requiring two-thlrds 
majority and restrictions are there to get such an 
amendment passed as per the provisions of the Constitution, 

we will amend the Statute passed by thia House. So, the 
Govemment came out with a proposal saying that a mere 
amendment to Section 13 of Contempt of Courts Act 
would be sufficient. It hopes that the Supreme Court and 
the High Courts will take a fair attitude in these matters. 
It presumed that the Supreme Court and High COLI .... 
would take a position that an amendment to the Statute 
will be sufficient. How? It Is only a pious hope; we are 
having a hope in the Judiciary, in faimesa, that they 
would agree that an amendment to the Statute would be 
sufficient. I do not think, It is possible. 

It is a matter concerning their personal interest. Both 
the Supreme Court and the High Courts are personally 
interested in this. Allegations may come up and in dealing 
those matters I do not think they will take a fair stand. 
It is a pious wish that they will take a stand that statutory 
amendment will be sufficient. I do not think it Is possible. 
So, the best course left to the Government ia to bring a 
constitutional amendment. Otherwise, It will become a futile 
exercise. Not only me even the Working Committee, the 
National Commission working on the Constitution hal 
taken evidence and has come to the definite conclulion 
that this can be done only through a constitutional 
amendment. But the Govemment did not wait for that. /I 
has come up with an amendment to the proviso to SectIon 
13. That is very-very dangerous in many ways. 

The Supreme Court, the Bar Association and the 
Bar Council of India have also suggested some 
amendments. Not only that, senior advocates of the 
Supreme Court of India have come before the Committee 
and suggested amendments. Now, two things have to be 
proved first. One Is, while gMng justification against the 
allegation he must prove that It is in public interest. I he 
flnst thing for the defender or the accused will be to 
prove that he is making his allegations In public interest. 
That must be proved first. Secondly, he must prove to 
the satisfaction of the judge that It is made in good faith. 
These two things have to be proved first by a person 
making any allegation in a particular case against the 
Court. He has to prove these to the satisfaction of the 
particular judge as to why he is making this allegation. 

14.58 hr •. 

[MR. SPEAKER in ths Chsll1 

He must prove first that he Is making the allegation 
in public interest. The Supreme Court and the Bar 
Association have said that this will negative the purpose 
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[Shri Varlcala Radhakrishnan] 
for which this amendm.nt is brought. The Bar Association 
of Delhi came to the conclusion that it will negative the 
purpose for which this amendment is brought. So, th ... 
two words 'good faith' and 'in pubHc interesf must be 
deleted. The opinion of the Bar Council of India Is to 
restrict these two thlnge in the proposed amendment; 
good faith and In public interest. He has to prove the 
cas. first and then only he can proceed. He has to 
prove that he is making a"egatlon In public interest. That 
Is a laborious task for a defender. He Is asked to prove 
his case first that he is making the allegation in public 
interest. Secondly, he wi" have to prove that he is making 
the allegation In good faith that too to the satisfaction of 
the hon. judge. Would he decide In his favour? A Judge 
hearing the allegation would direct the accused to prove 
the case first that It Is In public Interest. So, this will 
negative the purpose for which this amendment Is brought. 
I am opposing It because It Is curtailing the purpose for 
which my hon. friend Is bringing the amendment. It wi" 
not work. So, pi .... delete those two words and give 
the opportunity to the accused to prove that he is 
defending his case by justification of truth. That alone Is 
possible. 

15.00 hra. 

Not only that, there is an inh.rent dang.r that this 
will be struck down by the Supreme Court on the plea 
that the Supreme Court and the High Courts are working 
as Courts of Recorda. Any amendment to their pow.rs 
under the provisions of the Constitution will have to be 
achieved by another constitutional amendment. So, this 
is the position. Not only that, it will be bett.r to bring the 
legislation, namely, Judicial Accountability first. After aU, 
it is the comer stone of Parliamentary democracy. We 
have not passed that legiel8tlon. ... (InltHTUplkJns) 

MR. SPEAKER: I think, he has concluded as h. has 
taken 15 minutes. 

Now the hon. Prime Minister to make the Ststement. 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, before 
the Statement of the Prime Minister, please allow us to 
make a submission. 

MR. SPEAKER: How is it poieible? There Is no such 
procedure. 

SHRI &ASU DEB ACHARIA: Sir, pie ... allow me 
for one minute. W. have .ubmltted our notices and we 
dlsCU888d It also. 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, yeaterday the hon. President addreued both the 
Hou.... Pre.ident's Addr •• s Is a r.flectlon of the 
Government'. Intentions. ...(/nMmJpIItNI6) 

{EngI/Ih} 

SHRI BASU DEB ACHARIA: Sir, today the hon. 
Prime Minister Is making the Statement on a very 
I~ortant matt.r regarding voting on Iran and referring It 
to the Security Council. What we wanted i. that 
Immediately after the Statement, there should be a 
dlacl*ion on thII. 

MR. SPEAKER: It could be, IUbject to availability of 
tim •. 

SHRI BASU DEB ACHARIA: He I. making a 
Statement. Then, It will be taken up .r one week. It Is 
an important iuue. Sir, in the meeting convened by yOU 

au the poiltlcai parties IBid that there should be Immediate 
dlacuHlon on thII. 

MR. SPEAKER: There should be a structured 
diacUllion. I have aoc.pted your notice for a dllCUlllon 
on this. 

SHRI BASU DEB ACHARIA: We want to .xp ..... 
our views and the nation allo wants to know the vlewa 
of this House. 

SHRI GURUDAS DASGUPTA: Sir, I am on a diff.rent 
view. My point Is that the hon. Prime Mlnlater Is using 
his right to make a Statement. He can do 10 any time 
he likes because he Is heading the Govemment. That is 
not the point with me. The point Is that we are a 
supporting Party. This is not a one-Party Government. It 
is clear to the Govemment and more 10 to the Prime 
Minister that as supporting Parties, we have serious 
differ.nces. He is aware of our .. rlous diff.r.nces. 
Therefore, the system should have been that as and 
when the Prime Minister apeaks, I~medlat.ly the 
discussion begins. Why ahould It begin? It is becauae 
the House wHl be seized of the view of the Prime MInister 
but our vIewI will not be known to the ~. WIth all 
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humility to Dr. Singh, I am saying that this Is not a very 
nice parliamentary ayetem and nice parliamentary tradition. 

MR. SPEAKER: No. I think ordinarily we should 
welcome the Government's views on an Important matter. 

SHRI BASU DEB ACHARIA: We did not object to 
that. But we want an immediate discussion. 

SHRI GURUDAS DASGUPTA: We never objected to 
that. 

MR. SPEAKER: You know that there is no p088ibillty 
because of this Session. 

SHRI GURUDAS DASGUPTA: Sir, heavens would 
not have fallen if the hon. Prime Minister agreed. 
... (Intsnuplions) 

MR. SPEAKER: I did not know that you have faith 
in heavens. 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, the 
hon. Prime Minister Is making a suo motu statement. But 
we want to have a full discussion in this House. 

MR. SPEAKER: I have committed that you will have 
a discussion. I am sure all the hon. Members will make 
good contribution in the debate. We shall have a full 
discussion. 

{TflInslslion] 

SHRI RAMJI LAL SUMAN: The hon. Prime Minister 
may make his statement, nobody can stop him, but It 
would have been better, if opinion of all parties was 
solicited. I understand It would made the Prime Minister's 
statement more relevant. 

{English] 

MR. SPEAKER: We are developing a new system. 
Before the Prime Minister's speech, we are dl8CU88ing 
whether he should speak or not. 

... (Intsnvptions) 

MR. SPEAKER: You also feel the same way. 

{TrsnsIslion] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, in the meeting held with you, It was decided 
that. . .. (Inl8mlplions) 

MR. SPEAKER: You too said It. 

PROF. VIJAY KUMAR MALHOTRA: The hon'ble 
Prime Minister may make his statement whenever he 
wanta, but no other discussion can be held before the 
discusalon on the hon'ble President's Addl'888, that was 
oppoeed, If the hon'ble Prime Minister make his statement 
on 24th and dl8cussion Is held on 27th, it hardly matter. 
He has every right to make his statement but it is 
inappropriate that 5-6 days should have elapsed. 
... (lntstnJplions) 

(English] 

MR. SPEAKER: May I make my position very clear? 

... (IntemJpllons) 

SHRI RUPCHANO PAL (Hooghly): Sir, we welcome 
the fact that the hon. Prime Minister has come to this 
House to explain as to what had happened at the IAEA. 
But a substantial section of this HOUR has a different 
view on this Issue. What would happen after the hon. 
Prime Minister has made his atatement? The country 
would know only about the views of the Government on 
this Issue. ... (IntstnJplions) 

MR. SPEAKER: You may agree with the view of the 
Government after you have heard the statement of the 
hon. Prime Minister. 

... (Intsnupllons) 

SHRI RUPCHAND PAL: Sir, we have asked for a 
structured debate on thia issue . ... (Inhlnuptlons) 

MR. SPEAKER: I have said that this 18 an Important 
issue and should be discU88ed on the floor of the HOU88. 
There Is a demand for a structured debate and I have 
said, 'yes'. But we have to start with the Motion of Thanks 
on the President's Address. Rssh/mpllljl had been kind 
enough to deliver his addre88 to the nation in the 
Partiament. As soon as that dlscU88ion Is over and as 
soon as the Budget Is presented, we shall taka up the 
di8cu88ion on this i88ue. 

... (InhImIpIIons) 

{Tmnm.Iion] 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, It would be better If the hon'ble Prime Minister makes 
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IShri Ramji Lal Suman] 
his s,atement after taking the opinion of the Members. 
... (In/sfTUplions) 

/English} 

MR. SPEAKER: It is very unfortunate. This is very 
unfortunate. I can only say that this Is very unfortunate. 
You are entitled to make your comments both Inside and 
outside Parliament. But now please listen to the Statement 
to be made by the hon. Prime Minister with the respect 
he deserves. 

15.09 hr.. 

STATEMENT BY PRIME MINISTER 

India'. vot. on th. Iran Nuclear laue of Iran'. 
Nucl.ar Programme 

"THE PRIME MINISTER (DR. MANMOHAN SINGH): 
Mr. Speaker, Sir and hon. Members taking into account 
the concems that have been raised about India's vote on 
the Iran nuclear issue at the meeting of the Goveming 
Board of the Intemational Atomic Energy in Vienna, on 
February 5, 2006, I rise to apprise this august House of 
the facts of this matter. 

Let me begin by affirming that India's vote on the 
IAEA resolution does not, in any way, detract from the 
traditionally close and friendly relations we are privileged 
to enjoy with Iran. Indeed, India-Iran ties, as we have 
repeatedly emphasized, are civilizational in nature. We 
intend to further strengthen and expand our multifaceted 
ties with Iran to mutual benefit. 

Let me also state the importance of India's relations 
with I ran is not limited to any single issue or aspect. 
This relationship is important across a wide expanse of 
co-operation, both bilateral and multilateral. We also c0-
operate on regional issues. We value this relationship 
and intend to do what we can to nurture our bilateral 
ties. Let me reiterate in this context that we are committed 
to the proposed Iran-Pakistan-India gas pipeline. The 
economics of this project is currently under professional 
investigation by intemationally reputed consultants. This 
is a necessary step in taking the pipeline project forward. 

"Pfaced In Llbrsry, See No. l T 3680106. 

On the specific issue of Iran's nuclear programme, 
let me reiterate what I have said publicly on several 
occasions. As a signatory to the NPT, Iran has the legal 
right to develop peaceful uses of nuclear energy consistent 
with its International commitments and obligations. It Is 
incumbent upon Iran to exercise these rights in the context 
of safeguards that it has voluntarily accepted upon Its 
nuclear programme under the IAEA. 

These rights and obligations must also be seen in 
the context of developments since 2003, when the 
Intemational Atomic Energy Agancy began seeking 
answers to a number of questions ariSing from Iran's 
nuclear activities, some of which were undeclared to the 
Intemational Atomic Energy Agency In previous years. 
Subsequently, In the context of these demands, Iran did 
extent cooperation to the Intemational Atomic Energy 
Agency in investigations of Its some of these activities. 

In November 2004, Iran agreed with the European 
Union-3 (France, Germany and the UK) to voluntarily 
suspend all enrichment and reprocessing activities until 
questions relating to its past nuclear activities were 
clarified by the Intemational Atomic Energy Agency. 
However, since August last year, Iran has renewed 
production of uranium hexafluoride and thereafter, has 
also resumed uranium enrichment. 

Successive reports of the Director-General of the 
Intemational Atomic Energy Agency have noted that w~ile 
Iran's cooperation has resulted in clarifying a number of 
questions, there remain many unresolved questions on 
key issues. Sir, these include the use of centrifuges 
imported from third countries and designs relating to 
fabrication of metallic hemispheres. Hon. Members are 
aware that the source of such clandestine proliferation of 
sensitive technologies lies in our own neighbourhood, 
details of which have emerged from successive 
Intemational Atomic Energy Agency reports. This august 
House, Sir, I believe, will agree that India cannot afford 
to tum a blind eye to security implications of such 
proliferation activities. 

The objectives of upholding Iran's rights snd 
obligations and our security concerns arising from 
proliferation activities in our extended neighbourhood have 
shaped our position. Therefore, Sir, our approach has 
been conSistently in favour of promoting all efforts to find 
a solution, based on acceptable mutual compromises, in 
which Iran's interests and the concerns of the intemational 
community would be addressed. We have consistently 
wort<ed to promote a OOneen8US In the International At('mic 
Enel'Q¥ Agency towards this end. This has been the logic 
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of our stand at the IAEA Board of Governors Meetings 
both in September, 200S and earlier this month. 

Sir, I might remind hon. Members that it is only on 
these two occasions that the Resolution that resulted has 
not been a consensus one, and a vote has been 
necessary. Despite that, in the latest vote this month, the 
Resolution not only had the support of all P-S countries 
including Russia and China, but also of important NAM 
and developing countries such as Argentina, Brazil, Egypt, 
Ghana, Singapore, Yemen and Sri Lanka. 

The resolutions passed in September last year and 
earlier this month underlined the need for time to be 
given for diplomatic efforts to continue. The recent 
resolution of February 5 asks the Director General of 
International Atomic Energy Agency to inform the UN 
Security Council of the status of negotiations with Iran, 
and the steps that Iran needs to take to address these 
questions. It calls for continued diplomatic efforts including 
through exploration of the option provided by Russia, 
which we have supported. Hon. Members are aware that 
Russia had offered to locate a joint venture project on 
Russian soil to address Iranian needs for enriched 
uranium, provided Iran suspends its enrichment 
programme to increase intemational confidence regarding 
the unresolved questions of the last two decades. Russia 
and Iran are currently in discussions on the subject, and 
we remain hopeful of a positive outcome. It is our hope 
and belief that the issues that have arisen can still be 
resolved through discussion and dialogue. 

Mr. Speaker, Sir, I have set out the background in 
which we have taken a position at the Intemational Atomic 
Energy Agency Board. I would like to reiterate our 
unshakeable conviction that such a sensitive issue, which 
concems the rights and international obligations of a 
sovereign nation and a proud people can only be 
addressed through calm. reasoned diplomacy and the 
willingness on all sides to eschew confrontation and seek 
acceptable compromise solutions. We are. therefore. 
deeply concerned by escalating rhetoric and growtng 
tensions and the possibility of a confrontation over this 
issue. This is a matter of conoem for us as tensions in 
this region-where our vital political, economic and security 
interests are involved-affect us directly. The region hosts 
3.5 million Indian citizens whose welfare Is a major 
concem of our Govemment. 

We, therefore, call upon all concerned to exercise 
restraint, demonstrate flexibility and continue with daJogue. 

to reach an amicable solution. As I mentioned, there will 
be another meeting of the Intemational Atomic Energy 
Agency Board in March this year at which a full and 
regular report will be presented by the Intemational Atomic 
Energy Agency Director-General. In the days to come, 
we will support diplomatic efforts in this regard, drawing 
upon our friendly relations with aU the key countries 
involved. 

The Govemment is conscious of the need to balance 
several important considerations in this regard. We have 
a strong and valuable relationship with Iran which we 
would like to take forward in a manner that Is mutually 
beneficial. We have great respect and admiration for the 
Iranian people with whom our fraternal ties go back to 
several mUlennia. We have every intention of ensuring 
that no shadow Is cast on these bonds. 

In the overaD context that I have outlined in detail, 
I am confident that this august House will agree that the 
stance taken by thie Govemment has been consistent 
and in keeping with our own weli considered and 
independent judgement of our national Interests. I am 
confident that this policy will receive the support of this 
august House and our nation. ... (InltJrrupIIons) 

SHRI RUPCHAND PAL (Hooghly): Mr. Speaker, Sir, 
the hon. Prime Minister's statement has concealed more 
than It has revealed. It has not mentioned anything about 
the pressures being mounted and about the public 
statement made by Important people of the US 
Administration on this issue. 

15.19 hl'l. 

CONTEMPT OF COURTS (AMENDMENT) 
BILL, 2004-contd. 

IEnglJsh} 

MR. SPEAKER: Now, we wUI take up item no. 10, 
diacusaion on Contempt of Courts (Amendment) BIU, 2004. 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkll): I 
have been dealing with the difficulties involved in getting 
the 881 passed. Our attempt is to have lOme kind of 
judicial accountability. Here, It may be pointed out that 
the former Chief Justice of Supreme Court himsetf has 
said that thirty per cent of the judlclalY is corrupt. If this 
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amendment is found to be successful, It will go a long 
way in dealing with the corruption in the judiciary. 

Corrupt practices are prevalent In many ways and 
that would not be checked and no allegation can be 
made against any corrupt judge In the present set-up. 
So, we want to change the situation. As I have already 
mentioned, judicial accountability is the cornerstone of 
parliamentary democracy. So far, we have not succeeded 
in bringing out a legislation for judicial accountability. So 
far, we have not succeeded in bringing out a legislation 
for judicial accountability. Of course, for impeachment, 
there Is some provision in the Constitution. We have our 
bitter experience in Ramaswami's case. But now, we have 
come to a stage that we must have a definite say in 
these matters. We must have a statute dealing with 
judicial accountability. That is one of the comerstones of 
our public life. Not only that, legislative accountability also 
is a matter of concern. We have allegations against some 
MPs. Even yesterday, in the Supreme Court, It was 
diec:usaed and the arguments were made for and on 
behalf of the MPLAD Fund utilization. The conduct of 
MPs was a matter of discussion before the Supreme 
Court. It is a matter of shame for me because our conduct 
is being discussed in the highest judiciary because of 
these corrupt practices being prevalent in our system. 
So, we have to pass this Lok Pal Bill. Why are you 
getting anxious who should be exempted and who should 
not be? It is a matter of detail. But let us have a law In 
this matter so that the MPs and MLAs can be accountable 
for their criminal acts, for their squandering public money. 
In all these matters, we want a clear-cut policy and a 
clear-cut stand in the legal forum. That is why, I am 
asking for a legislation on legislative' accountability also. 
In that matter, passing of Lok Pal Bill is another platform 
in our parliamentary democracy . ... (Intsrruptions) 

MR. SPEAKER: Please conclude. 

SHRI VARKALA RADHAKRISHNAN: When we speak 
of judicial accountability, we must be ready with legislative 
accountability also. I want to draw the attention of the 
Govemment towards these two important Issues. We have 
done a good thing by passing the Right to Information 
Act. Though there are many defects in the implementation 
of this Act, it is a good legislation; it is a historic 
legislation. We should also have a historic legislation in 
the matter of judicial accountability and the legislative 
aocountabillty. This BiU is directly connected with judicial 
1ICCOUntabiIity. That is why, I am speaking all these things. 
If we fail in our attempt, that will be' a black mark for our 

judicial accountabHlty statute. Judicial accountability Is very 
much connected with this justification by the Contempt of 
Courts Act. For these reasons, we must be doubly 
cautious to see that the Bill Is successfully passed and 
Implemented. If It goes, the Supreme Court takes the 
other view because they have a pious wish that the 
Supreme Court will be generous and fair enough to see 
that a mere amendment In section 13 of the Contempt 
of Courts Bill is enough. If that is the stand, I have no 
objection. The rest is for the Govemment. ... (Interruptions) 
The Standing Committee did not agree with the 
Government. We do not agree with the Government. In 
that case, they would be having a mere amendment to 
the statute, of the simple statute, that is of Contempt of 
Courts Act of 1971. You are bringing an amendment, a 
simple amendment, to section 13 as proviso. Would It be 
sufficient? If it is sufficient, that is fine. But I apprehend 
that the Supreme Court will not take such a pious wish 
because it concerns their conduct and approach. 
... (Inf6rruptions) 

MR. SPEAKER: You have been a member of the 
Committee. You should not have spoken. 

SHRI VARKALA RADHAKRISHNAN: This is for the 
Govemment to take a decision. The risk is with the 
Govemment to take. When these inherent dangers are 
there, I would request the Government to consider all 
these aspects and do all that is possible so that judicial 
accountabiHty is passed without delay. This Bill, even If 
it goes, judicial accountability act will be there. 

With these words, I include. I support the Bill. 

{Trsnslstlonj 

SHRI SHAILE~RA KUMAR (Chail): Mr. Speaker, 
Sir, I would like to express my gratitude to you for giving 
me permission to speak on the Contempt of co ... rts 
(Amendment) BUI, 2004. Judiciary is the fountain head of 
faith in a democracy. The people of all classes of society, 
whether they are of upper cl888, middle· class or lower 
CI888, want to have access to inexpensive, acceaelble 
and speedy justice. 

A provision has been made In this bill that the 
Contempt of Court proceedings should be enforoed only 
in case when court's orders are being defied or any 
interference is beifl9 caused in the course 'of justice. As 
far 88 hearing of Contempt of Oourt CM88 18 concemed, 
aU people, which comprises retired Chief Justices of High 
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Courts are of the view that only High Court or Supreme 
Court should be given the right to ponder over this laue. 
We should al80 pay consideration towards protecting the 
dignity of the judiciary. Shri Vajpayee's Government had 
recommended the setting up of a National Judiciary 
Commission. Six years have elapsed, but till now the 
Commission has not been set up. From time to time 
cases of corruption In judiciary come to light, the 
discussion in this regard was also held in the House and 
the House expressed its concern on it. 

15.26 hr •. 

As far 88 the Issue of raising matters related to 
common citizens and administrative corruption are 
concerned, the judiciary is bound to look into the cases. 
It has been seen that most of the time false complaints 
are registered in courts. Besides that, Public Interest 
Litigations are also filed. It Is good but complaints in 
regard to misuse of Public Interest litigations have also 
been made. We should also pay serious consideration to 
it. It has been seen that High Courts or Supreme Court 
have eamed a bad name due to corruption prevailing In 
some lower courts and all our State Governments have 
been compelled to forcibly retire the judge8 on the 
grounds of Incompetence, immoral conduct and use of 
drug. 28 judges have been awarded compulsory retirement 
in Uttar Pradesh. similar complaints had been received 
from Madhya Pradesh also and action had been taken 
against 18 judges. From time to time concern over this 
issue has been expressed in the House. 

Through this bill, I would like to say that accountabiUty 
of judiciary to people should be ensured. While supporting 
this Bill, I conclude my speech. 

[English} 

SHAI BRAJA KISHORE TRIPATHY (Purl): Hon. 
Deputy Speaker, Sir, this is a small legislation but this 
has serious impact all over. The Contempt of Col:.lrts 
(Amendment) Bill, 2004 seeks to further amend the 
Contempt of Courts Act, 1971. This is intended to make 
that a contempt is not to be punishable if it i8 satisfied 
that It is done in public interest. Further, this is also 
intended to introduce fairness in the procedure and to 
meet the requirement of Article 21 of the Constitution. 

This is a very sentimental matter. We should consider 
it in that way. There is separation of powers and 
jurisdiction of the different wings and institutions of 

democracy outlined In our Constitution. This Is the power 
of the court to punish. When a court gIvea some v~lct, 
It Is the Executive which is to implement the order of the 
court because the judiciary has no other wing or no power 
just to Implement the order of the court. So, it Is the 
Executive which has to Implement the order of the court. 
Now, 'we are encroaching upon the power of the judiciary. 
We are now minimising the contempt punishment of court. 
If 80me executives go against the order of the court, if 
they fall to implement the order of the court, naturally the 
court proceeds with contempt proceedings. That is the 
only power available with the judiciary. BeIng afraid of It, 
the Executive is bound to Implement the order of the 
court. Now, we are minimising this thing. So, a 8er1ous 
Implication 18 there. Not only we are encroaching upon 
the power of the judiciary but also we are giving 
advantage to thoee defaulter Executives, who are liable 
to and who are con8t1tutionally bound to Implement the 
order of the court. 

So, now, when we are minimising this thing with this 
amendment. ... (Int.nuptions) Sir, I will take one or :Wo 
minutes. 

MR. DEPUTY SPEAKER: Would you like to finish it 
In one minute? 

SHRI BRAJA KISHORE TRIPATHY: I will take only 
one or two minute8. 

MR. DEPUTY SPEAKER: No. Now, we will take up 
Private Members' Legislative Business. You will continue 
on Monday. 

15.31 hre. 

PRIVATE MEMBERS' BILL5-lntmducsd 

[English} 

MR. DEPUTY SPEAKER: Fif8t we win take up Item 
No. 11. 

Shrl Hanaraj Gangaramjl Ahlr 

Shri Subodh Mohlte 

Not present. 

Not pre&ent. 

Now, we wi take up Item No. 17. Shit Mohan SlrVtJ. 
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(I) Pre-Examlnatlon Coaching Centru Regulatory 
Authority Bill, 2005· 

SHRI MOHAN SINGH (Deoria): Sir, I beg to move 
for leave to introduce a Bill to provide for the constitution 
of Regulatory Authority for regulation of Pre-Examination 
Coaching Centres and for matters connected therewith. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for the constitution of Regulatory Authority for 
regulation of Pre-Examination Coaching Centres and 
for matters connected therewith: 

The motion was 8dopItId. 

SHRI MOHAN SINGH: Sir, I introduce"" the Bill. 

15.31'12 hrs. 

(II) Constituent Assembly Bill, 2005· 

{Tf1Jnslstion} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almore): 
Sir, I move that leave be granted to introduce a Bill to 
provide for the constitution of a Constituent Assembly of 
India. 

{Englishl 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for the constitution of a Constituent Assembly of 
India.~ 

The motion was· sdoptsd. 

{Tf1Jnslsfion} 

SHRI BACHI SINGH RAWAT 'BACHDA': I introduce"" 
the Bill. 

·PublIshed In the Gazette of India, ExtraordInary, Part-II, SectIon-
2 dated 17.2.2006. . 

··Introduced wllh the Recommendation of !he Pr8lldent. 

15.32112 hre. 

(III) Education Bank of India Bill, 2005· 

{TrsnsI8tion} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Sir, I move that leave be granted to Introduce a BII! to 
provide for setting up of a Bank for the purpose of 
advancing loans to the students for pursuing higher 
studies. 

/English} 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for setting up of a Bank for the purpose of advancing 
loans to the students for pursuing higher studies.' 

The motion was adopted. 

{Translstlon} 

SHRI BACHI SINGH RAWAT 'BACHDA': I introduce·· 
the Bill. 

15.33 hrs. 

(Iv) Council for environment Protection Bill, 2005· 

{TrsnsIstion} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Sir, I move that leave be granted to introduce a Bill to 
provide for the establishment of a Council at the Centre 
and in each State and Union Territory for the protection 
of environment and ecology. 

{English} 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bill to provide 
for the establishment of a Council at the Centre and 
in each State and Union territory for the protection 

• of environment and ecology." 

Ths motion WBS sdop/tld. 

{Tf1JnslBtIon} 

SHRI BACHI SINGH RAWAT 'BACHDA': Iintroduce·· 
the Bill. 

·Publlahed In the Gazette of india, Extraordinary. Pa:'t·II, 
SectIon-2 dated 17.2.2006. 
··Introduced wI1h the Recommendation of the President. 
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{English] 

MR. DEPUTY SPEAKER: Item No. 21. 

Shri Chengera Surendran : Not present. 

Now, we will take up Item No. 23. Shri Abdullakuttyji. 

15.34 hrs. 

(v) National Commlsalon for Ex-Defence 
Person net Bill, 2005* 

SHRI ABDUlLAKUTIY (Cannanore): Sir, I beg to 
move for leave to introduce 8 BiD to provide for setting 
up of a National CommiSSion for ex·defence personnel in 
the country and for matters connected therewith. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bill to provide 
for setting up of a National Commission for ex· 
defence personnel in the country and for matters 
connected therewith.· 

The motion was adopted. 

SHRI ABDUlLAKUTIY: Sir, I introduce·· the Bill. 

15.34'12 hrs. 

(vi) Television Programmes (Regulation) Bill, 
2005· 

{English} 

SHRI ABDUlLAKUTIY (Cannanore): Sir, I beg to 
move for leave to introduce a Bill to regulate the 
programmes telecast on television channels and for 
matters connected therewith or incidental thereto. 

MR. DEPUTY SPEAKER: The questions is: 

"That leave be granted to introduce a Bill to regulate 
the programmes telecast in television channels 
and for matters connected therewith or incidental 
thereto." 

The Motion WAS adopted. 

SHRI ABDUlLAKUTIY: Sir, I introduce·· the Bill. 

·Publlshed In the Gazette of India, Extraordinary, Part·II, 
SectIon-2 dated 17.2.2006. 

··'ntroduced with the Recommendation of the President. 

15.35 hi'll. 

(viI) Con.tltutlon (Scheduled C .. te.) Order 
(Amendment) Bill, 2008* 
(Amendment of P81'11S1l'11ph 3) 

[English] 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I beg to 
move for leave to Introduce a Bill further to amend the 
Constitution (Scheduled Castes) Order, 1950. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution (Scheduled Castes) Order, 
1950." 

ThtJ motion was MIopttId. 

SHRI C.K. CHANDRAPPAN: Sir, I Introduce·· the 
Bill. 

16.38 hi'll. 

(vIII) PreventIon of Cruelty to Cow. Bill, 2008· 

{TrsnsIaUon] 

SHRI BACH I SINGH AAWAT 'BACHDA' (Almora): I 
move that leave be granted to introduce a BUI to provl::te 
for effective measures for the prevention of cruelty to 
Cows and for matters Incidental thereto." 

{English} 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill to provide 
for effective measures for the prevention of cruelty 
to Cows and for matters Incidental thereto.· 

The motion was IIdopfed. 

{Tf'III1SI8tion] 

SHAI BACHI SINGH RAWAT 'BACHDA': I introduce 
the Bill. 

15.37 hr •• 

(Ix) Colr Factory Workara (WeI,. ... ) Bill, 2008* 

{English] 

DR. K.S. MANOJ (Alleppey): Sir, I beg to move for 
leave to introduce a Bill to provide for certain welfare 
measures for coir factory workers and for matters 
connected therewith. 

·Publlahed In the Gazette of India, Extraordinary, Part· II , 
Sectlon·2 dated 17.2.2006. 

··Introduced with the Recommendation of the Prestdent. 
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MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bin to provide 
for certain welfare measures for coir factory workers 
and for matters connected therewith.· 

ThtJ motion W8S sdopttJd. 

DR. K.S. MANOJ: Sir, I introduce"" the Bill. 

15.38 Iva. 

(x) Farmers (Welfare) Bill, 2006* 

{English} 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I beg to 
move for leave to introduce a Bill to provide special 
facilitias for farmers to improve their life, enhance their 
dignity and benefit the country through higher agricultural 
production by way of improving farm practices, techniques 
and allied occupations and for matters connected 
therewith. 

Bill. 

MR. DEPUTY SPEAKER: The questions is: 

"That leave be granted to introduce a Bill to provide 
special facilities for farmers to improve their life, 
enhance their dignity and benefit the country through 
higher agricultural production by way of improving 
farm practices, techniques and aHied occupations and 
for matters connected therewith." 

ThtJ motion W8S MfopIfKI. 

SHRI C.K. CHANDRAPPAN: Sir, I introduce"" the 

/English} 

MR. DEPUTY SPEAKER: Shri P. Karunakaran-Not 
present. 

·Publlahed in the Gazette 0' India, Extraordinary, Part-II, 
Sec:tIon-2 dated 17.2.2006. 
··Introduced with the Recommendation 0' the President. 

15.39 hra. 

(xl) Code of Crimi_ Procedure (Amendment) 
Bill, 2006 
(Amendment of the Firat SchecIule)* 

{English] 

SHRI ANANDRAO VITHOBA ADSUL (Bulclhana): Sir, 
beg to move for leave· to Introduce a Bill further to 

amend the Code of Criminal Procedure, 1973. 

MR. DEPUTY SPEAKER: The qU8ltion Is: 

"That leave be granted to introduce a Bill further to 
amend the Code of Criminal Procedure, 1973." 

ThtJ motion WS$ sdopt«J. 

SHRI ANANDRAO VITHOBA ADSUL: Sir, I introduce 
the Bill. 

15.31112 hrs. 

(xII) Clnematogreph (Amendment) Bill, 2001* 
(Amendment of Section 2 etc.)* 

{English} 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana): Sir, 
beg to move for leave to introduce a Bill further to 

amend the Cinematograph Act, 1952. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Cinematograph Act, 1962.· 

ThtJ motion W8S 8dop/tId. 

SHRI ANANDRAO VITHOBA ADSUL: Sir, I introduce 
the Bill. 

·Publlahed in the Gazette 0' India, Extraordinary, Part-II. 
SectIon-2 dated 17.2.2006. 
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15.40 hra. 

PRIVATE MEMBER'S BILL-WilhdnlHo17 

{English} 

Conetltutlon (Amendment) BHI, 1004 
(In_rtlon tor new article 47 A) 

MR. DEPUTY SPEAKER: The House shall now take 
up Item No. 32. Shri Hasnraj G. Ahlr to continue. He Is 
not present. 

The hon. Minister of Health to reply now. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): Thank you, 
Sir, for giving me an opportunity to reply to the Private 
Member's Bill moved by hon. Member, Shri Suravaram 
Sudhakar Reddy. I would like to say that I have been 
literally waiting for six to seven months to reply to this. 

I would like to thank the hon. Member first for putting 
up this very important inue to the HO\J88. I have he.rd 
the views of the entire spectrum of this august House. It 
was unanimous that the services in the rural areas need 
to be upgraded. I would like to share my concem with 
them and I also accept the feelings, the emotions of the 
entire House on this issue. 

Sir, we have come a long way, 58 years after 
Independence and 73 per cent of our population lives in 
rural areas and villages; like the Father of our nation, 
Mahatma Gandhi said India lives in villages, rightly Sir. 
But all these years, have we provided the right 
Infrastructure In the health sector? Frankly speaking, we 
need to do a lot more. Our aim, our goal, oUI ml88lon, 
the UPA Govemment's mission, even though It may be 
far fetched, is to provide health care facilities to everyone. 
As the hon. President of India has said that 'equal health 
care facilities should go out to rural araas, to the people 
who live In the villages, to the last person living in the 
last village. On those lines, we are charting out a huge 
programme to fill up this gap in the rural .reas In the 
health care sector. 

Sir, we have been having a national Health Policy 
2000 and a National Population Policy 2001 on which 
we are putting up this huge infrastructure down these 
years in the villages. in the rural areas. 

Today, we have approximately 146,000 eub-cemr .. 
and each IUb-cenIre oatere to a population of about 3,000 
In the hUI .,... and 5.000 In the plain ...... We have 
approximately 23.000 primary health centres, which cater 
to • population of about 20,000 in the hUI ..... and 
40,000 In the plain ....... We have approximately 3.222 
communiIV health centrel which cater to a population of 
about 80,000 in the hili a ..... and 120,000 In the plain 
ar .... AddIng to this, wa have an entire spectrum of 
colleges. We have approximately 242 medical colleges in 
this country. But unfortun.tely, out of 242 medical 
colleges, 152 are only In IIx StateI, almoet the Southem 
Statu. including Maharuhtra and Gujarat. So, we have 
a lot of need there In the rural .,.... and all thie 
Infrastructure, aU theee yeare hu been only about 18 
per cent to 20 per cent. 

It Is very unfortunate and I accept and I concur to 
the entire House that we need more facilities, more 
infrastructure. When we say that, the entire gamut of 
lub-centres, primary health centres, community health 
cent.... and all these figures put together cornprileG of 
only 20 per cent of the public health Infrastructure In the 
country. We definitely need more. That Is why, the Uj.JA 
Government, under our hon. Prime Minister, Dr. 
M.nmohan Singh, has promised that. Madam Sonia 
Gandhi, through the Common Minimum Programme of 
UPA has also said that. 

Today's meagre investment In the public health 
infrastructure is only 0.9 per cent of the total GOP. We 
have promised that we will increase it to minimum two 
per cent In the next three to four years. Rightly 50, we 
are trying to do our best and in fact, we have an 
unprecedented 32 per cent Incl'8888 in the health budget 
over the last year's health budget. We are going on those 
lines. 

But then, again coming back to the _ue of rural 
areas where there Is not much facilities today and rightly 
80 I will be replying individually to What the hen. Members 
have said. I would like to again say that today the second 
highest cause of concern is spending on health. The 
highest cause Is spending on agrlcutture. So, we are in 
the knowledge of things. But since It Is nearty 20 months 
that we have taken over, we are trying to do our best. 
A very big programme. in fact. I would like to say that 
the biggeet programme, In the health sector In the post-
Independence period, Is National Rural Heallh Mlsston, 
which again I will be coming to when I come to other 
parts of the reply. 
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In fact, In the National Rural Health Mlaalon (NRHM) 

we are concentrating on the North-East where It has 
been neglected all these years. In fact, I have been a 
very frequent visitor to the North-Eastem areas. I see 
very loving people there where there are not much 
facilities. That is why we are trying to provide more and 
concentrate more on the North-East where there are a 
lot of people who require lot of infrastructural facilities 
and they have to come all the way. Some of them go to 
Chennai, some go to Calcutta, some go to Mumbal and 
some go to Hyderabad for treatment. So we said that 
not even one Individual there In the North-East should 
move out of the North-East for treatment. Everything we 
will be providing completely to the North-East. We are 
concentrating on those lines also. 

Of course, now we have own system called the Indian 
system of medicine. We have Ayurveda, we have Siddha 
and we have Yoga. In fact, we have Unanl and the 
traditional system of Homoeopathy. So, we are trying to 
use this system, the cost-effective system, which has been 
followed for centuries, literally since time Immemorial. The 
system of Siddha is as old as Tamil language. So, we 
are trying to take the system and put It into the 
mainstream. We are trying to Incorporate both the Indian 
system as well as the modem system whereby some 
hospitals and some doctors will be there in the Primary 
Health Centres and we are trying to provide medicines. 

We are also trying to have the second Programme 
of the RPH that is Aeproductive Health Programme (APH) 
Part II. In fact, we are trying to literally spend 
approximately As. 40 crore in the next five years only on 
this Programme and this comes under the National Aural 
Health Mission which I will be explaining. Once again, I 
would like to share the concems of all the Members and 
individually I will try to go into the queries put up by the 
hon. Members. In fact, once again, I would like to thank 
Shri S. Sudhakar Reddy for having brought out this 
Constitution (Amendment) Bill. He has queried about the 
budget not there for the Common Minimum Programme. 
Budget is not a constraint. Our Prime Minister has 
promised me in health sector that we have a commitment 
of increasing it from 0.9 per cent to a minimum of 2 per 
cent. Budget is not a constraint at all. The only problem 
is that 'Health' is a State Subject. We do the policies, 
the implementation is there by the State Govemments. 
Some States do well and some States do not. We all 
know that. We know which are the States which are 

doing weH and we also know which are the States which 
are not doing well all these years. That Is why, budget 
Is not a problem, It Is only the abaorptlon capacity and 
the functioning. We give a quantum of money to the 
States, but then we do not get the utilisation certificate. 
So, there are a lot of problems with that and there lire 
a lot of administrative problems in some States which we 
are trying to rectify. I am going personally to all the 
States coming under the National Aural Health Mission; 
I am talking with the Chief Ministers and coordinating 
with the officers. In fact, I had visited Bihar two days 
ago just to meet the Chief Minister. I was there only for 
two hours. I met the Chief Minister, dlsc:ussed the health 
issues and said that we are going to provide them what 
they wanted. That is why we are trying to go there and 
have a lot of things done In the health sector. 

Of course, my good friend, Shrl S. Sudhakar Reddy 
said that we need more Infrastructure. Government cen 
build Infrastructure. That is not a problem. But, then where 
Is the manpower? Who mans It? Where are the technical 
personnel? Where are the doctors? Where are the 
nurses? Where Is the para-medical staff? We need to 
train them. We need more of them. India has been 
producing quite some of them but that Is not enough. It 
is not enough to build infrastructure. 

My good friend says that each village should have 
one Primary Health Centre. To maintain, to build up 
Primary Health Centre, it costs anywhere between As. 
25 lakh and As. 50 lakh, and to maintain It for one year, 
It costs anywhere Health Centre in each and every 
vlllage-we have literally six lakh villages In the country-
is a rational approach. Logically also, I do not think we 
could have built up Primary Health Centres in every 
village. The thing that we are trying to do Is firstly to 
improve the existing facilities, Improve and mode mise the 
existing Primary Heaith Centres, have blood storage 
capacity, make some of these Primary Health Centres 
run for 24 hours, and make some of them First referral 
(FA) units. That is what we are trying to do in the National 
Aural Health Miaaion. 

I would Hke to elaborate some more points about 
the National Aural Health Mission. This is a very big 
programme which, as I said, was inaugurated by the 
hon. Prime Minister on 12th April last year. The entire 
country comes under the gamut of this National Rural 
Health Programme. We are trying to focus on 18 States 
which have very low infrastructure and which have low 
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parameters on health indices like the highest Infant 
mortality. highest maternal mortality. high population. 
highest crude death rate. highest disease burden and all 
these issues. So, we have taken 18 States of the lowest 
strata and we have identified them. We are focu88ing 
more on these States. 

These States are UP, Bihar, Madhya Pradesh, 
Rajasthan, Orissa, three newly formed States-
Uttaranchal, Jharkhand and Chhattisgarh, the entire North 
Eastem States, Jammu & Kashmir and Himachal Pradesh. 
In fact, in the first phase we are putting out ASHA called 
Accredited Social Health Activist. Every alngle village with 
a population of 500 or 1000 will be given ASHA. ASHA 
will be selected for each village. ASHA will live in that 
village. So, ASHA cannot work in any other village. So, 
ASHA has to compulsorily live in that village. We are 
giving training to ASHA for a period ranging from 28 
days to one year. The training comprises courses like 
immunization. In the morning ASHA gets up and see 
how many children are there in that village and she has 
to know all the children by heart and Immunize the 
children according the date schedule. Every woman will 
be screened. Every pregnant woman will be taken for 
anti-natal check up. Every pregnant woman will be 
compulsorily taken for institutional delivery. That ia the 
mandate of ASHA. That Is one of the most important 
works. We are giving her some corpus money for her 
emergency travel. So, she will be taking the pregnant 
woman to the nearest recognized centre to conduct a 
delivery. That centre could even be a private hospital. 
So, we are not differentiating between a private hospital 
and a public hospital. We are going to pay money through 
Jllnani Sumlrshll Yoj8na. It is a new programme, which 
we have put out through the Govemment of India. Of 
course, ASHA's other work is post-natal check up. She 
has to take any eligible couple for sterilization. We are 
trying to make it more accessible. Not one individual Is 
going to be coerced in any of these procedures. In fact, 
ASHA will be given condoms to keep with her. ASHA 
will be trained in such a way that she will guide the 
village women to build household latrine in every house. 
We are going to give money through the Ministry of Rural 
Development. ASHA will be trained and also she will be 
given medicines so that she can treat patients with 
common ailments like headache or diarrhoea or vomiting. 
Earlier there were no medicines in the village and 
everybody had to go to a sub-centre, which Is eight or 
10 kilometres away. Now, ASHA will be Hving in the 
village, she will trained and wiD be given medicines to 
treat common ailments. I am sure, a lot of problems of 

the village people could be solved now. For each Centre 
we will be giving Rs. 10,000 as corpus money every 
year to replenish their I'88OUrcea, to upgrade their facUitlee 
and to have all the easential medlcin .. that they want or 
any other commodity which the village wants. ASHA will 
be selected by village headman. Anganwadl worker and 
Self-Help Group. They come together and select ASHA. 
ASHA Is not going to be paid money 81 a .. Iary. She 
Is going to be paid money according to the work she 
does. If she does Immunization, she Is going to be paid 
certain money; If she does anti-natal check up, she is 
going to be paid certain money; and for conducting a 
delivery, some quantum of money 18 going to be given 
to her. That is why, the more work she does the more 
money she 18 going to be paid. 

As regards the Sub-centrea, they are going to be 
provided with medicines. We are going to modemlze the 
Primary Health Centres. We are going to upgrade them. 
We are going to spend a lot of money for modernizing 
the exiatlng facilities fnt In all the.. Primary Health 
Centres and then we will be going on to take up newer 
facilltle8 as and when they are nec .... ry. Today we 
have a lot of problems with regard to the existing facHltlea. 
Some of them are dilapidated. There is no water. there 
18 no power, there Is no electricity, there are no quarters. 
and there are no medlcln... Nothing i8 there. So, we 
a~e trying to first improve the existing infrastructure and 
then we will be going in for providing the new 
infrastructure. 

Coming to the Community Health Centres, Bl"ck 
Hospitals and Taluk Headquarters Hospitals, we are trying 
to upgrade them. Every year we are trying to upgrade 
two Community Health Centres in one district. We are 
going to spend anywhere between ten lakhs of rupees 
and one crore of rupees depending on the requirement. 
We are modernizing the operation theatres in all these 
Community Health Centres. Modern labour rooms are 
going to be put up in all these Community Health Centres. 
Blood storage capacity has to be provided. Ultra sound 
machines are going to be provided. We are going to 
build quarters in each Community Health Centre whereby 
the doctors, nurses and employees could stay so that 
they need not move out of the campus and we have a 
holistic health care. We try to follow the Indian public 
health standard whereby there will be an anesthetist. a 
gynaecologist and a surgeon in these Centres. We are 
trying to increase the umbrella. We are also giving a 
medical mobile unit in each district initially. In each block 
we want to have a medical mobile unit and in due course 
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of time we will be giving It. Initially we are trying to 
provide this in each district. So, we will try to take the 
patient to the Community Healtt', Centre which we are 
trying to refurbish and modemlze so that It can have all 
the facilities. 

That is our aim and we are trying to do It at that 
point of time. 

As I said, we are trying to integrate the Indian system 
of medicine as well as the modem system. We have 
doctors prevalent In both the systems, and on theee linea, 
each district Is going to have a District Health SocIety 
chaired by the Collector, and, of course, co-chaired by 
the District Chairman, the Panchayat representative 
because in our entire gamut of network, the PR, 
Panch.yatl Raj representative will be an essential part of 
that. They will plan what they want for the vlUage or for 
their town or for their region. It is not like we are going 
to plan for them. They will plan for us. There is going to 
be a Village Health Society and a District Health SocIety. 
They will plan and send it to us and we will put the 
money. 

Also, we are going to have Chartered Accountants 
in each district. They are going to monitor the programme, 
Implement the programme and, of course, try to guide 
the entire network as to how the programme could be 
implemented. They will act both the ways. They will be 
informing us as well as guiding them. 

At the State level also, the State Steering Mission 
will be chaired by the hon. Chief Minister and the Health 
Minister will be part of the Mission. At the Central Level, 
the Health Minister is chairing this Mission. We are having 
a lot of Steering Mission meetings. A lot of discussions 
are going on. For this programme, the National Rural 
Health Mission, you give me a little more time because 
It has taken 10 months to conceptualise. Day and night 
we are working out. We have our officers. Earlier we 
had a lot of health programmes but I do not see much 
success in these programmes. I will definitely say that It 
will take one-a-half years just to Implement this 
programme. I am not promising you that the heaven and 
earth results are going to come in the next one or two 
years. For me, It will take one-and-a-half years just to 
implement this programme. 

In the next three years we are going to see some 
results trickling In. In the next five years, we are going 
to have a lot of results. In th4t next .. ven years, I could 

... that all the Infant mortality corning down dramatically. 
Maternal mortality will come down. There will be 
population stabilisation and other Improvements because 
this programme Is not only a health programme but this 
is also going to be a holistic programme of health, 
sanitation, drinking water and nutrition. So, all the 
Ministries are involved, namely the Panchayati Raj 
Ministry, the Ministry of Rural Development and the 
Ministry of Water Resources. All are involved in this 
programme which we are trying to do. 

Today, out of 250,000 ASHAa to be envisaged in 
250,000 villages in 18 States, literally about 110,000 
ASHAs are being put into place. We have been giving 
the training module and we are going all out to tr'lin 
them. Training is the most essential part of It. We are 
going on those line •. 

Coming back to his query about the problems of 
HIV, I would like to say this. 

MR. DEPUTY SPEAKER: Has Punjab al80 been 
included in those 18 Stat .. ? 

DR. ANBUMANI RAMADOSS: Punjab will be Included 
In the next phase because we are taking the States 
which have a lower parameter. This NRHM comprises 
the entire country. But more focus is on 18 States. The 
entire country is going to come in the network. We :re 
going to modemlze the PHCs. We are going to modemlze 
the CHCs in the all the States but then focus Is on 
the.. 18 States because these States represent 60 
percent of India'. population but if you see the infant 
mortality and matemal mortality they are very, very 
backward In health statistics. 

Of course, I would very proudly say that yesterday 
we had the first meeting of the National Council on HIVI 
AIDS. I would proudly say that India is the first country 
in the world where the Prime Minister chairs the National 
Council on HIVIAIDS. No other country in the world does 
It. India does it. 

Also, another issue is that in this Council, all my 
Cabinet colleagues are members. We have about four to 
five Chief Ministers who are members. The Health 
Ministers are also members of this Council. We have 
civil societies and NGOs. We have a whole gamut of 
network, and a lot of people are th,re as members in 
that. W. had the first meeting. We had sorted out a lot 
of issues. We are trying our very best to eradicate this 
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huge msnace of HIV/AIDS in this country and we are 
taking it very seriously. We are concentrating more on 
prevention. Regarding caring support, in fact, we are trying 
to support 100,000 people free of cost through minimum 
100 hospitals. But today we are doing about 26,000 
people. We are supporting them but there is no limit. If 
there are more people, then they will be Involved In to 
the system of treating them. 

Coming back to malaria in Andhra Pradesh, It has 
been very rampant. The hon. Member Is from Andhra 
Pradesh. In fact, there are seven tribal districts. There 
have been a lot of issues in these districts. They are 
moatly tribal districts of Andhra Pradesh. I have asked 
my officers to go there and co-ordinate. In fact, the 
Government of Andhra Pradesh have been doing well In 
supplying and giving mosqUito nets or spraying 
Insecticides, and they are taking care of the treatment 
course. When they get malaria, they are trying to take 
care of this. 

16.00 hr •. 

Another issue he has raised is about heart diseases. 
would concur with him. This morning we had a 

conference In the All India Institute of Medical Sciences. 
There, the WHO representative had come from Geneva 
and he was also saying that India is going to face a 
huge problem In the next 40 to 50 years In cardlo-vascular 
diseases, diabetes and strokes and we are trying to chalk 
out the entire future on these programmes. 

Today, we are moving from a phase of communicable 
diseases to a phase of non-communicable diseases like 
in the case of tuberculosis, it is coming down and likewise 
in the case of leprosy. We have eliminated leprosy. We 
have not eradicated it but we have eliminated it and 
these sorts of things are coming down. 

On the other side, India has become a diabetic capital 
of the world. Cardio-vascular disease problems are there. 
in the coming financial year, we are having a new 
programme called 'the Integrated Programme on Diabetes 
Cardio-vascular Diseases and Strokes.' There, we are 
trying to have a massive awareness programme, massive 
awareness campaign amongst the different strata of the 
society especially in the rural areas. There is going to be 
screening campaign as to how we could prevent the 
lifestyles. Today we are in the age of globalisatlon, junk 
food and sedentary life styles. There is no mobility. People 
sit in front of TV and see mega serials literally the whole 

day. So, there are a lot of Issues In that. We are trying 
to educate people in that. 

Coming back to what the hon. Member, Shrl K.S. 
Rao, has said about the health care Insurance, 'yes', it 
is a good suggestion. Today, the State and the Central 
Govemments are spending on health. This Is just one-
third of what the individuals spend. Putting the State and 
the Central Government together, the quantum of money 
which the State and the Central Government spends, 
what the individuals spend is to be seen collectively. All 
the Individuals In India spend about two-thirds of what 
the Government spends. So, the only way Ie health 
insurance. That is the only way where we could avoid 
health-spending by individuals and we are trying to have 
a very comprehensive programme on health Insurance. 
We have had programmes earlier . ... (lnhll'lUpllons) 

SHRI VIJAYENDRA PAL SINGH (Bhllwara): Is Baba 
Ram Dev also helping you out in this caullle? 
...(Inlrlnupllons) 

DR. ANBUMANI RAMADOSS: Can I finish? Why do 
you want to interrupt me? I am talking on health 
insurance. Can I finish on health Insurance? This Is a 
very important topic. Why do you want to go to Baba 
Ram Dev Issue now? ... (InltlfnJptIons) 

Health insurance is the, only way. In fact, we are 
trying to have a comprehensive health policy. W. have 
had health insurance schemes earlier. But these were 
not successful. I also acknowledge that. Even the 
Government has the universal health Insurance policy 
where we are trying to induct about one mlRlon people 
who are below the poverty line. But I do not 88e the 
programme going. There is the point of reimbursement. I 
do not see a poor man spending money during 
emergency and getting his reimbursement. So, all these 
issues we are trying to sort out and we are trying to 
have a comprehensive policy, having a private-public 
participation in both the insurance sectors and Insurance 
providing and health care providing also. Of course, there 
are two sectors-organlaed and unorganleed sectors in 
the health insurance which we are trying to do. 

Of course, my good friend, Shri K.S. Rao, has salc:f 
also of use of Ayurveda and Siddha. I have already 
mentioned that we are trying to integrate because this is 
our own system, founded by our forefathers. It is our 
duty to propagate this system and this system is not 
only propagated in India but also worldwide. 
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Sir, in the last year and a half, literally, about six to 
seven Mln'isters of different countries had met me 
personally, coming here in India. They said that they 
want to propagate it in their own country, right from Chilly 
to Hungary to South Africa. We have been getting a lot 
of queries and we are trying to do it within our own 
country first and then we are trying to do It worldwide. 
We are also having a lot of issues on this. 

Another issue which was raised was about the 
Diploma of Medicine. They call them barefoot doctors. In 
the early 60s, there was a concept of barefoot doctors. 
They were doing short training in medicine and they were 
asked to go to the villages and take care. Then, they 
have become full-fledged so-called 'quake' doctors in the 
later half. So, we had a huge issue on that. We do not 
recognise this system at all. Of course, on the condition 
of MBBS doctors for rural posting, we are trying to bring 
In a comprehensive policy. We are going to make it 
mandatory for Intemship for medical students who have 
finished their House Surgeon course, that they will 
mandatarily work for one year in the rural areas after 
finishing their Intemahip. That Is what we are trying to 
bring in and after that compulsory one-year rural posting, 
he will be given his permanent registration so that he 
could go out and practise. 

The hon. Member had asked about the Incentives 
for nursing homes In rural areas. We are trying for It. In 
fact, the hon. Minister of FInance last year had announced 
that for anybody having a 1 QO-bedded hospital in rural 
areas, there will be some tax exemption and there will 
be a lot of sops in the taxation network also. 

16.05 hr •. 

[SHRI VARKALA RAOHAKRISHNAN in thtl Chsi~ 

Hon. Member Shri Bachl Singh Rawat raised an issue 
about the problems of posta. He said machines are there 
in the hospitals. Rightly, In some hospitals there are 
machines, there are beds; but there are no posts. We 
need to do more of this. In fact, I depend on the State 
Governments. We try to request them, we try to cajole 
them, I go there and I talk to them and that Is the only 
thing I could do with the State Govemments. Some are 
responding well and some are not. Again, I cannot 
penalise the States which do not respond because If I 
penalise them, by not gMng any funds etc. It will be 
more worse. So, the only way for me is to ask them and 

request them to put up more workers. In fact, for the 
Auxiliary Nurse Midwives, ANMs, in the sub-centres the 
Central Government is paying their salarias. We are trying 
to do a lot more on these lauea. 

Of course, there was this laue about mobile health 
centres. Through the Rural Health Miaion we are trying 
to have one mobile medical unit In each district In the 
first phase which will go around the entire area. In fact, 
he has queried about encouraging herbal cultivation. It is 
a very valid point. We are trying to do it. We have a 
National Medicinal Plant Board established. India hu got 
a very right tropical climatic conditions and good 
environment to cultivate theae medicinal plants. My experts 
say that in the next 40 years these medicinal plants will 
be a trillion dollar industry and all our farmers could take 
It up. There ia no need of much water or presticlde and, 
In fact, we are trying to propagate It. In fact, today evening 
at 5.30 p.m. we have a dilcuHlon with the Minister of 
State for Commerce at my oHlce only on this IHue of 
how we could stili propagate It and have more zones 
etc. 

SM RamJi Lal Suman mentioned about doctor-patient 
ratio and asked are there enough doctors in this country. 
No, Sir. They are not enough. We have both the Indian 
system and the modem system doctors. In the Indian 
system doctors, we have approximately 7,00,000 doctors 
and in the modem system we have about 6.90.000 
doctors. These doctors put together, the doctor-patient 
ratio comes to about 700 people per one doctor. But 
then if you take only the modem system, It comes to 
about 1,700. We need more doctors. Unfortunately, these 
medical colleges are concentrated only In most of the 
Southern States. I have been asking the State 
Govemments to start more medical colleges. When I went 
to Bihar I asked the Chief Minister to start ten more 
colleges. We need more colleges in the Govemment 
sector and not exactly in the private sector. lne 
Govemment should Invest more money and produce more 
doctors; and not only doctors but nurses also. They have 
to start the nursing schools also and along with that, 
schools for paramedlcals also. That is what we are trying 
to do. 

Of course. population Is one of the biggest problems 
for this. I could say that this is one of the very Important 
problems for us. We have to stabilise tHe population. We 
are trying to do It without any coercion or forcing anybody 
to do anything; but we are trying to do It through the 
NRHM also. 
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On the point of spending by the State Govemment, 
earlier, as I said, ten years ago, the State Govemments 
were litera"y spending about 7.5 to 8 per cent of their 
total budget on health. But now It has come down to just 
5.5 per cent on an average and lOme Stat .. just spend 
three per cent of their total budget on health. We are 
trying to ask them to increase Its spending. I have been 
talking to the Planning Commission also to ask and 
request the States to spend more. 

Hon. Member Shri Mahtab was mentioning about the 
Issues in Orissa. Orissa has pretty bad figures In the 
health sector. I could say Ori88a could be compared with 
Bihar. The crude birth rate, crude death rate and the 
infant mortality is very high in that region. We need to 
do more. Through NRHM, I am sure, we are going to do 
it. 

He was asking that like the SIIIVII Shikshll Abh;y.n 
can we have a SIIIVII SWlIsthYII Abhiylln. It Is a good 
suggestion. I have suggested this to the hon. Minister of 
Finance. I hope he takes the suggestion and gives us 
the two per cent health cess and we can call It whatever 

)he wants later on. 

He was querying about Medical Council of India and 
Orissa medical colleges. We have been having lot of 
Issues. Only in Orissa State, earlier if I am not wrong, 
there were 600 medical seats. But today, I think, there 
are only 350 seats. 

So, it has come down in Orissa because the 
infrastructure and the doctors are not there. When the 
Council go and inspect, they have to have certain 
parameters. So, they have reduced It for them. We are 
trying to help them out and we are trying our best to 
see that the Government sector gets more seats in that 
because Orissa is a State which requites badly a lot of 
doctors, a lot of infrastructure and a lot of inputs into the 
health system. 

SHRI BRAJA KISHORE TRIPATHY (Purl): All are 
Government colleges. 

DR. ANBUMANI RAMADOSS: Yes, they are a" 
Government colleges. That is why, I am trying to help 
the Government. Last year, they wanted to close one 
more college, but I said 'No. Nothing doing.' When I 
visited there, I talked to the Chief Minister and told him 
to employ more doctors and more paramedics, nurses 
etc. For these things, weare co-ordinating and trying to 
help them out. 

Another Issue of brain drain was put up. In fact, 
after taking over, I had put up a Committee uncler the 
Chairmanship of former Health Secretary, Mr. Ranjlt Roy 
Chaudhary, and they have given the recommendations 
just ten days ago on how we could prevent brain drain 
because lot of doctors and specialists leave the country 
and go to greener pastures like UK and USA. We want 
to stop them going and we are trying to do It. 

Shri Appadural wu raiSing Issues in Tamil. Can I 
reply In my mother tongue because he said It in Tamil? 
I want to reply In Tamil . ... (lnlstrUplions) 

SHRI BRAJA KISHORE TRIPATHY: You can do 80 
if we get interpretation. 

DR. ANBUMANI RAMADOSS: I have not informed 
about interpretation. Okay, he il not there. 

He wu generally querying about eub-centr.. and 
primary health centrea. His general query w.. about lack 
of attention in the rural are... Of COUl'le, we are trying 
to do It under NRHM. 

Shri Jai Prakash sald that the norms about doctors 
should comprise of work in rural are .. , which I have 
already answered. We are trying to bring in a Iegillation 
whereby they have to have one-year compulsory posting 
in rural areu. Of course, Govemment Is not employing 
health workers. We have abundant amount of health 
workers In this country. We have about 1.2 million health 
workers In this country doing lot of health activities from 
immunisation to DOTS providers like TB medicines, and 
going houae to house surveying people. There are lot of 
Issues and we are trying to look into them. All these 
years, the training module was not good. So, now we 
are concentrating on what is the quantum of training, 
what Is the quality of training, the module that we need 
to do. In America, you could see that a nurse Is an 80 
per cent doctor. After a patient comes and stabiliaos, 
then a nurse can take care of him, but here, they do not 
and they cannot. That is why, we need to Increase our 
training modules and increase our curriculum. 

Then, Shrl Jai Prakash has said that the health 
workers are not living in villages. Absolutely, and that is 
why, in NRHM, we have said that ASHA has to live in 
village and she cannot live in any other village. The first 
criterion for her selection is that she has to live in 
that specific village and she cannot move out of the 
village. 
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Then, the issue of adulteration and spurious drugs 
was raised, which time and again I have addressed In 
this august House and told what steps the Government 
is taking. We are trying to bring in a very stringent 
legislation which Is with the Standing Committee on 
Health. 

Of course, Shri Hanumanthappa had said about Infant 
mortality and MMR. Today India has about 60 per 
thousand live births of Infant mortality and apprxomately 
400 per thousand live births of matemal mortality, which 
is definitely on the higher side and we are definitely trying 
to take stepa to reduce it. That Is why, In NAHM, we 
have brought out saying that the main three rates-IMA, 
MMA and TFR-wlll be brought down after this NAHM is 
tully Implemented and goes through the entire gamut of 
Mven years. 

He raised another issue of diploma In health and 
medicine. You cannot have a diploma In medicine. That 
Is literally like a barefoot doctor after a three-year course. 
Some States like Assam and Chhattisgarh have a three-
year medicine course, but the Central Govemment Is not 
going to recognise these courses. We have a national 
pattem and these persons, who are doing these COul'888 
In Chhattisgarh and Assam, could work only in those 
States because the State Govemment recognises it. We 
do not have any problem on that. if some States want 
to have, they can go ahead and have it provided that 
they will not be recognised nationally. Any of these people 
cannot Join post-graduate national-oriented courses also. 

Shri Karunakara Aeddy from 8ellary said about no 
information available about NAHM. I would say that we 
have all the Information on the website and I would even 
personally give more information to the hon. Member 
about the complete NHAM. 

He was saying that an ASHA is not qualified. We 
should make an ASHA qualified. We have to make her 
trained and we are training ASHAs. So far as the criteria 
of selecting an ASHA is concemed, she should be at 
least Eighth standard or Tenth standard. That is the basic 
qualification. The success depends on the quantum of 
training, the module of training we do. 

He referred to six new AIIMS-like institutions, which 
all the Members of the august House have been querying 
time and again. We are bringing It. In fact, it has been 
now put up back to the Cabinet. The Committee of 
Secretaries had gone through that. They have 

recommended the inclusion of some more States. Some 
States were left out. We are adding some more States 
like Kerala, Karnataka, Maharashtra and Gujarat. These 
States have been added on. W. are now trying to bring 
It. In the next few months, we will be announcing that. 
We will be starting these worka In all these six ""w 
AIIMS and also upgrading other structures In other States. 

Of course, Mr. Aam Krlpal Yadav talked about 
anaemia in women and that they have been suffering in 
the rural areas. I accept, Sir, this has been the fallout 
of malnutrition. It Is a basic factor that there has been a 
lot of malnutrition. Of course, women, particularly pregnant 
women in this country have been severely affected, and 
the statistics literally show that about 75 per cent to SO 
per cent of the pregnant women have some sort of 
anaemia. Anaemia could be categorised like moderate, 
severe and mild anaemia. Women are suffering. We have 
a lot of programmes on those lines, like In all the ANMa, 
they go to the women and do anti-natal check ups. They 
do three anti-natal check ups where they are giving 100 
iron tablets to each one of them. If they have severe 
anemia, they will give 200 tablets. They are also giving 
Iron and folic acid tablets to prevent anaemia and they 
have to take one each. We guide them on these lines. 

Of course, he was mentioning about some 
Govemment doctors doing private practice. Individual 
States take up individual policies on this. The Central 
Govemment policy is that no Central Govemment doctor 
should do private practice. However, Sir, some States do 
allow private practice for their doctors. On one side, we 
have issues of brain drain, doctors going out of the 
country. These doctors get a salary of about As. 30,000 
to As. 40,000 per month. If they go to the private sec:~r, 
they will eam about As. 5 lakh to As. 6 lakh 8 month 
easily. We have to give them some more recognise their 
services and also try to give more incentives to them. At 
the same time, those doctors who are erring on the wrong 
side, who are usurping the patients coming to the 
Govemment hospitals by asking them to come to the 
private clinics, should be severely punished. definitely, 
we will punish them, if we know who are these people. 

Shrlmatl ParamJIt Kaur Gulshan said that there was 
no quality in Govemment hospitals. Some of them have. 
In the Government sector, we have a whole lot of patients 
coming. Take for example, Safdarjung H'ospital. We have 
literally 6,000 OPO patients coming to the Hospital every 
day, and it Is a very big number. We are trying to have 
more cleanliness, and we are trying to have more 
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sanitation. However, when you take into ecc:ount the load 
of patients coming to the hospital, the doctors are not 
able to take care of these 6,OoP patients. Some 
Govemment hospitals might have witneuecI a decline In 
quality. However, there is our commitment that where all 
there has been a problem, we are supporting them, we 
are complementing them, and we are trying to rnoderniu 
the entire infrastructure. We have a very ambitious plan 
of modemislng the complete Safda~ung Hospital 88 an 
entity. Safda~ung Hospital buildings, during the British 
period, were used 88 barracks. Stili, some of those 
barracks are being used to run this Hospital. We are 
now having a Mega-Plan for Safda~ung Hospital. We are 
trying to raze all the old structures In a phased manner, 
build new hospitals and build new structures, modemise 
them and give them to the public. 

She was also complaining that there were no 
medicines and no doctors in Punjab. Definitely, I will look 
into this issue. Maybe, if she brings any specific Issue to 
my notice, I will be happy to help them out. In fact, he 
was saying that in Malwa region, the prevalence of cancer 
is on the increase. We will definitely look Into that Issue 
to find out as to why cancer is prevalent In Malwa region 
and we will also look into other Issues. 

Of course, Shri Sandeep Dlkshit had put out very 
valuable pOints and he had also articulated all his 
concerns. In fact, Shri Sandeep has been very right In 
saying that we do not need an amendment, that It Is the 
fundamental duty of the Government to provide them and 
that it is the fundamental duty of the public to demand 
proper quality healthcare. On one side, he says, the 
country has been making progress. Yes, Sir, absolutely, 
on one side, we are making progress. On the economic 
front, there Is 7.5 per cent to 8 per cent growth. Ours Is 
the second fastest growing economy In the wortd. 

On the other hand, I accept what he says that our 
rank In the Human Development Indices of the United 
Nations Development Project is 127 out of 1n countries. 
We have to definitely think over this. We have to think 
of economy on the one side and the social parameters 
on the other side. My Prime Minister In the last two 
years has been working to close the gap between the 
growth of economy and the social sector. He Is trying to 
address the problems of health, education, agriculture, 
employment, drinking water, etc. They are the main areas 
of his concentration. 

The hon. Member said that there are differences 
among the States 88 far 88 health care facilities are 

concemed. He is absolutely right when he says that 
different States have different levels of health care IndIcee. 
Kerala's health care Indices are compared to some of 
the developed countries in the wortd. At the same time 
we have certain States, which I do not want to mention 
In this august House, where we have some of the worst 
health indices In the wortd. So, we have huge disparities. 
Most of the southem States are doing well in health 
care. This Is directly linked to literacy rate. Why Kerala 
does well Is because of its literacy rate. Women's literacy 
rate Is very high in Kerala. That Is why there is more 
awareness created there. That Is what the Govemment 
Is trying to do. The Govemment is trying to go Into 
preventive mode. 

life expectancy Is Increuing in the country and rightly 
so. Life expectancy Is 63 yea,. today and It Is expected 
to go up to 75 yea,. In the next 15 to 20 years becauae 
of availability of beHer health care, more Infrastruc::o.lre 
and more facilities out there. The hon. Member refefl'ltd 
to the aHention that Is needed to be given to primary 
health care by bringing more personnel and more money 
Into the· system. We are doing that through NRHM. He 
talked about the money into the syatem.Wef,are doing 
that through NRHM, He talked about the heaIIb Ir'ieurance 
scheme and advised us not to emulate the American 
sYstem of health Insurance. We would definitely not do 
that because that Is not the system we are looking at. 
W. are looking at an IndlaniHd syatem, a rural-oriented 
system, a cashless system of health insurance. W. do 
not want the farmer to go from pillar to post in geHlng 
reimbursement of money. We want a cashless system 
wherein a farmer just goes and gives hie health card or 
insurance card and then gets the medlcln .. and treatment. 
That Is the system that we want and that Is what we IU'8 

trying to do. 

The hon. Member said that he could not cite any 
example of a world CI888 public hasp ... 1 In India like 
Apollo. I would like to deny that. W. have wondflrful 
public hospitals in the country Uke AIIMS, PGI Chandlgarh, 
JIPMER, NIMHANS, etc. We have some of the world 
class public hospitals in the country. Some of the 
magazines have categorised the AIIMS 88 number one 
hospital In the country. This is a world CI88S hospital. 
Moat of the countries In the wortd want to have tie-ups 
with the AIIMS. I do acknowledge that It Is not enough 
and we need more of them to come up In the country. 

Shri Shallendra Kumar talked about doctors not being 
available in rural areu. I said what we are trying to do 
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for that. he referred to population explosion. I have already 
stated what we are trying to do In that regard. He said 
that a lot of nurses In Uttar Pradesh are from Kerala. I 
would like to congratulate the nurses from Kerala for 
going out not only to Uttar Pradesh but to different places 
in the entire world. They are doing a great service. They 
are very bold sisters. You have to have social orientation; 
you have to have service orientation. That is what they 
are doing. The nursing job is a thankless job because 
you do all the hard work and all the dirty work. That Is 
why I would like to congratulate the nurses and sisters 
from Kerala who are going out to different parts of the 
country. 

Taking this opportunity, I would like to ask Shri 
Shallendra Kumar to urge upon his leaders to start more 
medical and nursing colleges in Uttar Pradesh. We need 
a lot more doctors and nurses in National Rural Health 
Mission and I mentioned this to him. He had promised 
that he would look into this and start more colleges. 

The hon. Member talked about vaccination for the 
Japanese Encephalitis. We would be vaccinating most of 
the children in Uttar Pradesh before this season. This 
year we will be preventing Japanese Encephalitis deaths. 
Shri Shailendra Kumar talked about providing clean water 
for drinking in rural areas. The objective of the NRHM is 
that we should have drinking water, sanitation, nutrition, 
etc., in the rural areas and we are trying to do it. 

Shri A.K.S. Vijayan has mentioned about doctors not 
being available in the villages. Shri Vijayakrishnan has 
mentioned about facilities not available in the rural areas, 
which I have already addressed. There is a demand for 
one hospital in each village. Yes. everybody wants good. 
functioning and quality hospital In a village. But for the 
Government to Implement it. it has to maintain and build 
a hospital and to have more personnel and infrastructure. 
That is why we are trying to Improve the existing facility. 
According to the National Population Policy criteria, one 
Primary Health Centre should be provided to a certain 
thousand people. 

Shri T.K. Harnza from Kerala expressed worry about 
PHCs in block levels. In fact. Kerala Government Is 
already doing well In the health sector. Steps under the 
NRHM should be taken to fill up these Infrastructure 
vacuum. Shri Panda from Orissa mentioned about no 
facilities in tribal and interior parts. I accept that there 
are no facilities in Orissa. especially in tribal and Interior 
parts. That is why the National Rural Health Mission is 

going to concentrate a lot in Orissa, Bihar and Uttar 
Pradesh. Of COUI'H, Madhya Pradesh and Rajasthan also 
need a"entlon. But we are going to concentrate 
tremendously In Orissa, Bihar and Uttar Pradesh because 
when I travelled to these States, I could see that not 
much facilities are available in these States. In Orissa, 
we need more mobile facilities also. These States have 
a lot of problems. Hence, we would Increase the number 
of medical mobile units in these States. We would like to 
provide a medical mobile unit in each district all over the 
country. But In these difficult States, we may even think 
of having two or even three medical mobile units 80 that 
they could go around different comers of the villages 
and States. 

Of course, there is a need for maternal care. Yas. 
there Is no maternal care. That is why, I would say that 
once ASHA is fully Implemented, ASHA would be taking 
responsibility In the case of delivery and ante-natal care 
which would bring down maternal mortality. If there is no 
facility In a village, ASHA could take the lady to a private 
doctor and extend all help in delivery and would pay the 
private doctor whatever be the charges. We are trying to 
implement Jsnsni Surskshs Yojsns al80. I have already 
talked about the Issue of private practice of doctors whi::h 
concerns both the doctors and the public. 

About giving special attention _ to Orissa, I would like 
to tell that we would give very special attention to Orissa. 
We have to definitely improve. the national figures and 
the national average, which are trying to do. Shri 
Manoranjan Bhakta has mentioned about health centres. 
We are trying to improve. He had also mentioned about 
medicines supplied through CGHS and the quality of such 
medicines is not good. That is different issue, which again 
we would try to improve. We already have a good 
formulary and medicines are being made available now. 

There is a query about the National Illness Fund 
and the same has to be increased. We are trying to 
work out on this. There are some issues and complaints 
about the Prime Minister's Relief Fund and that not many 
people are accessing that. We are trying to take up the 
issue with the hon. Prime Minister's Office and we are 
trying to access this Fund. This needs equal participation 
from the State Governments also. As State Governments 
increase their share, we would also increase. Of oourse, 
he had advised to hold the meeting of th8 Health Ministers 
and to have a new Health Policy. I think, this suggestion 
is well taken. We would consider that also. About new 
Insurance Policy, they say that If we spend on health 
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care, spending on individual's health could be avoided. 
There was a mention about speciallata In Andaman & 
Nlcobar Islands. During my visit, I have not eean many 
• peclali.ts In hosplt.I.. Speclali.t. .re not going to 
Andaman & Nicobar Islands. We need them In Anclaman 
& Nicobar Islands. We are trying to work out the ways 
and means to get them. In this connection, I have been 
talking to the different Ministries to start a medical college 
in Andaman & Nlcobar Islands. The DG of Anned Forces 
Medical College had met me and infonned me that he 
would convey this to the different ministries. There is a 
G.B. Pant hospital In Andarnan Islands with 3DO-beds. 
They could start a medical college there. If they start, 
there will be more Specialists. We are trying to solve the 
issue In Andaman & Nicobar Islands also. 

Of course, Punnu Lal Mohale has mentioned about 
non-availability of doctors in villages and Shri C.K. 
Chandrappan has given Interesting statlstics-he has 
mentioned about 94 per cent doctors in the urban areas; 
68.5 per ce; It hospital in urban areas; and 60.5 per cent 
are not getting any type of facilities; and the spending 
on health care is about 0.9 per cent. He has also 
mentioned about the CMP. We have already addressed 
these issues. To address these issues, under the National 
Rural Health Mission, we are starting schemes In the 
rural areas. 

He has said that all panchayats in Kerala have PHCs. 
It depends on the size of the panchayat. We are going 
with a population ratio. Every 20,000 to 40,000 population 
will have a PHC. 

Dr. Koya from Lakshadweep, himself Is a doctor. He 
has drawn the attention to the Indian Systems of 
Medicine. We are trying to do it at the highest level. He 
had a query about the manpower for running the health 
services. In UK, about 35 to 40 per cent of the doctors 
in the National Health Services are from Asia and mostly 
from India. I have also brought this to the attention of 
the British High Commissioner asking him to leave the 
specialists, as we need them here. I think, that has proved 
a little positive. Now, we have lesS number of doctors 
going there. We cannot prevent them totally. He was 
talking about the five-star hospitals. India today is going 
to have the concept of health tourism where we have 
hundreds of thousands of p.tients coming to India for 
treatment. But my entire focus Is going to be on rural 
areas. Health tourism i. going on by itself. Priv.te Sector 
Is trying to involve in this. We will be very-very careful to 

see that this health tourism does not rub on the rural 
people. People In the rural ...... ehould not .uner. There 
ehould not be any price hike due to ~ tourism . 

Prof. Ramadua talked about the preventive upect. 
The m.ln focus of the UPA Govemment In health aector 
Is going to be on promoting preventive mode. We do not 
have money to cure more than a billion population. I he 
only thing we can do Is to focus on the preventl\1t 
aspects, the basic public health Iesu .. like hygiene, 
sanitation, cleanliness, environmental protection and 10 
on. He has said that the .ucc ... of Kerala .hould be 
emulated eleewhere in this country. That Is absolutely 
true. We are trying to do It. We do not see much In 
Kerala as far as Infrastructure Is concerned. Infrastructure 
Is better in Tamil Nadu than In Kerala. But KeraJa Is 
much better in terms of health p.r.meters, like, 
awareness, education, women's awareneea and so on. 

Health is not an Individual .ubject. It has a social 
implication. Where the literacy I. high, health is high ,,~ 
health care is high. That Is what we are trying to do. My 
good friends and col"agues in this august House have 
raised very serious ISlues. I acknowledge this. I would 
like to say that I am on their side on this Issue because 
I also feal that there Is not much infrastructure, not much 
care available In the rural a...... Infrastructure needs to 
be Improved tremendously for more than a billion 
population on a war-footing. We are trying to do It under 
the National Rural Health Mission. I ask you to give me 
a time for another one or two years, I will Improve the 
health parameters, like the Infrastructure, providing doctora 
with rural postings, increasing the number of nursing 
colleges and to start more medical coOegea In the under-
privUeged States. Once we do that, I am sure, we would 
address the needs of the entire country and especially of 
the rural areas. 

As I said earlier, we have got 600,000 villages in 
the country. We would need Re. 26 lakh to RI. 60 lakh 
for starting a primary health centre and we would need 
another Rs. 15 lakh for running It. Therefore, the money 
that we would need to start these centres Is very high. 
With these words, I would like my friend Shrl Sudhakar 
Reddy to withdraw his Bill. 

MR. CHAIRMAN: Hon. Minister, there are a number 
of primary health centres In every State. These Centres 
get closed by 1.00 p.m. Nobody Is available after that. 18 
there any remedy? 
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DR. ANBUMANI RAMADOSS: We are trying to have 
24-hour functional PHCs under the NRHM. 

MR. CHAIRMAN: I would like to know why no 
medical aid is available in the aftemoon. 

DR. ANBUMANI RAMADOSS: Under the NRHM, we 
are envisaging to have 24-hour functional PHCs and 
CHCs. Once we have mobile medical unit, this will not 
be a problem. Today. every village has a telephone. Every 
village has a cell phone. My colleague Dr. Maran has 
now made 'one rupee one call'. We are going to provide 
one telephone to each unit. We are going to take up the 
task of modemising the block hospitals. 

We are trying to concentrate on block hospitals where 
we are going to have specialists. Specialists would not 
be in PHCs. They can be three where there are facilities. 

With these words, I would say that the Private 
Member's Bill moved by my good friend might be 
withdrawn. 

MR. CHAIRMAN: Now, Shrl Sudhakar Reddy. You 
are fortunate in having a very exhaustive reply which is 
unusual. He has made a very exhaustive reply. 

DR. PRASANNA KUMAR PATASANI (Bhubaneswar): 
Sir, I want to put one question, through you. 

Last time. the hon. Minister had committed before 
the House saying that he would accord sanction for one 
AIIMS sort of a hospital at Bhubaneswar because most 
of the people from Orissa were coming to Delhi for 
treatment, spending a lot of money. He had already 
accorded sanction and already the work of AIIMS had 
started at Bhubaneswar. But we need some more money 
to be allotted in this year's budget. I would like to remind 
him about the commitment he made last time. 

The second question is relating to private health 
sector. We are grateful to him that he had already given 
concurrence to a hi-tee tirupati Panigrahi Medical College 
Hospital; the work had already started there. Another thing 
he had committed is for Achuta Samanta's Medical 
College Hospital of KITTS, which has been delayed. It 
has already complied with all the facilities and appended 
doctors and full-fledged equipment are there. So, I appeal 
that It must also be accorded permission immediately. 
This is my appeal. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, I compliment the hon. Minister, Dr. Anbumani 
Ramadoss for giving a very elaborate reply to all the 
questions that have been raised during the debate. 

I proposed an amendment to the Constitution of India, 
inserting a new article 45A so that there is a right for the 
rural India to have one Primary Health Centre in every 
village with all basic facilities. 

During the debate, cutting across political barriers, 
all the Members have supported this. I am thankful to all 
the hon. Members who supported the amendment. Tt-ree 
hon. Members who felt that is no necessity of an 
amendment have supported the spirit of the amendment. 
All the other speakers have totally supported the 
amendment. 

The hon. Minister has also agreed that the rural area 
is unfortunately denied the basic medical facilities. It is 
true that the National Rural Health Mission is advancing 
vel) well and I compliment the present Govemment for 
taking initiatives to start this, for the first time, taking into 
consideration, the inadequacies and the discrimination 
shown towards rural India. 

But Insplte of the elaborate reply, I feel that ine 
National Rural Health Mission is not going to solve all 
the problems. Still. there are several problems which could 
not be totally explained. The hon. Minister said that there 
is no problem of money, and that In the next seven 
years, it is planned to spend about Rs. 40,000 crore. But 
during the last year, an amount of Rs. 2,000 crore only 
has been given additionally. In this way, I believe that 
even after a century, these facilities cannot be provided 
to them. 

Sir, I may be allowed to make a few points which 
the hon. Minister has explained. In the recent period, it 
is true that with all the facilities, we were able to control 
some very important diseases like polio, leprosy and even 
TB, to some extent. 

At the same time, some of the old problems like 
Malaria are coming up in a very big scale. A number of 
our friends from Orissa have explained the problems In 
tribal areas. In my parliamentary constituency Malaria is 
a very serious problem. In Chintapalll, In VlsakhapatnM1 
district about 1000 tribal people died in a single year 
because the Govemment did not provide even the basic 
medicines. 
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In these circumstances I felt that the rural 8J'8M 
should have the primary health cent ..... The Govemment 
is doing contrary to It. It is true that on the one side 
more Budgetary allocation is made and on the other side 
privaDsation is being encouraged. Nowadays, new worde, 
'health industry' are being used. Health Is being 
commercialised. It is very unfortunate. The hon. Minister 
has rightly said that there Is a necessity to have 
infrastructure, money and manpower. As far 88 manpower 
is concemed, there is definitely a dearth of manpower 
because of lack of medical college. A large number of 
private medical colleges are being allowed and the 
Govemment is escaping from its responsibility. It is 
becoming so costly for an ordinary person to get 
admission to a medical college. Only rich and super rich 
can now become doctors. It Is the most unfortunate thing. 
In these circumstances when about As. 25-40 lakh is 
being paid for getting admission In the medical colleges, 
you cannot expect doctors to work In Primary Health 
Centres. So, the Government should take Into 
consideration all these things. It Is the primary 
responsibility of the Govemment of India to provide 
medicines, basic health care to Its citizens. That is why 
I feel that not as a reward or as a relief but as a right 
under the Constitution the rural areas should have Primary 
Health Centres. Of course, private doctors will always 
have some limitation. 

I cannot insist on this but it would have been better 
if the hon. Minister would have said that he would initiate 
a proposal to bring an amendment to the Constitution. In 
that case I would have happily withdrawn my Bill. I would 
like to know from Dr. Ramadoss whether the Govemment 
is prepared or Is he in a position to Initiate such a 
proposal if not now, maybe after the next Budget. If the 
hon. Minister is prepared to Initiate such a proposal then 
I would happily withdraw my proposal. My purpose of 
bringing this Bill was to bring it to the notice of the 
nation, through Parliament, bring it to the notice of the 
Govemment and that purpose is solved. At the same 
time, I would like an assurance from the Minister that the 
Govemment itse" would Introduce such an amendment. 

DR. ANBUMANI RAMADOSS: What the hon. Member 
has said, the entire House including me accept8 the 
general feelings of the hon. Members. Nobody has said 
that the facility is not there but they said that It Ie lacking 
and it needs improvement. It is the fundamental right of 
the individual to demand good health care. It Is the 
fundamental duty of the Govemment to do so and that 

il what we are trying to do by bringing a lot of 
programm .. under Rural H .. 1th MIseIon. I have gIwn ." 
extensive reply and I am lure In the days to come we 
are going to spend more money. Thle year we have 
spent about Rs. 7000 crore under the NRHM and next 
year it Is going to be minimum RI. 10,000 erore. We are 
going to Increase it every year. We just cannot build 
Infrastructure. Today, there are compIaInta . ... (/nItH'I&pIit1nII) 

MR. CHAIRMAN: There is a lot of unemployment 
among the doctor. 

DR. ANBUMANI RAMADOSS: It II a specialised 
subject. Unemployment is a general problem. Any doctor 
Is either seH-employed or Govemment-employed. It Ie the 
either way. 

Either he can seH-employ himseH ."d practice or he 
can work In the Govemment sector. That is a different 
Issue. But then we are trying to provide the Infrastructure. 
We are trying to improve the manpower. My good friend 
has mentioned private medical colleges. We are not 
allowing private medical colleges. According to the 
requirement, the State Govemmenta want them. They rpe 
the essential certificate. So, they are the ones who want 
more colleges and doctors. But again I am insisting that 
the State Govemments should start more colleges rather 
than the private sector starting them. That Is what I have 
been saying to the Chief Ministers in my meeting with 
them. We are saying that you should Invest money Into 
your own Infrastructure, have more colleges and produce 
more doctors. That Is why, I am for the Govemment 
sector. I want to have more Govemment colleges. That 
Is my premier focus and that Is what we are going to do. 
We are providing this Infrastructure. The UPA Government 
has Its own commitment. As per the CMP, It Is for 0.9 
per cent In the public sector. We are trying to provide a 
minimum of 0.2 per cent and In the four years 0.2 per 
cent Is going to be a huge amount of money. We are 
trying to do It. My good friend will also accept the 
Govemments serious commitment on the health lector. 

With the.e words, I would kindly request him to 
withdraw the Bill. 

MR. CHAIRMAN: Are you withdrawing? 

SHRI SURAVARAM SUDHAKAR REDDY: I do not 
insist. There are very less friends from the Opposition 
side also. 
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I hope that the hon. Minister will take Into 
consideration all the views that have been given Including 
the proposal for compulsory service In the rural areas for 
the medical graduates. 

With these words, I beg to move for leave to withdraw 
the Bill further to amend the Constitution. 

MR. CHAIRMAN: The question Is: 

"That leave be granted to withdraw the BUI further to 
amend the Constitution of India.· 

SHRI SURAVARAM SUDHAKAR REDDY: Sir, I 
withdraw the Bill. 

".48 h .... 

{English} 

PRIVATE MEMBER'S BILL-
Under Considsrsflon 

Conatltutlon (Amendment) Bill, 2004 
(In .. rtlon of New Article 45A) 

MR. CHAIRMAN: Now, the House shall take up Item 
No. 33. Shrl Sudhakar Reddy to move the Bill. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
I beg to move: 

"That the Bill further to amend the Constitution of 
India, be taken into consideration: 

Sir, I propose an amendment 45A for Insertion after 
article 45 that the State shall endeavour to provide free 
nutritious food to all children being provided with free 
and compulsory education by the State. 

It Is for quite some time that the matter regarding 
compulsory primary education has been In dlscusalon in 
our country, through this has not been Implemented in 
spite of the constitutional obligation for a long time. In 
the recent period, this has bee" taken seriously. In this 
connection, National Programme for Nutritional Support 

to Primary Education or the Mid-Day Meal Scheme was 
started by the Government. But In 1995, this responsibility 
was given to the States that Mid-Day Meal Programme 
should be implemented so that the poor children and the 
neeely children could get some nutritious food in the 
primary schools. That would also Increase the enrolment 
more than what It used to be earlier. Some States did 
Introduce It. Unfortunately, after a few years, several 
States wound the up as It became costly. Education Is 
a concurrent subject. Both the State and the Union 
Government have this responsibility. 

But now the Govemment of India has taken the 
Initiative for starting a Mid-day Meal Scheme throughout 
the country and the Centre also Is financing the scheme 
on a big scale. This programme has been Implemented 
now. But I think, though the MId-day Meal Scheme Is 
successful, yet it Is not enough for a country like India 
where about 300 million to 400 million people are living 
under poverty line. There are different scales to measure 
poverty. I believe, even the official statistics would put 
this figure between 250 million and 280 million. We 
believe, It Is somewhere around 400 million. School going 
children mostly In the rural areas belonging to tribal 
communltlee and dIJIit communities are not going to school 
because of utter poverty of their families. 

Now, under the Mid-day Meal Scheme food containing 
minimum of 300 calories are supposed to be provided to 
children. But according to various surveys conducted by 
different States, I also have a Survey report conducted 
by a economic and political weekly in Madhya Pradesh, 
It has been found that the food given to children under 
this Scheme Is of less calorific value and is inadequate. 
But at the same time It has also been found that 70 per 
cent of parents of these children and even a bigger 
peRlentage of teachers and students feels that this 18 a 
good scheme and that It should be continUed. 

Several problems have come to the fore. There are 
many schools with a single teacher and most of the time 
the teacher remains busy In preparing food in the kitchen 
and distributing them. There are several thousand scllool 
where there Is no kitchen and there Is no proper 
anangement for cooks. These types of problems are being 
faoed. But in spite of this there Is a feeling that there 
has been a 30 per cent to 40 per cent increase in the 
enrolment of students in the schools,' particularly from 
the people belonging to Scheduled Castes and Scheduled 
Tribes community. This is a very good 8ign. But to have 
a healthy child it Is necessary to supply food to children 
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that is high in calorie content and providing just one time 
meal also is not going to be enough. The food so given 
should also be nutritious. This aspect of providing clean 
drinking water, nutritious food with sufficient calorie content 
should be given due consideration. 

In India with such development strides we should be 
In a position to spare a substantial sum of money for 
this purpose. The future of India Ilea In the Nral areu. 
From amongst these children In the Nral areas we have 
to produce the future citizens of this country. To have 
nutritious food should be the right of every children and 
therefore, I have proposed this piece of legislation that It 
should be inserted as an article in the Constitution as a 
right for school going children to have meals three times 
a day. There are sections of society In our country where 
the children are not getting three meals a day. It is found 
more amongst people belonging to the dslN families and 
tribal families. A child cannot survive with Just one meal 
a day. I would like to urge the Government In general 
and the Department of Education In particular to make 
their own surveys In this regard. 

The pass percentage also will definitely Improve after 
the implementation of the Mid-Day Meal Scheme. If with 
one single meal It Is possible to Improve the situation, 
then with the provision of nutritious food thrice to the 
children, it is going to be of a much bigger help and it 
is going to be a big leap in overcoming illiteracy in this 
country. I am not proposing food to be given to all the 
poor people in the country. I am proposing food to be 
given only for the school going children at the elementary 
level where we are having the Mid-Day Meal Scheme 
now. This Is the extenSion of what Is provided by the 
Government of India now. There are other types of 
problems which we are faCing today In the MId-Day Meal 
Scheme. They also have to be set right because there 
are some places where It Is not being property used. 
Unfortunately, some caste problems also have come up. 
At some places, it is said that parents of some children 
did not allow their children to eat food alongwith the 
daNts and other caste people. There are villages in Andhra 
Pradesh where dallt women are not allowed to cook food 
for other children and the students are forced to avoid 
eating the food prepared by the dallt women. This Is a 
natural problem in country like India. We will be facing 
such problems where we have caste discrimination. We 
have to set right these things. But, at the same time, we 
should see to It that the money that Is being spent by 
the Government should reach the children. Though the 
oresent Mid-Day Meal Scheme provides enough food of 

nutritious value, It should be added with certain other 
nutritiOUS value food Items like the soyabean meals and 
boiled eggs. This also will definitely help the chHdren to 
improve their health. This Is being proposed in some 
States. I do not know whether It Is being Introduced In 
all the States or not. But It Is very much necesaary for 
young children to have healthy and nutritious food. Some 
friends In Partlament were asking whether It is posalble 
to give food thrice. These types of questions were ralsed 
when the Mid-Day Meal Scheme was proposed. I think It 
Is possible to do It. We need money and more than that, 
we need the political will of the Government for this 
purpose. If we feel that there Is a neceaslty, and If we 
feel that It will be useful to have food of nutritious value 
being given to elementary children, then our aim of 
fulfilling compulsory primary education to all the school 
going children will be totally successful. Otherwise, In 
spite of all types of lectures we are giving to Nral people, 
poor people will not be In a poa/tIon to send their children 
to schools. Unfortunately, from the age of five, a young 
boy Is made to feed himself by doing some small type 
of work. This should not be allowed to hllPpen. It Is a 
very serious problem In a very large number of places in 
our country and this scheme should be definitely 
introduced at different levels. It should be started In tribal 
areas and backward areas followed by other places where 
there Is a necessity. But I think we have a responsibility 
towards the children of our country and It will be fulfilled 
only by giving totai education and eradicating illiteracy, 
and at the same time, by giving nutritious food, we will 
have an opportunity to make young children healthy who 
will become healthy citizens of our country tomorrow. 

17.00 tn. 

I hope the Government will consider this proposal 
seriously and implement It. I would like to suggest that 
the problems that are being faced during the course of 
Implementation of mid-day meal scheme should be taken 
into consideration. Cooks should be provided with sal!ry. 
The Government, in a phased manner, should grant some 
money for the construction of kitchen and dining halls In 
all the schools. In their absence, In most of the places, 
children are made to eat in the streets or outside the 
schools. Drinking water facility should also be arranged 
to them. These are some of the most basic necessities 
which they should be provided with. 

There is a necessity to give insurance to all tl'Ie 
children. In recent times, In some States school children 
are being Insured. I think It Is a necessity. This should 
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be extended to all the States. The Govemment of India 
should share some part of the responsibility so that 
children could get proper medical aid. They should be 
provided with not only life insurance but also with health 
insurance. Then only there will be proper health care 
arrangement for the children, particularly those who 
belonging to the rural areas. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Constitution of 
India, be taken into consideration.-

(Tmnslslionj 

SHRI LAKSHMAN SINGH (Rajgarh): Sir, I will not 
make a speech, but would like to give two-three 
suggestions. I would like to express my gratitude to 
Sudkhake~i for moving a very good Bill. He has made a 
mention of Madhya Pradesh. Besides Madhya Pradesh, 
there are many other states, where the system is not 
working as desired. Earlier also similar situation was 
prevailing there and no improvement has been recorded 
over there. The reason is that legislations are enacted, 
fund are released, materials are made available, but 
corruption continues to prevail over there. There is only 
one method to check the corruption that distribution work 
should be handed over to the Women's Self-Help groups, 
have been set up in villages, nobody can do the job of 
COOking food and looking after the kids better than the 
women. I would like to suggest that we should necessarily 
construct kitchen for preparing foods, but work of 
distribution should be given to Self-Help Groups. By this 
way, we would be able to check corruption. The funds 
released by the Govemment are used to some extent, 
but mostly they are misused. 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): District Vigilance 
Committee monitors it. ... (lnIBnuplions) 

SHAI LAKSHMAN SINGH: The Govemment should 
make it mandatory for the State Governments. 
... (Inlsnuplions) 

DR. RAGHUVANSH PRASAD SINGH: Its meetings 
are held. Meetings are held where Members take Interest, 
where Members do not show any interest meetings are 
not held. ... (Inlsnuplions) 

SHRI LAKSHMAN SINGH: Members will not be able 
to do anything in this regard. The Govemrnent should 

make It mandatory for the State Govemments 80 that 
this work should be assigned to Self-Help Groups and 
nobody elae should be assigned this job. 

SHRI SANDEEP DIKSHIT (East Deihl): I would like 
to thank Shri Sudhakar Reddy, who has moved this Bill. 
I am fortunate that earlier also I got an opportunity to 
speak on the bill presented by him. Sudhakar jl raise the 
issues of public Interest through Private Member's Bills. 
I hope that he may get a chance to sit In the treasury 
benches and be able to formulate a programme or bill 
and should be able to present it. 

Mr. Chairman, Sir, he has tried to raise two Issues 
thorough this amendment, one is free and compulsory 
education and other is, nutritious food. 

He has clearty defined the expression 'nutritious food', 
according to him when he talks about nutritious food, he 
means meals three times a day. The Mid-Day Meal 
Scheme, which is running at present is a revolutionary 
step. Meals three times a day emerge In another form. 
I will take this issue later on, but firstly I would like to 
say something about Mid-Day Meal Scheme. At the e!'ld 
of the decade of 1960's, perhaps the then Chief Minister 
of Tamil Nadu Shri M.C. Ramachandran had taken 
Initiative in regard to Mid-Day meal. 

I will narrate a small story. The private secretary of 
Shrl Rarnchandran, who was an lAS officer told me that 
when a discussion among Cabinet Ministers or some 
officers was going on and at that time the Chief Minister 
made a mention of Mid-day Meal. Some people projElcl 
objected that It will require lots of funds. Shri 
Ramchandran Interfered and said he had experienced 
hunger during his childhood days. He said he had 5-6 
siblings. Once his mother distributed a banana among all 
the siblings. He said, he had experienced hunger during 
his lifetime. If the Govemment resolve to provide meals 
to hungry children, and gives sympathic face to this 
programme it would be greatest realistic effort In our 
democracy and it was proved. The revolutionary outcome 
has emerged out of the programme running in Tamil 
Nadu for the last 30-40 years. There are 8 few people 
who while remaining in Tamil Nadu talk of development 
and leave aside Mid-Day Meal terming it as a social 
programme. It is not so. It has given boost to the 
education programmes over there. Children has now not 
only started going to the schools, but their drop-out rate 
has also come down. The children of all classea have 
started going to the school. The level of education 
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continues to Improve due to it because when maximum 
number of children start going to the school, then 
education not only remains a social or economic Issue, 
but also takes a political tum and the Government gets 
compelled to improve the quality of education. This was 
achieved in Tamil Nadu. It left its mark on the education 
of women. When they were girls they uaed to get food 
in one school or the other. It gave proper nourishment to 
their body. nil they were 18-20 years their body gradually 
became more developed owing to which the next 
generation not only was healthier but grew up into more 
healthy and developed women. Since they were more 
healthy, their offsprings were more healthy. That Is why, 
the Infant mortality rate, as point out by the Hon. Minister 
of Health, started falling down. When faint mortality rate 
plummeted, the people naturally became more Inclined 
towards having lesser number of children. The fertility 
rate allo came down In the State. The revolutionary 
outcome of this scheme In Tamil Nadu la that the fertility 
rate Is le88 than 2.1, which meana that Tamil Nadu has 
already achieved 'Population Stabilisation' which was due 
in 7-8 years. The population of the State may also register 
a fall in the next few years. That atate obtained 
revolutionary results through revolutionary steps through 
a scheme. Impressed by the said scheme Shrl Reddy 
has atated in his speech that this work was given on 
impetus. Probably, due to some reasons It got ltalled, 
however, with the cooperation of the Government of India 

~ and observations made by the hon. Supreme Court of 
India, It Is going on smoothly across the country. However, 
despite all these programmes poverty has assumed 
ominous proportions in the country. 

Some time back Laxman ji referred to Madhya 
Pradesh. Sudhakar Reddy jl referred to It. I am referring 
to their states. I once visited a tribal dominated village 
near Kaimoor Plateau in Rewa district. I found several 
small girls playing in that village. It was around 9.30 a.m. 
Those girls were from tribal families and were in their 
traditional outfits. I went near them. Their age was such 
as may attract a person naturally towards them. They 
were six to seven years of age and were playing with 
each other. Bill I was shocked to see them when I went 
near them. Ev~n today there are such girts In certain 
villages of the country whose coarse hair i8 clum8ily 
iocked in dirt and dust and has lost Its beauty. Their 
eyes were stili exerting optical effluents. Their faces should 
signs of starvation and penury, which perhaps was visible 
in the fifties or sixties. Their nails were outgrown and full 
of dirt, which clearly indicated that they were never cleared 
or trimmed. I asked them If they went to school, they 

mockingly replied that there was no school in their area. 
Now going to school was out of question. Even today 
there are many such villages in the country where .uch 
girls are living. Today, the kind of Bill necessitated by 
Shrl Sudhakar Reddy Ii is very meaningful. Similarly I 
would like to refer to Geedam which lies In Bastar district. 
This district is in Chhattisgarh State. I visited that village 
approximately two years back for some work. The villagae 
there are like hamlets as In Rajasthan. An area consista 
of ten-twenty houses. Today, the forest are not like the 
ones on which the trlbals once used to be dependent. 
They used to eam their livelihood from there. Today, 
thoee people do not get one or two square meals per 
day. A person was accompanying me there. He cited me 
an example of a family he had resided with. The members 
of the family make liquor during the day, which Is called 
'Labanl' in Bihar. Therefore, they go to market In order 
to .ell It. That man told me that once he visited the 
family at night and he was served something to eat by 
their son. Thereafter, he himself went to sleep. When he 
woke up at midnight he saw that two elder members of 
the family returned from the market and telling their 
children something put them to sleep. That night nobody 
dined in their family. The only reason being that the 
liquor produced by them could not be aold In the market. 
Lakha of families are living under auch compulsions and 
In such circumstances. Such Is their financial stale that 
th~y are not able to feed their children. 

The kind of amendments Shrl Sudhakar Reddy II 
wants to bring about In the Constitution will not only 
boost education In the country today but will attract more 
children to schools and would make them spend more 
time there. I agree that the kind of development which 
ha. taken place In our country ha. minimised the 
megnltude of starvation which used to be here 3C>-40 
years back. DespHe that the Children do not get the klnd 
of food they should In the modem progressive country 
like India. In this context this Bili may prove beneficial. 
My submll8lon to SM Sudhakar Reddy jl Is that he Is In 
favour of three meals. I do not want to associate It with 
viable or unvlable terms like money resources because 
he has rightly said that If It Is neceaaary then funds and 
resources should be provided. If we really feel that It 
should be done then It becomes our duty to support It 
irrespective of our position as a ruling member of the 
opposition. 

I would like to draw your attention to some practical 
aspects. First, whether giving them three square meals a 
day would fuHlI the needs of the family? I believe that 
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Instead of giving them mid day meal once a day if we 
give them two meals per day then It will prove more 
useful. Besides, the management would be easier. 
Secondly, if there is paucity of funds then It can be 
ignored initially and at least It should be made mandatory 
for girls. 

It is a countrywide experience that barring a few 
tribal areas or families or certain States like Kerala where 
women or girls are generally given equal right to study, 
food, love or affection, the Indian households give more 
Importance and provide more assistance In the form of 
food or education to boys rating the girls a bit low. We 
should make It mandatory for girls, who come to school 
that they should be given at least two square meals per 
day. Our hon. Ministers present in the House may be 
knowing better how to translate these words into action 
by making a provision in the Constitution. The Hon. 
Minister of H.R.O. is sitting here and she has herself 
been discussing this issue and is pretty sensitive and 
gets excited on this issue several times as to how to 
implement it. So she would be able to understand it 
better. But we can implement it in the form of a 
programme not through a programme since it is not very 
effective through a programme as through an amendment 
In the constitution. Shrl Suravaram Sudhakar Reddy has 
pointed out several lacunae in the mid-day meal 
programme that corruptoin is rampant and at aeveral 
places food is not properly available and several lacunae 
are being found in the management thereof. This fact is 
evident in each and every area of India. It is also a fact 
that may be the children of higher castes do not sit with 
the children of lower castes or backward classes. I am 
aware of all these things and the govemment as weli as 
the employees 'are also aware of this. All these institutions 
try to correct this practice in their own way by making 
some aiteratlortJ in their programmes. But if we try to 
bring this matter into the ambit of constitution then Its 
effect will be altogether different. By bringing it into 
constitution it will become a fundamental right and will 
expedite Its implementation. Only then the OffICers, leaders 
and departments at the grass root level be they at 
Panchayat-Ievel or B.O.O.s, will make them realize that 
neglecting the impl~mentation of this scheme may have 
adverse impact on their A.C.R.s but It will definitely make 
them responsible for violation of the fundamental rights 
of the people of India, which will encourage them for Its 
implementation and help in changing their out-look towards 
It. 

17.18 hr •• 

[SMAI GIAIDHAA GAMANO in 1M Ch8/Jj 

In this regard my humble lubmls.ion to the 
Government is that they should understand Its importance 
to bring It into the ambit of constitution? Similarly, the 
govemment 18 provldlng mid-day meal throughout India; 
this propoul i8 to make it two or may be If you like 
three meaIa in a day. 

As far as the matter of three meals is concerned I 
would like to request Sudhakar ji to have a look into this 
Amendment. For providing three meals to the people, 
the govemment have to come in cion contact of their 
lives and culture. It Is often oaid about that Its venture 
into any sphere brings 101888. But I am of the opinion 
that It Is not a thoroughly correct obaervation. Our 
govemment is Improving Its Image but It should not try to 
interfere Into our private lives and hom... ... (Inlrlnuptlons) 
When you are In power or may be tomorrow we will 
come to power the role of govemment remains same. 
Most of the Govemment are like that. Therefore, we seek 
democratic system of govemance so that people like us 
who have been elected to the House, could raise the 
issues of public by laying on the table of the House or 
by other devices and thus propel the Govemment for 
working into right direction. 

The inherent danger in the prop08ed three-meal 
scheme is that it may give the opportunity to the 
Govemment to interfere Into encroach upon any family or 
private life. There is an apprehension that the children 
enjoying their evening time either through playing or 
spending leisurely hours with their grandparents, could 
be coerced into having meals by the teachers or the 
officials. As far as the scheme of mid day meal Is 
concemed it is fine as It works both as an Incentive to 
attract them to attend school as well as to provlde them 
necessary nutrition which eventually help them in 
becoming good citizens. But one thing is missing here, 
whenever we talk about mld-day meal, we talk in te:m8 
of school going children but in the mean time we tend 
to forget the children in the age group of 0 to 6 years. 
We are aware that 80 to 85 percent mental growth of a 
child takes place upto the age of 6 years. Besides, 
maximum physical growth of the child also takes place 
during this period. In which his muscles, skeleton and 
Circulatory system gets strengthened. Therefore, the 
growing child is prone to malnutrition in this age. Though, 
providing mid-day meal we are ensuring nutritional support 
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to children above the age of 5 to 6 years only but we 
are unable to offset any adverse effects of the malnutrition 
the child had been facing since birth. If I am not mistaken 
the data of low birth weight are horrifying in this country. 
I thlhk 70 to 80 percent children suffer from low birth 
weight at the time of their birth and they are unable to 
overcome it upto the age of 5 to 7 years age. 

The kind of food pregnant women take not only goes 
a iong way determining the health and survival rate of 
the infant at the time of birth but also its bearing 
throughout his life. There are many such diseases or 
changes which take place in the body of child which can 
be traced by us, the nutrition being provided to pregnant 
women also needs monitoring. Through these programmes 
we are unable to ensure the health of unbom child and 
its mother. I know that folic acid is given, Iron tablets are 
being provided at many places but the complete nutritious 
food needed by a pregnant women Is something we are 
unable to provide through these schemes. I would like to 
request the government that If around 50-100 children 
are being provided nutritious under existing scheme within 
the periphery of a village or hamlet then they can include 
another 15-20 children in the age group of 0 to 6 years 
along with 15 to 20 pregnant women. Hon'ble Lakahman 
Singh ji has given a very good suggestion that It should 
be connected with self-help groups. If this suggestion 
has been implemented then it will provide nutritious food 
to pregnant women and children from 0 to 6 years of 
age. Right now this scheme works for bringing children 
to schools, by implementing this scheme schools will 
become the areas of social and cultural activities. You 
can make out that when you connect women and young 
children to school then it will become lively place, free 
from the fear of teacher and eventually will develop like 
an institution. I would like to see the sensitive face of 
mid-day mill scheme. This will give momentum to all the 
development schemes in India. Thus we can associate 
ourselves in the development of school going children or 
the children below the age group of school going children. 

17.24 hr •. 

[SHRI VARKALA RAOHAKRISHNAN in the ChailJ 

Before concluding I would like to request the 
government to ponder upon all the suggestions given. 
You are already considering to include it Into the 
constitution whether the explanation was given about 
nutritious food or about giving three meale in a day It Is 
the discretion of the govemment but you should consider 

to Include young children and pregnant women to this 
mid-day meal scheme. I think this will prove an important 
step on part of a democratic govemment in fulflUlng the 
expectations of common man. 

Sir, I would like to thank you for giving me this 
opportunity to speak. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I rise to welcome and strongly support he Constitution 
Amendment Bill, 2004 introduced by our colleague Shri 
S. Sudhakar Reddy and associate myself with what my 
coUeagues have said In Its support. Article 45 of the 
Constitution of India provides that the State shall strive 
for making proviSions to ensure the well being and 
education of the children till they attain the age of 6 
ye8l8. The proposed amendment seekI to insert clause 
45 (a) in the said article which ... ks to provide that 
state shall provide free nutritious food to the children 
who are being Imparted free and compulsory education. 
The children attaining the age of 6 years are given 
admlaalon In primary schools. NDA Government d .. erv .. 
credit for Including the right to education II a fundamental 
rights. Even though the concept of unlvereal and 
compulsory education had been talked about for quite a 
while, It was the NDA Govemment which gave It's a 
practical shape during its regime. The provision tor 
providing free and compulsory education for the children 
of the age group of 6 to 14 years a10ngwlth providing 
free mid day meal to them was Implemented during Ita 
regime. It's the duty of a welfare state to provide nutritious 
food for the poor children In schools and a sound mind 
can dwell in a sound body only and of the children get 
healthy food only then the children would enjoy their 
studle.. Several parents can not send their warda to 
schools due to poverty as they fall to provide food to 
them on time and this become amply clear from the 
slogan of 'Roti, Kapda aur Makam Mang Raha Hal 
Hindustan' which has been in India for years 
demonstrating that we as a nation lack even In basic 
and bare necessities Uke bread for food, cloth to wear 
and house for shelter. A follow up of the constitutional 
provision making It obligatory for the .tate to ensure the 
well being of the children till 6 years of age and the one 
providing for education as the fundamental right, more 
and more children have started to come to schools. Right 
now, my colleague was saying that there should be a 
provision for the children below 6 years of age, perhaps 
Is not aware that the provision 'or prOviding food for the 
children below 6 years and the pregnant women of poor 
section of society are entitled to get nutritious food through 
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varioU8 Aanganwadi centres under the Integrated child 
development Programme. However so far we have not 
met our target of ensuring that are children join schools. 
The figure varies form state to state and It is 61, 56 or 
75 and only Kerala and Pondicherry have attained the 
target of 100 percent. Rest of the states lag far behind 
in it. Not even the children between the age group of 6 
to 11 have been mobilized to go to school. 

Therefore, as a measure of incentive, the provision 
for mid day meal ought to be Introduced for the children 
getting free and compulsory education Is a matter of 
fundamental right even though they are getting books 
free of cost. In principle, It Is a very commendable step 
and I support It. It talks about providing nutrition food 
three times. Right now, It Is given only once. Hon. 
Supreme Court has also directed all the states to 
compulsorily provide for and rectify the existing lacunae 
in the mid day meal scheme. If the meal Is nutritious as 
weH as tasty, It would be big achievement. Once the 
scheme of providing mid day meal is successfully 
Implemented only then new scheme envisaging the food 
for children thrice in a day can fructify but there Is a 
need to strengthen the ongoing scheme for achieving the 
said target. This scheme has recently been Implemented 
in the villages. initially distribution of Gugarl was done In 
primary schools and It was the responsibility of the teacher 
of ensure the distribution of food which In tum left very 
little time forth teachers to undertake the teaching. Even 
children did not get nutrition food. Not the Govemment 
have modified the scheme and the Union Govemment 
have accepted giving additional grants for it. which allowed 
spending for other prOVisions like preparation of food and 
purchasing utensils etc. Consequently, the cooks are being 
deployed in schools and now the children are getting 
nutritious food. Now it has added more variety to food 
and dishes like the 'Halwa' and 'Iafsi' are prepared which 
are liked by children. There is no need to stick to one 
item under the scheme. The children could be given 
biscuit, fruit, dalia or milk products from time to time. 
This will ensure more nutritious food for children which is 
the primary focus of the mid day meal scheme besides 
fulfilling the calorie need of the children. There Is an old 
adage that child Is the father of man. Morning shows the 
day, child shows the man which means that a child shows 
man on what path to proceed like the morning decides 
about the fate of the day. One can learn a lot from a 
child. He also gives a fair idea '8S to what kind of a 
person and citizen he would make In future. The 
foundation 01 a good citizen are laid during childhood 

Itself. There are primary schools everywhere whether It 
be slums, zhuggles or settlements of the poor. There are 
government 88 well 88 private schools In which poor 
children study but these schools lack proper infrastructure. 
Therefore, there is need to provide mid day meals without 
discriminating between govemment and private schools 
and to ensure that is given to them on right time, In right 
quantity and level of nutrition and taste so that It may 
act as an Incentive for the parents to send that woreif' to 
schools. The good food would work as an incentive to 
draw the children to school and concentrate on their 
studies. I am of the opinion that this is a very good 
scheme and we should support It. 

Hon. Minister of Rural Development is sitting. I hope 
he would get my point. The mInisters of Women and 
Child Development Is also sitting here. I would like them 
to ensure that the food being sent to be distributed as 
mid days meal through various officials of the department 
of education to schools, is full In quantity and there Is 8 

need to streamline this distribution system to ensure that 
the bags are intact and the rodents don't contaminate 
the foodstuffs. There Is a need to pay attention to these 
finer points. Similarly the transportation cost of the food 
Is reimbursed as claims and there always remains a 
possibility of pilferage and the foodgralns like wheat etc. 
often get pilfered during such transportation. There should 
be a mechanism to ensure that the foodgrain reach to 
the destined place well Intact and in full quantity. There 
Is also a need to ensure that the substandard and rotten 
foodgrains from FCI godown is not sent under the scheme 
that may cause food poising to children. ... (Intenuptions) 

DR. RAGHUVANSH PRASAD SINGH: If the teachers 
are engaged in cooking of food, It would result in loss of 
studies. ... (Inlrlnuplions) 

PROF. RASA SINGH RAWAT: I am not saying about 
giving food three times, I am talking about providing at 
once let the system of providing food once be 
implemented effectively. The Government have made 
arrangements in this regard. Now some NGO's have 
volunteered to provide cooked food. ... (Inlrlnuptions) 

SHRI SURENDER PRAKASH GOYAL (Hapur): Ttte 
teachers are not the kitchen masters, they have been 
appointed for teaching. There is a suggestion to make 
alternate arrangement for it. ... (Intsnuplions) 

PROF. RASA SINGH RAWAT: Hon. Member is not 
aware that the Government of Rajasthan, after the 
directions from the Union Govemment in pursuance of 
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the decilion of the hon. Supreme Court, have made 
provisions for the appointment of aeparate ataff for 
cooking. Initially, it was the responsibility of the teachers 
WhIch resulted In the 1018 of studies as weH u diatrlbutlon 
of uncooked or not property cooked food. However, this 
system has been changed now and the allocations under 
the scheme have been Increased providing for .. parate 
arrangements for cooking Including the cost of cylinders 
and gas stovea etc. besides ensuring the nutritious 
element for food. Perhaps the hon. Member does not 
have full information in this regard. I know about It as I 
have been in vlHagel. The children ara given nutrftloul 
food in villages which Is very popular among them. 

Through you, I would like to say that the foodgralns 
that are provided to the district education department or 
the Zlia Parishad or Panchayat Samlti from the EOI 
godowns get pilfered and reaches them in reduced 
quantity due to Its pilferage during transportation. It would 
be better If the stream transportation is streamlined. 

Sir, I would also like to suggest that the foodstuff 
being provided under the scheme should be varied and 
should not result in monotony in taste. The menu should 
keep on changing with Inclusion of Items like biscuits, 
'dalla', 'Iafsl' and 'halwa' etc. on rotation basis. As I have 
mentioned that some NGO's have come forward In this 
regard and it has been decided that they would supply 
prepared food to 4 thousand centres so that the food Is 
supplied to the children in a more simple and effective 
manner. I am of the opinion that there is a need to 
promote such NGO's so that the children could get 
balanced and nutritious diet. I thank you for giving me 
an opportunity to speak. This motion of hon. Sudhaka~i 
is really commendable. Though the step of providing food 
three four times can also be implemented but In my 
opinion it would be more useful if the measure of 
providing a mid day meal is implemented more effectively. 

SHAI SHAILENOAA KUMAA (Chait): Mr. Chairman, 
Sir, I rise to support the Constitution (Amendment) Bill, 
2004, presented in the House by hon. Sudhakar Aeddy 
jl. Alght now, several Members of both the opposition as 
well as the ruling coalition expressed their views. I am of 
the view that the children are the future of our country. 
It is these children who would play role in the 
development of the country after they grow up and 
assume charge as officers on various capacities. We have 
been expressing our views and concem to about them 
even though some of our hon. colleagues have left the 
House after expressing their views. 

Mr. Chairman, Sir, I have come to know that even 
the Government of U.K. Is ready to provide Ita ........ tee 
to our country for the implementation of the soheme and 
It has exprell8d Its Intention to provide Aa. 1655 crore 
In four yeara for educating 30 lakh children. Hie Excellency 
hon. Praaldent have al80 stated that there II • need to 
fix a time limit for achieving the target of allowing literacy 
and education only then we would be able to achieve It. 
We have been discussing about the chtJdren In the age 
of 6 to 14 years being provided education under the 
S6fVB SIksl18 AbI1lyan. A provision of Rs. 90n erore 
was made in the previous budget for it. AeddyJI. through 
his Amendment has demanded to Increase the allocation 
to upto at least 1000 crore under which 1.37 lakh new 
schools are prepared to be opened and 6.8 lakh teachers 
are proposed to the appointed. In my opinion It Is an 
ambitions target and If It is really achieved we could be 
able to attain the target of attaining 100 percent literacy 
in true sense. As the hon. Member had mentioned that 
a large number of children drop out of schools and a 
majority of them do so between class I and class VIII. 
Such children comprise 53 percent of the total drop out 
cases. We need to ponder over this problem. The UtlA 
Govemment has envisioned giving primary eduC8llon and 
retaining all of the students by stopping the drop OlJt 
rates of children from schools on priority basis. The 
Government will have to make arrangements to attr: .. Ita 
objective in this regard. 

Mr. Chairman, Sir, the girl education Is particularly a 
grey area In our country and the hon. House has also 
discussed the issue in the part also. We have to Impart 
special focus on the girl's education. BesideS'. mention is 
also made about sitting up of 'Kasturba Gandhi Ballka 
Vidyalyas'. This Is a commendable step. I would urge 
upon the Government to open such schools at the block 
level and there should be a provision for the education 
upto Intermediate level in such schools. Though we have 
been talking about assuring education upto elgtoth 
standard but In rural area the parents are hardly able to 
provide ed~atlon for their children even upto this level. 
They send their wards to schools for the sake of formality 
only whether it Is at primary level or high schools level. 
Children work in fields and houses in villages and tnelr 
time is spent in taking care of their livestock like buffa!o, 
cows and goats etc. We have to devise ways to engage 
the children in education. The children usually take to 
domestic chores and drop out from school either alter 
primary level or middle level. The people in rural areas 
marry their daughters after they pass middle school and 
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majority of such marrlagll are chHd marriages. I am of 
the opinion that the,. la a nlld to control this thing and 
that la why I wu saying that the Govemment need to 
open the schools envisioned under the Kaaturba Gandhi 
Girl School at the block level and ensure that the 
education II provided upto Intermediate level In them. 

As far Ivaluating the achievement of National Uteracy 
Mission is concerned, so tar 118.20 million people have 
been provided literacy under it. This is the assessment 
made by hon. Minister. In my opinion we should not 
stick to formality of enabling a person to write hia/her 
name alone and shirk from responsibility ot making them 
literate In true .ense of the word. We have to ensure 
that the people covered under the said scheme whether 
he Ia a slum dweller, Is enabled to get working kJIIowledge 
and could read newspapers and understand them. There 
Is a target to achieve 75 percent literacy till 2007 which 
Is a praiseworthy step. The situation Is even more pathetic 
In the Hindi land states as the medium of education in 
such states Is Hindi even though in metropolitans there 
are convent schools. Today, we are in a phase of cultural 
transition and the urban and metro culture Is fast 
spreading Its wings. The people are migrating to cltle. 
from rural areas and the main reason behind this Is that 
the middle class families in rural areas have been shifting 
to urban areas in anticipation of providing good education 
to their children as the quality of primary education In 
rural areas, as has been mentioned about by several 
hon. Members, is very poor which on turn is leading to 
the migration of people from rural to urban areas. In 
some places where there are 250 children, there are 
only one or two teachers and in some other places where 
there is only one or two children, there are two sometimes 
even three teachers are available. These imbalances in 
educational system have to be rectified, then only we 
can prevent the exodus of students from the villages to 
the cities for the purpose of education. The disparity 
among educated youth is getting wider day-by-day, there 
is little harmony among them, and something is missing 
in their qualifications. The growing imbalance in the field 
of education is becoming an impediment in country's 
development about which also we have to make some 
serious contemplations. 

Sir, the Prime Minister has mooted the idea of 
National Legal Literacy Mission. This Is a move in the 
right direction that people living In the' rural areas be 
provided with at least legal education 80 as to enable 
them to eam their livelihood in a better way or help 

them to make progre.. In their livea. The lleue of mid-
day-meal wu .0 taken up here. Reddy Str wal 
advocating for glYtng them food atlnlt th .... times that 
mea", they Ihould be given brHkfut In the momtng, 
lunch at noon and .., refrelhmenta In the evening 
then only thIa lyatem can be Implemented but I am of 
the opinion that enaurlng proper arrangements for giVing 
them good food onee a day will be more effeottve a 
meuure. It il a fact that during our visits to the vHlagee 
many a time we come acrOll such lneldents where 
parents say that their chUd has gone to attend the cl ..... 
In school. But they are not confident of his presence In 
the school. Many schools do not have drinking water 
facility. Sometimes after taking permission from the teacher 
to go out of the class to drink water, many of the students 
straight away retum to their homes. If he Is fond of 
leamlng, then alter drinking water he g08S back to his 
class otherwile he returns to his home and no one raises 
an objection to it i.tI. he II granted leave. Today It Is 
very easentlal to provide at least drinking water facility In 
Primary or Junior Schools. Lakshman Singh ji, often we 
tour rural areas and S88 that even though there are hand-
pumps. they are not in working conditions. No 
maintenance work is carried out there. The school 
bundlngs are not surrounded by boundary walls. Majority 
of the schools do not have any boundary wall. What 
happens is that children while attending the classes slip 
away to the comers of the school premises intentiofttlily 
or unintentionally. from there they escape out of school 
premises. Boundary walls will compel them to stay inside 
which will also help the teacher to supervise the students 
In a better way. We have to think about implementing 
such a system. 

Chairman, Sir, the mention about nutritious food was 
also made. In my constituency I have sent that the 
teachers of the schools in the rural areas were busy in 
preparing food for children while the children whiled away 
their time by aimlessly roaming about playing games. 
They were not leaming anything. They were of the view 
that they are not getting the fruita of education, but at 
least they are not getting the fruits of education, but at 
least they will get the food which is being prepared by 
their teachers. For them. education has taken a backstep 
as it is sidelined by their interest for food. Their entire 
focus shifts to the food during the process of it getting 
prepared. So a suggestion has come before the 
Govemment that Kitchen should be set, up separately in 
schools. there should be a separate room, a sepa:'3te 
store room for keeping the provisions. fire-place al$o 
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should be lit up separately and food allO Ihould be 
cooked leparately. If Ay.h (Female attendant), .. rvant 
or the tucher II engaged In preparing food, then I think 
the purpose of the education will not be IIrved by It. h 
ia a fact that se, Backward CI ... and tribal area have 
to face the problem of getting food more often, hence 
there is a need to pay more attention towards luch area. 
Thll problem of not getting two square meals Is not 
confined to the dalits or tribal area but there are a lot of 
people belonging to higher castes who have been facing 
the problem. There Is a need to pay attention towards 
the education of such people aIao. The hon'ble Minister 
Ie prellnt here. Under the department child development 
nutrition acheme II being run which II a welcome move. 
M Shrl Laklhman Singh ji has said not only food, but 
'Oallya', bread etc. also Ihould be given. Then It will be 
better. 

Chairman Sir, it has come to our notice that It tak_ 
a lot of time to prepare pulles, rice-pulse mixture or 
vegetables. It takes so much time that It becomes difficult 
to give undivided attention to studies. Therefore, I endol'll 
my full support to the amendment moved by Shri Reddy 
ji and I urge the Government to do justice to ail the 
rights provided by the Constitution under the fundamental 
rights regarding education and health. 

With these words, I conclude my speech. 

[English} 

DR. P.P. KOYA (Lakshadweep): Thank you very 
much Mr. Chairman. I am very glad that hon. Member 
Shrl Suravaram Sudhakar Reddy, who Is known for 
bringing up legislative suggestions which go into the 
aspects of socio-economic development, has brought thla 
Bill here. Shri Reddy is so lucky that the hon. Minister 
wu replying to his eartier Private Member's Bill regarding 
health and the next area of importance Is education which 
Is also a Bill from Shri Reddy. Now, hon. Member Shrl 
Suravaram Sudhakar Reddy has come out with a noble 
suggestion of a legislative proposal which suggests to 
incorporate the mid-day meal and going further three-
meals a day. It is good In one way from the nutritional 
aspect and secondly to improve the education. 

We are all proud that India is growing fast and It Is 
one of the fastest-growing economies In the world. We 
may be the aecond in population; we may have 80 many 
other Indices by which Indians are proud and we think 
that we are going forward. But I would like to 8\ate here 

on the floor of the House that India Is progressing, but 
only 20 per cent of India II getting the benefit and the 
80 per c,nt II remaining. They are the poor rural 
population, those below the poverty line. That Ie why one 
of my prevloua speake,.. said that we are stili at 127'" 
place out of 1 eo nations. 

Where Is our progreas? If we .. y we are at IIOOnd 
place In the rate of growth, but we are at 1271h place In 
the other Indlcea of progreaa. It la very bad and 
unfortunate. 

So, thll great country hu to concentrate on and 
prioritlH certain things. One luch thing II education. India 
Is definitely a blilion-population country. The task Is not 
very euy. Thla Is a divergent country. The connectivity 
II the biggest problem. There are achools, there are 
teachers and there are students, but very often, they do 
not reach their achools. If the students reach, the teacher 
Is not reaching; If the students and teacher are reaching, 
the one who prepares the mid-day meal Is not reaching; 
and If all of them reach, they do not have the material 
because there Is no mode of transportation. This upect 
has to be taken care of even while wholeheartedly 
supporting Shri Sudhakar Reddy's Bill. 

He should have come out with clear suggestio .. , 
what are the drawbacks, why we are not able to 
implement effectively even one day-meal. I support Shrl 
Reddy for suggesting three meala. Somebody was asking 
how to give three meals. It is not at all difficult because 
the moment the child walks In, we give the breakfast, we 
give one meal during mid-day and while he Is going 
home, we can give a parcel which he will take for evening 
diet. If we can once assure these three meals, I am aure 
that the whole school will be full. You need not have any 
other motivation. An experienced Prof. Rawat was telling 
that pre-natal and post-natal mothers, that Is, pregnant 
women and post-delivery women, get some nutritional 
support In Anganwdis and in villages, these schemes are 
quite popular and people throng the Anganwadls to get 
that benefit. From that, we can one hundred per cent 
say that children in the age group of 0-5 years are taken 
care of by Special Nutrition Programme or Child 
Development Scheme. If you can take care of child In 
the age group of 6-10 years by way of mid-day meal 
and if It can be further extended to 12 or 14 years, then 
all these problems of child labour and child marriage and 
other defects In the society can be overcome. If we can 
keep children In the school up to 14 or 15 yeara, on the 
one side, we are improving their health and on the other, 
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10 many social .vIla like child marriage and child labour 
can be curtailed. Moreover, they win be the useful citizens 
of this great country. 

5hrl 5andeep Dixit was quoting Tamil Nadu and 
Kerala. It was started not only In Tamil Nadu by 5hrl 
M.G. Ramachandran, even earlier Kerala used to have a 
healthy mid-day meal acheme and all the students have 
come up well. Now In the educational field, It has come 
out at first place, Somebody was going to the extent of 
suggesting to concentrate more on lesser privileged, lesser 
educated or lauer progl'8l68d States. While doing so, 
my requeat Ie not to forget about Kerala. They have 
done well because they have amalgamated tbe private 
sector and the public sector In a very good manner. 
There are several private achools which are running their 
shows very well. Even missionaries' schools are doing 
very well. Even those private schools, when the 
Govemment make provision for the mid-day meal, receive 
it and give very good nutritious diet. Even our Govemment 
schools may not be able to-I do not blame them 
aItogether-prepare and serve them good food, but once 
the private schools are getting grant from the Government, 
they are doing very good work. That is our field 
experience. As many of my previous speakers said, when 
we go to the constituencies and travel into deep rural 
vlllagee, we see the reality in the field. 

What we plan in the AC rooms in Delhi may not be 
suitable and practicable in the deep rural reality, but 
definitely H the meal is supplied, if the nutritious diet is 
given, we wHI have the healthy citizens. The malnutrition, 
the marasmus, the kwashiorkor and every such thing will 
disappear, especially in the younger age group, once they 
are made available and glven access to the nutritious 
food. 

18.00 hr •• 

Ours is such' a vast country ... 

MR. CHAIRMAN: Are you concluding now, or would 
you like to continue next time? I will leave It to you. 

DR. P.P. KOYA: I think, for the time being, I will 
stop. Next time, I may take It up or I may not take It up. 

Having aaid so, I support Mr. Reddy for bringing 
such a wonderful piece of ieglslatlon, which has a socJaI 
impact on the public at large. I am sure, the Govemment 
pay real attention to this' suggestion and take serious 
note of it and do the needful in this regard 

{Eng/IfIh/ 

DR. K.S. MANOJ (Alleppey): Sir, I would like to draw 
the attention of the Govemment to a matter of urgent 
public Importance, which I had railed during the Winter 
5 .. lon of Partlament. Since no action was taken by the 
Government, I am forced to raise it again. 

Jupiter-6, an Indian Salvage Motor Tug, was milling 
together with its thirteen crew mernbera of which .ten 
crew membara are Indian citizens. The Incident oocurred 
on 21st August, 2005 while this Tug was sailing Valvls 
Bay for India w. Port Louis, Maurltlous, Juplter-e wu 
towing a decommissioned bulk carrier to an Indian scrap 
yard. But after leaving Wavlis Bay at the end of August, 
the Tug with Its 13 crew members disappeared. The bulk 
carrier was found drifting in the Indian Ocean at the end 
of September. On 30th November, 2005, this issue was 
raised by me on the floor of this august House during 
'Zero Hour'. However, it II seen that no serious attempt 
had been made by the Ministry concemed to find out the 
crew members, the Tug and the crew members are In 
the custody of the American Navy In Kenya. The family 
membera of Jose Mathew Is very anxious to know the 
truth. His mother aged 78 years and his wife and two 
children are In a pitiful condition after Jose went milling. 

So, I urge upon the Government to intervene In this 
case and urgent action may be taken for a detailed inc~~lry 
in this regard to find out the vessel and the crew members 
immediately. 

DR. P.P. KOYA (Lakshadweep): Sir, I associate 
myself with what he has stated. 

{TmnsmllonJ 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Chairman, 51r, the natural sources of water in Rajuthan 
have dried up. Depleted ground water level has rendered 
the tube-wells useleas. There are no rivera In Rajuthan 
and the people of Ramgarh have to travel to the cities 
for fetching water. The people of Rarngarh are in a 
mlaerable condition. The lives of the people of Bllashpur 
have become arduous due to the water crunch. Water is 
supplied to them only once in a day and that too with 
very low pressure. People are trying to collect water by 
installing a tube In a deep pit dlgged below the platfonn. 
Even after making such arrangements, the pressure of 
water supply Is still very low. Drinking water Is not 
available even for the animals. In summer, It 18 desirable 
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to take bath 2 or 3 tlrnn a day; but due to the paucity 
of water people have b .. n unable to bath even once. In 
Jalpur city the water situation Is getting wornned day-
by-day, therefore,. I request the Government that all the 
drinking water schemes which are pending now, should 
immediately be completed. I would like to convey my 
regards to Ms. Vuundhara RaJ_ JI for the efforts being 
taken by the State Government of Rajasthan to overcome 
this water crisis. 

Chairman Sir, finally, through you I request that an 
economic package be granted to State Government of 
Rajasthan by the Central Govemment for .olvlng thle 
drinking water crlals and supplying drinking water. 

Chairman Sir, yeltarday 8nd the illue of drinking 
water would aIIo be 1Otved. Thle Is a national level Iuue. 
Fundi should be aJJocated for this purpoee and all the 
pending schemes should be completed quickly. Thank 
you very much for giving me the opportunity to apeak. 

/English} 

MR. CHAIRMAN: The House now stands adjourned 
till 11 a.m. on Menday, FebNary 20, 2008. 

1'.01 hra. 

",. Lok SMJIM lINIn 8djoumtld HI ta.vtIII of IhtI t:IDt:k 
DII MonGGry, FtItItwry ~ ~ " '627 (SMMJ 
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ANNEXURE I MwnIw-wW InfiR to IJntIIwIwf ~ 

MtImbtIr-w;. Index to SMrmd 0uMItJM SI.No. Member'. Name Que.tlon 
Number 

SI-No. Mambel'l' Name Question Number 
1 2 3 

1. Shrl Athlthan, Dhanuakodl A. 19 1. ShrJ MBachda", Bachl Singh Rawat 34, 57 
2. Shrl Adaul, Anandrao V. 18 

2. ShrJ Acharl., Baaudeb 36 
3. SM Ajay Kumar, S. 11 

3. Shrl Adsul, Anandrao V. 29, 30. 8&--
4. Shri Barad. Jashubh.i Dhanabhal 14 88 
5. Shrl Barman, Hlten 3 4. Or. Agarwal, Dhlrendra 16. 40 
6. ShrI Chandrappan, C.K. 4 

6. ShrJ Appactural, M. 21 
7. Shrl Chowdhury, Adhlr 6 

8. Dr. Jagannath, M. 5 6. Shrl Barad, Jaahubhal DhanabhaJ 60, 82 

9. Shrl Khalre, Chandrakant 18 7. ShrJ Barman, Hlten 46,74 

10. Shrl Khan, Sunil 8 8. Shri Barman, Ranen 33 

11. Shrl Kharventhan, S.K. 9 9. SM Baxla, Joachim 1, 40 

12. SM Krlplani, Srlchand 10 10. Shrl eo .. , Subrata 18 
13. Shri Krishnactaa, N.N. 8 11. SM Chaure, Bapu Harl 50, 76, 91 
14. Shri Kumar, Nlkhll 13 

12. Shrl Chavda, Harlalnh 6 
15. Shri Madam, Vlkrambhai Arjanbhal 3 

Shri Mahato, Sunil Kumar 
13. SM Chowdhury, Adhlr 48, 53, 59, 

16. 1 75 
17. Shri Patel, Kiahanbhal V. 13 14. Shrlmati 0.0, Sangeeta Kumarl Singh 14, 29, 32 
18. Shri Patll, Balasaheb Vikhe 1 

15. Dr. DhanaraJu, K. 22, 61 
19. Shrl Patle, Shishupal 20 

20. Shri Rao, Rayapati Sambulva 17 16. Shrl Dhotre, Sanjay 50, 76, 91 

21. Shri Rawat, Ashok Kumar 20 17. Shri Galkwad, Eknath M. 51, 77, 92, 
95 

22. Shri Sarac:\gi, Iqbal Ahmed 17 
16. SMmati Gandhi, Maneka 65 

23. Shri Shivajlrao, Adhalrao Patll 10 

24. Prof. Shiwankar, Mahadeorao 12 19. Shri Gangwar, Santosh 57,76 

25. Singh, Chaudhary Lal 16 20. Shri H88I8n, Munawar 15 

26. Shri Singh, Kirti Vardhan 2 21. Dr. Jagannath, M. 52 

27. Shri Singh, Mohan 7 22. Shrl Kanodla, Mahesh 29 
28. Shri Singh, Prabhunath 12 23. Shri Khalre, Chandrakant 65 
29. Shri Singh, Sugrlb 2 

24. Shri Khan, Sunil 45 
30. Shri Singh, Uday 6 

25. Shri Kharventhan, S.K. 57, 60, 89 
31. Shrl Singh, Rajlv Ranjan ·Lal~n· 4 

32. Shrl Trlpathy, Braja Klehore 18 26. SM Koshal, Raghuveer Singh 13 

33. Shrl Vasava, Mansukhbhai D. 18 27. Shrl KrIehna, Vljoy 39 
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2 3 2 3 

28. Shrl Krlahnadu, N.N. 56.79 58. 8hrI Reddy, M. Raja Mohan 11 

29. 9M Kumar, Nlkhll 59 60. Shrl range PatH, Tukaram Ganpatrao 12, 040 

30. Shrl Kumar, Sajjan 19, 54, 78 81. Shrl Sal Prathip, A. 28 

31. Shrl Madam, Vlkrambhal Arjanbhal 73, 84, 90 82. Shrl Saradgl, Iqbal Ahmed 72 
32. Shrl Mahato, Blr Singh 63 83. Dr. Sarma, ANn Kumar 2. 

3a. SM Mahato, Sunil Kumar 40 84. Shrl Sclndla, Jyotlradltya M. 21, 88 
3ot. Prof. Malhotra, V1jay Kumar 57, 78 

85. Shrl Sethi, Arjun 25 
~5. Shrl Mandai, Sanat Kumar 10, 47, 83 

Shrl Shaheen, Abdul Rashid 2, 58, 85 88. 
38. Shrlmati Mane, Nlvedlta 51, 77, 92, 

95 67. Shrl Shlvajlrao, Adhalrao Patll 84 

37. Shrl Maaood, Rasheed 23,82 68. Shrl Shlvanna, M. 28 

38. Shrl Meghwal, Kalluh 65 69. Prof. Shlwankar, Mahadeorao 28, eo 
39. Shrl Mehta, Bhubneahwar Praaad 30 70. Shri Siddeawara, G.M. 5, 69, 87 

40. Dr. Menlya, Thokchom 28 71. Shrlmatl Slkdar, Jyotlrmoy .. 92 
41. Shrl Mohd., Mukeem 27 72. Shri Singh Lakahman 17 
42. Shrl Molalh, Hannan 95 

73. Shrl Singh, Chandra Bhuahan 29 
43. Shrl Nayak Ananta 4, 26, 49 

74. Shri Singh, Kirtl Vardhan 51, 77, 92, 
44. Shri Pal, Rupchand 30 95 

45. Dr. Pandey, Laxmlnarayan 37 75. Shrl Singh, Prabhunath 81 

46. Shri Parste, Dalpat Singh 7 76. Shri Singh, Sugrlb 56, 60, 93 

47. Shrl Patel, Jivabhai Ambalal 16, 29, 32 77. Shrl Singh, Uday 63 

48. Shri Patel, Klahanbhal V. 26, 56, eo 78. Shri Sonowal, Sarbananda 20 
49. Shri Pathak, Brajesh 35 79. Shri Sugavanam, E.G. 8, 60, 78 

, 50. Shri Patel, Balasaheb Vlkhe 50. 76, 91 
6 ., 80 . Shri Thummar, V.K. 

51. Shri Patil, O.B. 43, 71 
Shri Tripathy, Braja Kiahora 29, 30, eo, 81. 

52. Shri Patle, Shishupal 60 68 

53. Shri Radhakrishnan, Varkala 42 82. Shri Vallabhaneni, BaJashowry 31 

54. Shri Rana, Kashlram 14,40 83. Shrl Vadav, AnJan Kumar M. 9 

55. Shri Rao, Aayapati Sambaslva 67,85 84. Shrt Vadav, Kailash Nath Singh 38, 70, ~8 
56. Shri Rao 0, Vittal 41 86. Shri Vadav, Mitrasen 44 
57. Shri Rawat, Ashok Kumar 60 

86. Shri Vadav, Aam Kripal 83 
58. Shri Reddy. G. Karunakara 3, 66, 84, 

94 87. Shri Verrannaldu, Kinjarapu 40 
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